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MARCH 28, 1980

Oral Answers 2.

LOK SABHA

Friday, March 28, 1980/Chaitra 8,
1902 (Saka)

The Lok Saha met at Eleven of
the Clock, [Mr. Speaker in the Chair.]

ORAI, ANSWERS TO QUESTIONS
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THE MINISTER OF FINANCE
(SHR] R. VENKATARAMAN): (a)

to (e) A statement is laid on the
Table of the House.

STATEMENT

The percentage distribution of Cen-
tra] Government expenditure on Gov-
ernment Administration and on deve-
lopmental workg from 1975-76 to
1979-80 (B.E.) is as follows:—

Percentage of Total Expenditure of the Central

Government
Years Develop- Expendi-
mental ture on
expendi- Government
ture Admini-
stration
1975-76 . 53 8 538
1976-77 . 54 6 5'5
1977-78 . 56+ 47
1978-79 . 56-3 47
1978-79 (R. E) 589 3'9
1979-80 (B Ly . 588 4'3

2. The increase in national income
between 1975-76 and 1978-79, the
latest year for which data are avail-
able, was 29.9 per cent at current
prices and 14.1 per cent at 1970-71
prices.

3. A substantial proportion of ex=-
penditure on administration consists
of purchase of commodities and ser-
vices by various government agen-
cies. With regard to the expenditure
on wages and salaries, a review of
staffing in the Central Government
offices with a view to ensuring their
optimum utilisation commensurate
with work-load and consistent with
administrative efficiency ig being con=
tinually undertaken, The Staff Ins-
pection Unit in the Ministry of Fin-
ance, Administrative Reforms ‘Wing
in the Department of Personnel, and
the Internal Work Sudy Unity are
engaged in this task and their reviews
have proved fruitful.
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SHR] R. VENKATARAMAN: I will
give all the answers.

SHR] MOOL CHAND DAGA: What
is that answer? I want the answers
for the last date of evaluation, the
year in which the evaluation was
done, through which machinery it was
done, and what is the result of it.

SHRI R. VENKATARAMAN: I am
going to give all the information.

Sir, there are three institutions
which evaluate the efficiency of the
staff, the number of persons required
in each Department etc., They are
the Staff Inspection Unit which is
directly under the Ministry of Fin-
ance, the Administrative Reforms
Wing under the Department of Per-
sonnel, and the third one is the
Internal Work Study Unit which is
engaged in the same problem within
each Ministry.

So far as the Staff Inspection Unit
is concerned, it had carried out an
elaborate review between the years
April, 1964 and March, 1979. Actual-
ly, I can give the figures for some
of the Minisirieg in which this evalua-
#ion has Letn done. I will take the
Ministry of Finonce first so that we
can know how the very Ministry
which is in charge of that Department
has used it.

Oral Answers 4

Ministry of Fiannce:

The number of posts which are
studied were 30,565, The number of
posts which are found surplus was
5,011 and a saving of Rs 343.57 lakhs
has been effected,

Ministry of Agriculture:

The number of posts studied was
21,183, The number of postg found
surplus was 3,313, and a saving of a
sum of Rs. 210.99 lakhs ‘has been
effected,

st geey TaAr : ag s qfomw
fiF & agsl § 11 & 33YA §
X gifgdr a1k HlgT 8 43amr & ?

rs-t] R. VENKATARAMAN: Sir,
this is a conuruous evaluation, It is
not an evaluation done at any parti=-
cular time. It was done year to year.

MR. SPEAKER: Up to what year?

SHRI R. VENKATARAMAN: It is
up to 1978.

§T YA SO WY A
TEEISET FH L & a1 A 77 ITA
FTLRE?

SHRI R. VENKATARAMAN: Sir,
there is a misapprehension with re-
gard to the general classification
known as non-plan expenditure. The
non-plan expenditure includes defence
expenditure, j.e., expenditure on Def.
ence personnel, payment of interest
on public debt, then payments to the
various States in accordance with the
recommendations of the Finance Com-
mission. Therefore, non-plan expendi-
ture is not necessarily wasteful expen-
diture.

SHR; CHINTAMANI PANIGRAHI:
The Finance Commission has" gone
into all these things and said that
non-Plan expenditure is far greater
Plan expenditure. Therefore, how is
this answer reconciled with their
findimg?
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Secondly, in 1979-80, the develop-
ment expenditure is 58.8 per cent and
the expenditure on administration is
4.3 per cent. On what items is the rest

of the money spent?

SHR R. VENKATARAMAN: This is
exactly what I explained. Non-Plan
expenditure includes expenditure on
defence personnel, on payment of
interest on the public debt and on the
contributions to the States in accord-
ance with the Finance Commission’s
recommendations. Administrative ex-
penditure is incurred on the depart-
mental staff, stationary for office use
etc , and T have given information re-
garding the rest of the expenditure
in the statement. The hon. Member
said that the Finance Commission has
mentioned that non-Plan expenditure
is greater than Plan expenditure. I
am not aware of any statement. On
the other hand, the fact is that Plan
or development expenditure has been
increasing from year to year, from
53.8 per cent in 1975-76 to 58.8 per
cent in the Budget Estimates for 1979-
80.

SHR] JAGANNATH RAO: Ar~ any
serious atlempts beine mode hy Gov-
ernment to reduce non-development
expenditure, and if so, what is the
percentage of such reduction to the
general administration on gdministra-
tion?

SHR] R. VENKATARAMAN: Efforts
are being made to reduce unneces-
sary expenditure both in development
and non-development, and in respect
of non-development expenditure, as I
said, there gre certain areas where
we cannot reduce it. The attempt
which has been made by tha three
units which I mentioned is to reduce
the expenditure in respect of staff,
office stationery etec. That is where
economy is being effected.

SHRI TRIDIB CHAUDHURI: The
hon. Minister just now said that geve-
ral thousands were found surplus in
two Ministries. The total for all the
Ministries is likely to come to 15 or
20 thousand May I know how this
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surplug staff is dealt with? Are they
retrenchéd outright or absorbed in
other departments?

SHRI R. VENKATARAMAN; Only
the posts were reduced, not the per-
sons, so that in future recruitment
the number of persons recruited goes

down.

SHRI M. RAM GOPAL REDDY: He
has given figures for two Ministries
by way of illustration. That itself
comes to Rs. 5 crores. That can be
used for a minor irrigation project.
If al] the Ministries are taken into
consideration, I think there will be
a huge amount which will be suffi-
cient for construction of major pro-
jects. May 1 know what steps the
Minister is going to take to reduce
such expenditure, so that we may
have enough funds for constructive
purposes.

SHRI R. VENKATARAMAN: 1 gave
only two illustrative departments, 1f
the hon. Member wants, I can give
details about all the departments. I
have every figure with me. The total
amount which has been saved by rea-
son of this exercise is of the order of
Rs. 36,98,74,000.

SHRy S. B CHAVAN: The reply
given by the hon. Minister abou* the
Finance Ministry is that there is going
to be a saving of Rs. 3 crores and
that the Staff Inspection Unit have
been able to detect this. May I know
from him whether all the proposals
which had come to the Finance Minis-
try were properly scrutinised by them
and if so. how is it that the Ministry
could not detect what the Staff Ins-
pection Unit could?

A large number of Centrally spon-
sored schemes have been transferred
to the State Governments now. What
was contemplated about the reduction
of staff and 1 would also like to know
whether that kind of exercise has
been done and if so, the result there-
of.

SHR; R. VENKATARAMAN: There
are two ways in which this is being
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done. When the proposaly come from
the department for a particular pat-
tern of staff, then the Staff Inspec-
tion Unit goes into this question and
says that such a strength is not re-
quired and it cuts it down. Therefore,
it is not that after they are appoint-
ed, the postg are reduced; even before
they are appointed, the Staff Inspec-
tion Unit goes into the question whe-
ther there is any need for the num-
ber of staff members as requested
and then it cuts it down. This figure
includes all those which have been
cut down like this.

About the Centrally sponsored sche-
mes, only last year, they were trans-
ferred to the States and a study will
reveal the reduction in staff that
would occur as a result of the trans-
Ter.

Working of Chit Funds and Financial
Institutions in Gujarat

*244. SHRI MAGANBHA] BAROT:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact thal the
working of Chit Funds and such other
Financial Institutions have fraudu-
lently deprived thousands of deposi-
tors of their life long saving: running
into crores of rupeces in Gujarat;

(b) if so, what action the Govern-
ment has taken or propose to close
such Financial Institutions or to take
thera over ag well as to give refund of
money to depositors of their life long
savings; and

(c) the action taken or proposed to
be taken against the defaulters and
such other persons who are engaged
in such deals?

THE MINISTER OF TFINANCE
(SHRI R VENKATARAMAN): (a)
to (¢) A statement is laid on the
Table of the House.

STATEMENT

In respect of companies conducting
prize chit business the Reserve Bank
has reported that some complaints

CHAITRA 8, 1902 (SAKA)
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were received by them against such
companies operating in Gujarat alleg-
ing non-disbursement of prizes and
non-payment of subscriptions etc,
under the schemes floated by them.
A\
The conduct of prize chit schemes
has been banned wunder the Prize
Chits and Money Circulation Schemes
(Banning) Act, 1978 with effect from
12th December, 1978 With the com-
mencement of the Act, the power to
take actioni for infringement of its
provisiong now vests with the State
Governments.

So far as regulation of Conventional
Chief Funds are concerned, the mat-
ter is under consideration of the Cen-
tral Government

SHRI MAGANBHAI BAROT: I
would like to know whether some
of these Chit Fundg Compames and
particularly one of them viz., Rajni-
kant Shroff & Company iy enlisted
in the list of companies which have
not paid income-tax in respect of
their transactions, and what steps are
being {aken agamnst thigs companv as
well as similar other companies which
are taking money from the public in
the name of deposits, making use of
it in any manner they like, not sub-
jecting themselves to income-tax and
thus defrauding the people.

SHRI R VENKATARAMAN: In
respect of any single company or a
particular company, I would require
notice.  But in respect of general
policy, I can answer the gquestion. If
it is a prize chit company, then the
Act passed in 1978 banning the prize
chits will apply to that and it must
be wound up The Act has come into
force from December 1878 and the
State Governments have been asked
to take actions jn pursuance of this
Act. Therefore, if it were a conven-
tional chit company, there is no law
regulating conventional chit funds, but
the Government proposes to bring
forward a legislation to control the
conventional chits also. '

SHRI MAGHANBHAI BAROT. In
spite of what the law, according to
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him, is and whatever may be  the
directiong to the State Governments,
these companies are not only pursu-
ing their own methods and modus
operandi, but advertisements also
appear in the dailies everyday, ask-
ing for deposits, big functions are
being held and such things are going
on right under the nose of the Gov-
ernment. Since the Central Gov-
ernment is ruling Gujarat now, can
immediate action be expected from
the Minister?

SHRI R. VENKATARAMAN:
Again, I would like to know whether
the hon. Member referg to prize chit
fund or conventional chit fund. If it is
to prize chit fund, it was banned
under the law which we 4had enacted
in 1978. If he gives particulars about
any person violating the Act, then
we will take action, If it is a con-
ventional chit fund, the law has to
be enacted.

SHRI MAGANBHAI BAROT: My
Question was about conventional
ones, not about the prize chit funds.
They are cheating the people and,
day in and day out, the advertise-
ments are coming in the newspapers.

SHRI R. VENKATARAMAN: I
have had a lot of difficulty in finding
an answer to this Question because
the hon, Member digd not put in this
Question that it relates to convention-
al chit funds. We had to work till
late last night. If we had put in the
Question clearly about the conven-
tional ones, we would not have been
put to that much difficulty.

SHRI E, BALANANDAN: May I
know whether the hon. Minister is
aware that the Sudarshan Chit Fund
are not paying money in time to
thousands of its subscribers and they
are facing a crisis and whether the
hon. Minister knows that the work-
ers are on strike, that they are de-
manding, among other things, the
prompt payment to the customers
and, if so, what steps the Govern-
ment propose to take?
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SHRI R. VENKATARAMAN: Again,
I think this 4g a conventional chit
fund. I want to know, js it a conven=
tional chit fund or a prize chit fungd?

SHRI KRISHNA CHANDRA HAL~-
DER: Why should you put a question
to him? He hag put g question to
you.

SHRI R. VENKATARAMAN: The
law is different. Therefore, I want
to know whether it is a conventional
One or a prize chit fund. If it ig a
conventiona] chit fund, as I said, the
law has to be enacted.

PROF. NARAIN CHAND PARA-
SHAR: May I ask a supplementary
specifically regarding the prize chit
funds? The hon. Minister has stat-
ed that the State Governments were
asked to take action according to law
which banned the operation of these
prize chit fund companies. May I
know when it was written to the
State Governments and whether any
action has been taken by any State
Governments and, if so, what are
those States?

SHRI R. VENKATARAMAN: I
thank the hon. Member for the ques-
tion which enables me to give the
correct position. A member of com-
panies have filedq writs in several
High Courts challenging the validity
of the Prize Chit Fund Act passed by
Parliament. The Government is
moving the Supreme Court to conso-
lidate al] these appeals and hear once
and for all also so that there may be
a finality of decision.

SHRI SOMNATH CHATTERJEE:
The hon, Minister has said about the
proceedings taken in different High
Courts. May I know whether the
hon. Minister is aware about the na-
ture of the complaints made in those
writ petitions, whether the wvires of
the law has been challneged or whe-
ther it has been contended by geveral
of the companis that they do not come
within the ambit of thig Act but the
Act is sought to he applied to them?
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May I also know from the hon, Minig-
ted whether he has got the figures,
that is, if this ban is imposed, how
many employees or persons conhected
with these compaines will be affected
because in Peerless, a well-kown con-
cern, which employs or engages about
2 lakhs of people, a very serious hu-
man problem would be created and
unemployment would be further in-
creased, whether any attention has
been paid by the Government to this
aspect, and, if so, what ig the Gov-
ernment’s line of thinking?

SHRI R. VENKATARAMAN: As
regards the first question, the validity
has been challenged on several
grounds., Some have challenged the
vires of the law and others have
questioned the applicability ~f the
law to their particular case. There
are a number of other points which
they have raiscd.

As regards the number of people
employed, I would require notice. I
have no jnformation at present. But
T wish to inform the House that there
wag such an amount of cheating going
on in the name of prize chit funds
that the entire House demanded that
some such regulation is required.

SHRI SOMNATH CHATTERJEE:
You please regulale instead of im-
posing a total ban.

SHRI R. VENKATARAMAN: Ac-
tually, the prize chit fund is a lottery
and, therefore, it was decided that it
would not be proper to allow 1his
kind of g lottery to go on.

SHRI CHIRANJI LAL SHARMA:
In view of the fact that such com-
panies which are operating all over
the country are defrauding the peo-
ple, will the Government consider the
desirability of bringing in a legisla-
tion completely banning them?

SHRI R. VENKATARAMAN:
Again, I am in a difficulty, whether
he refers to conventional ones or the
prize chit funds. About conven-
tional chit funds, I said that I

CHAITRA 8, 1902 (SAKA)
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be bringing in the necessary le-
gislation,
Stock position of Coal and Iron Ore
in each Steel Plant

*245 SHRI KRISHNA CHANDRA
HALDAR: Will the Minister of
STEEL AND MINES be pleased o
lay a statement showing:

(a) the latest stock position of coal
and iron ore in each gteel plant
throughout the country, whether in
the public or private sector separately;
and

(b) what steps Government are
going to take for improving ithe posi-
tion?

THE MINISTER OF COMMERCE,
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b): A state-
ment is laild on the Table of the
House.

Statement

(a) The latest available stock posi-
tion of cocking coal and jron ore in
the integrated steel plants is given
below:—

— b e ———

(in '000 tonnes)

Coking  Iron Ore
Coal

- (ason Lumps Fines
25.3.80

(as on 18.3.1980)

Bhilai Steel Plant 49 4 235 154

| T 4

Durgapur Steel 16'9 44 23
Plant

Rourkela Steel
Plant . 142 55 58

Bokaro Steel Plant  39-3 25 81
IISCO . 8-8 61

Asregards TISCO the position is as under:

(in 000 tonnes)

Coking Coal  Iron Ore
(as on (as on

25.3.1980)  18.3.1980)
242 65
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(b) The stock position in respect
of iron ore hag been generally con-
sidered satisfactory and no specigl
steps are considered necessary in this
regard. As for coking coal, several
steps have been taken or are proposed
to be taken, to improve the position.
Some of these are indicated below:—

(i) close and consent liaison is
being maintained with the coal pro-
ducers (CIL, BCCL, etc.) and the
Ministry of Energy (including the
power generating bodies such as
DVC and State Electricity Boards),
so as to ensure optium production
of coking coal;

(ii) regular liaison on daily basis
ig being maintained with the coal
supply agencies and the Raijlways
by a Coordination Cell (on which
SAIL is also gepresented) so as to
ensure adequate and timely availa-
bility of wagons and prompt move-
ment of loaded rakes;

(iii) close monitoring of the posi-
tion regarding supply of coal and
power and rail movement is being
done every week by the Cabinet
Committee on Industrial Infras-
structure;

(iv) power supply to the coal
mines is being augmented by giving
them a higher priority on an ed-hoc
basis so as to improve the produc-
tion of coal in Bihar-West Bengal
belt which is the main source of
coking coal production in the coun-
try; and

(v) timely action wag taken to
import 1.2 million tonnes of high
grade low ash coking coal so as to
augment the indigenous supplies
and also to improve the quality of
coke feed in the blast furnaces. The
strategy for further import of cok-
ing coal during 1980-81 so as to
maintain the continuity of such
supplies iy also under consideration
of the Government.

SHRI KRISHNA CHANDRA HAIL-
DER: The Minister, in his statement,
has raised five points, regarding im-
provement of the supply of raw
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materials to the integrated . steel
plants. You know, Sir, that IISCO
has its captive coal mines and Bhilai
also hag its captive iron-ore mines
(Interruption). I would lke %0
know from the Minister whether, for
the improvement of the Durgapuwr
Steel Plant, Government is consides
ing captive coal mines and iron-ore
mines for the Durgapur Steel Plant.

SHRI PRANAB MUKHERJEE; So
far ag the allocation of coking coal is
concerned, firstly we have identified
the agencies for the three types of
coking coal—lime, medium and blen-
dable. Each area and organisation
1s identified and attached to the vari-
ous still mills. So far ag tihe steel
mills which have their own captive
mineg are concerned, they utilise those
captive mines. Otherwise, these or-
ganisations provide coking coal—
whichever is needed—of these varie-
tiecs. The Lurgapur Stee] Plant also
comes within that category.

SHRI KRISHNA CHANDRA HAL-
DER: The Minister has, in hig state-
ment, mentioned that the stock posi-
tion of raw materials may be consi-
dered ‘satisfactory. But the figures
whicl, he has given for the Durga-
pur Steel Plant, I think, are not
‘satisfactory’. For the improvement
of the functioning of the _ Durgapur
Stcel Plant A.S.P. and TISCO, does
Government have any proposal for
the modernisation and expansion of
these Steel Plants.

SHHRI PRANAB MUKHERJEE: So
far as the word ‘satisfaction’ is con-
cerncd, it is absolutely relative. In
fact, I used this word ‘satisfaction’
while I made a comparison of the po-
sition which prevailed earlier and
whizh prevailg today. But so far as
the safety limit is concerned, we are
far from ‘satisfaction’ because tHe
safely limit requires 3.5 lakh tons
and ‘satisfaction’ requireg B lakhg tons,
while on 26th March we had only
1.8 Jukh tons. Therefore, it has re-
latively improved because it went
down to 1.5 lakh tons and, from there,
it has improved to 1.69 lakh tons.
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’n regard to the 'expansion and
modernisation of the Durgapur Steel
Plant, I had glready mentioned on the
Floor of this House that a British
steel company has been askeq to pre-
pare a techno-feasilibity report. They
are going to submit the report within
a couple of months, After that, the
modernisation programme will be
taken in hand.

PROF, MADHU .DANDAVATE: I
would like to know from the Minis-
ter whether it ig true that even when
adequsate coal is available from the
mines and there is proper movement
of coa] to the steel plants, because the
washeries are not functioning pro-
perly as a result of that, the effec-
tive availability of goal for the steel
plants is less and, if so, to remedy
the defect what steps are being taken?

SHRI PRANAB MUKHERJEE: It
ig one of the reasons why we are not
in a position to utilise the coal stocks
which are available with us. Not
merely the question of guantum but
even in respect of the quality of coak-
ing coal which we gre utilising in our
steel plants, it depends considerably
on the fuller utilisation of the washe-
ries. In meeting their requirements,
one of the major constraints is that of
power, which we are not in a posi-
tion to jmprove. That is why a deci-
sion has been taken to give priority,
in power supply, to the coal sector so
that they can meet he requirements
of the thermal power stations and
they can alsp improve the function-
ing of the washeries.

PROF. MADHU DANDAVATE:
Have you given up hopes of improv-
ing the washeries?

SHRI PRANAB
Yeah.

PROF. MADHU DANDAVATE: THe
aays he hag given up hopes.

SHRI PRANAB MUKHERJEE: No,
n0; why should I give up hopes?

PROF. MADHU DANDAVATE: But
absent.mindedly, you said ‘ves’.

SHRI NIREN GHOSH. Mdy I know
#ram the Minister what is the amount.
as regards the capegity of this pard-

MUKHERJEE:
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cular steel plant, and the availability
of iron-ore and coaking coal etc.?
What is the comparative ratip and,
according to that ratio, what is the
shortage?

Secondly, as regardg coking coal,
is there any acute shortage due to the
washeries’ problemsg? Are you going
in for import of coal though there is
abundant coal in our country and, if
so, what is the amount of foreign ex-
change that you are going to waste
on this?

SHRI PRANAB MUKHERJEE: So
far as the ratio which the hon. Mem-
ber wanted to know is concerned; I
can give the figures. So far a5 coking
coal is concerned, in 1979-80, the
agreed programme was 16,423 lakh
tonnes; the availability was 12,900 lakh
tonnes; and, percentage-wise, the
shortfall wag 21.5 per cent. In re-
gard to availability of coking coal
and import, the hon, Member is well
aware that a decision was taken to
import 1.2 million tonnes of coking
coal, Already ten lakh tonnes have
reached, ang two lakh tonnes are ex-
pected to reach by the end of this
month. But in regard to further im-
port of coking coal, this matter is un-
der consideration; there are two viewsg
on it; one view is that we should im-
prove the indigenous coking coal pro-
duction quantity.wis, and quality-
wise and utilige it and that we should
not import. Government has ot yet
taken any firm decision on that.

St T TETE AR : WAL AT
w ¥ w8 frer & wifsT A 8k
T ®Y gt w4 R ] 5 g
T & AT A BT AT F AAT T
@ E ; AT #eft wden & wqy Qe
¥ Famr fF wifeT fie fae e o ay
AT & o T oArEE O v "}V
Fr ARTR | O fagre § gordt amr &
ST AT 9 $W § £ wed wifew
wiEr B A § ey it ot s
W T RFAERATAIT ae H
e WEoR T & gy
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oWy awfmifagas
R FT TAH FGT !

SHRI PRANAB MUKHERJEE: So
far as private mining is concerned, it
is a problem no doubt, This particu-
lar aspect, I do not know where it is
happening, but Government is trying
to stop illegal private mining. In re-
gard to accumulation of stocks at the
pitheads, in respect of both iron ore
and coking coal, it is true; trangport
bottleneck is one of the reasong why
we could not make these materials
available to the steel plants I have
already mentioned this. Again and
again we are coming to the question
of power and transport botleneck,

Shortage of Raw Cashewnuts

*246. SHRI P. K. KODIYAN: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES pe pleased to state:

(a) whether shortage of raw
cashewnuts has almost crippled the
Cashew Industry;

(b) the reasong for the shortage;

(¢) whether any special efforts are
being made to meet the shortage by

stepping to import of raw cashewnuts;
and

(d) if so, the details thereof?

THE MINISTER OF STATH IN THE
MINISTRY OF COMMERCE AND
CIVIL SUPPLIES (SHRI Z. R.
ANSARI): (a) to (d). A statement is
lajg om the Table of the House.

Statement

Imdian Cashew Industry hag been
traditionally depending upon imports
of raw cashew nuts to meet part of its
requirement for processing. Of Iate,
the exportable surplug with East
African countries viz.,, Tanzania Moza-
mbique, and Kenya who have been
our traditiomal suppliers has gone
down comsiderably due to imcrease in
their own procegsing capacity and
also a sizable decline in their produc-
$ion. Moreover, while earlier India
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used to be the only buyer for the gb-
tire raw cashew nuts available gbroad,
now there is severe competition from
countries like China, Brazil and
Hongkong for the purchaseg of raw
cashew nuts available. Ag a result
import of raw casheyw nuts by Cashew
Corporation of India, through which
import are canalised, has gone down
considerably, thereby affecting the
total availability of raw cashew nuts
for processing. On account of the
shortage of raw cashewnuts fop pro-
cessing, the cashew processing indus.
try has been adversely affected.

The Cashew Corporation of India
hag been trying to develop pon-tradi-
tional sources for supply of raw
cashew nuts like Madagascar, Senegal,
Nigeria and Guinea. In grder to pro-
mote the imports, during July 1979,
actual users were also permitted to
import raw cashew nuts from non-
traditional sources mosily on the
West African Coast. For 1980, the
Cashew Corporation has been able to
execute a contract with Kenya for
the purchase of their entire exportable
surplus of raw cashew nuts.

SHRY P. K. KODIYAN: Mr.
Speaker, Sir, the hon, Minister has
stated in the statement that the im-
port of_raw cashewnut from thg tra-
ditional sources has been declining in
the past few years. May I know from
the hon. Minister whether, in view of
the importance of the cashew indus-
try ag the country’s second Ilargest
foreign exchange earner and also in
view of the crisig that has afflicted the
industry at present affecting more
than ope and a half lakh employees,
Government would take up the ques-
tion of import of raw cashewnut from
the traditional as well as non-tradi-
tional sources, at the highest level,
Government-to-Government level, in-
stead of entrusting thig merely to the
Cashew Corporation of India which
has not been successful in getting...

MR. SPEAKFR: What s your
pointeg question?

SHRI P. X. KODIYAN: quas-
tion is whether, instead of en
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to the Cashew Corporation of India,
Government would take up the ques-
tion of import of raw cashewnut gt
the highest level, Government-to-Gov-
ernment level.

SHRI Z. R. ANSARI: The Cashew
Corporation of India has been trying
to develop non-traditional sources for
supply of raw cashewnutgs—from
Meadagaskar and other countries—and
this suggestion may be examined in
view of the fact that raw cashewnuts
to the cashew industry are in short
supply.

SHRI P. K, KODIYAN: The indus-
try has been facing another serious
problem, apart from the decling in the
import of raw cashewnuts, What-
ever was produced in the Kerala State
was sought to be procured by the
State Government but the private
cashew processors have been trying
to smuggle the raw cashewnuts out
of the State into the neighbouring
States like Tamil Nadu particularly
and get them processed there using
the cheap labour because the wage
rate there is comparatively lower. In
view of thig crisis, the State Govern-
ment had been requesting the Centre
to persuade the Southern States to
introduce a uniform wage policy so
that this smuggling of cashewnuts
from the State can be avoided. I
want to know what steps have been
taken in thig regard.

SHRI PRANAB MUKHERJEE: It
is not possible to have a regional
wage policy. I would request the
hon. Member that he can persuade
his government to take it up with the
neighbouring governments like the
governmentg of Tamil Nadu ang Kar-
nataka. Tt is just not possible to have
a wage policy for a region because
every State is entitled to fix the wages
for workers and labourers there.

SHRI B. K, NAIR:. The hon, Minis-
ter hag not gone to the extent of de-
nying that there is a serious crisis
in the trade. The crisis is there. Apari
from gtating the policy in this regard
of import of raw cashewnuts, I would
like to know from the hon. Minister
to what extent imports have
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materialised—imports by  private
agencies as also by the government.
It is stated that they are making in-
quirieg and are trying to find out the
sources, What is the extent of im-
ports sa far? I want to know the
figures of imports that have materia-
lised go far in the current year.

SHRI Z. R. ANSARI: It
tonnes,

is 5000

SHR]I DIGVIJAY SINGH: Can the
Minister tel) ug the percentage com-
ponent of the imported raw cashew-
nutg to the local produce? Then I
would also like to know what steps
are taken to organize production in
Indig itself. :

SHR] Z. R. ANSARI: The imports
are decreasing year by year. In 1971-
72 we were importing 1,57,300 metric
tonnes of cashewnuts while our pro-
duction wag 66,000 metric tonnes. Now
the position is this. In 1978-79% our
estimated production of cashewnuts
was 1,20,000 tonneg while we were
importing only 24,200 tonnes,

Regarding the steps to augment
loca] production, as & matter of fact
the real solution to zhe problem iz to
increage the indigenous production of
raw cashewnuts,

And for that purpose, the Cashew
Corporation of India hag initiated
steps to assist the State Government
in increasing indigenous production.
Under thig Scheme, the Cashew Cor-
poration of India hag set aside Rs. 4
to 5 crores for the State-sponzored
export-orienteq environment scheme
of cashew cultivation and this is in
addition to the various plan schemes
for the development of cashey, plan-
tations undertaken by the Ministry of
Agriculture.

Sir, the World Bank assistance has
also been gought for the purpose of
increasing cashew production.

MR. SPEAKER: Next question. Shri
Arjun Sethi
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Allotment of Steel fo, bullding
residentlal houses to Low and
Middle Income Groups

*247. SHRI ARJUN SETHI: Wil] the
Minister of STEE], AND MINES be
pleased to state:

(a) whether in view of the increas-
ing price of steel in the market, Gov-
ernment propose to allot steel for
building residentia] houses to low and
middle income groups people at a
prescribed rate through the Steel
Authority of India Limited or some
other Government agency; and

(b) it so, the details regarding the
policy of Government in thig regard?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIEsS AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b) A scheme
laid down by ithe Joint Plant Commit-
tee for gupply of steel to small house
builderg at stockyard prices and up to
a maximum of 5 tonneg in each case,
is already in existence. Under this
scheme, applications, du'y supported
by a building plan sanctioned by the
Municipal Corporation or the Local
Body together with the Architect’s
Ceitificate, are considered by ad-hoc
Committeeg set up for the purpose at
important centres. Supplies are ar-
ranged according to availability. Cer-
tain quantities of bars and rods both
plain and torsteel in sizes 6 mm to 20
mm are set apart for this purpose.

SHR1 ARJUN SETHI: Mr. Speaker,
Sir, the hon. Minister has stated in
his statement that supplies are ar-
ranged according {0 availability of the
steel. We know {he suppliez are far
too meagre as against the required
quantity. Sc, may I ask the hon.
Minister what sgpecific steps does the
Government propose to take so that
steel is available to the low and
medium income groups at the earliest
#0 that their requiremecnts or their
needs can be fulfilled?

SHR] PRANAB MUKHERJEE: It
depends on the availability as I men-
tioned. Unless we produce this parti-
cular item, it would not be possible
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to augment the supply. So far a8
steel supply for the current year is
concerned, we have been able to pro-
vide 21,000 tonnes for the house buil.,
ders.

SHRI ARJUN SETHI: As you know
the priceg of steel are sky-high and
it is beyond the reach of the common-
man and the middle income group.
What specific steps does the Govern-
ment propose to take so that ihe price
of steel comes down to a reasonable
level, so that it can be beneflcial to
the persons concerned,

SHRI PRANAB MUKHERJEE: As
regards the supply from the stock
yard, 1 have already mentioned in the
text of my main reply that it is at the
stockyard prices. But to have overall
price reduction, it is just not possible
for one particular category of consu-
mers.

SHR] M. M. LAWRENCE: In view
of the increase in the prices of ateel
goods, people in the country, especial-
ly, the gmall ang medium farmers,
are experiencing great hardships es-
pecially when there is g price rise in
the agricultural implements. 1 want
to know what stepg does the Govern-
ment propose to take to reduce the
price and to control the price of agri-
cultural implements so that the far-
mers can get them at the reduced
price.

SHRI PRANAB MUKHERJEE: Sir,
the question relates to the steel supply
to the house builders.

SHRI CHHITUBHAI GAMIT: I
want to know whether the Minigter is
aware that there is blackmarketing in
the steel] and whether Government
propose to take any stern aclion
against those people.

MR. SPEAKER: Well, naturally,
they do it.

Next question. Mr., Lakkappa.
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Meeting of heads of Banking
Institutions

#2438, SHRI K. LAKKAPPA:}
SHR] SATISH PRASAD
SINGH:

Will the Minister of FINANCE pe
pleased to state:

(a) whether he had convened a
meeting of the heads of the banking
institutions to consider effective imple-
mentation of the 20-point programme;

(b) if so, the guidelines issued to
the banking institutions to ameliorate
the lot of the weaker sections of the
country;

(c) what other steps have been
taken to provide credit facilities to
the weaker sections in the rural areas
and the urban poor; and

(d) what specific steps his Ministry
propose to take to implement the 20-
point programme ip letter and spirit?

THE MINISTER OF FINANCE
(SHR1 R. VENKATARAMAN): (a)
to (d) A statement i laid on the
Table of the House.

statement
(a) Yes, Sir.

(b) to (d) The loans of public sec-
tor banks for neglected sectors al-
ready cover a large number of bene-
fleiarieg of 20-Point Programme. In
the above meeting referred to, the
following broad conclusions were ar-
rived at in order to revitalise the
banks’ participation in the implemen-
tation of the 20-Point Programme: —

(1) Banks wil] endeavour to raise
the share of priority seclors in their
aggregate credit from the present level
of 33.3 per cent to 40 per cent over
the next five years. Within this over-
all target, a significant proportion will
be provided to the beneficiaries of the
20-Point Programme,

(2) Bankg wil] evolve specia] sche-
mes {ailored to the requirement: of
the beneficiaries of the 20-Point Pro-
gramme asg part of their District Credit
Plans.
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(3) The Scheme of Differential Rate
of Interest and the programme of
establishing Regiona] Rural Banks
wil] be pursued with greater vigour.

(4) The Reserve Bank will evolve
a monitoring system to evaluate the
performance of different banks in the
implementation of the 20-Point Pro-
gramme.

In pursuance of the above decisions
the Reserve Bank of India have ap-
pointed two Working Groups. One
Working Group will examine and re-
port on the modalities of implementa-
tion of 20-point programme by banks.
The other Working Group will review
the system of data collection in res-
pect of advances to the priority sectors
for the purpose of monitoring the
progress made by the banks in ren-
dering assistance to the target sroups
under the 20-point programme.

SHRI K. LAKKAPPA: Mr, Spea-
ker, Sir, the question relates to the 20-
Poing Programme, That is regarding
convening of a meeting of heads of
banking institutions. I have read the
Statement,

MR, SPEAKER: Have you any ob-
jection?

SHRI K. LAKKAPPA: [ have read
the statement laid by the hon, Minis-
ter very carefully,

My question is about ‘effective im-
plementation’ of the 20-point pro-
gramme.

MR, SPEAKER: Please put a point-
ed questionm,

SHRI K. LAKKAPPA: My point is
that the whole system of implementa-
tion of the 20-point programme has not
been carried out either by the public
sector bankg or by the private sector
banks as emvisaged amd directéd by
the then government amd also during
the last two and a half years various
States had completely meglected it

MR. SPEAKER: What is your ques-
tion?
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SHRI X, LAKKAPPA: 1 would
fike to know what. are the names of
the heads of the banks and institutions
of the private and public sector banks
who met and what are the decisions
taken for effective implementation of
the 20-point programmé apart from
the answer given out in the statement
laid on the Table of the House.

SHRI BHAGWAT JHA AZAD: Sir,
you institute two trophies one for the
shortest question and the other for
the shortest answer,

SHRI R. VENKATARAMAN: Sir,
the 20-point programme was not im-
plemented by the previous govern-
ment. The 20-point programme was
initiated by the Congresg Government
before 1977. Now, after coming back
to power we are reviving the 20-point
programme and asking the banks to
give assistance in all those heads in
which bank assistance ig required. 1
held a meeting of the heads of the
nationalised banks and then asked them
to increase the amount of credit for
the purpose of the priority sector from
33.1 per cent to 40 per cent. The Re-
serve Bank has appointed two com-
mittees—one committee to go into the
various aspccts of how to implement
the 20-point programme through bank
assistance and they said they will
momnitor whether this assistance plows
to thc people who deserve ang to
whom it is intended. Therefore, there
is a committce to go into the question
and this answer completely Mr. Lak-
kappa’s question,

SHRI K. LAKKAPPA. My second
supplementary question arising out of
the answer given by the hon’ble Fin-
ance Minister is that I very much ap-
preciate that he has got very serious
approach to the implementatioy of the
20-point programme. I would like t0
know whether he is aware of the fact
that the management of the public sec-
tor banks—the officialdom attached to
these various banks—including the
private banks have not been responsive
to the needs of the weaker sections of
the people in getting loans and there
have been procedural wrangles and de-

lays. The same people who do not pe-
lieve in this 20-point programme and
the amelioration of the weaker sec-
tions of the society are there. Will
the hon’ble Minister refer this matter
to the two groups that he has envis-
aged to go into this aspect and see
that there is complete overhaul of the
administration in the banking system
to make it easy to meet the situation?

Even Government may stand as a
guarantee to the weaker sections of
the country for the effective imple-
mentation of the twenty-point pro-
gramme,

SHRI R. VENKATARAMAN: The
hon, Member had a number of com-
plaints against the manner in which
the banks had been implementing the
twenty-point programme. Sir, I have
some figures with me which do not
fully justify the criticism, though there
is room and scope for improvement,
ATl that I have said is this. We have
taken note of the feelings in this coun-
try that greater assistance shoulg flow
to the vulnerable sections of society
and weaker sections of society, There-
fore we have constituted this commit-
tce not only to gsee that aid flows to
tho.e sections but also to monitor
whether jt flowg according to ouy in-
structions. Therefore I would request
the hon, Members to wuit for 3 or 4
months and wateh the way in which
the banks function. And if they still
come forward with any specific sug-
gestion we will rectify the mistakes,
any, which may be pointed out,

1 /T wae fag : wmaw v,
QT el § aga ¥ OY WA § ot ¥

AT FY gL TgA FIHY @ M AF I WA

gy wrgeE of@r § ST ad
IRy & | § A AgRa ¥ A
ATEAT § FAT @) JGIAT ATHT 6T 4 19-
AT FEFT F g I F qOewe
TET ¥ I FT ARQA AT S{T0AT ?

SHRI R. VENKATARAMAN: Such
of those villages are intended to be-
covered by the co-operative societies
and co-operative banks,
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I the hon, Member wants any parti-
cular or specific area to be included,
then, the Government will examine
the thing and then make its recom-
mendation to the Reserve Bank.

1 afaw q¥Ho THo o QT : WEAH
AZEA, IHT § QT A FANR a9 &
wrTt & e A Fhrefaer § o NEeR
3 9 T wRET WK 9T 3 AT
fo & o @ 95 e §,) &
At wEgrEg § StrAAT qgar § oo
HS(RT SIS § F4T IqHT ZGAT WO
AW FT Fifaw F 5 SO T AT
SYET aeEEy & foru & QAT 918 SAAt
wEr § ey a9 famr S ?

MR. SPEAKER: Thig is a sugges-
tion—it ig all right.

SHRI R. VENKATARAMAN: We
have taken steps to streamline the
procedure, Actually the application
form has been streamlined. On the
back of the application form we have
printed various particulars in regard
to which they will be eligible for
getting loans and all those things,

ot fora g fag 59T @ weEw
AEITT, ST 4% g AT § @ 70
ITHT FIW A& H @ AT a9 e
daex, faet a9 soarfe &= o a1 Aq
€ & W g & AT AEaE g
FT & 7g frora & f Sa-gEr FEe
* g=rra 50 fawa § afas @ Qe
gut fred guaas & @ w1 2 WY
T|EAT FT Sw 7

SHRI R. VENKATARAMAN: one
per cent of the credit is reserveq for
lending to people who are holding
marginal and submarginal forms.
They is given at a concessional rate,
what is known as the DRI, at four
per cent. We have also said that
sixty per cent of the rura] deposits re-
eeived im the area must be lent oug
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to that area. This will ensure that
the rural deposits are utilised for the
people in the rural areas,

As regards the question that only
richer farmerg are able to get benefits,
I would like to mention that we have
so streamlined the procedure that the
people who want loang upto Rs, one
thousand need not give any guaran-
tee, need not provide any surety and
people who want loans upto Rs. five
thousand for agriculture and allied
purposes, if they give the surety or
guarantee of their crops, etc, it
would be considered sufficient, So, we
have provided gll the facilities for the
people belonging to the weaker sec-
tion,

SHRI SUNIL MAITRA: While the
Central Government has the 20-point
Programme, the West Bengal Govern-
ment are having 36-point programme.
Under the 36-point Programme, the
West Bengal Government has asked
the banking sector to give credit to
the fifty thousand share-croppers and
poor peasants, Wilj the Central Gov-
ernment persuade the nine States
which are directly under its control
to extend the scheme to the people in
thoge States also?

SHRI R. VENKATARAMAN: The
credit for the share-croppers that is,
people who do not own Jand, 13 alzo
available under the 20-Point Program-
me. If anywhere this facility is not
being made available, then it may be
reported and we wil] take it up with
the Reserve Bank for guitable action.

SHRI R. L. BHATIA: The attitude
of the bank managers is generally to
ignore the investment in the agricul-
tura] sector, because most of them
come from the cities and they are not
interested in the agricultural sector.
May I know from the hon. Minister if
in his meetings with the heads of the
various banking institutions, the atti-
tude of the bank managers was ever
discussed and whether any percentage
has been fixed for investment in the
agricultural sector under 20-Point
Programme?
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SHR; R, VENKATARAMAN: Out
of the tota] credit by the banks, forty
per cent iy reserved for loans to pri-
ority sectors including those covered
under the 20-Point Programme. And
in this programme, agriculture gets
the highest priority. I will give you
the figures of the investment made in
the agricultural sector by the nation-
alised banks, In the year 1976, that
ig the year ending June, 1976, Rs. 726
croreg were given directly and Ra. 277
ororeg indirectly. In the next year
1977, Rs. 950 crores were given direct-
ly and Ra. 324 crores indirectly. In
1978, Rs. 1234 crores were given direct-
ly and Rs. 424 crores indirectly. In
the year 1979, Rs. 1686 crores were
given directly and Rs. 557 crores in-
directly. This only refers {o nationa-
lised banks. Apart from this, there is
the cooperative credit to the fune of
Rs. 1440 crores. Besides tlhis, there
is also credit available from the non-
nationalised banks.

Loans to Agriculturists for productive
purposes

K. RAMAMURTHY:
FINANCE be

*249. SHRI
Will the Minister of
pleased to state:

(a) whether the nationalised banks
have been directed not to insist on
any guarantee for sanctioning Joans
upto Rs. 4500 to the agriculturists for
productive purposes; and

(b) if go, the details of the scheme?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b) Yes, Sir. The Reserve Bank
has advised al]l scheduled commercial
banks, which include the nationalised
banks, to adopt certain security norms
according to which third party guar-
antees are not required for loans upto
Rs. 5,000 for agriculture and allied
activities. Such 1loans are given
against hypothecation of crops or of
moveable assets where such assets are
created gut of the loan amount, A
further concession ig given in the case
of emaller loans upto Rs. 1,000; in such
cases a demand promissory note or a

loan agreemeny is treated as sufficient
security,

SHRI K. RAMAMURTHY: In his
answer, the hon. Minister has stated
that the Reserve Bank of India has
only advised the commercial banks,
including the nationalized banks, in
this country to advance joans upto
Ras. 5,000 without any third party
guarantee. First of all, I musi thank
the Government for taking this deci-
sion. But will the Government, ins-
tead of advising on this important
matter to the banks, give directions to
them to implement this policy?

SHRI R. VENKATARAMAN: The
advice of the Government to the
Reserve Bank i3 always accepted.
There is no need to give any direc-
tive. Directives are given when the
advice is not accepted or followed.

SHR1 K. RAMAMURTHY: In res-
pect of these joans which are 1o be
given to the agriculturists without
third party guarantee or assurance,
will Government treat them under the
DRI schemes and as interest-free
loans? Secondly, the top-level muana-
gement in the nationalized banks are
not having any faith in the implemen-
tation of thig 20-Point Programme. In
the case of persong appointed at the
politica; ljevel by the previous Gov-
ernment, wil] this Government come
forward and change them; and will
this scheme of loans of Ras. 5,000 and
Rs. 1,000 be treated under the DRI
scheme?

SHRI R. VENKATARAMAN: It is
a hypothetical question, If the bank
managers or the chief executives do
not carry out the advice of the Gov-
ernment, then the Reserve Bank will
certainly take appropriate action to
enforce it.

SHRI K. RAMAMURTHY: The hon.
Minister in his reply to the previous
question has accepied that the top-
level management appointed by the
previouyg Government, have not im-
plemented the 20-point programme.
How will the same management im-
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plemént that programme new? The
Minister himself saig that the previ-
ous Government hag not imolemented
the 20-point programme,

SHR] R. VENKATARAMAN: I will
answer that question. After all, Gov-
ernent gervants follow Governent’s
directives; and the Reserve Bank fol-
lows the directives of the Govern-
ment, And the banks also follow the
directives of the Reserve Bank. If
the Government has changed its
policy, and it has a more liberal policy
towardg these people, that policy will
naturally be implemented. Just be-
cause i{ was not implemented in the
past, you cannot assume that it will
not be implemented even after we
have given the necessary instructions.

SHRI BHAGWAT JHA AZAD: 1t is
heartening to hear {from the hon.
Minister that appropriate action will
be taken against defaulting people.
Is it in the knowledge of the Minis-
ter that there iz a powerful movement
in the banking sector, to compel
people to hand down 2% to 5¢;, first
on the table to the staff, and then only
take the loan? If g0, can the Minister
assure us that he will take some action
to bring 1o book those persons who do
not give loans to agricullural and
weaker sections, and cover up the
entire thing in procedural intricacies?

SHRI R. VENKATARAMAN: If the
general qucstion is that there is cor-
ruption at the 1ower levels, we will
try to put it down. cannot say that
there is no corruption at all. But we
will try to put down the corruption,

o faw wawarT: ayl §7 wiRy
ag warad o 20 g F14H8 F AGT-
FTFAT F WG AN 44 FFAT
afeeft § *  (swEuTA)

MR. SPEAKER: The Question Hour
is over.
WRITTEN ANSWERS TO
QUESTIONS
Boosting of Export of Engineering
Goods
»250, DR, FAROOQ ABDULLAH:

‘Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
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state:

(a) whether any urgent steps are
being taken for boosting up the export
of engineering goods: and

(b) if so, the details of the same?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHR] PRANAB MU-
KHERJEE): (a) and (b) Yes, Sir.
Some of the more significant measures
are: holding of trade fairs and exhibi-
tions, helping exporters in securing
necessary inputs for production of
goods and assisting them in overcom-
ing transportation and shipping diffi-
culties.

Fixing of target plan to produce Steel
Ingots in Public Sector

*251. SHRI K. PRADHANI: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether a target plan to pro-
duce steel ingotg in the public sector
has been prepared by Governmeng for
1980;

(b) if so, the detailg thereof; and

(c) the steps Government propose
to take foy substantial jncrease in
supplies of porwer and coal during the
current year?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHR1 PRANAB MU-
KHERJEE): (a) and (b) Yes, Sir. The
following table gives the production
targets fixed by SAIL, in terms of
stee] ingots. for the five integrated
steel piants in the public sector, as
compared to the anticipated produc-
tion in 1979-80.

(’000 tonnes)

e e i et

Plant Target, Production
1980-81 1979-8o(
Bhilai . 2200 2128
Durgapur . 1070 892
Rourkela . 1460 1271
Bokaro . 1820 1424
TISCO . 670 580
7220 6290

@ (Based on the actualy of April, 1978—February, 1980 and estimates

of March, 1980).
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The overall target thus envisages &
growth of 148% in the year, 1980-81
over 1979-80,

(¢) Among the several steps taken
by Government during the current
year to improve the supplies of cok-
ing coal and power fo the steel plants,
mention may be made of the follow-
ing:

(i) Close monitoring of the position
regarding supply of coal and power
and rai] movement ig being done every
week by the Cabinet Committee on
Industrial Infrastructure;

(ii) Close and constant liaison is
being maintaineg with the coal produ-
cerg (CIL, BCCL etc.) and the Minig-
try of Energy (including the power
generating bodies such ag DVC and
State Electricity Boards) so as to
ensure maxXimum supplies of power
for production of coking coal as well
as steel;

(iii) Regular liaison on daily basis
is being maintained with the coal sup-
plying agencies and the Railwayg by
a Coordination Cell gt Calcutta (on
which SAIL is also represented) so as
to ensure adequate and timely avail-
ability of wagong gnd prompt move-
ment of loaded rakes;

(iv) Power supply to the coal mines
is being augmented by giving them a
higher priority so as to improve the
production of coal in Bihar—West
Bengal belt which is the main source
of coking coal production in the
country.-

(v) Timely action was taken to
import 1.2 million tonnes of high
grade low ash coking coal g0 a3 to
augment the indigenous supplies and
also to improve the quality of coke
feed to the blast furnaces. Strategy
for further import of coking coal dur-
ing 1980-81 so as to maintain the con-
tinuity of such supplies is also under
consideration:; and

(vi) Schemes have been sanctioned
for augmentation of captive power
generation capacity at Durgapur and

Bokaro Stee] Plants to the extent of
300 M.W.

Development of Tourist Potemtiaj of
Kanyakumarj )

*252. SHRI K. T, KOSALRAM: Will
the Minister of TOURISM AND
CIVIL. AVIATION be pleased to
State;

(a) whether any study has been
made in Kanyakumari, the southern-
most land-tip of the nation, as to
the basic minimum amenities for both
inland ang foreign tourists; and

(b) the steps proposed to be taken
to develop the tourist potential of
Kanyakumari?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): (a)
No, Sir.

(b) The Central Department of
Tourism had provided funds for the
renovation of the Cape Hotel and met
50% of the cost of constructing the
Tourist Bungalow at Kanyakumari, It
has also given a motor launch to the
Vivekananda Rock Memorial for fer-
rying visitors between Xanyakumari
and Vivekanandg Rock. Since tourists
visiting Trivandrum|Kovalam Beach
Resort take a half day excursion trip
to Kanyakumari, the existing facilities
available are considered to be ade-
quate. For the large number of
domestic tourists and pilgrims, inex-
pensive accommodation ig available
in rest houses and private lodges at
Kanyakumari. Further development
of facilitias at Kanyakumari in the
Centra] Sector will depend upon the
availability of funds and inter-gse
priorities.

Phasing out of Maharaja Lounge on
Jumbe Aircraft of Air India

*253. SHRIMATI GEETA MU-
KHERJEE: Will the Minister of
TOURISM AND CIVIL. AVIATION
be pleased to state:

(a) whether Government have a
proposal under consideration to phase
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out gradually the Maharaja lounge on
the Jumbo aircraft of Aiy India; and

(b) if go, the details and reasons
thereof?

THE MINISTER OF TOURISM
AND CIVII, AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): (a)
Ajr India’s proposal for the modifica-
tion of its 747‘ aircraft fleet to instal
thirty economy class seats on the
upper deck which is presently being
used as a- lounge for first class pas-

sengers has been approved by Gov-
ernment,

(®) The basic objective of convert-
ing the upper deck lounge is to pro-
vide additional economy class seating
to make more productive utilisation of
the gspace available on the upper deck
of the aircraft. With the very steep
escalation in costs and introduction of
low fares, the 747 operators have de-
cidede to take this course. It will alse
provide Air India with the flexibility
to meet the directional and seasonal
peak traffic demands especially on
sectors into and out of India.

Wt qefAe st
*254. TP A QR F4qT
wfwen aqr wiafes afa st ag @
T w5 fF

(¥) Far Fera<fae soreit et
% ofg ¥ e wv e g oix
TN W aegnl A qerd § weA-
T4t W D § wifw S Tumw 9%
AT g IR § W T T IarewAn
¥ 9y qgA & ; W
(w) afx &, o & F@R W@
fra wreradae gt T FR
W g? ao F wrrww agei A
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Supersession of Senior Officers of 1A,

*255. SHRIMATI MOHSINA
KIDWAI:
SHRI SHIV KUMAR SINGH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether his attention has been
drawn to press report regarding
peremptory manner in which some
seniormost officers of Indian Airlines
have either been asked to proceed on

leave or they are being superseded by
much junior colleagues;

(b) if so, his reactions to the newsg;
and

(c) whether, in the above context,
some steps are being taken to restore
confidence in Indian Airlines staff and
also its sister airlines i.e.. Air Indim,
against premature retirements and
supersessions?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION AND LAB-
OUR (SHRI J. B. PATNAIK): (a)
Such press reports are not based on
facts.

(b) and (¢) Do not arise.

Expenditure Tax

256. PROF, NARAIN CHAND
PARASHAR: Will the Minigter of
HNMCE be pleased to state:

(a) whether Government have ex-
amined the possibility of levying e¢x-
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enditure tax, 50 as.to reduce extra-
vagant consumption and promote sav-
ings to a larger extent, thus effecting
radical changes in the taxation system

of the country;

(b) if so, whether any decision in
this regard would be taken at an early
date; and

(c) if not, the reasons therefor
along with the reforms contemplated
by Government in the taxation system
prevailing at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA)
(a) to (¢) The previous Govern-
ment had appointed a Study Group
consisting of some senior officers of
the Department to examine the feasi-
bility of replacing income-tax by a
fax on expenditure The Report of
the Group has been submittad and 1s
under consideration of the Govern-
ment, Reforms in fiscal polices are
made from time to time as part of
the Budget.

Export of Onions

*257. SHRI RAMKRISHNAN SA-
DASHIVE MORE: Will the Minister
of COMMERCE ANp CIVI, SUP-
PLIES be pleased to state:

(a) whether Government of India
have permitted Export of Onions from
India;

(b) if so, whether export licences
have been issued to private expor-
ters or whether the same will be
exported by the National Agricultural
Cooperative Marketing Federation
Limited, (NAFED) only; and

(c) if NAFED is to Export onions,
what are the storage arraffgements be-
ing made by them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. RB.
ANSARI): (a) Yes, Sir.

(®) Export of onions iz canalised
through NAFED. Private exportesrs
are alzo allowed to undertake export
through NAFED,

(c) NAFED hires gtorage capacity
of conventional type- in the onion
growing areas for storage in addition
to their own storage space.

New Airports during current Plan
Period

*258. SHRI G. Y, KRISHNAN: Will
the Minister of TOURISM AND CIVIL,
AVIATION be pleased to lay a state-
ment showing:

(a) what is the number of undeve-
loped airports in the country, (State-
wise) and since when;

(b) what specific plang Govern-
ment have framed for their develop-

ment; and

(c) the number of new  airports
Government propose to construct
during the current Five Year Plan?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION AND LAB-
OUR (SHRI J B. PATNAIK): (a)
and (b) Development of aerodromes
is a continuoug process and is planned
according to the operational require-
ments and plan priorities within the
available resources. There are 85
aerodromes under the control of the
Civil Aviation Department, all of
which are maintained in seérviceable
condition. The aerodromesg to which
Indian Airlines are operating or pro-
posed to operate scheduled gervices
are given priority in development for
providing essential facilities required
for the type of aircraft being operated/
proposed to be operated.

(¢) It is proposed to start construc-
tion of 3 new aerodrome at Caljcut in
Kerala,
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Smuggling of Essential Commodities
through Gujarat Rajasthan Border
near Pakistan

*259. SHRI R. P, GAEKWAD:
SHRI CHANDRA PAL
SHAILANI:

Will the Minister of FINANCE he
pleased to state:

(a) whether Government’s attention
has been drawn to smuggling of essen-
tial commodities such as Sugar, Kero-
sene, diesel, etc. through Gujarat—
Rajasthan border near Pakistan as
reported in a section of the press;

(b) if so, steps taken to check the
smuggling of these commodities;

(¢) whether any persons jnvolved

in the activity have been  arrested;
and
(d) whether the Gujarat Govern-

ment have been alerted to keep a vigil
over the border?

THE MINISTER OF FINANCE
(SHR] R. VENKATARAMAN): (a)
Reports received by the Government
do not indicate any large-scale smug-
gling of essential commodities, such as
Sug,ar., Kerosene, Diesel, etc., into
Pakistan across the Gujarat-Rajasthan
border.

(b) and (d) The Central Govern-
ment and the Government of Gujarat
have alerted the concerned Customs
authorities, the Border Security Force
and the Police authorities to prevent
any attempted smuggling of these
items across the border.

, (c¢) No, Sir.

Indo-Nepalese machinery for promo-
tion of Tourism

¢260. SHRI N, E. HORO: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there is any proposal
under Government’s consideration for

MARCH 28, 1980

Written Answers 40

establishing a joint Indo-Nepalese
machinery for the promeotion of tou-
rism; and

(b) if so, what are the details there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and (b)
Close cooperation already exists bet-
ween India and Nepal in the field of
tourism promotion through the mem-
bership of the two countries in the
World Tourism Organisation (WTO)
as well as its Commission for South
Asia. A marketing programme is being
drawn up by the Commission for joint
promotion of tourism to and within
the region, which will benefit both
India and Nepal as well as the 5 other
member countries namely, Pakistan,
Bangladesh, Afghanisthan, Iran and
Sri Lanka. In view of this there is no
proposal under consideration for
establishing separate Indo-Nepal
machinery for promotion of tourism.

New Projects Approved by UNDP

*261. DR. VASANT KUMAR PAN-
DIT: Will the Minister-of FINANCE
be pleased to lay a statement show-
ing:

(a) whether it is a fact that the
United Nations Development Pro-
gramme (UNDP) has approved seve-
ral new projects to promote technical
development in India; and

(b) if so, the nature of projects, the
financial assistance from UNDP and
the location of the projects ganctioned?

THE MINISTER OF FINANCE
(SHR] R. VENKATARAMAN): (a)
Yes, Sir.

(b) Statement giving nature, loca-
tion and UNDP financia] assistance of
the projects approved from Ist Janu-
ary 1979 to 25th March 1980 is laid on
the Table of the House.
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Statement

List of profects approved by UNDP during the period 15t Sanuary 1979 to 25th March, 1980

Sl Nature of the Project Location of the Project UNDP -
No. ‘ input in
UsS &
Milliont
! 2 ) 3 4
7
1 Strengthening of the Central Institute of Pune (Maharashtra) 0-852
Road Transport,
2 Mo lernisation of Engine~ing Design and Engineers India Ltd., New Delhi. 0:799
Consultancy Services
g Intensification of Freshwater Fish Culture Central Inland Fisheries Research 0-582
& Trairing. Institute, Barrackpore (West-
Bengal).
4 Transfer of Technology for the Produc-  Indian Drugs and Pharmaceuticals 0-373
tion of anti-malaria Drugs. Ltd. Hyderabad (A.P.).
5 Assistance to the Management Deve- Management Development Institute, o186
Topment Institute—Hotel Management New Delhi,
Programme.
6 Improvement of Flood Forecasting Svstem. Central Water Commission, New Delhi 1454
% Improvement of Demonstration Centre Central Leather Research Institute, 0-558
for Leather Goods at Central Leather ~ Madras (Tamil Nadu)
R-search Institute, Madras.
8 Research in Improvement of date Palm. Indian Council of Agricultural 0456
Research, New Dethi.
9 Technical Assistance for Stimulating Milk National Dairv Development Board, 2:07%
Mark ting & Dairy Development— Anand (Gujarat)
‘Operation Flood-11.
10 Assistance to Centres for Advanced Tndian Council of Agricultural Re- 4570
Studies for Post-Graduate Agricultural search, New Delhi.
Education & Research .
11 Assistance to Communication Centre for  G.B. Pant University, Part Nagar 0109
Agriculture and Rural Development. (U.p)
12 Advisory Services for Modernisation of Deptt. of Irrigation, New Delhi. 0-36¢
Land and Water Schemes.
13 Training of Oil and Natural Gas Com-  Oil and Natural Gas Commission, 0:236
mission Officials in Oil Exploration Dehra Dun (U.P.)
and Production.
14 Streagthening of facilities for Geophysical Oil and Natural Gas Commission, 0785
Data Processing. Dchra Dun (U.P.)
15 Establishment of Primary and Transfer Nationa! Physical Laboratory, o-282-

Pressure Standards for Caliberation of New Delhi.
pressure measuring Instruments.
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1 2 3 4

16 Setting up primary and transfer standards
facilities for Caliberation of Vacuumm
gauges, testing of vacuum pumps and

vacuum equipment.

17 'Transfer of know=how through Expatriate

Specialists of Indian Origin.

18 Diversification and Development of New

Fibres at South India Textile Research
Association.

19 Establishment of the Advanced Level

Telecommunication Training Centre,

Director General, Post & Tetegraph.

20 Modernisation of Telscommunication
Research Centre, Director General
Post & Telegraph.

21 In-house Data Processirg Facilities for
Mohgitoring

Ministry of Communication.

22 Special Assistance to Selected Universities/ University Grants Commission ,

Departments under University Grants
Commission.

— —— e

Organisation [ Wireless
Planning and Coordination Wing of

National Physical Laboratory, New o-28:
Dethi.

Delhi. ‘

Council of Scientific and Industirial @100
Research, New Delhi,

Seuth India Textile Rescarch As - 0 25%
sociation, Coimbatore ( Tamil
Nadu).

\

Ghazjabad (U.P.) 2-17

Telecommunication Research Centre, 0 40%
New Delhi.

New Delhi. o 022

2 49r

New Delhi.

Alilr Services to Places in Arunachal
Pradesh

*262, SHRI P. K. THUNGAON:

Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state:

(a) whether he is aware that no
I.A.C. flight touches any place in
Arunachal Pradesh;

(b) if so, what measureg are going
to be taken by the Government to
make the services available Arumna.
chal Pradesh;

(c) whether it is a fact that the
Government of Arunachal Pradesh
have requested several times to make
available the services of LA.C, in
Arunachal Pradesh;

(d) if so, what action has been
taken;

(e) whether it is fact that the Gov-
ernment of Arunachal Pradesh submit-
ted a proposal for purchase of 6 air-
erafts viz.,, 2 chetak helicopters, ¢ MI-
8 helicopters and 2 twin-engined planes

to ameliorate the miserable conditions
of the territory in respect of emergency
evacuation of patients, supply of essen-
tial commodities, movement of public-
from far flung areas etc.; and

(f) if so, what action has been taken
so far?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND LABOUR
(SHRy J. B. PATNAIK): (a) Yes,
Sir.

(b) to (d) In view of the capacity
constraints, Indian Airlineg are not in
a position to undertake any new air-
links, However, the followig 6 places
in Arunachal Pradesh figure in the
list of 50 stations recommended for
air-linking by the Committee on Third
Level Air Services:

1. 1tanagar, 2. Along, 3. Ziro,

4. Passighat, 5 Tezu, 6 Daborijo

The report of the Committee is
under consideratimr of the Govern~
ment,
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(e) and (f) The position is being
checked yp and necessary information
will be laid on the table of the Sabha.

Production Target of Saleable Steel

2079. SHRI JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINES be pleased to gtate:

(a) what ig the production target of
saleable steel fixed for 1980-81; and

(b) steps taken to achieve the tar-
get?

THE MINISTER OF COMMERCE
ANpD CIVIL SUPPLIES AND STEEL
AND MINEs (SHR PRANAB MU-
KHERJEE): (a) The target of pro-
duction of saleable steel from the
integrated steel plants for 1980-81 has
been fixed at 7.32 million tonnes re-
presenting a growth of 21.4 per cent
with reference to the anticipated pro-
duction in 1979-80.

(b) The above target is based on
the technical capabilities of the steel
plants and on the assumption that
adequate supplies of essential inputs
including coking coal ang power
would be available. The requirements
of major inputs as also of rail trans-
port have been discussed with the
concerned agencies. Close liaison will
continue to be maintained with the
various agencies to ensure adequate

and uninterrupted supplies of these
inputs.

Cintering and Oxygen Plant in IISCO,
Burnpur

2080. SHRI SUSHIL BHATTA-
CHARYA.: Will the Minister of
STEEL. AND MINES ‘be pleased to
state:

(a) when the works of Sintering

and Oxygen Plant will start in Indian
Iron and Steel Company: Burnpur,
and

(b) details thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHR; PRANAB MU-
KHERJEE): (a) and (b) In order to
provide for the economic use of iron
ore fines available in the Gua mines
of IISCO and to reduce the cost of
production of hot metal in the Burn-
pur Steel Works, the Indian Iron and
Steel Company have proposed the
installation of a Sintering Plant at
Burnpur. This proposal is presently
under consideration of the  Steel
Authority of India Limited. The ques-
tion of installing a captive Oxygen
Plant to meet ity own requirements
is still under examination of IISCO.

Review of Cadre Strength of Income
Tax Inspectors

2081. SHRI K. A, RAJAN: Will the
MINISTER OF FINANCE be pleased
to refer to the reply given on the 6th
April, 1979 to Unstarred Question
No. 6354 regarding augmentation of
Inspectors strength and astate:

(a) whether review of cadre
strength of Income-tax Inspectors in
the Income-tax Department hag been
conducted by the Government; and

(b) if not, what are the reasons
therefor and by which time it is likely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b) A work study for Inspector was
taken in hand but it was found that
the existing, duty list of Inspectors
needed revision, A fresh duty list has
scince been drawn-up and is under
examination. After it is finalised work
study will be resumed.

Standard deduction in Income-tax to
Centra} Government Pensloners

2082. SHRI F. HL MOHSIN: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Central Gowern-
ment pensioners are not allowed
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standarg deduction in Income-Tax as
the working employees;

(b) whether the Committee on
Direct Taxes in its report submitted
in 1968 recommended this:

{c) whether representations have
also been made to Government from
time to time to grant this relief to the
pensionerg also when they are very
hard hit owing to very high cost of
living; and

(d) if so, the difficulties which lie
in the way of Government in granting
this relief to their retired employees
and the action which the present Gov.
ernment propose to take in the matter
to redress this long-standing griev-
ance?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Pen-
sioners including Central Government
pensioners are not entitled to stand-
ard deduction under section 16(i) of
the Income-tax Act, 1961 on the
amounts received as pension,

(b) The Direct Tax Laws Com-
mittee (Chokshi Committee) has, in
its Final Report, submitted if‘ Beptem-
ber, 1978 recommended that the stan-
dard deduction should be allowed also
to a person in receipt of a pension
from a former employer at the rate
of 10 per cent subject, however, to a
ceiling of Rs. 1,000 per year.

(c) Yes, Sir.

(d) - Government are yet to take a
view on this demand of pensioners.

Additiona] Hotels by State Govern-
ments and Private Sector

2083, SHRI JAI NARAIN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{a) whether it is a fact that Gov-
ernment propose to encourage the
State Governments and private sector
to build more hotels in the country;
and
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(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a)
and (b) Yes, Sir, Government is for-
mulating its policy in regard to deve-
lopment of hotels. Details are being
worked out.

Conversion of Ahmedabad Civil
Aerogdrome as Intgrpational
Airport

2084, SHRI D. P. JADEJA: Will the
~Minister of TOURISM AND CIVIL
AVIATON be pleased to state:

(a) whether there is any proposal
to convert Ahmedabad Civil Aero-
drome from alternate international
airport into the full fiedged interna-
tional airport; and

(b) if so, the progress achieved in
this regard?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) No, Sir.

(b) Does not arise,

Restriction py IA & Al on Marriage by
Hostesses

2085, PROF. MADHU DANDA-
VATE: Will the Minister of TOURI-
SM AND CIVIL AVIATION be plea-
sed to state:

(a) whether it is true that in many
foreign countries there is no restric-
tion that the air-hostesses must remain
unmarried during their period of ser-
vice;

(b) whether it is true that on the
Indian Airlines and Air India some
restrictions are imposed on the air-
hostesses in this regard; and

{¢) if so, whether the Indian Air-
lines and Air India propose to remove
these restrictions?

THE MNISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK: (a) to (¢)
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Wherens gome airlines allow their air.
hostesses to continue fying atter
marriage, others terminate their ser-
vices on pregnancy. In so far ag Alr-
India and Indian Airlines are con-
cerned, air-hostesses are alowed to
marry on completion of 4 years of
service and they are retired from the
gervice of the Corporation on the first
pregnancy or on attaining the age of
superannuation, whichever is earlier.
There is no proposal, at present, to
remove this restriction.

fagre & oo, ww aar woi wt frate

2086. sy TrATAWTT wredAt : ¥4
afforen aar amfos gfa @ ag
F717 ] Fu FaOr F

(%) =1 g g9 & f& fage &
HIH, A=Y a9y I # 98 Fav qT Sy
;e §

(&) afs &, @ w1 T@ER ™

m*m*m{mﬂfﬂ
o §

(w) afx g, & = d aut &
¥ frafer & it fadefy ar o7 sty
g

() FaT THCA G FHY A Sy
% fama & forg ¢ aform e A
L1 1Eg

(®) afz g, @ ==l s
T g ?

arfereq oy afios afer sarew &
T et (st fararaw gwm waTd) -

(%) sirgr

() gt

() R} B & fole giwe A=
fad @& & :

AT Hro v ¥
g d19 o
1976~77 1977-78 1978-79
HTaT T ATAT &l wrar ey
WTH | 3443.0 197.59 3369.4 309.61 4505.3  371.92
Far 666. 6 12.89 .5 0.17 105. 2 5.30
el AT

¥) T (¥) : T RN aN & fovw ¥ fo 9 A fe

(
gy T8 &)
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Tllegal Labour Pragtice Adopteg by
TISOO in Hazaribagh, Bihar

2087. SHRI A. K, ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government are aware
of illegal labour practices adopted by
the TISCO through its contractor,
Engineering Construction Corporation
at West Bokaro Colliery under it in
Hazaribagh, Bihar;

(b) whether it is a fact that there
is no record register maintained by the
Engineering Construction Corporation
and the TISCO as the principal em-
ployer signs on forged register of pay-
ment creating black money;

(¢) whether recently there was
great unrest on that account; and

(d) whether Government propose to
make a thorough probe into the mat-
ter?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b) No such
irregularity has come to the notice of
the Government.

(c) and (d) Do not arise.

wrreafar oY % wEdl w1 qarTeRw faaen
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SO wq fedt W wwe ¥ e
Ter-frdan w1 fee & &iFR 53
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fawve- 1
fafu=r s ot 7 oAw Y, 1978 & WY, 1980 Fw FAEafy & wfer wraw fim
(16.5 fw> qT) ® HTATA WA HFq

AT 4 ATAT AT 1978 1979 1980

FAGY 140.00 140.00 168.75~190, 00
HE 140.00  140.00 168.00~189. 00
Y 140.00 140.60-170.00

aiter 140.00 151.00~161.00

€ 140.00 150.00-166. 00

Eul 140.00 151.00~162.00

EGLES 140.00 157.00~170.00

ST 140.00 153.00-179.00

faga< 140.00 160.00-181. 00

FRIALC 140.00 160.00—-181.00

EECEY 140. 00 163.00~190—-00

feas< 140.00 178.00—190. 00

feoqolt : ==Y, 1978 ¥ @A, 1979 & A wofeq gaeafq &1 wfg aw fe
(16.5 fFo ATH) 140 To HT FT@MT WFF, FAedfad IGW FTA WHX
fea 7@ wafses wea-fadaw & sor w@r a1 1 fafww wEWl N aw@
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T JIR fm g aeafs gow w1 ard e @ st

et &1 frin qeg (vaq afy @ )

— e ——
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FT AT CEl A

1 2 3 4
1-1-78 ¥ 31-7-78 5,950 5,500 5,950
1~8-78 ¥ 13~3~79 6,100 5,650 6,100
14=3-79 ¥ 25-4-79 7,250 7,250
26-4—79 ¥ 14-9-79 7,110 " 7,110

3-5-79 (%F %) 6,960

15~9-79 (¥« &%) 7,210 7,060 7,210
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Companies allowed to Invest in
Foreign Countries

2090. SHRI ATAL BIHARI
VAJPAYEE:

Wil] the Minister of FINANCE
be pleased to state:

(a) what are the names of the
companies, their lines of business and
location of their operations which
have peen allowed to invest in foreign
countries;

(b) how many and which of these
ventureg are presently in operation
and how many are expected to become
operationa]l in the future; and

(c) how much inward remititances
have been received as returns from
investments in these overseas ven-
tures during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to
(c) The information is being collect-
ed and will be laid on the Table of
the House as soon as it becomes
available,

waRy % fag fawm &=
2091. o WIaET a7 ¢

F71 qfex A ar fawrw Og
FaTT Fr TV F47 w0

(%) =*ar 77w &7 faar goa%
& garorr aifze #7 TG AT HIWY
# fawz ooFT g % "ges aqr I
qmT g Afaas a¥r qEaT A [IA I
WIS 1< fador qqesi #7141
@Y gT, AAGT ¥ qF AL 6y &7
faator w<% faara dar &1 99 5@
FTE;

(&) zfa gi, ar faara ¥qT 9 a=
F1e fRd FX FT g9TFAT §; WX

() afz 7Y, @ gg a1t § oqwe
Fr o7 @r wfeargar sy 7

e ST AT fewrre aar sw
wa (st Wo Wo gzAme) :

(7). zfeam gaeeneea #r wAAT &
fag famrs a1 = w37 &7 F1
Fraaig gt § 1 awify, frady a1g darg
T &1 T 9T AN HT fawra J47
SreA ¥ faarT faur @7 gwar &)

Daily Air Link for Bhubaneshwar,
Rourkela, Gopalpur, Utkela
and Sambalpur

!
2092. SHRI RASABEHARI BEHERA.

Will the Minister of TOURISM

AND CIVIL AVIATION be pleased
to state:

(a) whether Government are plan-
ning to link Bhubaneswar, Rourkela,
Gopalpur, Utkela, Sambalpur by air,
daily service;

(b) if so, from when it will start;
and

(c) if not, the reasong thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION ° AND LA-
BOUR (SHRI J. B. PATNAIK) (a)
to (c) Due to paucity of aircraft re-
sources Indian Airlines does not in-
tend introducing new airlinks such
as Bhubaneshwar/Rourkela/Gopalpur/
Utkela/Sambalpur. However, East
Air, a private operator of Bhubane.
shwar has been permitted to operate
non-scheduled flights, thrice weekly,
on the route Bhubaneshwar|Rourkela
Ranchi/Jamshedpur and return.

TR FTAT, AT § NEAT-HITL
2093. st froardt wvw Ty -

97 TETT A 1T HaT 98 T F
FaT Far

(%) =7 7% a9 & i Oweq™ &
wWreareT fasr & gaf agdfie & sqar
g & wed &1 fawre were qmar
ar §;
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(&) wur qg ot oo § fr J@ &
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ST |

Overdraft by West Bengal by Reserve

\

Bank of India
2094, SHRI HANNAN MOLLAH:
Will the Minister of FINANCE

be pleased to state:

(a) whether States, specially West
Bengal, suffer from overdraft policy
of the Centra]l Government; ang

(b) what is the latest order of the
Reserve Bank of India regarding over-
draft to be taken py the West Bengal
State?

THE MINISTER OF STATE IN
[HE MINISTRY  OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b): Overdrafts of the
States on the Reserve Bank of India
are in contravention of Article 293(3)
of the Constitution and the agree-

yments required to be entered into by
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the State Governments with the Re-
serve Bank of India under Section
21 (A) of the Reserve Bank of India
Act. The scheme of regulation of
States’ overdrafts, framed in consul-
tation with the Reserve Bank of
India and the Planning Commission,
and enforced with effect from the 1st
October 1978, is in accordance with
the provisions of the Constitution
and the proper relations between the
Reserve Bank of India and the State
Governments. This scheme Jdoes not
permit any State Government to be
continuously in overdraft for more
than working days. The scheme is
uniformly applicable to all the State
Governments and any State with
proper fiscal and financial manage-
ment doeg not suffer any hardship
under the scheme.

Sick tea gardens taken over by
Central Government

2095. SHRI ANANDA PATHAK:
SHRI SUBODH SEN:

Wil] the Mimnister of COMMERCE

AND CIVIL SUPPLIES be pleased to
state:

(a) the number of closed and sick
tea gardens taken over by the Central
Government and their names;

(b) the number of employees en-
gaged in those units; and

(c) whether the employees concern-
ed enjoy statutory benefits provided
under different Acts?

THE MINISTER OF COMMERCE
AND CIVILL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE) (a) The names of the
sick tea gardens whose management
has been taken over by the Central
Governmnt under the provisions of
the Tea Act, 1953 are given below:—

e

Pashok tea estate,
2. Looksan tea estate.
3. Vah-Tukvar tea estate,
4. Chargola tea estate,
5. Potong tea estate,
6. Kumai tea estate
turned to owner)

(since re-
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(b) The total number of employees
engaged in these gardens is 3198, ex-
cluding those in Kumai tea estate.

(¢) Yes, subject to availability of
funds, services and materials,

Amount spent on air journey by
LI1C, officers

2096. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of
FINANCE be pleased to state:

(a) the amount spent on air jour-
neys by Life Insurance Corporation

officers in the country in last three -

years, year-wise;

(b) Is it a fact that some officers
did not perform the journey even
after purchase of ticket and even
refund was not taken; and

(c) total amount spent on purchase
of the tickets by L.I.C. officers and the
journey not performed in last three
yearg?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) to (c), The information is being
collected and will be laid on the
Table of the House.

T W7 I W /AT

2097. W WA 7§ ATTo AN :
FIT {oqTq WYX @V qAT qE aITH AT
T OT f qrzwr ey waqy, Pafrearagy
MNT Al Y gaafas gegmt
frater & fod sfem qea 97 zevrm
SIwed FUA 71 ghafeaa F37 g #rE
FZ9 I3 FT faar g ?

afyg  aqr Amfos gfa gix
TTATA W WA HA (7 qorE qarlT)
qreaTar waAi, fafecaraqi, g
wife araafas deamit & frafor & fag
Xy #1 wear ¥ fau dqE d@qa

afafy grer aant ok g Ao o ¥
a T &1 aeArE 5w DNIAT F wq|r
®T AT & TN (% WA FAAE Y |

Setting up of Civil Supplies Corpera-
tieny in States

2098. SHRI S. R. A. 8. APPALA-
NAIDU: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES be
pleased to state:

(a) whether Government are con.
sidering a proposal to set up Civil
Supplies Corporations for different
States and Union Territories for dis-
tribution of essential commodities at
controlled prices; and

(by if so, the details thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) & (b) Civil Sup-
plies Corporations are to be set up
by the concerned State Govern-
ments, Such Corporations exist in
the States of Andhra Pradesh, Bihar,
Karnataka, Kerala, Madhya Pradesh,
Punjab, Tamil Nadu, Uttar Pradesh
and West Bengal. The States of
Manipur, Sikkim and Union Terri-
tory of Delhi are also considering
setting up of such Corporations. The
Civil Supplies Corporation wherever
it exists is entrusted with handling
essential commodities for the Public
Distribution System in the State.

Group Insurance of L.IC. for U.P.
Govt. Employees

2099, SHRI AHMED M. PATEL:
Will the Minister of FINANCE be

pleased to state:

(a) whether there is any scheme ot
group insurance of L.I.C. for Utia
Pradesh Employees in Uttar Pradesh,

(b) whether Government are con-
sidering to discontinue it;

(¢) if so, the reasons therefor;
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(d) whether the decision for dis-
continuance of the scheme is against
the wishes of the Uttar Pradesh Gov-.
ernment employees; and

(e) whether Government are con-
sidering to continue it for the benefit
of the Uttar Pradesh Government
employees?

]

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a), (b) and (¢) Some years ago,
the Government of Uttar Pradesh
had introluced group insurance
schemes for their employees, includ-
ing police personnel, in collaboration
with the Life Insurance Corporation
of India, The schemes provided, in-
ter alia, that in the event of the
death of an employee during service,
a sum of Rs. 12,000|-shall be paid to
the family of the deceased. In order
to provide higher death cover to
various categories of employees, the
Government of Uttar Pradesh has
discontinued the LIC Scheme and
started self-administered schemes,
with the prior approval of the Cen-
tral Government as envisaged in the
Life Insurance Corporation Act with
effect from 1st March, 1980.

(d) Government of India have
not received any complaints in this
regard,

(e) The matter concerns the Gov-
ernment of Uttar Pradesh.

Dry Port at Bharatpur

2100. SHRI RAJESH PILOT: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether there has been any

plan to have a dry port at Bharatpur,
and

(b) if so, what is the progress in
the matter?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) & (b) No such
scheme is at present under Govern-
ment’s active consideration.

Transport and Power for the Alumi-
nium Plant in Koraput, Orissa

2101. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether his Ministry discussed
with the Ministries of Railways and
Energy for the transport and power
for the proposed aluminium plant at
Damanjodi in Koraput District of
Orissa State; and

(b) if so, the outcome thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) & (b) The feasi-
bility report of the Orissa alumina|
aluminium complex is presently under
scrutiny by the appraisal agencies
of Government. Before the matter is
placed before the Public Investment
Board, proposals for provision of
Railway facilities and power supply
to the project will be finalised in con-
sultation with the concerned agen-
cies.

Direct Air Flight between Delhj and
State Headquarters

2102. PROF, P. J. KURIEN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what are the State headquarters
at present having no direct air flights
to Delhi;

(by will Government take gteps to
introduce direct flights to Delhi from
these headquarters also; and

(¢) whether Government propose to
introduce direct flight to Delhi frem
Trivandrum immediately?
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THE MINISTER OF TOURISM '
AND CIVIL, AVIATION AND LA-
BOUR (SHRI J. B, PATNAIK):
(a) & (b) Indian Airiines does not
operate any air service to the Capi-
tals of the following states:—

State Capital
Himachal ‘Simla
Sikkim Gangtok
Meghalaya Shiilong
Nagaland Kohima.

The Capitals of the following

States which are airlinked have no
direct flight to and from Delhi:—

Kerala Trivandrum
Manipura Imphal
Tripura Agartaia

They are however connected to

Delhi by same day by connecting
services as explained below:—

Trivandrum to Delhi via Bombay
IC-168/185 (Arr. IC 168 1200/Dep.
IC-485 1445 hours)

Imphal to Delhi via Calcutta
I1C-218/410 (Arrival IC-218 1200/
Dep. IC-410 1285 hours).
Agartala to Delhi via Calcutta IC-

236/402 (Arrival IC-238 1840/
Dep. 1C-402 2020 hours),
Taking into account the present

level of traffic demand and the air-
craft resources, Indian Airlines has
no plans to introduce direct flights to
Delhi from the above State Head-
quarters.

(¢) No, Sir.

Oontracts entered into by S.C.P.C.

and Chloramphenicol

2103. SHRI CHANDERDEO

PRASAD VERMA.:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) the number of contracts entered
into by the State Chemical and Phar-
maceutical Corporation of India Ltd.,
a subsidiary of State Trading Corpora-
tion, for L-Base and Chloramphenicol
during the last three years;

(b) whether an increased price has
betn pald every time; and

{¢) if so, the reasons thereof?

THE MINISTER OF COMMERCE

AND CIVIL: SUPPLIES & STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) During the Jest
three years namely 1977-78, 1978-T9
and 1979-80 CPC had entered into
10 contracts for L.Base and 8 eomn-
tracts for Chloramiphenicol Powder.

(b) No, Sir,
(c¢) Does not apply.

Foreign Debt

2104, SHRI A. NEELALOHITHA
DASAN:

Will the Minister of FINANCE
be pleased to state:

(a) what wag the total indebtedness
of India, as on 1st January, 1880; and
(b) what was the break up of such

indebtedness to U.S.A.,, USSR, U.K.,
Japan, France, Federal Republic of
Germany and other countries?

THE MINISTER OF STATE IN THE
MINISRY OF FINANCE (SHRI JA-
GANNATH PAHADIA): (u) The
total external indebtedness of India
as on lst January, 1980 was Rs.
12,339.31 crores.

(b) A statement is attached giving
break up of such indebtedness by
countries and institutions.

Statement

Break-up of External Debt of India by
countries and by ingtitatigns as om
1st Jaousry x980

(Rs. crores)
CountryfInstitution Debt Outstanding
1. USA. 264092
2. U.S.S.R. 179 00
3. UK. . . . . 890-15
4. Japan 72678
5. Franee 32806
6. F.R.G. 1508 -62
7. Austria . . . 2895
8. Belgium . . . . 6581
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9. Canada . 366-23
10. Denmark . . . 2435
11. Italy 2519
12. Netherlands . . . 40727
13. Switzerland 22-84
14. UA.E. 57°61
15. Kuwait Fund 4554
16. Abu Dhabi Fund . . 12-31
17. Saudi Fund 31-94
18, Iraq 132-33
19. Iran . . . . 78139
20. Czechoslavakia. . . 3174
1. Hungary . . . 10-87
g2. Poland . . . . 7-85
23. Yugoslavia . . . 0-01
24. LBR.D. 57011
25. ILD.A. . . 3313-98
26. O.P.E.C. Fund. . . 29 46

’ Total : 1233931 |

Use of Foreign Trade Mark

2105. SHRI CHANDRA BHAL MAN1
TEWARI: Wil] the Minister of FI-
NANCE be pleased to refer to the
reply given to Unstarred Question No.
481 on the 14th March, 1980 regarding
use of foreign Trade Mark and state:

(a) whether Government are guid-
ed only by the terms of the Registered
Users Agreement to determine or
whether any consideration is involved
direct or indirect;

(b) have Government checked up
whether in the case of “Old Spice”
any goods have to be bought by the
Indian Trade Mark wuser from the

foreign licencee; and
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(¢) do not the Government require
every company which has a Register-
ed Users Agreement with a foreign
company to seek Reserve Bank of
India clearance under Section 28(1)(c)?

THE MINISTER OF STATE IN
THE MINISTRY OF TFINANCE
(SHRI JAGANNATH PAHADIA):
(a) Apart from a scrutiny of the
Registered User Agreement, the Re-
serve Bank makes further enquiries
to ensure whether the arrangements
have any consideration,

(b) There is no obligation under
the Trade Mark Licence Agreement
to purchase goods from the foreigm
proprietors of the trade mark,

(¢) Only these arrangements which
have a consideration, direct or in-
direct, attract the provisions of Sec-
tion 28 (1) (c¢). However, the re-
quirements of the Section are statu-
tory in nature and those who contra-
vere are liable for penal action under
the Act.

Discussion with Delhi Exportiers’
Association

2106. SHRI UTTAMRAO PATIL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government have held
any discussion with the Delhi Expor-
ters Association on 18th February, 1989
regarding the refusal of jssuing of
Exemption Certificate to the exporters
for the export of old re-worked Ivory
products, available in India since long
(particularly in Rajasthan and Guja-
rat) to U.S.A. etc; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES (SHRI Z. R.
ANSARI) (a) & (b) Representa-
tives of Delhi Exporters Association
had discussions in the Minisiry of
Agriculture and requested for exten-
sion of time for declaration of stocks
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of'ivory imported into India prior to
February 4, 1077. Since manufacturers/
deelers have ualready been given
sufficient time for declaration of stocks,
further extension in date wag not
comsidered desirable.

Representation from Delhi Ex-
powters’ Association for export of old
reworked ivory had also been re-
ceived by Government, Since there
was no evidence to prove that old
reworked ivory was of African ori-
gin, its export was not found permi-
ssible.

S.T.C. to boost Export of Pineapple
slices

2107. SHRI KRISHNA PRATAP
SINGH:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether the State Trading Cor-
poration is considering a proposal to
boost the export of pineapple slices as
well as mango pulp and juice to West
Asian Markets;

(b) whether it is also a fact that
the STC proposes to market these
goods by using Japanese brand names;

(c) the reasons for which Indian
brand names cannot be used; and

(d) whether any royalty shall have
to be paid to Japanese firms whose
brand names the STC is going to use
and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI) (a) STC is trying to boost
the export of processed foods includ-
ing pineapple slices, mango pulp
etc. as a part of its normal sales
efforts.

(b) STS has no firm proposal in the
matter,

(c) Processed foods are being ex-
Ported under STC’s own brand name
a3 wel] as other manufacturer's
brand names.

(d) Question does not arise.

Over-stay of Deputation in Tourism
and Civil Aviation Minisiry

2108. DR. SUBRAMANIAM
SWAMY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that con-
trary to orderg of the Government
that deputation to ex-cadre posta has
been limited both percentage-wise
and period-wise, deputationist Ac-
county Officers have been retained
in hig Ministry beyond six years;

(b) whether it iy 5 fact that a de-
cision was taken to revert the offi-
cers to their parent cadre some years
ago, if g0, under what circumstances
the officers were retaineq even after
that; and

(c) whether the game officers have
been appointed as Senior Accounts
Officer in the scale of Rs. 1100—1600
even after the gbove quoted decision
of the Government, jf so, the reasons
therefor?

THE MINISTER OF TOURISM &
CIVIL AVIATION & LABOUR
(SHRI J. B. PATNAIK) (a): One
Accounts Officer appointed on depu-
tation terms from 12-8-73 continued
to be on depuation upto 17-3-80
(FN). He was not allowed any depu-
tation (duty) allowance beyond 4th
year of deputation i.e from 12-6-77,
as deputation allowance beyond 4
years is not admissible under the
rules.

(b): It was decided in June, 1978,
to revert the officer to his parent
cadre. Action was accordingly ini-
tiated to appoint an officer to replace
him, However, the officer could not
be reverted for the following rea-
S0NS. =

(i) From among the officers who
voluntdered for the post in
response to circulars, none
was found guitable; and

(ii) The incumbent of the post
of Director (Finance) re- ver-
ted, to his parent cadre in
March, 1970.
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It was, therefore, decided to utili-
se the services of this Accounts Offi-
cer for another year to avoid dislo-
cation of work on the Finance side.

(¢c) The said Accounts Officer
applied for the post of Chief Accoun-
tant (Southern Region) in the scale
of Rs. 1800—2000 in the India Tourism
Development Corporation in response
to an open advertisement in the
newspaper and his application was
routed through his parent depart-
ment ie. Accountant General, Com-
merce, Workg and Miscellaneous
now Director of Audit, Commerce,
Works and Miscellaneous). He has
been relieved to join the India Tou-
rism Development Corporation as
Senior Accounts Officer with effect
from 17-8-1980 in the scale of Rs.
1100-1600 on the gdvice of his
parent office,

Income-tax Assessees prosecuted for
Offences by Income Tax Department

2109, SHRI NAVIN RAVANTI:

Will the Minister of FINANCE
he pleased 1g state:
(a) the number and names ol

assessees with annual income exceed-
ing R-. 50,000 who have been prose-
cuted by Income Tax Deparlment dur-
ing April 1977 {0 December, 1979
(year-wise) with qetails thereof;

() the nature of their offences;

(¢) the action taken against each
one of the offenders; and

(d) the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) to (d) Requisite information for
the period from April, 1877 to Dece-
mber, 1979 is being collected and
will be laid on the Table of the
House.

Steps taken to promote Hotel
Industry
2110. SHRI ARTF MOHAMAD
KHAN:

Will the M'nister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) what is the latest policy of Gov-
ernment for Hotel Industries, through
LTDC.;

(b) how many entrepreneurg ap-
plied for the four and five Star hotels
during the year 1978-79 and 1876-80
up to February, 1980 in the entire
country; and

(c) what steps Government con-
template to promote the Hotel Indus-
try to encourage Tourists in thig coun-
try in near future?

THE MINISTER OF TOURISM
AND CIVIL AVIATION & LABOUR
(SHRI J. B. PATNAIK): (a) 'The
ILT.D.C. provides accommodation
facilities according to the require-
ments of each tourist centre. How-
ever, the emphasis is on creating.
hotel zccommodation in the low and
medium priced range in order to
cater to the needs of the increasing
volume of budget minded  foreign
tourists and domestic travellers,

(h) Star categories are awardedq to
functioning hotels after they are in-
spected for purpose of classification
by the Hotel and Restaurant Appro-
val and Classification Committee.
During the period Aprii, 1978—Feb-
ruray, 1980, 64 hotc] projects were
granted approval by the Central De-
partment of Tourism.

(c) Government is in the process
of formulating its policy in regard to
the development of hotels to further
stimulate the expansion cf the acco-
mmodation sector of tourism.

Non-supply of Steel Material to
North Eastern States

2111. SHRI P. A, SANGMA.

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are gware
of the fact that in gpite of a special
scheme evolved for the distribution
of steel materialg to the North-Eastern
States, they are pot getting steel ma-
terials; if so, the reasons therefor;
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(b) ig it a fact that the nominees
of the State Governmenty are sup-
plieg with a small quantity of G.C.
sheets only and that they are being
refused other steel materialy by the
Gauhatj Stockyard; if so, the reasons
therefor;

(c) whether they will be supplied
with other materials anq hoyw soon;
and

(d) what is the tolal quantity of
steel material supplied so far for
State of Mcghalaya, particularly for
the Garo Hills Districts?

THE MINISTER OF COMMERCE
& CIVIL SUPPLIES & STEEL AND
MINES (SHRI PRANAB MUKHER-
JEE): (a) Inspite of the highey pri-
orties for supplying . materials to
North Eastern Sector, the actual
supplies are falling short of the pro-
grammed quantities due to move-
ment transhipment and wagons pro-
blems experienceq by the Railways.
Aguainst the supply of 62000 tonnes
during the last year, only 44,500 ton-
neg were supplied from SAIL plants
during April, 1979—February, 1980
to North Fastern Sector against a
planned programme of 87000  ton-
nes. In addition, 10000 tonnes have
been offered from buffer imports to
various Electricity Boards ang Gov-
ernment  Departments in  North
Eagtern Sector. Thig material will
be despatched to them from the
ports. Out of 44,500 tonneg nearly
8500 tonnes were moved by road by
SAIL incurring higher transport cost
but without passing on any additional
cost to the consumers in {h North
Eastern Region.

(b) and (c) The allocations are
made against demands sponsored by
the Nodal Authorities of the States
in the North Fastern Region. All
itemg including GC Sheets, are giv-
en against such demands.

(d) Data  showing district-wise
supplies are hot maintained, Ag guch
it ig not possible to indieate the sup-
Dliss of steel materialy to the QGaro
Hill; districts. Moreover, as there
is nio restrietion orf movement of
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materialy from one area,td.another,
it ig quite possible that awen/maten<
ials sold in Gauhdl oy HEATRyY ,aness
might have maved :to Meghalaya and
it ig difficult: to aseertain such guap-
tities.

Statement regarding circulation of
Black Money

2112, SHRI R. L. P. VERMA:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Minister of Infor-
mation gnd Broadcasting made a state-
ment in the Presg that there was
twenly thousand crores black money
in circulation in the country; and

(b) if go, the basis of thig state-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b) While addressing g film
industry function at Bombay, the
Minister of Information and Broad-
casting had referred to the estimate
of the Committee headed by  Shri
N. P. K. Salve of which he was a mem-
ber, on the basis of the earlie, Wan-
choo Committee projections, that the
unaccounted wealth in thg country
would be of the magnitude of rupees
twenty thousand crores.

Guidelines for implementing section
28(1)(c) of Fera

2113. SHRI DHARAM BIR SINHA:
SHRI CHANDRADEO
PRASAD VERMA:
SHRI DAYA RAM SHAKYA:
Will the Minister of FINANCE
be pleased to state:

(a) what are the guidelines for im-
plementing Section 28(1)(c) of Fore-
{gn Exchange Regulations Act and
what are the Notifications issued anl
permissions granted thereumder; and

(b) what are the guidelines about
#direct? Mmm qnd uindimt ”»
aoasidention and. how are these dis-
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THE MINISTER OF STATr IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Attention of the Hon’ble Mem-
bers i inviteq to the answer given to
Lok Sabhp Unstarred Question No.
477 dated 14-3-1980 containing the
required information.

(b) Direct consideration will re-
present cash remittable to the owner
of the trade mark for user rights, It
is not feasible to generalise about
elementg which will constitute ‘in-
direct’ consideration. A view  will
have to be taken in each case taking
into account the totality of facts and
circumstances relating to the arran-
gement for use of trade mark.

Loss of Foreign Exchange due to

faked transactions by some Officials

ol (Nationalised Bank and a Travel
Agency

2114. SHRI TARIQ ANWAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that huge
loss to the country in foreign ex-
change due to faked transactiong by
some officials of a nationalised bank
and a travel agency hag come to light,

(b) if so, the modus operandi of
the persons involved; estimated loss
to the country in foreign exchange;

(c) whether the persong involved
have been identified and arrests

made; and

(d) the steps taken to recover the
amount involved?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b) Reports received by
Government indicate that in March,
1979, the Enforcement Directorate de-
tected a case of loss of foreign ex-
ohange on account of illegal transfer
of forelgn exchange by some per-
sons in collusion with employeeg of
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a travel agency and a bank. These
transfers were made in fictitious
names of tourists and transit passen-
gerg by giving fictitious passport pu-
mbers and on the basis of forgeq or
non.existing Currency Declaration
forms,

The amounts illegally remitted are
estimated to be Sterling £. 1,609,990,
Us. §. 9,18,739 ang Canadian
$. 1000 equivanent t; over Rs. one
crore,

(e) So fay 10 persong who were
actively involved in the racket have
been ijdentifiey and arrested.

(d) The Enforcement Directoraie
have been able to retrive so far, the
amounts consisting of U.S. §. 82477
and Canadian $. 1,000 in India,
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Alleged threat by Hotelg jin Bombay

2116. SHRI R. K. MHALGI: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

be pleased to state:

(a) whether the ownerg of hotels
and restaurantg in the Greater
Bombay have decided to giscontinue
preparation of gome of the popular
disheg from March, 1980 unless prices
of certain essential commodities are
brought down by at least 25 per cent;

(b) 1f so whether this decision will
not affecy adversely a large number of
poor gnd middle class people who dge-
pend solely on hotels for their daily
needs; and

(c) if so, what stepg Government
propose to take to safeguard the in-
terests of the consumery who are
likely to hit harg by the price in-
crease?

THE MINISTER OF COMMERCE,
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) No, Sir.

(b) Doeg not arise,

(c) Efforts are being made to in-
crease production of essential com-
modities, remove infra-structural
bottlenecks and improve supply ar-
rangements. State Governments
have also been askeq to implement
vigorously orders jssued under the
Bssential Commoditieg Aet and gimi-
lar enactments. According to Gov-
ernment of Maharashtra, steps have
been taken to ensure kerosene quota
te hoteliers in Bombay.

Empioyment Qpportunity threugh
Employment Exchange in OCentral
Government {Undertaking,

2117. SHRI MUKUNDA "MANDAL:
Will the Minister of FINANCE
be pleased to state:

(a) whether Government have de-
cided not to give employment opportu-
nity through Employment Exchange
in the Central Government under-
takings;

(b) if go, the reasons thereof and
what would have been the normg for
such employment instead of; and

(¢) whether this policy is applica-
ble to all Stateg or some of the gelect-
ed Stateg with details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b) The Government have
advised the public enterprises that
recruitment to posts carrying pay
scales, maximum of which doeg not
exceed Rs. 800 p.m. should be made
only through tbe National Employ-~
ment Service and other sourceg of re-
cruitment could be tapped only if the
Employment Exchanges issue ‘“non-
availability Certificates”” The enter-
prises are also required to make
every effort in such recruitments to
give preference to persons displaced
from the areas acquired for the pro-
ject, especially Scheduled Castes and
Scheduled Tribes (e.g. Adivagsis).
Preference is also to be given to the
candidates who, even if they come
from distance, have been or are about
to be retrenched from other Govern-
ment undertakings., Recruitment for
all other posty below the Board
level are made by the enterpriseg on
All India basis.

The above recruitment and man-
agement policy of the public enter-
prises hag been formulated with a
view to ensuring that these organi-
sations are permitted to rup on com-
mercial lines while at the same time
the justifiable aspirations for emp-
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loyment opportunities of the local
candidates, i.e., the residents of the
State in which the enterprise is
located, are also satisfied.

(c) The public enterprises in all
the Stateg of the Union of Indig are
required to follow the above policy.

Policy towards Foreign Private Capital
Investment

2118, SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE pe
pleased to state:

(a) whether Mr, Orville Freeman,
Chairmay of the Indo-US Joint Busi-
ness Council, has recently pleaded in
New Delhi for a more ‘“pragmatic and
flexible” policy by India towards fore-
ign private capital investment;

(b) how Government propose to
react to this appeal; and

(c) whether it has been finally de-
cided that yndian and US private firms
wi'l collaborate in setting up joint
ventures in third countries?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Yes, Sir.

(b) Governments approach to
foreign collaboration ig selective and
ig designed to direct such flows to
those sectors of the national econo-
my, where there are significant
technological and production, gaps.

(c¢) The Indo-US Joint business
Council hag taken up a project desig-
ned to identify and promote Indo-
US collaboration in third countries.

Alleged violation of Income Tax Rules
by M|s. Hindustan General Industries,
'Nangloj

2119. KUMARI KAMLA KUMARI:
Will the Ministe, of FINANCE be
pleased to state:

(a) whether Government are aware
of the fact that Mls. Hindustan Gene-
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ral Industries, Nangloi, Delhi is violat-
ing the income tax rules regularly; ang

(b) if so, the steps taken by Gov-
crnment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Yes, the Government i aware
that the company has been violating
the Income-tax rules over z period
of years.

(b) Prosecutiong have alieady
been filed ag provided in law,

Posts reserved for S.C./S.T. remained
Vacant{ in Ministry

2120. SHRI LAKSHMAN MALLICK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to gtate:

(a) the number of posts reserved
for the Scheduled Castes/Scheduled
Tribes in his Ministry which remain-
ed vacant on 1st February, 1980. and

(b) what are the reasons ifor not
filling up these posts and by what date

these vacancies are likely to be filled
up?

THE MINISTER OF TOURISM
AND CIVIL AVIATION & LABOUR
(SHRI J. B. PATNAIK): (a) and (&)
The required information is being
collected and will be laid on the
Table of the Lok Sabha as goon as
it becomes available,

Import of Second DMT Plant by
Bombay Dyeing and Manufacturing
Company

2121. SHRI MANORANJAN
BHAKTA: Wi]] the Minister of
COMMERCE AND CIVIL, SUPPLIES
be pleaseq to state:

(a) whether it ig a fact that Bombay
Dyeing and Manufacturing Com-
pany bas applied for import ef
‘Second hand DMT Plant’; if g0, what
action Government contemplate to
take; and



81 Written Answers CHAITRA 8, 1902 (bSAKA)

(b) whether the Chairman of the
Company is an Indian citize. ‘¢ not,
to which nationality he belongs’

THE MINISTER OF COMMERCE
AND CIVII, SUPPLIES & STEEL

AND MINES (SHRI PRANAB-
MUKHERJEE): (a) Yes, Sir. Their
application for import of gecond-hand
plant and machinery wag approved
by the Project Approval woard.
Since the Letter of Inlent issued
earlier on 30-12-1978 in favour of
the Company has not yet been con-

verted into an Industrial Licence,
no import licence has so far been
issued in their favour,

(b) The Chairman and Managing
Director of the Company is a British
National gs on 21-2-1980.

Assistance to Backward Districts in
Gujarat

2122. SHRI AMARSINH V.
RATHAWA:

SHR; D. P. JADEJA:
SHRI AHMED M, P~

Will the Minister of FINANCE
be pleased to lay a statement show-
ing:

(a) the names of the districts in
Gujarat State which have been declar-
ed backward;

(b) the names of districts out of
them which are qualified for assistance
under the Central Cash Subsidy Sche-
me;

(¢) the policy of granting financial
assistance to fhe new establishments
desirous of setting up industrial units
in those districts; and

(d) the rate of interest charged?

THp MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) to (d) The following districts in
Gujarat State have been declared as
backward:

Amreli
Banaskanthg
Bhavnagar

Written Answers 82

Broach

Junagadh

Kutch

Mehsana
Panchmahglg
Sabarkantha and
Surendranagar

Of these districts, Panchmahals,
Broach and Surendranagar qualify
for grant of subsidy for getting up of
industrial units.

New industrial units gre eligible
for 15 per cent investment gubsidy
on the fixeq assets created by the
unit, subject to a maximum of Rg. 15
lakhs, Any existing units, effecting
expansion of 10 per cent or more of
the fixed assets, ig eligible for 15 per
cent subsidy subject to a maximum
of Rs. 15 lakhs on the additional fix-
ed assests.

2R

In addition to the above, the fol-
lowing fiscal and other incentives are
available for setting up of industries
in backward areas:

1. Assistancg for
money.

seed|margin

2. Income tax relief,

3. Supply of machinery on con-

cessional terms by the National
Small Industries Corporation.

4. Free
cal gervices.

5. Interest subsidy,

‘ 6. Special facilities for imprt-
ing raw materials,

consultancy for techni~

7. Assistance under
Projects programme.

8. Assistance under Rural Arti-
sang Programme,

Industries

. 9. .Assi.stance under the scheme
of District Industries Centre.

Since Central Investment subsidy
is an outright grant t, industrial
units set up in the specified back-
ward areas, the questiop, of charging
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interest thereon doeg not arise. Con-
cessional filnance from flnancial ins-
titutiong is available at a rate of 9}
per cent p.a. ag against the present
normal rate of interest of 11 per
cent p.a, Seed money given in the
form of a loan to the entrepreneurs
carriegs simple interest, subject to a
maximum of 4 per cent p.a. In the
case of hire purchase of machinery
by small scale unitg from the Nation-
al Small Industrieg Corporation Ltd.
the earnest money payable by tech-
nocrals and enterpreneurs from the
declareq backward greas ig 10 per
cent ag against 15 per cent in other
areas. The rate of interest js 11 per

cent p.a. in respect of technocrats
ang  enterpreneurs coming from
backward areas gas against 13%

per cent ip the case of others. A re-
bate of 2 per cent is allowed for
prompt payment.

Consultancy for technical services
is provided free of cost. The enlire
amount of consultancy fee iy  paid
by the Government in case of units
located in backward areas, whereas
enly 25 per cent of the consultancy
fee is paid by the Govt. in the case
of units in other areas.

Interest subsidy aims at assisting
the engineer enterpreneurg who get
up self-employment ventures, The
scheme envisages that the Govern-
ment would pay to the engineer en-
terpreneurs the difference in interest
rates paig by them to the financial
institutions on loang taken by them
at 7 per cent subject t; a maximum
of Rs 20,000 per annum.

Stagnation in trade between India and
Hungary

2123. SHRI SHIV KUMAR SINGH:
Will the ™Minister of COMMERCE
ANp CIVIL SUPPLIES be pleased
to state:

(a) whether it is a fact that trade
between India and Hungary has been
stagnating for some time past; and

(b) if go, the detailed reasons there-
for?
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THE MINISTER OF COMMERCE
AND CIVIL, SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) ang (b) The over-
all volume of trade with Hungary as
hag remained around Rs. 33—37 crores
from 1976 onwards, with exports and
imports more or less balanced. The
change from the bilateral] to multi-
latera] trade from 1st January, 1978,
has had some effect on our stable
trade with Hungary. There is, how-
ever, a qualitative change in our ex-
ports to Hungary inasmuch ags we are
now supplying more non-traditional
items like tinneq fruits and juices,
cosmetics anq toiletries, leather goods,
aulomobile spares and pther engine-
ering goods, than traditional goods
like coffee, gpices etc.

We are making efforts to find ways
and means to increase the volume of
trade with Hungary.

Action against Mr. Hoon under
COFEPOSA

2124, SHRI RAM JETHMALANI:
Will the Minister of FINANCE be
pleased to state:

(a) whether there are any guide-
lines on which the Central Govern-
ment, State Governments and other
officers exercise the powers of deten-
tion under the Conservation of Foreign
Exchange and Prevention of Smuggl-
ing Activities Act;

() whether it is a fact that every
person found involved in large scale
smuggling in or out of the country has
been detained under the COFEPOSA;

(¢) whether one Mr. Hoon was re-
cently arrestied by the customs autho-
rities in Bombay in connection with
smuggling on a colossal scale;

(d) whether the said Mr. Hoon was
released on bail by court and the cus-
toms authorities did not object to bail
being granted; and if so, the reasons
therefor;

(e) whether action under the
COFEPOSA against Mr. Hoon has been
initiated and if not, the reasons there-
for; ‘
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(f) what is the stage the investiga-
tion has reached and when is a pro-
secution likely to be launched; and

(g) prima facie details of the case
at the present juncture?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Yes, Sir.

(b) Detention orders are passed
under gection 3(1) of the Conserva-
tion of Foreign Exchange anq Pre-
vention of Smuggling Activities Act,
1974 by the Central Government, the
State Governments or their specially
empowered officerg with g view to
preventing organised smugglers and
foreign exchange racketeers from
continuing their activities and to pro-
vide a deterrent to those who  are
habitual offenders,.

(¢) to (g) One Mr, Pritam  Nath
Hoon was arrested by the Customs
authorities at Bombay on 5-2-1380
in connection with the case involving
seizure of 100.5 kgs. of silver of the
value of Rs. 3.21 lakhs by the Cus-
toms authorities at Bombay. Mr.
Hoon was remanded to judicial cus-
tody till 15-2-1980 and was later re-
leased by the Court on bail. The bail
application was, however, oppcsed
by the Customg guthorities Tnvesti-
gations jn thig case gre in progress
and appropriate action against him
vl»vill be taken in accordance with the
aw.

(e) Action under the Conservation
of Foreign Exchange and Prevention
of Smuggling Activities Act against
Mr. Hoop, is under consideration of
the appropriate authority.

Foreign Exchange racket uneartheq in
Delhi

2125. SHRI M. RAM GOPAL
REDDY: Will the Minister of
FINANCE be pleased to state:

(a) whether a foreign exchange
racket involving huge amount was ex-
posed in Delhi In the last week of
February, 1980; and

(b) if so, persons involved in the
racket?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ({SHRI
JAGANNATH PAHADIA): (a) No,
Sir.

(b) Does not arise.

Tourist facilities in Western Coast,
Keralag and Goa

2126. SHRI EDUARDO FALEIRO®
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) whether Government are aware
that the western coast of the country
and particularly Kerala and Goa, have
great tourist potential which has not
been fully exploited; and

(b) if so, what steps do Government
contemplate to develop tourist [acilities
in that coast?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION & LABOUR (SHRI
J. B. PATNAIK): (a) and (b) Re
cognising the tourism potential of the
west coast of the country, particularly
Kerala and Goa, a beach resort has
been developed at Kovalam near Tri-
vandrum in the Central Sector. It is
also proposed to construct a hotel in
the public sector on one of the beaches
in Goa. Loans amounting to Rs. 80
lakhs have been given for the cons-
truction of hotels in the private sec-
tor in Goa. The Central Department
of Tourism has constructed youth
hostels, one each at Panaji and Tri-
vandrum, in order to encourage youth
travel 10 these areas. Further deve-
lopment in these areas will dJdepend
upon the availability of funds and
inter-se priorities.

vaTferaT # gard FEIST & T B FATAT

2127. %t Qo o AAAAET : FT
wew Wik ame fawww wel' og
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(%) nfemT garfag a3 g
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Discovery of deposits of Silver etec.
in Bhilwara (Rajasthan)

2128. SHRI VIJAY N. PATIL: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it ig a fact that large
deposits of silver etc. have been dis-
covered in Bhilwara District of Rajas-
than State;

(b) if so, the details thereof; and

(¢) what are the other places where
exploration work is in progress at
present?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRL PRANAB
MUKHERJEE): (a) Traces of silver
have been found in a deposit of zinc
and lead ore discovered near Agucha
village in Bhilwara District.
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(b) Investigations so far carried
out by the State Department of Mines
and Geology have indicated a tenta-
tive reserve of about 26 million
tonnes of zinc and lead ore contain-
ing on an average 10 to 12 per cent
zinc and 1 to 2 per cent lead and a
small quantity of Silver of about 50
grms. per tonne.

(c) In Bhilwara District, Geological
Survey of India, during its annual
programme for 1979-80, proposes to
conduct investigations for zinc-lead in
Rampura-Agucha area; for poly-
metallic mineralisation in Salampura
area; for limestone in Ladpura-Menali-
Meghniwas area; and for mica in
Shapura area.

Malpractices by House of Jains, pro-
ducers of Suddha Vanaspati

2129. SHRI JYOTIRMAY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whether the House of Jains, pro-
ducers of Suddha Vanaspati are alleg-
edly involved in serious malpractices;

(b) if so, details thereof; and
(c) the action taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to (¢)
It is presumed that the question refers
to the seizure of 15,674 stainlesg siecl
drums and 2721 stainless steel sheets
made out of similar drums from the
premises of M|s. Jain Suddha Vanas-
pati Pvt. Ltd., Ghaziabad and other
connected premises between 18th and
20th August, 1979. Investigations
made in the case had shown that this
firm had imported 19,580 such drums
as containers for the R.B.D. palm oil
imported by them. Since these con-
tainers could not be considered as nor-
mal trade packing for the imported
R.B.D. palm oil, they were liable to
action under the Customs Act, 1962.
Adjudication proceedings in the case
under the Customs Act have already
been initiated by the Collector of
Customs, Bombay. The firm has, how-
ever, filed a writ petition in the Delhi
High Court on 11.2-80 and obtained
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an interim order restraining the Gov-
ernment from proceeding further in
the case.

Investigations into certain other
alleged malpractices involving the
firm M|s, Jain Suddha Vanaspati are
also being made by the Custnms
authorities and the Central Bureau of
Investigation.

Survey of mineral resources in
Rajasthan

2130. SHRI SATISH AGARWAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that during
1978 and 1979 an extensive survey
was undertaken to find out the mine-
ral resources in Rajasthan;

(b) if so, whether the results of the
survey have since been finalised; and

(c) whether it is a fact that copper
reserves have been traced as a result
of the agbove survey and if so, the
names of the places where these have
heen found and the names of the other
mineral resources located as a result
of the above survey?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES; AND STEEL
& MINES (SHRI PRANAB MUKHER-
JEE): (a) During 1978 and 1979,
Geological Survey of India and State
Department of Mines and Geology
continued to carry out exploration for
minerals in different parts of Rajas-
than.

(b) Results of some of the survey
projects have been finalised.

(¢) As a result of the investigations
wcarried out reserves of copper ore
estimated are 3.5 million fonnes with
1.6 per cent copper in Basantgarh in
Sirohi district; and 1 million tonne
with 1 per cent copper in Padarki-pal
in Dungarpur district. Significant re-
sults were also achieved in the in-
vestigation for copper in diffcrent
areag in Jhunjhunu, Sikar, Chittor-
garh and Jaipur districts.
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Others minerals locatedq during the
surveys include barytes in Relpatlia,
Udaipur district, bentonite in Barmer
and Jhalawar districts; zinc-lead ore
in Agucha in Bhilwara district, lime-
stone in Sawaimadhopur distriet and
tin and tungsten ore in Sirohi district.
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Deposity in Nationalised Banks

2132. SHRI K. MALLANNA: Will
the Minister of FINANCE be pleased
to state:

(a) what are the details regarding
the deposits received in different na-
tionalised banks, State-wise, during
the year 1978-79; and

(b) the amount each bank paid as
loans to farmers and private sector
entrepreneurs during the same period,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b) Available data relating to end-
December 1978 are set out in the
gtatement laid on the Table of the
House. [Placed in Library. See No.
LT-781/80].

Although in a broad sense the term
‘private sector entrepreneurs’ covers
all economic ventures in the private
sector, it is presumed that the re-
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ference in the Question is to Small

Scale Industry.

Loss suffered by Banks as a resalt

of Dacoities and Robberies in Nation-
aliseg Banks

2133. SHRI CHHITUBHAI GAMIT:
Will the Minister of FINANCE be

. pleased to state:

(a) what ig the tota] loss suffered
by the banks as a sequel to the inci-
dences of dacoities and robberies
which took place in different nationa-
lised bankg in the country since 31st
May, 1979;

(b) the number of persons arrested
and convicted and the amount reco-
vered so Iar; and

(c) the security measures banks
have taken or propose to take against
dacoities and robberies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b) Information to the extent possi-
ble is being collected and will be laid
on the Table of the House.

(c) While Government takes a ser-
ious view of the occurrence of bank
robberies, it expects the State Gov-
ernments to take apropriate measures
to ensure that such robberies are pre-
vented or when they occur to ensure
that effective steps are taken to bring
the guilty to book. All the banks
have their own internal security
arrangements which are reviewed by
them, from time to time, in the light
of their experience and in consultation
with the local police wherever re-
quired.

Availability of Sugar to Kerala at
reasonable price

2134. SHRI SKARIAH THOMAS:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government are aware
that shortage of sugar still persists in
many areag of Kerala and it is net
available on controlled price;

(b) if so, whether special attention

will be paid to ensure adequate sup-
ply of sugar to the Kerala state; and



93 Written Answers CHAITRA 8, 1902 (SAKA) Written Answers g4

Ge) the time by which sugay is like-
1y to be available there at reasonahle
price?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (c) State-wise
monthly quotas for levy sugar have
been fixed on the basis of their quotas
dwring the partial control period
immediately prior to the de-control
of sugar on August 16, 1978. These
guwotas have been worked out so as to
provide monthly per capita availability
of 425 grams of sugar on the basis of
projected population as on April 1,
1878, the mid-year of the sugar szason
1977-78. As such, Kerala State is
being allotted a monthly levy sugar
quota of 10,495 tonnes.

The Government of Kerala is handl-
ing the wholesale and retail distribu-
tion of levy sugar in the State. In
March, 1980, according to Kerala Gov-
ernment, as against a monthly allot-
ment of 10,495 tonnes of levy sugar,
a quantity of 7130 tonnes had been
lifted by March 25, 1980, of which 3889
tonnes had been made available for
public distribution angd the balance
stock was in transit. The present
allotment, ag indicated by the State
Government, will be lifteq before the
end of March, 1980.

Kerala Government hag informed
thet open market availability of sugar
is not adequate. They have requested
Government of India to allot addi-
tional levy sugar to the State.

Smuggling of Watches
2135. SHRI OSCAR FERNANDESE:
Will the Minister of FINANCE be
pleaseg to state:

(a) whether there has been any
increase in the smuggling of watches
during last three years;

(b) if so, the detailg thereof, year-
wise;

(c) the number of smugglers arres-
ted during the above period; and

(d) the steps Government propose
to take in thig regard?

THE MINISTER OF STATE IN THE.
MINISTRY OF FINANCE (SHRY
JAGANNATH PAHADIA): (ay and
(b) Reports received by the Govern-
ment and the seizures made by the
Customs authorities indicate an up-
ward trend of smuggling of watches
into the country during the last three
years, The tota]l value of smuggled
watches seized by the Customs autha-
rities has risen to Rs. 3.36 crores in
1979 from Rs. 3.11 croreg in 1978 and
Rs. 1.68 crores in 1977.

(¢) The number of persons arrested
in connection with smuggling of
watches into the country during the
calendar years 1977, 1978 and 1979
are: 151, 283 and 342 respectively.

(d) The Customs preventive and
intelligence machinery have been
alerted to maintain a strict vigi] to
check any attempts to smuggle
watches into the country. Effort; are
also being made to raise the indige-
nous production of watches to meet
the domestic demand for this item.

I.A. Service to connect Muzaflarpur
with other Cities

2136. SHRIMATI KRISHNA SAHI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased {o state:

(a) whether it is a fact that the
Indian Airlines used to operate ser-
vices between Muzaffarpur—an in-
dustrial town of Bihar and other
principal citieg of the country about
five years ago;

(b) whether it is also a fact that
Indian Airlines have not stopped the
operation of Air service between
Muzaffarpur and Patna; and

(¢) if so, do Government propose
to start operation of I.A. services
connecting Muzaffarpur with other
cities?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) Yes, Sir,

(b) and (c¢) Indian Airlines has no
plan to resume air service to Muzaffar.
pur.
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Equalisation of Prices of Bteel

2137. SHRI NIREN GHOSH: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is any other
country where there is equalisation
of price of steel as in India; and

(b) if not, what are the special
reasons for the equalisation of price
of steel in India?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
'MUKHERJEE): (a) and (b) It is
presumed that the reference is to the
operation of the freight equalisation
scheme for Iron and Steel products
of the main steel producerg in this
country. This was done primarily
with a view to balanced industrial
development of different parts of the
country. Such freight equalisation
schemes are in operation not only in
respect of pig iron and steel but also
some other products like cemaent, pet-
roleum products and nitrogenous fer-
tilizers. Government are not aware
of any such scheme operating in any
other country.

It may be added that there is also
another scheme for equalising vrices
of imported and domestic supplies of
certain categories of steel: the major
part of those requiremenis are met
through indigenous production, but
where some quantities are also re-
quired to be imported. This iz to en-
sure that users of imported matarials
are not at a disadvantage comvared to
those using similar material produced
locally.

Development of Tourism as an Industry

2138. SHRI CHITTA MAHATA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

]

(a) whether it is a fact that Gov-

ernment propose to develop tourism
as an industry: and

{b) if so, the details in this regard?
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THE MNISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): (a) and (b)
Recognizing the significance of tou-
rism as an important economic acti-
vity, Government have under con-
sideration various proposals to deve-
lop tourism and (its most important

component) the hotel trade, as an
industry.
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Proposal to expand Rourkela Steel
Plant

2141. SHRI CHINTAMANI JENA:
Will the Minister of STEEL AND
MINES be pleased to state:

19 LS—3.

(a) is there gny proposal for ex~
pansion of Rourkela Steel Plant and
establishing any ancillary industries
therein; and

(b) if so, the total investrnent on
that gccount ang the employment po-
tentialities therein and the year of
implementation?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) There is no pro-
posal for the expansion of the Rour-
kela Steel Plant under consideration
of the Government. The ancillary in-
dustries near the Steel plants are also
not established by the Central Gov-
ernment but by entrepreneurs, al-
though their establishment and grewth
is encouraged by the Public Sector
Steel Plants.

(b) Does not arise.
Levy of Export Duty on Fish Meal

2142. SHRI G. M. BANATWALLA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
Collector of Appeals, Bombay, gave
clear orders, in one case of exports of
fish meal, that there is no export duty
of Rs, 125/- per tonne leviable on

fish meal;

(b) whether in spite of such clear
ordens, the Collector of Customg are
collecting export duty as stated above,
thereby causing financia]l blockage of
exports and unnecessary appeals; and

(c) if so, the steps taken or propos-
ed to be taken by Government to en-
sure that Collecters of Customs act
in accordance with the orders of the

Collector of Appeals?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Yes,
Sir.

(b) and (¢) The question of whe-
ther an annulment or modification of
the said decision of the Appellate
Collector should be sought for, under
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the relevant provision of the law. is

under consideration.
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Scheme for Detalled Exploration of
Mineral Potentialities of Orissa

2145. SHRI KRUPA SINDHU BHOI:
Will the Minister of STEEL AND
MINES be pleased fo state whether
the Government of India are con-
templating any specific scheme for a
detailed exploration of mineral po-
tentialities of Orissyg which is very
rich in varioug types of minerals?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): Investigations for
minerals in Orissa are carried out
continuously by the Geological Survey
of India jn accordance with its an-
nual programme of exploration in the
State; and, detailed exploration for
various minerals such as bauxite,
chromite, iron ore, manganese ore,
copper Ore etc. is already in progress.

Req NAW Y qATE §1 T AT W
g™

2146. =t gegmTTTAer WiEa ¢ F4t
aforen wite amfew afa 5 28 T@@
aa“r FqT FT fF ¢

W W T I G

(%) ww&dr, 1979 &  SAad,
1980 g% F1 ¥afy N geg 93w A
grawfas faawn sgaear & ;e
AN &1 g F & @y
Y mW @Eora & fwaar s
fear war § ; o

(@) 3 safg & gend A
AT SR gyt FEe ¥ ¥
2 #foeet wmar wwgEg oy ?

aiforer ot amfoe qfa W
g Aqt o welt (st s
wqait) (%) =X (&) s,

102

1979 ¥ 9=adl, 1980 XX 13
T F DT mey WM g
¥ 340 TR AeH a7 A WX 670
g Wiedr T Ag At Wi Ay oy Wi
gigsfas faawor  ynet & agad
SowiEl F1 e & fau gg @rd
AT FToEEa IR wefganmarany
T HEST ¥ § ST G 180. 2
gmT HiEd T =W W
399.5 gwx HEQ eAAF TeTAT
g1 gt g s Y wr oAy
g 17-12-79 § &g Wy wifow
FIIGM F qIE Y T NIA FT AL,
1980 aF 28,503 Hed
AT FTHEET fRAT TG | gEY
§ 31-1-80 dF 9,344 HEl
A AT arE @ s fam g
AT ST FHT Y

“Soviet Indian Cooperation jn Ferrous
Metallurgy”’

2147. SHRI SURAJ BHAN: Wil the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news item appearing in “The Patriot”
dated 22nd February, 1980 under the
caption “Soviet Indian Cooperation in
Ferrous Metallurgy” (Publishing the
speech of Shri I, Kazanets, Minister
of Ferrous Metallurgy of the USSR);

(b) if so, whether it is also a fact
that spare parts required for use at
Bhilai Steel Plant and Bokaro Steel
Plants are imported and none of them
manufactured in India;

(c) if so, the reasons thereof and
the details of foreign exchange spent
for import of spare parts for use at
Bhilaj and Bokaro during the last five
years; and

(d) the reasong for not setting up
a factory for manufacturing such spare
parts in the country?
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THE MINISTER OF COMMERCE
AND CIVIL. SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) and (c¢) It is not a fact that
none of the spare parts required for
use at Bhilai Steel Plant gnd Bo-
karo Steel Plant are manufactured in
India. In fact, only those spare
parts are imported from Soviet
Union whiclf cannot be manufactur-
ed in India and for which de-
tailed manufacturing drawings are
not available. The details of imports
for the two steel plants during the
last 5 years are given below:

(Rupees in crores)

Year Bokaro Bhilai
1975-76. . . 6 59 2 10
'976-77 o 4 70 1 65
1977-73. . . 3 9o 1 85
1978-7q. . . 8 77 1 36
1770 8o . . 4 36 173

(upto 20-3-8o

(d) Both Bhilai anq Bokaro Steel
Plants have captive workshops to
take care of their day-to-day nceds
of normal spare parts requirements.
Some heavy spare parts are procured
from various indigenoug  manufac-
turars including Heavy Engineering
Corporation, Ranchi. Some itemg of
spare parts are, however, imported
because of the prohibitive costs of
developing and manufacturing them
in the country.

Mica Mines in Bihar

2148. SHRI RAM SWAROOP RAM:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that the mica mines operating in Bihar
are controlled by the State Trading
Corporation; and

(b) whether Government are consi-
dering taking over of all the mica
mines situated in Bihar in order to
maintain ang utilise their potentials to
the maximum possible extent?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI  PRANAB
MUKHERJEE): (a) The mining
leases for most of the mica mines
in Bihar have been granted by the
State Government to private parties.
However, a few of the mica mines
in Sapahi area are being worked by
M|s, Bihar State Mineral Develop-
ment Corporation (a State Govern-
ment Undertaking).

(b) There is no proposal under con-
sideration of the Central Govern-
ment for nationalisation of mica
mines in Bihar,

House Rent Allowance to Sons/Daugh-
ters of Government Servants

2149. SHRI T. S. NEGI: Will the

‘ Minister of FINANCE be pleaszd to

state:

(a) is it a fact that the sons/daugh-
ters of Government servants who are
in possession of Government accom-
modations are not being paid house
rent allowance;

(b) is it also a fact that many Gov-
ernment servants whose parents are
possessing Government accommoda-
tions are getting house rent allowance
by giving wrong addresses; and

(c) whether Government propose to
change the house rent allowance rules
in order to treat all the Government
servants alike for purpose of giving
house rent allowance?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) Central Government servants
who share Government accommoda-
tion allotted to their parents are not
entitled to house rent allowance.

(b) The administrative authoiities
concerned have to satisfy themselves
that the claims for house rent al-
lowance are in accordance with the
orders in force and in cases where
they have reason to doubt the genui-
neness of the claim, they are ex-
pected to make separate enquiries
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and to take appropriate action, if
any of thé particulars given in the
claim are found to be incorrect.

(¢) No, Sir.

Procurement and Supply of Essential
tieg

2150. SHRI GADADHAR SAHA:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased

to state:

(a) whether in view of the high rise
in prices of all essential commodities
and their scarcity and non-availability,
there is any proposal under considera-
tion of the Government to procure
them and supply for States for distri-
bution through fair price shops at sub-
sidized and uniform rate as it is done
in case of steel and sugar while it 1s
exported abroad; and

(b) if not, what is the reason and
what 18 the allernative gscheme of pro-
curement and distribution for the re-
moval of hardship of mass of people
of the country?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI  PRANAB
MUKHERJEE): (a) The concept of
procurement angd distribution of cer-
tain items of essential commodities
has been accepted by the Government
since long. The Public Distribution
System is under constant review by
the Central Government in consulta-
tion with the State Government and
Central Ministries concerned with
the procurement and supply of essen-
tial commodities. As a result, food-
graing such as wheat and rice are
procured from the surplus States for
being supplied to the deficit States
at uniform issue prices. Edible oils
are being imported to tide over inter-
nal shortages and are supplied to the
States for distribution through the
outlets of the Public Distribution
System. Arrangements have also
been made wunder the dual price
policy for the supply of levy sugar
to all the States in the country. Ar-
rangements have also been made for

supply of kerosene and soft coke
through the Public Distribution Sys-
tem. While sugar is being supplied
through the Public Distribution Sys-
tem at an uniform price of Rs. 2.85
per kg, rice, wheat, edible oil, kero-
sene and soft coke are supplied
through the Public Distribution Sys-
tem at central issue prices plus some
local incidental charges. Arrange-
ments have also been made for sup-
ply of tea, coffee, toilet soap, match
boxes and exercise books through the
Public Distribution System and many
States have taken benefit of these
arrangements.

(b) Question does not arise.
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Alternative arrangements for drug
units to import L-Base

2152, SHRI RAJNATH SONKAR
SHASTRI: Wil]l the Minister of COM-
MERCE AND CIVIL SUPPLIES be
pleased to state:

(a) what are the alternative ar-
rangements made by the Government
which are available to the drug units
who wish to import L-Base themselves
through their own import licencesin-
stead of canalising agency, the State
Chemical & Pharmaceutical Corpora-
tion Ltd.; and

(b) whether the price fixed by the
Government for  Chloramphenicol
under DPCO 1979 assures them rea-
sonable margin against their imports,
and if so, what are the details of the
same and if not, then what steps have
Government taken besides the arran-
gement with the canaligsing authority?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI  PRANAB
MUKHERJEE) (a) Import of ‘L-Base’
ig not canalised. This item is included
in the list of Restricted items in the
Import Policy 1979-80. Actua] Users
(Industrial) can, therefore, obtain
direct Jicences in accordance with the

policy.

(b) The pooleq price of Cholram=
phenico] powder is Rs. 460/- per Kg.
This price hag been fixed taking into
account the price of L-base at
Rs, 475/-per Kg. and includes a reason-
able margin for the converterg of L.-
base into chloramphenicol, A scheme
has also been introduced under which
Actual Users holding valid import
licences for L-base can also surrender
them to the State Chemical & Phar-
maceutica] Corporation to obtain L.
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Bage there against at the price of Rs.
475(- per Kg. Such Actua] Users have
to sell chloramphenicol powder at Rs.
460/- per Kg, against allocation orders
issued by the State Chemica] and
Pharmaceutical Corporation,

Availability of Phosphate at Jhabua,
Madhya Pradesh

2153. SHRI DILIP SINGH
BHURIA: Wil] the Minister of STEEL
AND MINES be pleased to state:

(a) the available quantity of phos-
phate at Jhabua in Madhya Pradesh
State since 1975 to-date;

(b) the quantity of phosphate des-
patched so far to other States since
1975 to-date;

(¢) whether Government have any
proposal under consideration to set up
a super phosphate industry on the
basis of raw material available in
Jhabua; and !

(dy if so, when and if not, the
reasons therefor?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) The Geological
Survey of India has reported a deposit
of about 4.35 million tonnes of rock
phosphate having 28 per cent phos-
phorous pentoxide at Jhabua in
Madhya Pradesh.

(b) Approx, 1,31 lakh tonnes of -
Jhabug rock phosphate has been des-
patched to variougs States (other than
Madhya Pradesh) from 1975 to 1978.

(¢) and (d) A letter of intent was
issued to M/s. M. P, Agro Morarji
Fertilizers Limited (a Joint Sector
Project) in early 1978 for the manu-
facture of 1,40.000 tonnes per annum
of sulphuric acid and 50,000 tonnes per
annum of phosphoric acid and 93,000
tonneg of Mono Ammonium Phosphatve”
at Jhabua, Madhya Pradesh,

Applications from some parties have
also been received for a Single Super-
phosphate Plant in the State of Madhya
Pradesh, which are presently under
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the consideration of the Government of
India. Some of these applicants may
use rock phosphate svailable at Jha-
buy in case industrial licenceg are
granted to them.

Availability of Essential Commodities
fn Assam

2154. SHRI SANTOSH MOHAN
DEV: Will the Minister of COM-
MERCE AND CIVIL SUPPLIES be
pleased to state:

(a) the immediate measures so far
adopted/proposed to be adopted to
make available essential commodities
in Assam particularly for salt, rice,
Kerosene o0il, sugar and the steps so
far taken to introduce a proper public
Distribution System in Assam; and

(b) what is the quantity of levy
sugar allotted to Assam and quantity
allotted and distributed in Cachar Dis-
trict in January and February, 1980?

THE MINISTER OF COMMERCEB
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Since difficulties
have been faced in movement of essen-
tial commodities to Assam by rail-
ways, a committee of officials has been
constituted to review and monitor the
movement of essential commodities to
Assam,

Salt quota has been  allotted to
Assam from various sources as deman-
ded py the Assam State Cooperative
Marketing and Consumers’ Federation
Ltd.. The sole nominee of Assam
Government for import of salt into
the State. It is proposed to move
salt in block rakeg within the next
four to six weeks to make salt avail-
able in adequate quantities.

For the month of March, 1980, 20,000
tonnes of wheat and 30,000 tonnes of
rice were allotted to Assam for public
distribution. Efforts are being made
by railways to step up the movement
of foodgraing to Assam and other
north-eastern States to about 3,500
tonnes per day (one lakh tonnes per

month), During the period from
18th March to 21st March, 1980 average
daily loading to these States has
already picked upto 3000 tonnes,

For the period 17th December, 1979
ang 31st March, 1980, Assam has been
allotteq 24,300 tonneg of levy sugar.
By 20th March, 1980, 10,841 tonnes of
levy sugar had been moved to Assam.
Further despatches are in progress,

State Government has reported that
during the past few months there was
acute shortage of kerosene owing to
closure of Digboi and Gauhati re-
fineries. @ The position has now im-
proved after commencement of pro-
duction in the refineries,

According to the State Government,
the entire State of Assam has been
covered by the public distribution
system comprising cooperatives with
their retail outlets in rural areas and
fair price shops and cooperatives in
urban areas,

(b) Allotment of levy sugar to
Assam in January and February, 1980
was 7,541 tonneg per month. According
to the information made available
by the State Government, allotment of
levy sugar to Cachar District in Jan-
uary and February, 1980 was 8354
tonnes per month,

Amount spent on AIR Journey by
L.I.O. Oﬂicers

2155. SHRI V, N. GADGIL: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
LIC. Class I Officers Federation has
presented a Memorandum dated 14th
January, 1980 highlighting the ano-
malies in the pay scales, D.A.,, and
other allowances of Class I and Class
II1 employees;

(b) whether it is a fact that Class
I employees have demanded that they
may be demoted;
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(c) whether it is a fact that the per-
sonal assistarit of a Zonal Manager in
the LIC gets more emoluments than
the Zonal Officer; and

(d) if so, what steps Government
propose to take to remove the anoma-
lies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) & (b)
Yes Sir. However in the Memorandum
Clasg I Officers have not demanded
that they may be demoted.

(c) & (d) No Sir. There ig no post
of Zonal Officer in the L, I C. The
"Hon’ble Member perhaps refers to the
post of Zonal Manager. The personal
assistant of the Zonal Manager how-
ever does not get more emoluments
than the Zonal Manager.

Fixation of pay of Central Govt.
Employees

2156. SHRI AMAR ROYPRA DHAN:
Will the Minister of FINANCE Dbe
pleased to state:

(a) whether it is a fact that pay
once fixed in a particular post under
the existing normal ruleg of F.R. for
the non-Gazetted Central Govern-
ment employees may be reduced or
revised;

(b) if so, under what grounds;
(¢) if not, the reasons therefor; and

(d) has any case of the non-Gazet-
ted Central Government employees so
far been decided. by the Central Gov-
ernment in which the pay once fixed
in a particular post under the existing
normal rules of F.R. have been reduc-
ed and if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir.

(b) The pay of a Government ser-
vant, including a non-gazetted Central
Government employees, can be
reduced as a result of penalty under
Central Civil Service (Classification,
Control and Appeal) Rules, 1966, or
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in accordance with his own option.
His pay can also be revised-consequent
upon genera] revision of scales of pay
or when there is a revision of scale of
pay of his post because of change in
dutieg anq responsibilities.

(c) Do not arise.

(d) There may have been cases
where the pay of non-gazetted Cent-
ral Government employees might
have been reduceq either ag a meas-
ure of penalty or in accordance with
their owpn option. Ng record of such
caseg is, however, kept centrally at
one place in the Government.

Black Marketeerg and Hoarders of
Essential Commodities arrested in the
Country

2157. SHRI UTTAM BHA] PATEL:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES pe pleased to state:

(a) the number of persons arrested
for black marketing and hoarding qur-
ing Janata-Lok Dal Rule that is 1st
April, 1977 to 10th January, 1980; and

(b) quantity and value of the goods
seized and action taken against the
culprits?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) & (b) Informa-
tion js being collected and will be
placed on the Table of the House.

Implementation of ' prevention of

Black Marketing and Maintenance of

Supplieg of Essentia] Commodities
Act, 1980 in States

2158. SHRI] AHMED M. PATEL:
SHRIMAT] MOHSINA
KIDWALI:
SHR] V. S. VIJAYARAGHA-
VAN:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether all the States have ad-
opteq Prevention of Black Marketing
and Maintenance of Supplies of
Essential Commodities Act, 1980;

(b) if go, the nameg of the States
which have not adopted;
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(¢) the number of persons detained
under the law so far; and

(d) the steps taken by Government
to put this law throughout the coun-
try compulsory?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
ANp MINES (SHRI PRANAB

MUKHERJEE): (a) to (d) The state
Governments are required to enforce
thte provisions of the law enacted by
Parliament and all the State Govern-
ments and Union Territoriegs have been
advised accordingly, The State Govern-
ments of West Bengal, Tripura and
Kerala have expressed some reser-
vations about implementation of Act,
According to the latest information
made available by the State Govern-
ments and Union Territories, 52 per-
sons were detained under the Act,

Revised Wage Structureg of Steel
Plant Workers

2159. SHRI ARJUN SETHI: Will the
Minister of STEEL AND MINES be
plased to state:

(a) the details regarding the revis-
ed wage structures of steel plant
workers; and

114

(b) whether there hag been any in-
crease effected and if so, the details
thereof, year-wise?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) & (b) The wage
of steel plants under SAIL were revised
ag per Memurandum of Agreement
reached on 198th June, 1879 by the
National Joint Consultative Committee
for the Steel Industry for a period of
four years w.ef 1-9-1978 The total
wage consists of three components,
viz,, Basic Pay, Fixed D, A, and vari-
able (adjustable) D. A, As a result
of the revision, the minimmum total
wage of the lowest paid workers w.e.f.
1-8-1978 in the Steel Industry has been
enhanced from Rs, 437.40 to Rs, 505/-
at the CPI or 327 (Base 1860—100).
During the earlier period of 1-9-1974
to 31-8-1978, the wages of the steel
workers were governed as per the
Agreement reached on 30th July, 1875
The details of the wage structure
along with Dearness Allownace for
the steel plant workers, before and
after the revision, are given below:—

Period—1~9-74 to 31-8-78

Period—1-g-%8 to 31-8-8.

Code

Scale of pay (Rs. per, month)
No.

Code

Scale of Pay (Rs. per mor th)
No.

—~

1 BASIC WAGE STRUCTURE :

A. Works Grade

P1 300— G- 348

P2 310—9—352—8—400
P3 330~—09-—420—10—440
P4 355—11—487

P5  390—15—570

P6 430—20—6%0

Py 490—21—595—.4—763
P8  550—28—%718—32—g10
Pg 650—35—1000

S1  4o(—8- 488

S2 410-9- 473—10 —543
$3  430—12—514—13—605
$4  455—14—552—15— 68
S5 49C—20- 630~ 21— 777
5§56  530—26—80y

§7  590—.7—776—50—989
§8  650—33—881—37—1140
S$9  750—40—990—42—1158
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B. Ministerial Grades

Or  340—15 445—20—625
O2 440—20—600—24—1%92
O3 550—28—718--32—9g10
O4  550—35—935

M1 440—20—580—26—814
M2 540—26—748—30—g88
M3 650—33—881—37—1140
M4 650—40—gB80—42—1142

2. DEARNESS ALLOWANCE :

Pay Fixed Variable Dearness
Ranges  Dearness Allowance
Allowance

(GPI 26g)

Pay Fixed D.A. Additional Dearness
ranges (CPI 312)

Allowances

Upto 369 62.00 @R-. 1,20 per point

370~519 67.00 above CPI 26g
520—619 72.00 (Base 1960 as 100)
620 and 77.00

ahove

Upto 469

85.50 @ Rs. 1.30 per point

y0—0619 go0.00 above CPI 312
20—719 95.00 (Base—1g60 as 100)
720 and 100 .00

above -,

Memorangda 'imm Indian Traderg ex-
porting Indian Goods to Foreign
Countries

2160. SHRI ARJUN SETHI: Wil the
Minister of COMMERCE AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government have re-
ceived a number of Memoranda from
the Indian Traders exporting Indian
goods to foreign countries regarding
the difficulties they are facing in order
to compete with the traders of the
developed countries; and

(b) if so, in what manner Govern-
ment propose to help the Indian tra-
ders with the foreign countries?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) & (b) Indian
exporters keep on representing from
time to time to the Department of
Commerce as well as to other con-
cerned Departments of the Govern-
ment regarding the difficultieg they
encounter in their export trade. In
order to make exports from India
competitive with exports from other
countries, a number of export assis-
tance measures are already in vogue.

These inculdes grant of import facili-

ties to exporters against their exports
Compensatory Support on  selected
products, duty drawback etc, Financial

assistance is also provided {o the
Export Houses to participate invar-
ious fairg abroad or to send their
saleg teamg to solicit export business.
Assistance is also provided to Ex-
port Houses for opening offices ab-
road.

Aircraft with LA,

2161. SHRI JANARDHANA PO-
OJARY. Will the Minister of TOUR-
ISM AND CIVI, AVIATION be
pleaseq to state:

(a) the total number of aircraft
with Indian Airlines as on 31st Dec~
ember, 1979 and their break up;

(b) the number of aircraft crashed
during last decade;

(c) whether Government propose
to add more planes to its fleet; and

(d) the number of aircraft to be
added during 1980-81%

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHR J. B. PATNAIK): (a) Indian
Airlines fleet consisted of the following
aircraft:—

AgooB2 .. 6
Boeing 737 .. 13

HS 748 .. 15 (including one on lease
from DGCA)
Fokker
F-24 .. 8
Total : 42



117 Written Answers CHAITRA 8, 1002 (SAKA) Written Answers 118

(b) Indian Airlines hag lost twelve
aircraft in accidents since 1970,

(c) and (d) Government hag ap-
proved purchase of 2 A 300B2 Airbus
and eight Boeing 737 aircraft by
Indian Airlines to be added to the
fleet in 1980 and 1981.

Number of Cantractor Workers in
IISCO, Burnpur ang Kulti

2162. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL,. AND
MINES be pleased to state:

(a) how many contractor workers
are engaged in IISCO, Burnpur and
Kulti, unlt-wise, plant-wise; and

(b) details of stepg taken by Gov-
ernment to regularise them against
permanent vacancy thereof?

Minister of COMMERCE AND CIVIL
SUPPLIES be pleased to state:

MUKHERJEE): (a) The number of
contractors’ workers does not remain
constant, The average numbers of
such workerg employed in the Produc-
tion Departments and Mainten-
ance and Service Departments.
of Burnpur and Kulti Works of IISCO
during the last quarter of 1979 were
as under:

Burnpur Kulti
Works Works

Production Deptts. 1,041 162
Maintenance 2,381 893
and Service Deptts.

— e e——————

Total: 3422 1055

(b) The Government of West Bengal
has issued a notification No.

134.LW
LW|41-17|79
dated 9th February, 1980 under gection
10 of the Contract Labour (Regulation
and Abolition) Aet, 1979 prohibiting
employment of contract labour on cer-
tain jobg in the Burnpur Works of
IISCO with effect from 1st April, 1980.
The Management of IISCO is taking
steps to departmentalise these jobs.
For this purpose, they are assessing
through industrial engineering study
the number of posts required to be
created and, simultaneously, discussing
the details and modalities of such
departmentalisation with the five
unions as per existing negotiating
practice.

So far as Kulti Works are concern-
ed, the Labour Directorate of West
Bengal Government is looking into the
issue of regulation and abolition of
contract jobs.

Production of Steel and Alloy

2163. SHRI SUSHIL BHATTA-
CHARYA: Will the Minister of STEEL,
AND MINES pe pleased to state the
production of Steel and Alloy during
the last three years, year-wise, plant-
wise?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): The production of
ingot steel and saleable gteel from the
gsix integrated steel plants and from
Alloy Steels Plant, Durgapur and
Visvesvaraya Iron and Steel Limited,
Bhadravati during the years 1876-77 to
1978-79 and April, 1979 to February,
1980 is indicated in the table below:—

(000 tonnes)

Plan 1976-77 1977-78 1978-79 1 X /9-]80
pril 7
Feb 29’_—
INGOT STEEL
L

Bhilai 2302 2371 200 1925
Durgapur 1091 1092 945 8ug
Rourkela 1503 1409 1319 1140
Bokaro 956 933 1195 1300
IISCO 667 651 628 514
TISCO 1908 1968 1965 1613
Total 8428 8424 8153 7302
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Alloy Steels Plant Durgapur 04.8 97.2 97.3 71.8
VISL. Bhadravati 137.3 102.9 113.4 108.1

SALEABLE STEEL

Bhilai 2019 1930 1846 1536
Durgapur 9ol 865 776 570
Rourkela 1174 1178 1042 940
Bokaro 736 Bis 931 800
IISCO 542 506 481 380
TISCO 1550 1601 1516 1288

Total : 6922 6894 6592 5472
Alloy Stecls Plant, Durgaur’ 51.9 48.8 48.8 41.0
VISL. Bhadravati 80.6 72.7 83.7 81.3

Sanction of Selection Grade to In-
come-tax Inspectorg

2164. SHRI K. A, RAJAN: Will the
Minister of FINANCE be pleased to
state:

(a) what are the criterja laig down
by the Government for creation of
Selection Grade in a Cadre;

(b) whether the criteria laid down
by the Government have been
strictly followed while creating
‘Selection Grade’ in the Cadre of
Assistant Commissioners of Income-
tax in the Income-tax Department;

(c) if not, what are the reasons for
departure from the existing orders;

(d) whether the criteria followed
in the case of Assistant Commissionerg
of Income-tax are also proposed to
be applied for giving ‘Selection
Grade’ to Income.tax Inspectors; and

(e) if so, when the ‘Selection Grade’
to Income-tax Inspectors is going to
be sanctioned?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) A
copy of Department of Expenditure

OM. No. F, 7(21)-E.ITI(A)/74, dated
the 10th January, 1977 governing the
criteriy for creation of selection
grade, is laid on the Table of the

House. [Placed jn Library. See No. LT
781/80].

(b) ‘Selection Grade’ in the grade of
Assistant Commissionerg of Income-
tax was created on the recommenda-
tions of the Cadre Review Committee.
Ag such, the criteria adopted in creat-
ing "Selection, Grade’ in the grade of
Assistant Commissioners of income-
tax was different.

(c) to (e) Do not arise in view of
(a) & (b) above,

Machinery for eftective funetioning
of Distribution gystem for Essential
Commodities

2165 PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMERCE AND CIVIL SUPPLIES
be pleaseq to state:

(a) whether Government have set
up any suitable machinery for the
effective functioning of the distribu-
tion system for essential commodities
like sugar, kerosene, edible oils,
cement etc.;

(b) if go, the nature thereof;
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(¢) it not, whether Government
would set up such a machinery under
the aegis of the Central Government;
and ’

(d) if not, the reasons therefor?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
"AND MINES (SHRI PRANAB
MUKHERJEE): (a) & (b) Public
Distribution system in the country is
decentralised and the State Govern-
ments are responsible for the adminis-
tration of the System. TUnder the
existing System all State Governments
have to arrange for  distribution of
essential commodities supplied by the
varioug Central Agencies like the Food
Corporation of India, Public Sector Oil
Corporation, State Trading Corpora-
tions etc.. through the outlets of the
Public Distribution System in the
urban ang rural areas.

(¢) The Central Government is
reviewing the functioning of the Public
Distributio System from time to time
in consultation with the State Govern-
ments and the Central Ministeries re-
sponsible for procurement and supply
of the various essential commodities,
The Central Government hag glso set
up an Advisory Council for review-
ing the functioning of the System and
considering proposalg for strengthen-
ing the System.

(d) Does not arise.

Opening and functioning of branches
of Bankg in Rural Areas

2166. PROF.  NARAIN CHAND
PARASHAR: Will the Ministe, of
FINANCE be pleased to state:

(a) whether Government have issu-
€ed any guidelines for the opening and
functioning of the brancheg of the
bankg especially in the rural areas;

(b) if go, whether th, representa-
tives of the people like Members of
Parliament, MLAs, Chairmen of Pan-

chayat Samities|Zila Parishady are
associated in this process especinlly
in the advancement of loan; and

(¢) if so, whether any suitable ma-
chinery at the State|District level has
been evolved for this purpoge and the
nature thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRI

JAGANNATH PAHADIA): (a) The
current branch licencing policy of
Reserve Bank of India gseeks to secure,
in consultation with State Government
the branch expansion efforts of the
commercial banks for the years 1978—
81 towards providing banking facilitieg
at unbankeq rura] and semi-urban
centres in deflcit districts having poorer
banking coverage thap one bank office
for every 20,000 rural/semi-urban

people.

Public Sector banks have been ad-
vised to secure larger flow of funds
through their rural and semi-urban
branches and to achieve on an aggre-
gate all-India basis a credit deposit
ratio of 60 per cent in these branches.

(b) & (c) With a view to review
inter-institutional programmeg and to
provide a common forum for sorting
out coordination problems, coordi-
nation/consultative forums have been
created at the State and the District
levels.

The composition of State-level
Coordination Committees is primarily
to be decided by the State Govern-
ments, They have, however, been re-
qQuested to associate elected represent-
atives of the people with these Com-

mittees. ]

At the district-leve] also, the State
Governemnts have been advised to
identify specific groups of beneflciaries
of the banks’ credit schemes in each
district and to invite representatives
of such groups of beneficiaries, in-
cluding non-officials, to the meetings
of the District Consultative Com-
mittees, ‘ A
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Discovery of large Bauxite Deposits

2167. SHRI JAI NARAIN: Will the
Minister of STEEL AND MINES be
pleased to state,

(a) the names of placeg where large
bauxite deposits were found recently
in the country; and

(b) what steps Government have
taken to exploit these places?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Large deposits of
bauxite have been located in the East
Coast in Orissa and Andhra Pradesh.
The localities include Karlapat, Pot-
tangi Ballada, Panchpatmali Kodinga-
mali, Baphlimali, ’ Maliparbat, Karna-
padikonda, Lanjigarh, Sijimali, Ku-
trumali, Sasbahumali, Pasengmali in
Orissa; and Galikonda, Raktakonda,
Katuki, Chittamgundj Kottavalara and
Dumkonda Hil]l in Andhra Pradesh.

(b) It is proposed to set up alumina/
aluminium Plants for exploitation of
these deposits in Orissa and Andhra
Pradesh on the East Coast. Feasibility
studies for alumina-cum-aluminium
project in Orissa by M/s, Aluminium
Pechiney (of France) and for an
alumina project in Andhra Pradesh
by M/s. Tsvetmetpromexport (of
USSR) were commissionied, The studies
have been completeq and the feasi-
bility reports for these projects are
under further consideration of the
Government,

Concerted effort on the part of rich
nationg to restrict access of develop-
ing countries to their markets

2168. SHRIMATI MOHSINA KID-
WAI: Will the Minister of COM-
MERCE AND CIVIL, SUPPLIES be
pleased to state:

(a) whether he is aware of the
fact that there is a concerted effort
on the part of the rich nations to
restrict the access of the developing
countries to their markets;
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(b) if so, hig reactions in the
matter; and

(c) the nature of action proposed
to be taken individually and through
international forums?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB .
MUKHERJEE): (a) to (c) Yes, Sir..
Many developed countries are adopting
protectionist. policies  which are a
cause for serious concern to us, Govern.
ment of India is trying to counter
these trends through efforts on bila-
teral and multilateral fora.

TRMTET fasg @an £7 7 o H fag1®

2169. | VRIFAIT argd
grza wIT am3 fawraw g0 ag
FTIN FY TqT %990 {0

(7)) Faragaw gfwfagie #
Torrg w1 fava wiew & FEUH
fasfaq e wr g

(@) afg g, T gEFIT JA
sax faxg & fer 1€ aww
gTE g ; AT

(w) afz gi, a1 qEEdY  ERT
TR 7

Qe "I AT fanEaa Qi
ww el (o) F o glo gIATA® ) :
(%) & (w) @& fagic feua
Tk & gfagml &1 fawE 5@
o< faair e @Y & wifw a8 &g
dgrar %1 UF dgEqu @ g |
&I FA F fag Feg ode fawm
¥ gfagmt &1 fafng fame gfafraa
FE A UM F a¥FET
gadt fawwarsd ) gefed w@A &
fauw  ow syt (Mfa-sEm g )
o I w1 W fFwar 3o
AREWAT R 5@ a1q FT AT &@%a /T
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T g fr fafww  gfewd  sei-wel
qwafeqa gRft | TS FHITFT
merwa w1 wingfaa fag snA Oy,
¥ §RT ¥ gfmamdi & fawte
e fear smgr 1 g 99EIS
grgw g fafwm sifomi ®
wrEary A Eedr , wfigw e
gwy  amF, TiiEr  da WX wgeE
faatr wifger g )

Special grants to States recommended
by Seventh Finance Commission

2170. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether the Seventh Finance
Commission has recommended special
grants to the 8 hill states including
Himachal Pradesh keeping in view the
backward economy and inadequate
economic development;

(b) whether Government propose to
examine the possibility of special
treatment to these States in respect of
Central development for launching
new projects like the new railway
lines, schemes for the development of
tourism and opening and strengthen-
ing of the tele-com and postal facili-
ties;

(c) if so, whether any decision has
been taken in this regard;

(d) if so, broad featureg thereof;
and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) The
Seventh Finance Commission has re-
commended grants-in-aid to Hima-
chal Pradesh, Jammu & Kashmir,
Manipur, Meghalaya, Negaland. Orissa,
Sikkim and Tripura which, according
to the estimates made by the Com-
mission, had a deficit in the revenue
account even after taking into account
the devolution of Central taxeg and

duties to the State recommended by
the Commission. These grants total
about Rs, 1173 crores for thg five
year period from 1979-80 to 1983-84.

(b) to (e) The Central Govern-
ment’s policy aims at reduction of
regional imbalanceg and development
of packward  States/regions, The
principal components of this policy are
(i) recognition of backwardness as &
factor for transfer of resources from
the Centre to the States; (i) special
programmes like tribal  sub-plans,
special Central assistancg for develop-
ment of hill areas and drought prone
areas programme for development of
backwarg States with particular eco-
nomic problems; (iii) preference to
backward State|regiong for location of
Central projects. other things being
equal ; and (iv) grant of fiscal and
monetary incentiveg for private in-
vestment in specified backward re-~
gions/districts,

Departmentalisation of Jobs in
Bokaro Steel Ltd.

2171, SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether a committee was form-
ed by the SAIL to identify the peren-
nial type of job being done by the
contractors and to departmentalise
that in the Bokaro Steel Ltd. during
the Janata Rule;

(b) if so, the result of the study and
the jobs departmentalised after that in
the Bokaro Steel Ltd.;

(¢) whether it is a fact that the
supply workers of Bokaro Steel Ltd.
are doing perennial type of job but
not yet departmentalised; and

(d) if so, reason thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) The Committee has indentified
a few jobs being performed by con-
tract labour as of perennial nature.
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©One of these jobs (cutting of splash
plantes in the strucural shops) has
since been departmentalised. The
question of departmentalisation of the
remaining jobs is und@r consideration
of the management,

(c) At present there is no labour
supply contract in Bokaro Steel Plant.

(d) Does not arise,

Illegal retrenchment in Bokaro Steel
Limitegq
2172. Shri A, X. ROY: Wili the

Minister of STEEL AND MINES be
pleased to state:

(a) whether he is aware that the
management of the Bokaro Steel Ltd.,
snatched gate passes of 135 canteen
workers working within the factory at
the instance of a few contractors and
got them retrenched in the year 1979;

(b) whether it is a fact that the
Deputy Labour Commissioner, Bokaro
Steel City held that retrenchment
illegal and gave a copy of his finding
in writing to the management of the
Bokaro Steel Limited, if so, facts in
details;

(c) whether it is a fact that even
after that the retrenched canteen
workers have not been reinstated;

(d) whether the management of the
Bokaro Steel Limited js in league
with the contractors doing mal labour
practice flauting even the Labour De-
partment; and

(e) if so, steps taken thereon?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB MUK-
KHERJEE)* (a) It is not a fact that the
management of the Bokaro Steel
Plant snatched the gate passes of 135
canteen workers. However, the gate
passes of 101 canteen workers were
cancelled on the Canteen Contractors
reporting about the termination  of
their services on grounds of miscon-
duct and/or unauthoriseq absence
from duty despite notices served on
them.
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(b) No, Sir.
(c) to (e) Do not arise.

Development of villages around
BSL

2173. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether he is aware of the com-
mitment of the Janata Government to
develop villages aroursj the Bokaro
Steel Ltd. upto 15 Km. by the manage-
ment of the Bokaro Steel Ltd.;

(b) if so, the development work
taken up so far for the upliftment of
the villages around Bokaro, facts in
details; and

(c) whether the present Govern-
ment would honour that commitment?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB MUK-
HERJEE): (a) and (c¢) It is not correct
to say that the Janata Governmer$
had made any commitment to deve-
lop the villages around- the Bokaro
Steel Plant up to 15 kms. by the
management of the Bokaro Steel
Limited. Guidelines have been is-
sued from time to time emphasising
that while the primary aim of the
public sector enterprises mus# be the
achievement of objectives for which
they are set up the¥ should actively
explore ways and means to enrich the
quality of life in the rural areas sur-
rounding their place of operation.
They are accordingly advised, as a
part of their social commitment to
improve the lot of the surrounding
communities, to take up (subject to
availability of funds and other resour-
ces) relatively simply activities like
tree planting or rural education,
which could be undertaken at very
little cost and without assuming res-
ponsibility for any recurring expendi-
ture or liability in respect of any
rural development scheme. . Similar-
ly, they may consider making use
of technical and other gkillg of their
employees for purposes of developing
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the surrounding rural scene without
detriment to their main task. These
guidelines are broadly in line with
the thinking of the present Govern-
ment.

(b) Details of development work
undertaken by the Bokaro Steel Plant
in the neighbouring villages during
1979 are given below:—

&

\ o

Amount Spent
Rs.

1. Adult Education

No. of adult covered—r1129 14,800
2. Medical

No. of patients covered—

1170 (Medicined  distri-

buted) 1,170

3. Velerinary

(No. of animals treated-
331 (Medicines given) 250

4. Public Health
Separtate

account
kept

Disinfection of M7 wells
and 4 ponds proper-anti-
mosquitoes and anti-larves not
mcasuyres undertaken.

Walkwav Bridge

[&7]

Accross river Ganga
(1651 long and 4/ wide)
constructed for the benefit
of villagers to comc to the
Steel township

-_— oS

1,00,000

During the current yéar (January-
1980) Adult Education, Medi-
cal, Veterinary and Public Health
measures are being continued. In ad-

dition, sinking of 20 hand-pumps at

a cost of Rs. 35,035 is in progress.
Further, steps have also been taken
for repairing and roofing of five

school buildings at an estimated cost

of about Rs. 1.25 lakhg in thilvillages
of Kandra, Kantidi, Satanpur, Amdi-
hia and Sibbandih, and for repairing
the road leading to Chas Cremation
Ground at a cost of about Rs.

63,000/-.
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e AW W wepeTher et

2174 st oo guTC  Ngw
¥ arforsg WiC Awfon qfe d@at ag
JATY FY FIT Fq@ 7

i & g ¥ @y Ao ) wpfin
oy frals €

(@) =T SereT HC wiT
FY HAT-HAT JTAT AT §;

() aq. 1979-80 & LG

(7) 39 ad & WroOw § T
S fm & a9 gaw1 fFaar @
qr?

(o) 3 FAY F QU F & {7
foraet wrar ¥ &= F1 ww fwar S
@T & A 39 faar § fo5y o1 @ =+
SUT T

() T3 g0 &4 FT & &
fad srarfad &9 &1 S9AW FIX FT
seatfag adFT |1 g; wWIK

(F) F|aT T FT HEATT FA F
fax srgae uifeat &1 gaafa v
@Y & wgar gafa &9 w1 faar g ?

arfusa aqr amfis afs i goara
a1 @A qAt (A w0 qaEwiy) - (F)
ik (@), @@ &1 & far gorar
qFeY AL § AT g A1 AN AF
F HIYIT I A5 FEY |

T a9 1979-80 F FIUT @TA
ot FY |/ qYT W F SART ITAVIAT
¥ 39 gum W 10 I@ ey =
FT 5ax QI Ft gqa g @ ¥
FT ITEA AMHT 27 ATE HYo 7 quT
|/ & FOTA 37 F1@ Ho TA W *T
T &;
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(%) weeY wava<, 1970 WY W«
wTe A ¥ FTCW T, FANT 2. 19
g fiTh =

(7)) =i av 3w & @i qe A
QUEAT & 9 F gL H1 AWTET
] X FA & fag gra 9 7 @
ATAT FT HFTF AT @A FT 9779 §,
aif fafwesr Sy #1 SEt &t
g1 T T §F | X A9 1979-80
& FqT "wIGTT F SF-IE wAT I
gl 9X fAd FE—8m § a7
JETEA Y, M A qIT AU A
&g, faReft qaT *1 SyAwET quT o
AT I | qTH HAIGT, W H G
fasrgat T AT &7 SAET q@IH F
ford e a7 FouwTT wew WY
WA T E;

(¥) usg =ae fem aweafa
SaRT & STl B sarfaa o
sy FIAT WT & | IS ;afw,
e FERL F1 qrgdanst sfEw @<
FY gFET F wieww § faafa #0@ &
for smatfag aw wifus war & =@
ST IR & 1 ST I fw aRg-aHy
9 FB {4 AT A HTRIEAITATT
TIMIT g@S * IIW *F ®F F @@ J1
F arfofsas fasfy s &<ar @1 €,
qTfs qedi & g3 &@ F) FT AT qF |

(=) & %= Afa & dk
g S FT T 2 fewwag, 1978 &
T =T faore & wreaw & faay @
W g auify, wrgae @ifed =1
argag far @ §; ¥ AE9 W 9
AT F WIE A F FAFAAA F TG
¥ ot S9 gEae oifedt @i @1a}
FY € g 9T 2 O sifaw wrem
& qfcomreaey fed ) s w1gd@a &
wiazT ger faaas s Wi faak
g7 wEfFwIT w1 gy 17 &)
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T AR grer «rw vt fawl

2175 St FEOT WATC Aaw
w1 atfren aqt amfon afe W&t ag
TR wY P w3 fw

(F) =T GTHFIT A AT FIA
gra # fafr & fod wom€ s @
wfwar & "9 §;

(@) Fa1 58 MAN FY T FH
& fax #1¢ wiwfg afsq #r = 1,
afe gf, @ 9= afafqa =1 g =7 §
o1 gaFT Sfgazw fag oda #i
wega fwar mar 91, A6

(w) afafa & wfqags = g
1 Fq1 Sfafxar g7

mifrsa agqr amfoe afa wHi
TXQT qAT A1 /Y (= qorR wwy)
(%) qar (@) =17 sl g fasy
F aaury adF, foan W g7 aaq
¥ geg €9 & ot w7% feh w7
AR faeely @It a1 w9 @i
1 @G ol +¥ F qOF wifwe &,
UF s & W ogiuw wwg & S«
TR & W FH fAenFT quy 81 FEEY
o @R Sa? g\ gurfa, wem Sig
fratas oY & ag sfaafaar g 17,
gTaf<E @aq ag w9 #iw fawa =y
TN qET FINT & A § 79 i
FqAl & HT S & I ¥ 39 s
T GHIWT FET ST AT a1fF T
SIHTRIHE ST fFY S aF ST Ay
ofiaqal &1 3@y gu mawas g |

T FEEL 1T A s fawr
gfga =g #) fagora st #Y S
W & fag w@d, 1978 § = Yo
UHo 37 F Aqea ¥ UF wiwfa frwa
w1 T 9
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(w) sfafa & fawfa o= g
&R ¥y gwa fanc &7 Wy §)

oaeyT § ATTAE W @I A §
wq  fawm

2176. st gra¥ WAl : FT qqEA
WX ARTe fammm At ag aand ) gar
w3 fa .

() a1 S@wyx § H=TME FT
qdeq 378 & w7 ¥ faFrg FF F1 F08
gyt frafraa &Y s Y €

(@) ;1 F1§ wg gEarg WY
fasmaeita &; %

(W) 7@ aiw auf & Frow fEwaT
qHEHT A HSIHIE F1 ATAT FT AT IA
g foay fagey ogew &7

Eq AT AW faume aqr s
wat (7t wodto gemmaw)): ()
FET GIT F oweqag WEEgR H
ATIMIT FT UF 94SF Fvg & &9 H
famrg 77 &Y #1% FomT T )
agify, W@ ggea  fawrw o &
queHl FH WETHIE, FIE1 AWMAe gTeh
#Y qdew &9 Ty ST F o
WEl 9T F T F faw gx ofaww
gfaz #1 sEeg § e &1 g, foad
T FX HiT uw w19 miwe g

(@) TSy gLFIT & a8 9T ==
g far S Yeree & fore o (aow o
fawra sifysor warfaa fear 8, foas
AT F fow 29 @@ '9Y #F Ofe
T UF 0% fawrg FISET dMT F Y
g | 98 @ ST g & famaei
213w, 1979-80 & <H, TSy
T A211E q¢ g9y F forg
2 9@ A HT ggEwd F fag
75,000 {9 HT AUt fHAT 97
1980~81 & A, AT & qIATY
fesra w1t gwwswr & fag 3.50

e oy ®Y g-rf %1 sy fwar
T & | FETETE ¥ U dHRT & Wt
gfaamit & fagma & fag  dead@
GQISAT 1978-83 ¥ 9 ®TE@ ®Y FT
sTeed fFar T g )

(7) §fF wewt & wafga wiwe
yfgsr Ta g 9T Jae &5y
w1y &, Tofeg Q¥ ouewi v §Er,
frgty frod arw aut & S JFTER
F arar F7 W Y fagely adewi
geqT gy AT Sqered G §

Orissa Government request for Air
Stripg in Orissa

2177. SHRI RASA BEHARI
BEHERA: Wil} the Minister of
TOURISM AND, CIVIL AVIATION
be pleased to state:

(a) whether Government of Orissa
have requested that air strips should
be constructed in different places in
Orissa;

(b) if so, the names of those places;
and

(c) if not, the procedure followed
for sanctioning of air strips?

THE MINISTER OF TOURISM
AND CIVIL AVIATION & LABOUR
(SHRI J. B. PATNAIK): (a) No
such request has been received by
Civil Aviation Department,

(b) Does not arise.

(c) Aerodromes are constructed as
per requirements of Indian Airlines
and non-cheduled operators subject to
availability of resources and plan
priorities.

Proposal for Tourist Centres at
Kalahandi District (Orissa)

2178. SHRI RASA BEHARI
BEHERA: Wil] the Minister of
TOURISM AND CIVII, AVIATION
be pleased to state:

(a) whether any proposa] for open-
ing tourist centres at Kalahandj Dis-
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trict of Orissa has been received from
the State Government:

(b) whether it ig a fact that there
are g number of important places of
tourist interest in the district like
‘Guohandi’, ‘Dokrichanchara’, ‘Furli-
sharan’, ‘Ravandhar’, ‘Biripur’, ‘Mara-
diguda’, ete.;

(c) whether the Ministry has depu-
ted a party or an officer to explore
the potentialities of these places of
tourigt importance; and

(d) if so, whether the information

would be placed on the Table of the
House?

THE MINISTER OF TOURISM
AND CIVIL AVIATION & LABOUR
(SHRI J. B. PATNAIK): (a) No,
Sir.

(b) These places would be of local
interest, and may therefore have the
potential to attract domestic tourists.

(c) No, sir. However, the Kala-
handi District Administration has re-
quested the State Government to sur-

the tourism potential of Doka-
richanchara, Furlisharan and Guda-
handi with a view to developing
them ag tourist centres. The matter
therefore rest with the State Gov-
ernment.

(d) Does not arise.

W Ng gAeafa misarare groa g
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Lock-out i Government Opium and
Alkaloig Factory, Neemuch (M.P.)

2180. SHRI ANANDA PATHAK:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the fact that the management of
Government Opium and Alkaloid
Factory at Neemuch in the State of
Madhya Pradesh have illegally de-
clared lock-out last year and violated
the written assurance in respect of
the demapds and grievances of the
employees; and

(b) if so, whether Government
proposes to look into the whole affairs
and do the needful to bring about an
amicable settlement of the dispute?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
JAGANNATH PAHADIA):
(a) Reports received by Government
show that the management of the
Government Opium and Alkaloid
Factory at Neemuch did not declare
any lock-out last year. On the con-
trary, certain workers belonging to
Government Opium  and Alkaloid
Employees Sangh, Neemuch were on
tool down strike from 25-10-79 to
28-10-79 and again remained on
strike from 3-12-79 to 11-1-80. How-
ever, the factory was kept running
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with the help of workers who were
not on strike. The management did
not violate any written assurance in
respect of the demands and grievan-
ces of the employees.

(b) The Government have looked
into the demands of the Government
Opium and Alkaloid Employees
Sangh, Neemuch and some demands
like payment of the production award
for the year 1978-79 have already
been met.

Collection of Central Excise Duty,
Export Duty and Corporation Tax
from Tea

2181. SHRI ANANDA PATHAK:
Will the Minister of FINANCE be
pleased to state:

(a) what is the amount of money
received by way of Central Excise
Duty from tea during 1977-78 and
1978-79;

(b) the amount collected by way
of Export Duty on tea, during 1977-

78 and 1978-79; and

(c) the amount collected by way
of Corporation Tax from the tea in-

dustry and the amount lying in arrear
during the period?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) The amount of Central Excise
Duty received on tea during the years
1977-78 and 1978-79 ig given below:

Rs. 6063 lakhs
Rs. 6478 lakhs

1977-78
1978-79

(b) The amount of Export Duty
collected on tea during the years
1977-78 and 1978-79 is given below:

1977-78 Rs. 9843 lakhs
1978-79 Rs. 3959 lakhs

(¢c) The information regarding the
amount of Corporation Tax and tax
arrears from tea industry geparately
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is not available with the Govern-
ment. However, the number of as-
sessments completed and the tax de-
mand raised in respect of tea
Companies during the financigl year
1977-78 are given below:

' No. of assessments
of Tea companies com-
‘pleted. 338

Demand for Corpora-
tion tax raised against

these Companies. 14.04 Crores.

Amount of Suspence Accounts lying
with Life Insurance Corporation

2182. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of
FINANCE be pleased to state:

(a) whether huge amounts are 1y-
ing with Life Insurance Corporation
of India in Sundry|suspence accounts
with them on behalf of the Policy
holders paid towards premia;

(b) total such amounts lying as on
1st January, 1980 and period for
which these are lying, year-wise and
the reason for the same; and

(c) whether these amounts will be
re-paid to the policy holders with in-
terest and if so, when and if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b) The amount paid by a
policyholder towards premium is kept
in deposit if—

(i) it falls short of the full pre-
mjum; or

(ii) it is paid by quoting a wrong
policy number or without quoting
any policy number; or

(iii) it is paid after expiry of
the days of grace and the requisite
late fee is not paid; or

(iv) it is paid under a lapsed
policy and the formalities for re-
viva] of the policy have not been
completed,

On 1st January, 1980, the total
amountg lying in the deposit account
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were Rs. 68.86 crores, These per-
tained to amounts received by the
LIC during the period 1st April, 1674
to 31st December, 1979.

(c) Singe the amounts are paid to
wards premium, effortg are made, in
‘the first instance, to adjust them
against premiums. by asking the
policyholders to make up the short
payments and meet the other require-
ments. Where, however, owing to
non-compliance of the requirements
by the policyholders, or for any
other reason, adjustment is not pos-
gible, steps are taken to refund the
amount to the policyholder. The re-
“funds do not carry any interest.
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Progress of Vizag Steel Plant

2185. SHRI S. R, A. S. APPAIA
NAIDU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the progress made g0 far with
regard to the implementation of the
Vizag Steel Plant;

(b) whether there is any improve-
ment in the construction work in
view of the recent visit by Soviet
Officials;

(c) if so, the details thereof; and

(d) whether the comstruction work
is going on as per schedule and the
approximate time it will take for its
completion?

THE MINISTER OF COMMERCE
AND CIVIL, SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Following the
investment decision by Government
for the setting up of a steel plant at
Visakhapatnam, an Inter-Govern-
ment Agreement was signed on
12-6-1979 between India and USSR
for co-operation in the design and
construction  of this plant. The
Agreement  inter-alia, envisages
that the major production units of
the plant woulg incorporate modern
Soviet technology. The Detailed
Project Report prepared earlier has,
therefore, to be revised. The re-
vised DPR is expected to be ready
by the middle of ‘1980.

Meanwhile, various pre-consiruc-
tion activities has been taken up at
gite. Most of the land needed for the
plant proper has been acquired, Site
‘levelling work has been taken up all
over the plant area and over 2.5 lakhs

‘cu. metres of earthwork have been

done. Detailed soil investigations are
nearing completion. The work of
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widening and strengthening the
Gazuwaka-Balacheruvu approach road
is also nearing completion. Six
transformers have already been in-
stalled at plant site to meet the im-
mediate requirement of construction
work. A pipeline for supply of one
million gallons/day of water requir-
'ed for construction is about to be
completed. The South Eastern Rail-
way has taken up the work of laying
a construction siding at the plant site.
Tenders have also been finaliseq for
the construction of water filteration
plant, temporary construction office,
ete.

(b) and (c) The time schedule for
various  pre-gonstruction activities
had been prepared and taken up
even before the visit of Soviet offi-
cials and is proceeding smoothly.

(d) So far only the pre-construc-
tion activities have been taken up at
the site. The first stage of VSP hav-
ing a capacity of 1,625 million tonnes
of ingot steel, however, ig to be com-
Pleted within 4 years from the date
.0f actual commencement of construc-
tion work and the Second stage of
3.30 milliop, tonnes in 2 years there-
after.

Changes in Credit Policy of Banking
Sector

2186. SHRI S. R. A. S. APPALA-
NAIDU: Will the Minister of FI-
NANCE be pleased to state:

(a) whether Govermment propose
to bring changes in the credit policy
of the banking industry in view of
the implementation of the 20-point
programme; and

(b) what would be the ratio of cre-
dit for the industry, agricultural ope-
rations and self-employment schemes
in the proposed changes?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI+ JAGANNATH PAHADIA):
(a) and (b) At the meeting of the
Chief Executives of public sector
banks and financial institutions held
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on 6th March, 1980 it was decided
that the banks would endeavour to
raise the share of priority sector ad-
vances in their aggragate credit
from the present level of 33.3 per
cent to 40 per cent over the next sve
years. Within this overall target a
significant proportion would be devo-
ted to the beneficiaries of 20-Point
Programme. The banks would evolve
special schemes tailored to the re-
quirments of the. beneficiaries of the
Programme.

In pursuance of the above decision
the Reserve Bank of India have cons-
tituted a Working Group to examine
'and report on the modalities of the
implementation of the programme.

Opening of Regional Office of State

Bank of India

2187. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of FINANCE
be pleased to state:

(a) whether there is g proposal
under consideration of his Ministry
to open Regional Office of State Bank
of India in the Koraput District of
Orissa State ag part of reorganisation
of State Bank for better control of
branch banks;

(b) if so, when the Regional Office
is likely to be opened in the Koraput
District of Orissa;

(¢) whether the location of head-
quarter for the proposed Regional
Office is also in the proposal; and

(d) if so, the criteria adopted for
the selection of headquarter if any?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) State Bank of India have repor-
ted that there is no such proposal
'under consideration.

(b) to (d) Question does not arise.
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Import of Coocoa

2188. PROF. P. J. KURIEN: Wil
the Miniter of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) the quantity of cocoa imported
in the country during the last three
years; and

(b) whether Government will take
steps to stop the import of Cocoa in

view of the increased production im
the country?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-

KHERJEE): (a) A statement Is.
attached.

(b) While formulating import po-
licy, the indigenous production is duly
kept in view.

Statement

Statement showing import of Cocoa during the years 1976-77 to 1978-79

S1. No. Description of items (Quantity in Thousand Kgs.)
1976-77 1977-78 1978-79
1 2 3 4 5
N
1. Cocoa beans, raw or roasted: . . . 609 782 613
2. Cocoa powder unswectened . 27 7 8o
3. Cocoa paste (in bulk or in block) whether or

not defaulted . . . . 7 —_ —
TOTAL . 643 789 693

Source : (i) 1976-77 and 1977-78

Monthly statistics of foreign Trade of India (Volume II) Imports publiched by
Director General of Commercial Intelligence and Statictics. Calcutta,

(i) 1978-79

Advance data received in the office of the Economic  Adviser

Department of

Commerce from Director Gencral of Commercial Intelligence and Statistics,

Calcutta.

Note : Figures are provisional and subject to revision.

Instructions regarding arrangement of
Senior Class I officers in the Select List

2189. SHRI JAI NARAIN: Will the
Minister of FINANCE be pleased to
state:

(a) the instructions regarding
arrangement of Senior Class I Officers
in the Select List when promoted to
next higher grade after being graded
as ‘Outstanding’, ‘Very Good’
‘Good’ and Unfit’ by DPC in the Indian

Income-tax Service, Customg and
Excise Service, Indian Audit and
Accounts Service and Indian Defence
Accounts Service;

(b) in each of last 5 years, in each
service separately, how many vacancieg
were earmarked for promotion and
how many officers were within the
aone of consideration against their
respective vacancies;
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(c) how many officers were graded
.as ‘Outstanding’, ‘Very Good’, ‘Good’
and ‘Unfit’ by DPC in each service
during each y€ar and their position
in their respective Select List an-
nounced by Government; and

(d) whether large scale supersessions
as a result of ‘out of turn’ promotion
cause discontent in the Services and the
guidelines prescribeq for the DPC in
order to limit such supersessions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Under
the existing orders relating to promo-
tions by selection of senior Class I
Officers for promotion to next higher
grade applicable to the Indian Income-
tax Service, Customs and Excise Ser-
vice and Indian Defence Accounts
Servie, the Departmental Promotion
Committees have to decide the field
of choice from among the eligible
Officers awaiting promotion in senior
Class I. The field of choice is usually
limited to five to six times the num-
ber of vacancies expected within a
year, from among the officers within
the field, excluding those who are
considered unfit for promotions. The
remaining Officers are classified as
vutstanding’, ‘Very Good’ and ‘Good’
un the basis of merit as determined by
their respective records of service.
The Departmental Promotion Commit-
tees then prepare the Select Lists, the
size being limited to the number of
vacancies available by first selecting
the Officers who have been categorised
as ‘Outstanding’ followed by those
graded as ‘Very Good’ and ‘Good’ in
that order. However, within each of
these categories, the officers are
arranged in accordance with their
normal seniority in the senior Class
I grade.

In the case of Indian Audit and Ac-
counts Service, such promotions are
‘made on the basis of selection on the
recommendations of the duly consti-
tuted Departmental Promotion Com-
mittee presided over by the Comp-
troller and Auditor General. All Offi-
cers found fit for promotion by the
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Departmenta] Promotion Committees
are placed jn the Select Lists in the
order of their seniority in the senior
time scale and promotions are made
strictly in the order in which the
names are placed in the Select List.

The placement in the Select Lists
are also subject to the concessions
granted to the Scheduled Castes/
Scheduled Tribes Officers in accord-
ance with the instructions issued by
the Government from time to time.

(b) and (c¢) The information is be-
ing collected and will be laid on the
Table of the House as soon as possi-
ble.

(d) As the zone of consideration is
usually restricted to five or six times
the number of vacancies, this reduces
the extent of supersession. Further, as
according to the instructions the names
of the Officers with the same ‘grad-
ing’ are to be arranged in the Select
List in order of their inter se senio-
rity in the cadre/eligibility list, this
reduces the incidence of supersession.

Proposal to ban the Export of old
Reworked lvory

2190. SHR; UTTAM RAO PATIL:
Will the Minister of COMMERCE &
CIVII, SUPPLIES be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
ban the export of old reworked Ivory;

(b) whether Government have
received any other representation from
Delhi Exporters’ Association suggest-
ing that Al] India Handicrafts Board,
New Delhi be authorised to issue
Exemption Certificate to the exporters
for the export of old reworked ivory
to USA and other countries; and

(¢) if the replies to parts (a) and
(b) above be in affirmative, what are
the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI): (a) to (c) At present
there is a ban on the export of Ivory
products from India.
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However, Exemption Certificates can
be issued for exporting such African
Ivory articles which are made of
African Ivory imported prior to Feb-
ruary 4, 1977 subject to the provisions
of Public Notice No. 7-ETC(PN) /80
dated 1-2-1980. Government had re-
ceived a representation from the Delhi
Exporters’ Association that Exemption
Certificates may be issued by the All
India Handicrafts Board. This propo-
sal has not been found acceptable, as
under the Convention on International
Trade in Endangered Species of Wild
Fauna and Flora such Certificates/
Permits are required to be issued by
the Management Authority desig-
nated by the party State. In case of
India, Director, Wild Life Preserva-
tion in the Ministry of Agriculture
and Irrigatior is charged with the
responsibility of issuing Certificates/
Permits. The powers vested in the
Management Authority cannot be
delegated to any other Officer.

Difficulties in Export of Old Ivory
Products

2191. SHRI UTTAM RAO PATIL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government are aware
about many difficulties in the export
of old ivory products (by artisans/
exporters/dealers) which have been
caused by the concerned departments
resulting in great hardship to the
workers/exporters in general and loss
of foreign exchange to the country;
and

(b) if so, what are the detailg there-
for and what remedial stepg taken by
Government {o remove the hardship
to the concerned parties and workers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI):(a) and (b). Representa-
tions have been made to Government
about difficulties in the export of
ivory products. Request wag made

for extension of time for declaration of
stocks of ivory imported into India
prior to February 4, 1977, Since
manufacturers/dealers had already
been given sufficient time for declara-
tion of stocks further extension in
date was not considered desirable. 1t
had also been representeq that there
were difficulties in export of old re-
worked ivory of African origin.
Since there was no evidence to prove
that the old reworked ivory was of
African origin it was not possible to
Ppermit its exports.

Representation from pelhi Exporters’
Asgociation, Delhi

2192. SHRI UTTAM RAO PATIL:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government have
received any representation from Delhi
Bxporters’ Association, Delhi regard-
ing export of Old and reworked
African Origin Ivory Production Pro-
ducts;

(b) if so, what are the details there-
of and action taken thereon; and

/
(¢) what is the annual export earn-
ing from Old Ivory products and how
much labour force in rural and urban
areag is engaged in the carving and
reworking of Old reworkeg African
Originated Ivory?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI): (a) and (b) Yes, Sir. Re-
presentations from Delhi Exporters’
Alssociation for export of old ivory
was received by Government. Since
there was no evidence to prove that
the stocks of old reworked ivory, in-
tended for export are of African
origin, the Government did not find
itself in a position to permit the ex-

port.

(¢) Separate Statistics for such old
ivory products are not available. Ex~
ports of ivory products as a whole
during the year 1978-79 were of the



151 Written Answers

order of Rs. 20925 lakhs. About
15,000 carvers are engaged in this
‘trade.

Strikes in 1A and AI from April 1977
to December 1879

2193, SHRI NAVIN RAVANI: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the employeeg anq crew
of various categories of Indian Air-
Line and Air India have gone on
strikes during April 1977 to Decem-
ber, 1979;

(b) if so, the details of such strikes;
(c) what were their demands;

(d) the outcome of the said strikes
and the details of agreements arrived
at and agsurances given in each strikes;
and '

(e) the details of losses to the man-
agement and the employees ag well as
to Government and the Exchequer?

THE MINISTER OF TOURISM

AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK):
(a) Yes, Sir.

(b) to (e). A statement giving the
requisite information in respect of
Indian Airlineg is laid on the Table of
the House. [Placed in Library. See
No. LT-782/82] Information in respect
of Air India is being collected and
will be laid on the Table of the
Sabha.

Exports by MMTC

2194. SHRI ARIF MOHD. KHAN:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) total amount of exports made by
the MM.T.C. during the year 1978-70
and 1979-80 up to February, 1980;

(b) what were the main exports
itemg and the names of the concerns;
and

(¢) what is the latest policy of Gov-
ernment to boost up the exports In
near future?
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Exports made by

MMTC during 1978-79 and 1979-80
are as under:
(Value in
Rs. crores)
1978-79 195.42
1979-80 187.99

(upto Feb., 1980) (Provisional)

(b) The main export items of the
Corporation are:—

(i) Iron ore, (ii) Manganese ore,
(iii) Coal, (iv) Chrome ore, (V)
Barytes, (vi) Sillimanite, (vii) Mica.
exported through MITCO, g subsi-
diary of MMTC.

(¢) The Government is trying to
boost the export of minerals by (i)
improving the infrastructural facilities
in order to cut down internal costs and
(ii) diversifying the export markets.

Import of Coking Coal from Poland

2195. SHRIMATI MOHSINA KID-
WAI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it ig a fact that coking
coal is in short supply in the country
and for that reason Poland has been
requested to export some of its sur-
pluses to India;

(b) if so, what is the quantity pro-
posed to be imported and at what cost;
and

(c) whether it is also a fact that the
prices of coking coal have beep revised
five timeg and are now on an average
50 per cent higher since the nationali-
sation of the coal industry?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) Govern-
ment have been considering several
possibilities including imports in' order
to augment the indigenous availability
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of coking coal. A final decision 1n the
matter is yet to be taken. While
some preliminary talks of exploratory
nature were held with the Polish side
some time ago; no concrete proposals
have emerged so far.

(c) The information ig being collect-
ed and will be laid on the Table of
the House.

Suggestions on Multinational
Companies

2196. SHRI KRISHNA PRATAP
SINGH: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have
received certain suggestions from
eertain quarters that Third World
multinational companies in the private
and public sectors for transitional
investment and the transfer of techno-
dogy within the Third World should
be set up; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Yes,
Sir In the context of the programme
of Technical Cooperation among the
Developing Countries (TCDC) sugges-
tions have been receiveq that develop-
ing countries could transfer technolo-
gy among themselves without solely
depending on enterprises in industria-
lised countries. Several developing
countries have reached a level where
they can provide know-how, expertise
and service and these are more suit-
ed to the needs of developing coun-
tries.

(b) Government supports the sug-
gestion and would encourage measures
taken to promote TCDC.

Circulation of Black Money in Film

Inlustry
2197. SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of

FINANCE be pleased to state:

(a) whether the Chairman of the All
India Flm Producers Council said that

they have over Rs. 20,000 crores in
black money in circulation in the film
industry; and

(b) the steps being taken to get it
unearthed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b) It has been reporteq in the
newspapers that the Honorary Presi-
dent of the All India Film Producers’
Council clarified in a gtatement that
Union Minister for Information and
Broadcasting, speaking at a reception,
accorded to him by the Council, had
stated that a sum of Rs. 20,000 crores
in black money was in circulation in
the whole country and not just in the
film Industry. There is no reliable
estimate of unaccounted income or
wealth—commonly called ‘black
money’ in the country. The Govern-
ment propose to deal with the prob-
lem of black money through multi-
pronged action of more effective im-
plementation of tax laws and launch-
ing drive against hoarders and profi-
teering.

TEATA /T FIT FIHTAT AR B
sgar fxat srar

2198. =t AX =y wTNAT AT
faa waT a8 FqIN FT FAT FG fF
T 1977-78 BT 1975—79 F AT
ULTFT TFT FT IT ZAFAT FAFN
&1 3o fargar = faar wa7 ot @gFrdy
afafaat & gzem 78y ¥ ?

faq damm § T d@ar (s
wta  agifean) . grafewar e
gal w1 fed a7 §F =i ¥« H
qiFE TFT FIA ®T FIATT TOOTAT H,
BIFAT gAFU F fa¥ o & gaan
THIBT FIA FT AT TG 2| ¥H
U ¥ WOUEAET &1 FIOA, A
AT FETT AN ;ifE FY spon F wwferer
frar strar &1 Wi food &% g
fex w7 gafew wiwst ¥ qarfas
97, 1979 % % 7Y feafy & swqamy,
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Indian Joint Ventureg Abread

2199. SHRI R. K. MHALGI: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that a large
number of Indian Joint Ventures
abroad have been losing;

(b) whether any of the joint ven-
tures have made any profits; and

(c) give details of the joint ven-
ture who have made profit in the
year 19797

* THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) Latest
year for which data on profits and
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losses made by Indian joint ventures
abroad is available is 1977-78 in res~
pect of only 53 units out of 109 in
production/operation, As a large
number of joint ventures had become
operational only in 1977, 1978 and
1979, information on the operational
results is not available for the remain-
ing 56 units. On the basis of the in-
formation furnished by the Indian
parties who have set up joint ventures
abroad, the position regarding profits
and losses made by the 53 units iy as
follows:

1977-78

—————

(1) No. of Joint Ventures

for which information is
available 53
(2) No. of joint ventures
earning profits 27
(3) No. of joint ventures
incurring losses 26

(c) A statement giving the requir-
ed information is attached. )

Statement

(c) Details of Joint Venturcs which have cained profits durir g 1077-78.

wer -~ pgewe gy

Sl.  Name of the Indian party Field of collatoration Location of Joing
No. Ventrture
1. M/s. Development Consultants (P) Ltd., Cal- Engg consultancy Hong Kong

cutta services

2. M/s. The Century Spg. and Mfg. Co. Ltd., Textile Yarn Indcnesia
Bombay

3. M/s, Bharat Commerce and Industries I.td.,  Textile Yarn Indonesia
INew Delhi.

4. M|/s, Shahibag Entereprencuis (P) Ltd., ., Polyester blended yarn Indontsia
Ahamedabad

5. M/s. The Raymoud Woollen Mills Ltd., , Engineer’s steel files, Indonesia
Bombay rasps etc.

6. M/s Vishil Malleables Pyt, Ltd., Malleable iror pipe fitt- Indonesia
Ahamedabad ings.

Shri R. N. Goculdas, Bambay .

8. M/s. The Raymond Woollen Mills Ltd.,

Bombay

9. M/s. Orient Paper Mills Ltd., Calcutta

10. Godrej and Boyce Mfg. Co. P. Ltd., Bombay Steel furniture
11. M/s, Kirlosker Electric Co. Ltd., Bangalore

Textile Mill Kenya
Wollen textiles Kenva
Paper Kenya

Malaysia

Electric Motors, Pumps Malaysia
ete.
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Sl. Name ofthe Indian party Filed of collatoration Location of Joint
No. Venture
12. Mjs. L. G. Balakrishnan & Bros. Ltd. Bicycle chain etc. Malaysia
oimbatore.
13. M/s. Tata Oil Mills Co. Ltd., Bombay Nemrlilimd oil, palm Malaysia
0. in etc.
14. M/s. Kwality Textile Associates Pvt, Ltd., Cotton yarn and bler ded Malaysie
Pollachi yarm
15. M/s. Birla Brothers (P) Ltd., Calcutta Light engineering goocs Nigeria
16. M/s. Birla Brothers (P) Ltd., Calcutta Consultancy services Nigeria
17. M/s. Eastern Spinning Mills Ltd., Pirgachha  Yarn Philippines
18. M/s. Tata Engg. and Locomotive Co. Ltd., High precision toolings Singay ore
ombay
19. M/s. Jay Engineering Works Ltd,, Calcutta Sewing machine & Sri Lanka
electric fans
20. M/s. Birla Brothers P. Ltd., Calcutta. Synthetic and cotton yarn  Thailerd
21. M/s. Gwalior Rayon Silk Mfg. (Wvg.) Co.,  Viscose staple fibre Thailand
Ltd. Birlagram
22. M/s. Birla Jute Mfg. Co. Ltd , Calcutta Jute Goods Uganda
23. M|[s. Ajit India P. Ltd., Bombay Aluminium architectural U.AE.
Products
24. Shri C.P. Kukrcja, New Delhi Engg. & architectural U.A.E.
consultancy services
25. M/s. Ghai Lamba caterirg Consultar ts (p) Indian Style restaurant U.X.
Ltd. New Delhi
26. M/s. Park Hotel, Calcutta Indian style restaurant U K.

27.  M/s. Kirloskar Oil Engines Ltd.. Punc.

Assembly of diesel ergines  ‘West Germany.

| F WITGAT
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T far F-aW § safr forder
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(@) #atag a9 § fr g9 Sam
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g foe o w8 Fr T 9
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ANE SAAEI F EEIFA 7 TN
gEEE F1 oAt & fau oy wafg
Farg ¢ oY, SN WTH FTY AL FT
gy & #fas «wr)  wWifw s
qfereT §aEY querTHi F FTO I
1979 % TETAF F1 &T0AT FT FIHT FF
I gHT | GET § A IeTET FIH
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gl 1 Ey wfg ¥ fawg o)
IqF FATIAET FALH Teareqd HI IL-
gaar #1 wifeq ¥ faqe, sere szl
& g9 & fau mifas g fao-
FAT T T F FC GAT | AETTF FHY
e § 3 qEga: faselr gqfa av
sass feafa sl frwfo-amaay
F1 FHY F FTO7gE § | TG qF TEEAFR
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feorr % fag frgwr 38T &
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(@) fegrgeam swmax fao &Y
31-3-1979 T& NI 38 FUE
WY 1 Sfeq °eT gET ®HR gagy
FIML FIAFT FT IHFT qIO@ TH
T 66 FUS T FT FIET gl |
T # gfeqr goew w1 qrie, sTe@mt
F FEAT WX FEEA F S
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gt faoret #1 W Ffaay & e
g o fewrax, 1979 &  50—s80
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Demand for delegation of more
powers fo States to deal with
Blackmarketing and Profiteers

2202. SHRI P, K. KODIYAN: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to
state whether some State Government
have demanded delegation of more
powers to the States to enable them
to deal with blackmarketing and
profiteering effectively?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): Proposals from a few
State Governments for delegation of
more powers under the Essential Com-
modities Act, 1955, were received and
were considered not feasible. 'The
existing powers are considered ade-
quate to deal with blackmarketeers
and profiteers effectively.

Alleged Smuggling by VIPs

2203. SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whethey there have been cases
of emuggling by the V.L.P.s brought
to the notice of Government during
the last three years, by the Air Port
Authoritieg at. different Airports; and

(b) if so, the names of these per-
sons, the detaﬂs regarding the goods
seized from them and the action taken
against them?

19 1.S.

(b) Accorang to Teports reeeivea :
Government, 10 cases involving

10 V.LPs. (ie. persons holding diplo-

matic passports) were detected at the
airports ‘of Bombay and Delhi during
the last three years. It will not be in
the public interest to disclose the
names of these persons. The goods
seized from these persons included
vyatches, .gold, diamonds, silver etc.
Appmpnate action under the law was
initiated against all these persons.

Closure of Iron Ore Mines in
Keonfhar (Orissa)
2204. SHRI ARJUN SETHI: Will
the Minister of COMMERCE AND

CIVIL, SUPPLIES be pleased to
state:

(a) whether it is a fact that there
has been closure of iron gre minesin
the Keonjhar District in Orissa in
March, 1979, due to the refusal of
Metals and Minerals Trading Corpo-
ration of India Limited's 'oakmg ore
from this area;

(b) if so, the details regarding the
loss of production anq the number of
workers rendered unemployed; and

(¢) the action Government bave
taken to save the workers of this
area?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (¢) Purchases

"of iron ore are made by MMTC from

private/public sector mines in Keon-
jhar for export and supply to public
sector Steel Plants. From 8th March,

' 1979 for a period of about one month

iron ore supplies on ex-plot basis at
Banaspani, Barbil and Bolani could
not be accepted due to inadequate rail
movement to Paradip Port and resul-
tant build-up of stocks in the stack

yards to saturation level. The tem-
porary suspension had some effect on
the production and .employment posi- .
tion in the sector. After the improve~
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ment in rail movement from the lat
woek of April, I97¥ intake of ex-plet
supplies was reswmed from Barbil,
Bansgpani and Bolani secters.

Complainty against M/5. Amin Chand
Pyareial Greoup

2205. SHRI K. LAKKAPPA.:
SHRI SATISH PRASAD
SINGH:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 3780 on 1ith
August, 1978 regarding complaints
against M/s. Amin Chand Pyarelal
Group and state:

(a) what [progress has been made
in investigating/adjudicating the var-
ious cases against them by the En-
forcement Directorate, coming under
Customs Act and Income-Tax Act;
and

(b) reasong for delay, if any?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b) It is reported that after comple-
“ion of necessary investigations against
Amin Chand Pyarelal Group, the En-
forcement Directorate have initiated
adjudication proceedings against con-
cerns/persons in the Group in three
more cases in August, 1978, March,
1979 and January, 1980. Out of the
ten cases which were pending adjudi-
cation ag on 11-8-78, one case has al-
ready been finally adjudicated. The
adjudication proceedings in respect of
the 9 cases are held up on account of
Court injunctions. ‘

There are no cases pending investi-
gation/adjudication under the Cus-
toms Act, 1962,

Information regarding the cases
under the Income-tax Act in being
collected and will be jaid on the Table
of the House.

Iusurance Facility te Agriculturists

2206. SHRI K. RAMAMURTHY:
Will the Minister of FINANCE be
pleased to state the details of the
Scheme of insurance facility to the
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agriculiwristy for their pump wels
againgt fire, theft and other calamities?

THR MINISTER OF STATE IN
THN MINISTRY OF FINANCE
(SHRE JAGANNATH PAHADIA):
Detaily of the scheme of insurance
facilities which are available to the
agriculturiste for their pump sets,
from all the four gubsidaries of the
General Insurance Corporation of
India viz: (1) National Insurance Co.
Ltd., (%) New India Assurance Co.
I2d, (3) Oriental Fire & General
Insurance Co. Itd. and (4) United
India Insurance Co. Ltd; are as
under: —

1. Riskscovered: (i) Fire/Lightning.

(ii) Theft/Burglary.

(iii} Mechanical/
Electrical Break-
down,

1009, of market value
at the time of
issue of cover

2. Sum Insured:

8. Annual premium ; * Electric  sets : Rs
25/-to  Rs. 95/

depending upon Horse power as per
details below: —

Horse Power Annual Premium

(Rs.)

3.0 25
5.0 30
7.5 45
10.0 50
15.0 65
17.5 75
20.0 85
25.0 95
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Dissel/Oi} Sets: Ra. 38 to Re, 118)-
depending upon Eorse Power ss per
dietails below: —

Horzse Power Annual Premium
(Rs.)
3.0 35
7.9 40
10.0 60
13.0 80
17.9
200 100
230 115

4.Deductidle Franchise: In respech of
Machinery DBreakdowa claims, the
imsurred has to bear eertain amoumt
of claim as per details below: —

Electric Motor Sets

Horse Power Deductible
Franchise
(Rs)
3.0 50
5.0 50
7.5 60
10.0 75
15.0 100
17.5 100
20.0 128

Diesel/Oil Sets

Horse Power Deductible
Franchise
(Rs.)

5.0 79

7.5 80

10.0 100

15.0 100

17.8 128

20.0 180

25.0 170

Decline in Ten Exporis to U.E:.

2207. SHRI K. RAMAMURTHY:
Will the Minister of COMMERCHE
aNsIt)atgmnsmm ba pleased

(a) whether India hag fallem bde-
hind Kenya in tea exporta to UX;

(b) if so, the reasons for the same:
and

(¢) the steps proposed to be takem
to revitalise tea exports?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) No, Sir.
During 1979, the exports of Indian
tea to U. K. were higher than those
from Kenya.

(¢) In addition to the continuing
promotional measures, the Govern-
ment have abolished export dvuty on
tea, allowed refund of additional ex-
cise duty on packet tea exports, re-
duced the import duty on tea bagging
machinery and enhanced the rate of
cash compensatory support for packet
tea and tea bag exports, in order to
further boost the export of Indian
jea.

Dispesal of Confiscated goods

2208. SHRI K. PRADHANI: Will
the Minister of FINANCE be pleased
t0 state:

(a) the details regarding the value
of confiscated goods disposed of dur-
ing the lasg three years, (year-wise
and category-wise);

(b) what was the mode of disposal;
and

(¢) whether Government propose
to dispose them through Super Bazars
2]s0?

THF, MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 JAGANNATH PAHADIA):
(a) Details of confiscated goods dis-
posed of during the last three years,
1077, 1978 and 1979 are given in the
Statement attached.

s
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(b) The manner of Wdisposal
différent categories of goods is ‘brief-

of T 2 3 4

1y indicated in the Statement—JI. 3. Precious and
(c) Acconding to the existing policy, semipreciolt . 19 em

the {tems like, Synthetic textiles and

other miscellaneous goods are dis- 4. Textiles. . 2°52 ‘16 287
posed of to National Consumers 5. Watches, . 1:66 ‘19 a8
Cooperative ¥Federation for sale to .

bona fide consumeys through Coopera- 6. Others (like

tive Consumers Societies, Super baggage items,
Bazars, Sahakari Bhandars, etc. miscellaneous
Statement ¥ gooth like
(Im crores of Rs.) ;loodn ?rt;ael
8 s s
- '\I'\mchiold es and ’
. e goods
Commodity 1977 1978 1979 like Tndus.
"ia:l raw mcg-
terials, machi-
1 2 3 4 nery parts
etc. . 4'53 2+ 69 5'23
1. Gold, Silver
smcil Jawella‘fy 8 8
. ‘1 2 .
made thereo! 4 4 309 Total 13-69 604 11°47
. Currency. . 24 ‘33 "42
Statement—JI

Manner of Dispossal of Different Categories of Goods

Discription

Manner of Disposal

1. Trade goods.

2. Conveyances

Gold and Silver

4. Indian and foreign currency

«. Arms and Ammunition

Trade goods like chemicals, industrial 1aw materials
machinery parts motor vchicle parts ete, disposed
of by auction.

Conveyances like vessels and vehicles sold by bublic
auction. Vessels and Indian vehicles suitable for
Government Departments are appropriated depart-
mentally.

Deposited in the Government Mints

Deposited with the Reserve Bank of India for crediting
to Government.

Arms and ammunition of other than o 38 and o 32
bore revolvers/pistols and their ammunition are
disposed of in the following manner -

(a) Sten guns are offered to the Ministty of Home
Affairs and those not required by them sold to the
Ministry of Defence.

(b) All weapons of prohibited bore and their ammuni-
tion are disposed of to Ordinance Factories (Minis-
try of Defence).

(c) Crude weapons of indigeneous made are offered to
C. B. 1. for being exhibited in their museum.

(d) All other weapons for which licences are issued to
the public are disposed of by public auction.

Revolvers/pistols of, 38 and -32 bore and their ammun
tio are kept for departmental use.
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———

Description

Manner of Dispoeal

6. Aantiquities . . .« e

7. Wild life products . .
8. Synthetic and metallic yarn

¢g. Liquor . . .

10. Diamonds. .

1i. Precious and semiprecious stones
other than diamonds

12. Watches

13 Llectronic goods

1. Syn'htictoext ies

Antiquities handed aver to the Archaeological Survey
ofc,llndia, free of cost, for disposal by way of gifts so
different museums or institutions of if necessary by
other means.

To be sold to educational and research institutions.
muscums ctc. at a token price.

Sold to weavers’ cooperatives/associations and to actual
users.

Disposed of to India Tourism Development Corporation
against their Import quotas or against the quotas
of other eligible hotels on the usual terms and condi-
tions and through State Trading Corporation to
Canteen Stores Department (India).

Rough and uncut diamonds sold by auction or tender
to import licence holders against debit of their licences.
Cut and polished diamonds sold for export only,

Rough and uncut precious and semi-precious stones
sold in the internal market by auction or tender to
holers of import licences against debit of their licences.
Cut and polished precious and semi-precious stones
other than diamonds are sold internally by auction
or by tender

To be handed over to HMT. In case the HMT expres-

se8 unwilli ngness to lifit the same or fails to Jift
the same within a period of three months, they may
be offe-ed for sale to —

(a) Military and para-M.,litary Organisations for
use of their personnel; and

(b) N. C. C.F. for sale to onafids consumers through
consumers cooferative socicties, super bazars, sahakari
bhandars, rtc.

Electronic goods like calculators, tape recorders ete.
and typewriters and photographic goods to be offered

to Government Departments for official use and to
educational and research institutions and to Univer-

sities.
T. V. sets to Le sold to Hospitals.

To ke exported.

Additionat Measwres

Synthetic textiles and other consumers goods  like elec-

tronic goods, including otber misce'laneous  items
are disposed of asstated below:—

(1) Through retail sale by Custome Houres of thore
items which are scized in small lots in pamenger

baggage.

(2) By sale to Military and Para-Military Organisa=
tions for ure of their personnel and

(3) By sale to National Cooperative Consumers’ Federa-

tion Lid., for sale to tde consumers through
Consumers Cooperative tics, Super Bazars,

Saltakari Bhandars, etc.
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Ratts of interest on Agrioultural
foans

£2209. SHRI K. PRADHANI: Wil
the Minister of FINANCE be pleased
% state:

(a) whether Government propose
%0 reduce the rates of interest on all
the agricultura] loans; and

(b) if g0, what are the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b) The interest rates for
agricultural loans which were first
lowered in December, 1977 were
again lowered in 1979. As against the
minimum lending rate of 121 per
cent prescribed in the Reserve
Bank’s directive to banks the rates
of interest on agricultural advances
are as below:

(1) Term loans with maturity of
not less than three years for agricul-
tural development for:

(a) minor irrigation/land deve-
lopment not exceeding 94 per
cent per annum

(b) for diversified purposes:

(i) to small farmeis 91 per
cent per annum

(ii) to other farmers 10! per
cent per annum

(2) For loans upto Rs. 2500/- whe-
ther extended as short, medium or
long-term credit, the rate of inlerest
to be charged to the ultimate hoiro-
wer not 10 exceced 11 per cent per
annum,

Under DRI scheme formulateg for
the weakest of the weaker seclions
the rate of interest is 4 per cent.

Discontinuation of import of sweet ofl

2210. SHRI K. PRADHANI: Wil
the Minister of COMMERCE AND
CIVIL SUPPLIES Dbhe pleased to
state:

(a) whether Government have dis-
eomtinued the import of sweet oil;
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(b) whether there ig adequate stock
of sweet oil in the country; and

(c) what steps have beea taken to
streamline the import and distribu-
tion of sweet 0il?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) to ,c) Presum-
ing that by “Sweet 0il” the reference
is to edible oil, there has been ne
discontinuance of import of edible
oils. The import of edible oils have,
however, been canalised through the
State Trading Corporation of India
with effect from the 2nd December.
1978. In order to meet the gap bet-
ween demand and supply of edible
oils, adequate imports are being
made from time to time. The overall
stock position in the country is satis-
factory. As regards the distribution,
the requirements of imported edible
oils of the vanaspati industry aze al-
ready being met through the STC.
In addition, greater quantities of
imported oils are being issued
through the public disiribution sys-
tem for sale from the fair-price shops.
STC hag also been undertaking com-
mercial sale of imporied oils as a
part of market intervention, from
time to time, to contain the rising
trend in prices, at certain seiected
cenires in the countiry.

Delay in completion of work on
Maduraj Airport

2211, SHR1 K. T. KOSALRAM: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the reasons for delay in com-
pleting the wotk on Madurai airport
for receiving Boeings and such other
big planes; and

(b) whether there is any proposal
to connect Madurai and Courtallam
with helicopter feeder service?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a)
Indian Airlines have not asked for
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tha development of Maduari airport

for Boeing 737 aircrafy operathons.
(b) No, Sir.

wre @ §1A ot weelt

2212. WY pewrwx qi®: =T
foer Ay o @Y N FH T 6

(%) W@ & =K% fot AT &
WA W FW KA J QAT T
Ferdt ¥ favg g FT |7 FEATET
& & AR g; AR

(|) #a1 $® Wdw aeF< fadmy
¥ 4 g owe T § A afe gl 8t
I faeg #ar w@arEy 1 w9 g7

faxr Wamm 7 Tew AW (e
ey qgrfear) @ (§) I #@
g fael & our g T8 faean
f& g1 aF G9T 9X wgar geate
Fad § AA-feT W § age wa
ar @1 & qurfy, feafy oz g
qF AAT W FqET § AT §W F;Y
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i@t ® @ ag e we far
g
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T Hat (o7 forrma At e -

g frw fafaa, faga atfae 39 AR guwg aws (Bfwsw) & frafal
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aa! % faww # frafe
(Aew FOT ®o ¥)
SRR L) 1976~77 1977-78 1978-79 1979
(FI=T) (FFA—AFTAR)
i
foe fafwg 202.28 139.08 139.96 102.98
faga sifaa s 15.09 20,29 10.02

LALRL 1Y

81.59 54.60 30.81
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Deficit Budgeting

2214, SHRIMATI MOSHINA, KID-
WAI: Will the Minister of FINANCE
be pleased state:

(a) whether it is a fact that deficit
budgeting by the last Government
has resulted in inflationary trends
all over, taking the prices of essen-
tial commodities very high and also
causing full in production;

(b) if so, whether some steps are

being taken now to minimise the de-
ficit; and

(c) if so, the nature of steps being
taken in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) The large budgetary deficit of
1979-80 js one of the factors behind
the rise in prices in the current year.
Other reasons are: wide-spread
drought, upward adjustments in ad-
ministered prices of certain commodi-
ties, sharp rise in the prices of im-
ported petroleum and its products,
and near stagnancy in industrial out-
put following shortage of power,
transport bottlenecks and strained
industrial relations.

(b) and (¢) Yes, Sir. The vote.on-
account Budget for the coming fiscal
year 1980-81 has brought down the
budgetary deficit to Rs. 1235 crores as
against the rivised estimates of Rs.
2700 crores in the current fiscal year,
1979-80. This has been achieveq by
an improvement in tax collections,
larger internal and external borrow-
ing and small savings and provident
funds. Attemps have also been made
to keep increases in non-develop-
mental expenditure to the minimum.

Criteria for opening of New Branches
of Banks

2215. PROF . NARAIN CHAND
PARASHAR: Wil] the Minister of
FINANCE be pleased to state:

(a) what are the criteria for open-
ing new branches of the (i) nationa-
lised (i) non-nationalised bankg in
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the cities and rura] areas respectively;
and )

(b) whether any relaxation of
these criteria is allowed in opening
such branches in hijlly areas where
the population is scatteredq and the
geographical conditions require the
branches of the banks at short dis-
tance?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) The current branch licencing
policy of the Reserve Bank seeks to
secure in consultation with the State
Government the branch expansion
efforts of the commercial banks for
the years 1979—81 towards providing
banking facilities at unbanked rural
and semiurban centres in deficit dis-
tricts having poorer banking coverage
than one bank office for every 20,000
rural/semi-urban people. Opening of
new branches at urban and metre-
politan centres is being allowed only
on a need based selective pasis.

(b) In the implementation of the
licencing policy, special consideration
is being given to the Hilly areas. The
State Governments have been reques-
ted by Reserve Bank to suggest cen-
tres for opening rural and semi-urban
branches even in non-deficit districts
taking into consideration the special
features of hilly areas.

Setting up of Expert Commitiee to
check Tax evasion

2916. SHRI G. Y. KRISHNAN:
Wili the Minister of FINANCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment for setting up Expert Committee
to suggest measures te check tax
evasion; and

(b) if 80, what are the detaily in
this regard?
THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA)Y
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(2) There is at present no such pro-
posal under consideration of the Gov-
ernment.

(b) Doeg not arise.

Income-tax Due from Large Indus-
trial Houses

2217. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
lay a statement showing:

(a) what ijg the amount of income
tax due from each of the 70 large
industria] houses as on the 31st March,
1979; and

(b) what steps Government have
taken to realise the outstanding amo-
unt of income tax?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) The undertakings registered
under Section 26(2) of the Monopo-
lies and Restrictive Trade Practices
Act, 1969 as covered by sections 20
(a) (i) and 20(a) (ii) of the said
Act are considered as large indus-
trial houses. The desired informa-

Statement

tion is not available about all such
concerns. It is, however, available
for assessees against whom the gross
income-tax demand outstanding at
the end of each quarter excedded Rs.
10 lakhs. The industrial house.wise
information in respect ol such con-
cerns (identified and grouped on the
basis of registrations under the
MRTP Act as on 30-6-1978) is furnish-
ed in the statement attached.

(b) Demands remain outstanding in
the cases for various reasons such as,
pendency of appeals, stay orders by
Courts, management taken over by
Government, rectifications and revi-
sions pending etc. Steps have been
taken to expedite disposal of appeals
by the concerned Appellate Authori-
ties wherever demands are disputed
and appeals are pending. [n other
cases, depending on the facts and
circumstances of each .case, suitable
steps are taken from time to time by
the Income-tax authorities conyerned
for recovery of arrears in accordance
with the provisions of the Income-tax
Act, 1961.

Details of amounts of income-tax due from Large Industrial houses as on 31-3-1979

(Rs. in lakhs)

Sl.  Name of Large Industrial House
No.

- —— —

Amount of Income-tax out
standing as on 31-3-1979

Tax in Taxnot Total

arrears fallen due

1 2 J 4 5

1. Bangur —_— 3477 3477
2. Birla 38 83 184-70 2353
3. G.V.Naidu 97-71 124 58 222 29
4. Jaipuria 043 84 67 85-10
5. J.K.Singhania . 24 85 21425  289-10
6. Kamani 125 38 21 00 14638
7. Kapadia Killick 67-73 41-96 109 69
8. KesturbhaiLatbhai . . . . — 2645 2645
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H 2 3 4 5
g. Kirloskar . —_— 10 61 10 61
10. Mafatlal - 11 49 1 49
11, Modi 24 15 430 26 454 41
12. M.S. Oberoi — 12 48 12 48
13. Raunak Singh 234 51 169 70 404 2
14. R.N.Goenka 17 58 56 49 74 o7
15. Sarabhai — 1 78 11-98
16. Shriram 2 06 35 98 38 o4
17. S.P. Jain 20 69 —_ 20 Gg
18. Surajmal Nagarmal — 336 o8 336 08
19. Thiagaraja. 15 39 22 Q5 38 34
20. T.V.S. lyengar ar 68 38 40 64 08
21. United Brewarics 16 175 30 26 46 41
22. Union Carbide . . . . —_ 49 69 49 69

— —

Aijy Connection for Kota, Bikamer,
Ajmer, Jaisalmer Etc.

2218. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state whether it is a fact
that the former Civil Aviation Minis-
ter had given an assurance that Kota,
Bikaner, Ajmer, Jaisalmer eic. cities
of Rajasthan will be connected by air
in 1980; if so, by what time this will
be done and the steps being taken by
Government in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK)- In
ithe absence of particulars and date
on which the assurance was given, it
has not been possible to trace the
same. However, Indian Airlineg has
no plan to introduce air services to
Kota, Bikaner, Ajmer and Jaisalmer.
The above stations are however
among the 50 places recommeanded for
inclusion in operation of Tird Level
Air Services. The recommendations
are under the examination of the
Government.

Imvestigation in cases of wasteful
Expenditure and Purchage of
wrong Equipmenats

2219. DR. VASANT KUMAR
PANDIT: Will the Minister of
TOURISM AND CIVIL, AVIATION
be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn {o the arti-
cle ‘Multi-crore waste in Indian Air-
lines’ appearing in the Blitz issue of
19th January, 1980;

(b) if 8o, has the Government
made any inquiry into the purchases
angd operations of ground support and
baggage-handling equipmenty in the
IAC;

(¢) whether it i3 a fact that cerfaln
investigations amd inquiriey regar-
ding wasteful expenditure by IAC
by the forme, Chairman have been
stalled and covered-up; end

(d) will the Government appoint
Expert Committee to investigate aH
cases of wasteful expenditure and

purchase of wrong equipmenmtg?
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THE® MINISTER OF TOURISM
AND CIVIL AVIATION AND LA-
BOUR (SHRI J. B. PATNAIK): (a)
Yes, Sir.

(b) No specific case of waste in the
matter of purchase of Ground sup-
port equipment has come to the
notice of Indian Airlines. However,
some of the itemg received wrere sub-
standard. The defects were got recti-
fled from the manufacturers.

(¢) No, Sir.

(d) Indian Airlines are already in-
quiring into the matter.

Setting up of Aluminium Foil Plant
at Korba (Madhy, Pradesh)

2220, DR. VASANT KUMAR
PANDIT: Will the Minister of
STEEL: AND MINES be pleased to
state:

(a) whether Bharat Aluminium
Company Limited has obtained ap-
proval for getting up Aluminium Foil
Plant at Korba in Madhya Pradesh;
and

(b) whether it is a fact that the
BALCO is now considering the
ehange in location of this industry to
some other State, if go, the reasons
thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) Yes, Sir.

(b) A feasibility report for set-
ting up the Foil Pant has been pre-
pared and is presently under exami-
nation of Bharat Aluminium Com-
pany Limited. At the time of taking
investment decision, the Ilocation of
the plant will also be decided.

Winding up of Public Sector Units
inourring losses

2221, DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a faet that the
Bureau of Public Enterprises in its
Study Report has suggested winding

up of several public gector uaite
which are inocurring perennial losses;

(b) it s0, which are the units sug-
gested for winding up or auction to
the private sector;

(e) what is the amount of mon-plan
subsidies, which the exchequer has
%0 bear because of the losses incurred
by public sector units during 1978
and 1979 (upto June end); and

(d) what is the comyj irative posi-
tion of the 28 unitg examined by the
Bureau of Public Enterprisey and
what action Government propose to
take, based on the recommendations
of the study groups?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to
(d): The Bureau of Public ¥Enter-
prises constantly reviews the perfor-
mance of various public enterprises
and the studies cover profitability
and public purpose served by them.
However, this Ministry has not
framed any proposal, for winding
up of any losing public sector units
or auctioning of such enterprises to
the private sector.

(c) The information is being col-
lected for the financial year 1978-79,
and will be placed on the Table of
the House.

Industrial Exhibition in Birmingham
(England)

2222 SHR} SHIV KUMAR SINGH:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state:

(a) whether it ig a fact that India
held her biggest industrial exhibitiom
in Birmingham (England) during the
month of March, 1980;

(b) if so the details of materials
exhibited there;

(c) the extent to which Indian
goods stood comparison with British
goods;

(d) the detally of export orders
obtained and the countries which
placed such orders; and
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(e) the estimated foreign exchange
earned as g result thereof?

THE MINISTER OF COMMERCE
AND CIVIL, SUPPLIES & STEBL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (e): Trade
Development Authority, and Orga-
nisation set up under the societies’
Registration Act under the adminis-
tration control of the Department of
Commerce, had organised a Buyer-
Seller Meet at Birmingham (Eng-
land) from March 2-6, 1980. This
Buyer-Seller Meet was the biggest
of its kind organised by the Trade
Development Authority so far in
England. A wide range of industrial
products of India was displayed at
the Meet which, inten-alia. includ-
ed auto-ancillaries, builders hard-
ware, forgings and castings, diesel
engine and parts, electronic equip-
ments and components, hand, smaell
and cutting tools, garden tools, indus-
trial fasteners machine tools and ac-
cessories, scientific and measuring
instruments, bathroom fittings bicy-
cle parts, electric motors, fishing eq-
uipments, industrial gloves and pro-
cess control valves. The Meet evo-
ked very good response from the
British buyers and according to the
first information received from the
participants, orders worth about Rs.
3.50 crores were booked on the spot
during the course of the Meet. Subs-
tantial enquiries were also generat-
ed during the course of the Meet.

Increase in price of Copper and Tin

2223, SHRI SHIV KUMAR SINGH:
Will the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased
to state:

(a) whether it i8 a fact that Gov-
ernment have increaseq the priceg of
copper and tin in the country;

(b) if go, the details thereof;

(¢) the extent to mwhich the inm-
erease in price of these two metals
will have an adverse effect on small
scale industries like utensils making
industries in the couniry and alsmo
foreign trade; and
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(d) the steps being taken by Gov-
ernment to safeguard the interests of
small and medium entreprenéurs in
the country?

THE MINISTER OF COMMERCE
AND CIVIL. SUPPLIES & STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) & (b) Yes, Sir. The
prices of copper and tin imported by
Minerals & Metals Trading Corpora-
tion for sales during March 1980 have
been raised from Rs. 34,000/- and
Rs. 2 lakhs per M. T. to Rs. 33,000/~
and Rs. 2.02 lakhs per M. T. res-
pectively,

(¢c) & (d): While fixing these
prices, the ruling international price,
the price paid for the goods already
1n stock and the price at which fresh
stocks are expected to be imported
are kept in view, apart from other
incidental charges etc. The increase
in price is not likely to have an ad-
verse effect on any particular sector
of the industry. In the case of ex-
port products, direct import of these
items is allowed as replenishment
like other items canalised through
public sector agencies.

Discovery of huge deposits of non-
ferrous zinc and Jead near Agucha
(Bhilwara)

2224. SHRI M. RAM GOPAL

REDDY:
SHRI VIJAY N, PATIL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether huge deposits of non-
ferrous zinc and lead have been dis-
covered near Agucha Rampura vil-
lage of Bhilwara; and

(b) if so, the quantity discovered
and steps taken to exploit the dis-
covery fully?

THE MINISTER OF COMMERCE
AND CIVIL, SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) and (b) Yes, Sir. In-
vestigationg carried out so far, have
indicated a reserve of gbout 26 million
tonnes of zinc-lead ore containing
about 10 to 12 per cent zinc and 1
to 2 per cent lead.
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Exploration is .being continued to
asseps the ppofentials of the deposit.
Mis. Hidustan Zinc Limited (a Govt.
of India Undertaking) hag applied
. for mining lease over the area.

Propomal to modernise ateel industry

2225. SHRI M. RAM GOPAL
REDDY:
SHRI LAKSHMAN MAL-
LICK:
SHRI MAGAN BHAI
BAROT:

Will the Minster of STEEL. AND
MINES be pleased to state:

(a) whether Government have any
proposal under consideration to mo-
dernise steel industry; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) & (b): Proposals
for modernisation through updating
of technology innovations and repla-
cement of equipment in the existing
steel plants in order to maintain
their technical and physical health
are being considered by Government
on a continuing basis. Having regard
to the rapid technological develop-
ment in the world in the last 25
years, certain proposals are at va-
rious stages of consideration/imple-
mentation. These are:

(i) Preparation of programmes
for the introduction of technological
improvements/innovations at Bhilai
covering modernisation anqd up-dat-
ing of technology and equipment and
processes so as to secure additional
production from the existing facili-
ties at minimal cost. A Feasibility
Report for this purpose is upder pre-
paration.

(i) A lpreliminary Feasibility Re-
port to modernise the Rourkela Steel
Plant has been drawn up Presently,
some negotiations are going on with
a consortium of West German firms
for undertaking a study on the moder-
nisation of the plant.

(i) Discussiong are presently be-
ing held for the preparation of &
comprehensive development plan
for the modernisation of Durgapur
Steel Plant, .

(iv) There iz also a proposal for
drawing up programmes for the intro-
duction of technological improve-
ments at Bokaro Steel Plant as in
the case of Bhilai Steel Plant so as to
raise its productivity with minimum
investment; and

(v) With the object of maintaining
production from the hot strip mill of
Rourkela installed in 1961, msgjor re-
vamping and modernisation of the
mill in line with modern technology
has been taken up at an estimated
cost of Rs. 31 crores,

Except for item no. (v) above, the
other proposals are still in various
stages of consideration/preparation.

Import of Coking Coal

2226. SHRI M. RAM GOPAL RE-
DDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government are con-
sidering to import coking coal dur-
ing 1980-81 to meet the demand of
steel industry in the country;

(b) if so, total requirements of
coking coal of the steel industry to
attain its production target during
1980-81; and

(c) its value and countries from
where to be imported?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE) (a) to (c): The total
requirement of coking coal for the
six integrated steel plants to attain
their production target in 1980-£i is 17
million tonnes. The question of im-
port of coking coal to augment the
indigenous supply is under conside-
ration of the Government,

Non-Implementation of Indian Joint
Ventures

2227. SHRI M. RAM GOPAL
REDDY: Will the Minister of COM-
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MERCR AND CIVIL. SUPPLIES he
pleased to state:

(a) whether it ig a fact that as
many as 180 Indian Joint Ventures
have not been implemented; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMERCE
AND CIVIL, SUPPLIEs & STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) to (¢) The total
posals approved by Government for
setting up Indian Joind Ventures Ab-
road 179 Joint Venture Projects are
reported to have not been imiple-
mented. The reasons attributable for
such failures inter-alia include un-
derestimation and lack of ewareness
of the problems in respect of raiging
of finances, marketing of goods pro-
duced and management arrangements
etc. Inadequacy of pre-investment
survey, project reports and firm col-
laboration arrangements ag also cer-
tain factors over which the Indian
promoters had no control such as
changes in the political and econo-
mic conditions in the host countries,
non-extension of tariff protection and
changes in the investment policies
have also contributed to the non-
implementation of some projects.

Insufficient Facilities at Most Air-
ports

2228. SHRI EDUARDO FALEIRO:
Will the Minister of TOURISM AND
CIVIL AVIATION be Iplecased to
state:

(a) whether the facilitieg availa-
ble at most airports in the country
are insufficient in view of increasing
traffic; and

(b) if so, what steps do Govern-
ment contemplate to improve this
state of affairs?

THE MINISTER OF TOURISM
AND CIVIL AVIATION & LABOUR
(SHRI J. B. PATNAIK): (a) and
(b) The improvement of the facili-
ties at the aerodromeg is a contin-
uous process and is constantly re-
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viewed keeping in view the incress-
ing air traffic, the operationa] re-
quirements, priorities and the aval-
lability of the resources, Schemeg for
improvement in runway complexes,
termina] facilities, communication,
radio and radar aids, landing aids
and safety services to suit the ope-
rations with the Airbug and Boeing
737 aircraft planned by Indian Air-
lines have already been taken up or
are proposed to be undertaken at
some aerodromes in the current Five
Year Plan (1978-83).

Distribution of essential commodities
through fair price shops in West
Bengal

2229, SHRI MUKUNDA MANDAL:
SHRI HANNAN MOLLAH:

Will the Minister of COMMERCE

AND CIVII, SUPPLIES be pleased te
state:

(a) whether Government of West
Benga] proposed to the previous Gov-
ernment for the distribution of some
essential commodities through fair
price shops;

(b) if so, the fact thereof;

(¢) whether the present Govern-
ment propose to accept the proposal
of the West Bengal Government;

(d) if so, when it will be imple-
mented; and

(e) if not the reasons therefor?

THE MINISTER OF COMMERCE
AND CIVIL. SUPPLIES & STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) to (¢) The Chief
Minister of West Bengal vide his let-
ter dated 6th June, 1979, to the then
Commerce Minister, regarding dis-
tribution of the various existing com-
modities like wheat, rice, controlled
cloth edible oil etc. had inter alig
suggested that sugar should also be
brought under the Public Distribu-
tion System ag before. The dual price
policy was brought into operation by
the previous Government from 17th
December, 1979 and the same policy
is being continued by the (present
Government.

(d) & (e) Does not arise,
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wex Rn ® whnlt @ dwwewt «
w1 waT W feg awee

2230. St YFo §o HUAHWT :

g AW FeE A 7

atforsa aun wnrfew afa st e
qqr @m wat (N s wewit)
(%) g7 fa=i & @ft 1 @
¥ fag @@ew femr mm g
79 & ¥ agl ¥ mfagc gk foe-
9 faet & aftw fagt, O, g
ug Wk @ waew, g s #
E, EETsE AR @fre-fag), g
faor & v 9k sREw (¢F
wofer @frer) o g, faagd
R g el ¥ e wfx
wfrat &1 qar 9T &

(w) wfemx wix faagh faet
¥ oy yaer ¥ gRBR Wl
T T YT, TR § Qe werT
foa® v 0. 13 fafqaa =@ @A
w1 SR ¢, wfaat fr & ‘g
ot & gl 1 T HRRT X
wTERE QT FIRATT KT QAT
¥ *1€ gy fasraee A€

New Flight for Bombay-Jalgaon-Nag-
pur

2231, SHRI VIJAY N. PATIL: Wil
the Minister of TOURISM AND
CIVIL, AVIATION be pleased to
state:

(a) whether Government are con-
sidering a proposal for starting am
alternative airline’s serviceg between
Delhi, Bombay via Jaipur, Auranga-
bad and via Jaipur Jalgaon for the
tourists visiting Ajanta caves and also
for other passengers of Jalgaon and
surrounding area; and

(b) if not, whether Government
propose to consider the proposal of
starting a flight twice in a week bet-
ween Bombay-Jalgaon-Nagpur?

THE MINISTER OF TOURISM
AND CIVIL AVIATION & LABOUR
(SHRI J. B. PATNAIK): (a) and
(b) Indian Airlines plans to intro-
duce daily Boeing 737 service omn the
Delhi|Jaipur|Bombay route, in ad-
dition to the Boeing service operat-
ing on the route Delhi/Jaipur/Udai-
pur|Aurangabad|Bombay, when the
four additional B-737 aircraft are in-
ducted into its fleet this year. How-.
ever, the Corporation has no plan
for introducing either @ Delhi|Jaipur
|Jalgaon or Bombay|Jalgaon|Nag-
pur service,
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Supply of Cement Sugar, Kerosene

Diegel to Rajestian State

2232. SHRI SATISH AGARWAL:
Wil] the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased to
state: e

(a) the quantum of sugar, cement,
kerosene, diese] supplied to Rajasthan
during the lasty three months—com-
modity-wise;

(b) whether these supplies made to
the State were adequate to meet the
entire need of the State for these com-
moditis and if not, the ghortfall in
supply in regard to each of these com-
modities; and

(¢) what are the criteria that the
Central Government adopts in allo-
cating to the different State Govern-
ments the commodities of every day
need and how do these supplieg effect-
ed in part (a) above ag compared
with those of the neighbouring States
of Punjab, U.P. and Haryana?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHR1 PRANAB MU-
KHERJEE): (a) Allocations of sugar,
cement, keroseng and diesel made to
Rajasthan during January-March, 1980
are given at Statement attached.

(b) According to the information
made available by Government of
Rajasthan, the gupplies of commodities
indicated in Annexe-A were not ade-
quate to meet the requirements. The
shortfall in the supply, as indicated
by the Government of Rajasthan, is
ag under:

o

Commodity Quantum of shortfall

Sugar . About 4,000 M. T,
per month.

Kerosene Oil abnut 15,000 K. LS.

per month.

H. S. D. About 20,000 K. LS.
per month,

Cement . About 2,00,000 M. T,
per quarter,

{c) Cement is allocated to States on
quarterly basigs. The allocations of
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the States from quarter II1/1978
(July-September) onwardg were fix-
ed on a uniform becis taking into ac-
count the highest of the following 3
figures:

(i) Quarterly average despatches
during the five years period
1973 to 1877.

(ii) Quarterly average despatches
during the flve quarters ie.
January-March, 1977 to Janu-
ary-March, 1978,

(iii) The allocation made in quar-
ter II/78 (April-June), These
allocationg have been revised
suitably keeping in view
actual availability of cement.

State-wise monthly quotas for levy
sugar have been fixed on the basis of
their quotag during the partial control
period immediately prior to the de-
control of sugar on August 16, 1978.
These quotas have been worked out
so as to provide monthly per capita
availability of 425 grams of sugar on
the basis of projected poluation as on
April 1, 1978 the mid-year of the sugar
season 1977-78.

The allocations in respect of high
speed diese] o011l have been made on
the pasig of previous year’s consump-
tion of the corresponding months after
allowing for a growth rate of 5%. The
allocation of kerosene during the cur-
rent financial year have been made at
the same jevel as the actual gales of
the product in the corresponding
months of the previous year. How-
ever, during January, 1980; in view
of the closure of 4 refineries, the
availability of both kerosene and
diesel was reduced sharply. There-
fore, cuts had to be imposed on the
quotag of diesel and kerosene for the
States in the northern region during
January, 1980. The allocations for
March, 1980 have been enhanced.

Information regarding allocationg of
sugar, cement, kerosene and diese] to
the States of Punjab, UP. and Hary-
ana is given at Annexe,



193  Written Answers CHAITRA 8, 1802 (SAKA) Written Answers rgg
Statement
Allocationsof sugar,cement,kerosene and diesel toRajasthan, Punjab,U.P.and Haryana
from January 1980 to March 1980
Commodity & Months State-wise allocation
Rajasthan Punjab  U.P. Haryana
Lepy Sugar (tonnes)
January 1980 . . . . . . 12,759 €,564 41,761 4,919
February 1980 . . . . . 12,757 6,564 41,761 4,916
March 1980 12,757 6,564 41,761 4,916
Cement (tonnes)
For the First quarta of 19f0 ,
(January-March) 1,53,300 2,38,000 4,98,600 159.10
Kerosene (tonnes)
Jaruary 1980 10 200 10,0C¢ 26,000 5.300
Tebruary 1980 9,596 7,006 20,506 3,29%
March 1980 11,120 0 290 3n, 140 5,442
Dicescl (10 mes?
Januarv 19%0 32,9500 37,200 6o cco 16,00
Fibruary 1990 . . . . . 3770 30 . Tl 19,312
March 108 40,000 38,00 0 86,000 21,000
T £ 93w | wpfen wtw axaw fefasm faad wWawm ® e WAt
%1 wrtaw fawm (st At agifear) o ()
g7 f&  wafmax fefgsw, fawedfy
2233. o7 FENATO WHT : FAT faz oy grEar ¥ FEwy %

faw welt g sam 1 IO T F

(F) weg wadw ¥ w@fET #@X
grae fefasw & ofus fawe &
fre  fqau agrar FFT & g

F-FT  TATE AT I A
&

(@) #1 g787d B FroA faoe
AR fear & spagw W W@
I FT oSEdr ;AR

(7) afx g, & 4 T FAH
oy |y § 7

swaug Agr & ar wvaw fefawa a7y
qauediy fasm @9 ¥ agEar grE
g¥gT FATE &a faw  of g
g wifrer fear mr & .

(1) wavE g fartg geqr §
YTAT T IFET FHIS &HF fawe
qfeeaT § g ® BrEFE fyee
fer  #t fas Wl Awr g
wrfaer & 1

(7) Tex 9IW W T AT
T usg & fafyw & Y mfas
ok gmfas #fearéat # aw ¥
gy & #rar & et § oo
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Deterioration im Service of 5-Star
Hetelg of 1.T.D.C.

2234. SHRI K. MALLANNA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether there has been any
deterioration in the service of five
star hotels run by India Tourism
Development Corporatiou;

(b) whether Government are also
aware that many of these hotels lack
cleanliness and hygiene; and

(¢) if so, what action has been
taken by Government to improve the
conditions?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION AND LABOUR
(SHR1 J. B. PATNAIK): (a) to (c)
By and large, the service, cleanliness
and hygiene in 5-star hote's of I.T.D.C.
are of requwsite standard Every effort
is made to maintain high standards.
Periodica] and surprise inspections are
carried out to ensure high gtandard of
service.

Private Business men holding Posts
in Public Sector Undertakings

2235. SHRI K. MALLANNA: Wil
the Minister of FINANCE be pleac
to lay a statement ¢ - oo the names
of the private businessmsn holding
posts at the decision-making level or
in the Government bodies of the Pub-
lic Sector Undertaking~ during last
three yearg together with the names
of the resmective undertakings?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
Presumably, the Honourable Member
is referring to full-time directorships
in pulbic enterprises. Ag far as infor-
mation available in the Bureau of
Public Enterprisey 15 concerned, no
private businessm.n has bcen avpo-
inted as Chairman, Managing Director
or functional Director of a public sec-
tor undertaking in the last three years.
Government have, however, appointed
professiona] managers, who had ear-
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lier held assignments in the private
sector, to some of these posts.

Permission te Pure Drinksg to Set up
Company Abroad

2236. SHRI CHANDRA BFAL
MAN] TEWARI: Wil] the Minister of
FINANCE be pleased to state:

(a) whether permission hag been
granted to Pure Drinks group to set
up a Company gabroad;

(b) if so, what are the terms and
conditions; and

(¢c) what is the purpose for which
this company has been set up abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) No Sir.

{b) and (c) Do not arise,

fagme &1 Taga awt ® AR g
FHT &Y T8 afw

2237. St TRTEATT et : Fq7
faq mEYasgqmE FT T3 {5 .

(%) faaiv 7 widwga awt
Fami grer swr s 0% Tifw )
gyfamaar FTsA1T AT B

(@) a1 23 s & f¥ sgam,
aifosr wgal sgmATT & wnd T
wifw #7 afguaar swr &) 7€ 7 fo #7
wfamaar &Y sqem s9 8,

(n) afzx @i, @Y awEdr s
FTE ; AR

(F) wRrUee,, 4NiF Faies mfa
st F SwrErag Wi fagw A
€ ufw =7 qJemeww wfewadr
T g ?
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qEAT ¥ qiEA ¥ © € | fawrw

2238. I CHTRATT wTEY ¢ WY
qfew Wi Ame famme qd
TE TATX FT 3T 9 {5 :

(%) #7 gear AT TR Mfar
fag ®T9F9 W EHIR F@ IqHT

wfs & & famra v awTAT
TR

(@) margg o= 2 fF 99 egm
a2ma Ffau AT & g&a0
Fqqes @@ WIT & ;

() =fx g, ar #ar FEFIT AT
faare sagmarfamig wdeq F
¥ ET AFW A8 ;

(o) %7 (RgTU wagsw  afafa
FITFEAT F @I FIFIE TUA
s frarg

(v) afz &, @ acgaet &A1Y
FTY; WX

(F) 3§ 9T FTHEIT FT FAT
wfafsar g 7

Qe T amT fGutaa q9qr 5w
wat (st oo wEAmE) i (F)
M (@) S,

() TfF & dear F w@Ew
AgTET TT TYTT &Y ATAT T
dadlifar wed & Tw W F
UFIGTF IFE GE@AT ATaTg ) qSAT
¥, gqFY  qFeT F yeawd  UF
Qexw  F1 famio fear mr § @
ggzsl & gfegr & faq a@f o#
aftags gfve W earfaa fearmar g
qeAT § IrEAC §FCT K HeqNA CF
grea ¥ fawiu wfeq 37,00,000/-
wWY FHW FerafEaraaran Qe
g ' W19 &
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() g9 ¥ q@rTr y&uw
gfafe ¥ & woT ared 4E gav
g

(%) T () s gy 9T |

Toqrr @™l W7 e gt Q
wioe #W | froree

2239. &Y TETRATC Wt ¢ ¥4
T AR @ WAl Jg qq0H AT
T F {5

(F) #rag e gfesm =
Fuf & YT TErE FIEET ¥ whwT
aw wfruge iy ;

(@) afz g, @ gaF1 qAIRAF
SINT AT

(w) aw F fawrae & agT F#07
g; ®X

(F) a1 %1 U1 FIT HIX
aw #fsle FW T fag gvE
g FaT ST fvw S @ Y

atforsa agr aw fea 4 fq o T zama
qqT @A way (= sorg q@siv)
(F) aar (@) qrafas ea g aqr
TET FEOAT (FF. HIFAT ) q9T
gF  goarg  wfufaaw, 1978 &
AT 198, 1978 ¥ @IFIfqT &a
FEIT S FKT YT gIWAT
q7 qETY @a® fawd,  uswEen
agr g fegq s@om@ wI@m,
fergear @ fafags & welw @
qAT AFT TET  FIEEAT DFIRA
@ fafags Fmedlwgn) 1-5-78
¥ T A Fmfagi &1 @@ ¥
fawa FT faaraar| g@am@ F 40T
¥ @3 3¢ qEAfAs §a F T
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wr@El ) wifes Fwfyal & m@ dwast Fwg ofonw A frg g § -

(%0 773
FE(T, 1976~77 1977-78 1978-79
13 AgIq 11 957
fgra varv &2 faluze --67.46 +46.78 ‘o
N FI e fafads +1.76 ~-10.10° —_—
e warfeds wrw gfear fafuds  — — +43.94
FA +69. 22 +36.68 +-43.94
ECET] —16. 25 —30. 81 —27.19*
, TEATE
(w) a9t (a) «ATmI:  q§ AND MINES (SHRI PRANAB MU-

1978-79 HZETTT FIGMI &Y ATH
ifgwar qrewar ¥ waghd  S9anT
aqr mIsTAl TRew # g8 gfg Ak
Fax afg wifs Foi & sfegw
IR 937 g1 S@T aF FEEr &I
gy § g4d g TqEA JI9AT F
fara, {43 1T T TTTTH FT W O
g7 wyafaa TRNfrEr w1 g@a
grerdt &1 ufas  dwT wifs wfafas
F ¥ | zafar wma gfg &
fafwmw  wroon, 99 9v zeoT

Fra@mt &1 fagaw gy & e
wfeargat syl & weaaa wfg-
HfgF  SERT F AT SKA1EH
AT HFAT FIA Ffaw G waTy
fegsr<g ®1

Joint Ventures in Operation in Foreign
‘Countries

2240. SHRI JANARDHANA POO-
JARY: Will the Minigter of COM-
MERCE AND CIVIL, SUPPLIES be
pleased to state:

(a) the total number of icint ven-
tures in operation in foreign coun-
tries, country-wise as on 28th Febru-
ary, 1980; and

(b) total Indian investment?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL

KHERJEE): (a) A statement giving
the required information is attached.

(b) The total value of Indian equity
share capita] in the joint ventures
which are in operation, is estimated to
be about Rs. 31 crores.

Statement

Indian Joint Ventures in operation

SI. Country No. of
No. Joint Ven-
ture in
operation
1. Afghanjstan . . . X
2, Bahrain . . . X
3. Canada . . . I
4. Fiji . . . . 1
5. France . . . . H
6. Hong Kong . . . 1
7. Indonesia . . . 9
8. Iran . . . . 1
9. Kenya . . . . Vi
10. Kuwait . . . . 1
11. Malaysia . . . 28
12. Mauritius . . . 8
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1 2 3
13. Nepal . . . . 1
14. Netherlands . . . H
18. Nigeria . . . 5
16. Oman . . . 3
17. Philippines ' 3
18. Saudi Arabia . . . 1
19. Singapore 6
20. Sri Lanka . . 3
21, Thailand 4
22, Uganda v 1
23. U.AR. 9
24. U.K. 4
25. U.S.A. 6
26. W, Germany ) I
247. Zambia . . . I
ToraL . . 109

Norte : Theinformation is based on reports
furnished by Indian partjes who
have set up joint ventures
abroad.

Export duty on hessian

2241. SHR1 JANARDHANA POO-
JARY: Will the Minister of FINANCE
be pleased to state:

(a) whether the Central Govern-
ment has been urged by the Jute
Commissioner to give prospective
effect to the newly jmposed export
duty on hessian irrespective of actual
shipments; and

(b) if s0, Government’s decison on
it?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
HRI JAGANNATH PAHADIA):
a) Yes, Sir.
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(b) Government have examined the
Jute Commissioner’s suggestion, along-
with similar suggestions received from
others, but have found them to be
unacceptable,

WIA-AqTE AT 9T [EQ I |
wHaTreat & oWy =i

2242, off fagrer fag : @7
AT qZ FAITA FT AT w4 fF ¢

1 =%

(%) 7T g @= g 5 wrw-
RRIGEIE UL SO - s UL B i
FTEl & 40 fraWE AT
o forawr faator feais 23 w@9,
1980 % gATAI wa “fergearq’’ &
sFifd gar 91 ; AR

(@) afz & ,a 7@ waw ¥
wq a% frax  aafzast &1 frearT
fear war & waar aEHd FT qHEA
* fau aqr FIAIEy &7 97 @y 7

facr Aam ® Tsa wAY (s
wreg qgifear) ¢ (F) SToaEy o

(@) a8 w971 7 Sear g

afvil #1 @i ‘

2243. =it fagre fag : Fa7 o
W GWRAAT gy @A KT AT
F fw

(%) faqai®s 1 S, 1980 ¥
29 GEL, 1980 a% FT ;AN
F 1 Aw A fEafaEa ol g3
gfast mig s ®

(@) wig g afast & T owar
M1 T gymfte war fea
?

A g
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arforen witx amfon gl e e
it g At (sft s qEet) ¢
(%) # (') «w&E 9q-
mfas wFaw ¥ wfug safg &
wAE F oA foer § awive &
R FERATRE WIT AWAIEE , WEAr
M gt & gHlT FIFFEEEE -
graTIgE ; wex Waw % oW faor ¥
AT F AT HTAAT, FATEHITE-
UTE, FAAEE, TIAEE AT OTE-
T F FASHEW  gqr @<
for & gFAT ¥ ocHW 9UH
FONTE [, FHTTE © 1 qIar gy
F @ gefas Tee A AT AFAT
& & 1 g7 QAT FT ATET HI
qTfaF #ged T FIT F AW AIFAT
fwar strar &

Y TeqTe daat A fama wizeat st
qA|

2244, M IATAT AT : FqT
TEE WX @ qAT I IqT7 HT 3T
war fw

(F) aLHTT T &9 91T qFal
i fagx wfzzar wqrfeg 57 & fag
1970 & ar2 47 3977 FFQ & I goqTa
SR & 3qT H few &y g% gfe

g R’

(@) 3w & geard &) A FH S
7107 fwadr wrar ¥ saww #1fagf
THAT AT @ 97T W 3T wfezay &
MY A7+ I8 HA X AT FohgeT A
¥ wqeT wrfaaiafearsrgré ; o,

(w) wIT F1 fagld T 79 9
THRT & § & STAw FF & fag
ACHTT AT 44T FI9 IS ¢ § ?

wiforw st srfor afer aav gearr
Wit g wat (st swr wewt) :
(F) 1T 7 H@Ed, 1970 #
w2 fiE MgEE & F w48 Afq
#T quT T T | gl gw Aife F
wiare faga wfezni = gafire
qrEE|t © aa & rar q91 97 qqifa
FEd ATHII FErT FT SAET
FIAT FFIGAT F foAgFET grEy a2-
T Arifos quAT, faRur Fwafagt
X TWTERTT ITHAT & TgT 97 *.X
forraY eqrdT « fraeafa o o faw
TF FIIS TC § F9 97, faar qrzqq
¥ qTT &Y wAAfa g €¥ 18 4, ud ag
4T fF ITFF FT HTATT T FE@T 92 |
SAHT FET HIT FTIHT AGTH T
fagas & Traqstad FTAT AT I
7 @fas qAgFT 3T #7 78 ST Afq
31-10-1973 % IoqT Wl | Iq%
TYHTA 57 IFIRAT F1 39 7T FT T
TegT F7A 9T fw s FITE@ET
JaTT % fow FTOIT 32w SEw &
FRATTATY @ & aregafag o ¥
faaa sms wedr gFgEr 1 SvEEd
TF FYANT 25 HET, 1977 IF qA/AT
@Y, 99 3T 1T 71 3@ g¢ fF qgar &Y
FTHT GHAT TS AT TRV &, AT ATE-
Fg I F@ 9T A% T a7 qE |
AIFIT T 39 I HT g7 : &% gre
§ A9 7, AFT qgd T fFT qT
Arggai F1 Fraifeed F@ T o
aq1q % fog farafafas % s feg
g -

1. 5 TFIT % A7 IqINIFS
T A feds TFT 9T ¥ T HET ST
wedh ger fear wr &

2. geaTa-favet [ fastat 9¢ 100
¢ wfq 71Xt ¢ & wfas w1 @EA-
gen g f7ar mr
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3. ®Ig AT ZENT F ARG I
¥ Wt 100 wTq 9l AreY T &
wfws %1 SNRA-IEF ger faar qar
¥ 3aF mwATaT G FEAT T IATRN
F1 faato geara & 0 & faost & frar wan
&Y, fotg qT IeTrRA-Tew ager faar I
L Y, qAET ITqTRT Tow ger femn
AT §

4. A7 Afsdy T A1 IEF
&g ®f a7 TR T A1ATT F, A& qF
IIFT A0A7T TrEIfas ITAFATHT I
frar straTd, dT-aes o T SfawarE
AT AeF T 13T FL A7 777 ]

5. 9 TETIT d4AT FV WA
gearaa § fafagdar a9 3% AT *7
fas-gemrd Ta1T 97 #7 wqqfa g
YR 2

6. a2 &A1 fwat qa7 & fF faeitw
FEqT A LT FFAT FY AIT IJeA1ET
#fafagaram T fag = ¥ gragat qg,
TIAAT FY G-I F7T 6TT H @
gq, ggraqfatas faart w3

7. 30T AT ¥ AR FAFLISH
F geard & FAY &Y 9U F9 & fag
TR FTATT FIA &1 FAA(T S &7 T

g

8. TAT-AIGT HIATT FH  F
g fFg 91 R & 1 3% wedF faa
o TS 7 25 F 50 wfawa gw e
afegw o9 & I TEIUTT fwar or
qHAT & |

9. a97 faq s & fag aw
TETT FIAAT T HTAIAT IT BT
eAgT’ ¥ ITT & ®T ¥ Qfew
faei & faq fa=Te fFar SI1 <@T 8,
TS (% §TY A g 7 agATT Qferr
faet & feat o wfawa ywr 7 ggar
R4l
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10. ¥ AT FFA F IeqTRN
#Y FIferet ¥ QU FW & fag wmarT
TATE FIF ATAT WA ST ® Y WAL
TANAEL

aforrTeasy @Y TEOTT qAAT
TEAF FT IWQET , A a¥ 1970-71
¥ 93,0007 9T, IFFT AT 1978-79
¥ 16,57,000 TT aF Tg¥ 74T 4T
IT 1977 WX 1980 ¥ ATEET 7
T T T 73 &T7ar 7 &7 78 § - —

(ar@ z7)

——— e e . e N ——— = e -

1977 1980

ATIAGTEA AT 32.55 33,20

FATAFRTTLATGT 21.76 30, 00

(@) AT () 1 & awfezw
ThT 9T TEUIT §AAT gIN FEIHTA
PwaT AT gHaT 9T, TETT KT FHT &7
gate & 1, frata 2@ fear mar
a¥ 1978-79 ¥ 98 &Y wafy &
Sg Y TEAT AT FT HIT IeqTT FY
i ¥ WIS AT FT GIHAT FEAT 92
TZT 97, [T SFT FT 07 F7 7 71+
zafaq o7 Uha 3 AT M gqw)
TIAE FW 1S A, gy 2 9
g wfas safFqal ) AT farrga
2, &9 F1 foafa #37 87 gqafs @
N a1 Far fs 9 fad o i
¥ T §, oY &Y AY TEd Fre@Ei
FT ILAIET qgAT I goT 4 & Ay
e afeen &9 &1 3% o) sfay,
forasr 2er & geamTar Y frat ST gwar
9T qgq a1 AT ¥ faaty #Y ses
v T afedwr oFT § fagfa a3
S B I A A
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T faata &1 wf ammr

1977-78 14,093

1978-79 2,234 (g &1 i
waafa & ¥ sAam
ATAT)

1979-80 365 (Tgwr & TE

(%% %)  wawfa § § wyAa
q1ET)

Scope of Bokaro expansion programme

2245. SHRT A. K. ROY: Will the
Minister of STEEL AND MINES be
p.eased to state:

(a) whether 1t ig a fact that the
Bokaro expansion programme is run-
ning behind the schedule, if go, facts
in dectails;

(b) whether the original plan to
expand the production capacity of
Bokaro Steel Ltd. to ten million ton
has been dropped; if so, reason there-
of, and

(c) whether his attention has been
drawn to the unanimoug resolution of
Bihar Assembly lagt year against any
move to curtai] the capacity and scope
of Bokaro Steel Ltd., if so, reaction
thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB MU-
KHERJEE): (a) Yes, Sir. The ex-
pansion of Bokaro Stee] Plant from
1.7 MT to 4.0 MT capacity, which was
to be completed by June, 1979 for the
steel making gstage and by July, 1981
for the cold rolling mill complex
according to the origina] schedule, is
now expected to be completed by
March,‘ 1981 and March, 1983 regpec-
tively; this slippage has been taken
place due to a number of factors: one
of the main factor has been the seri-
oug delays in the supply of equipment.
Meanwhile, the expansion of Bokaro
Steel Plant to a capacity of 2.5 MT
Was completed and commissioneq in
the last quarter of 1978-79.

(b) In connection with the Jlong-
term planning strategy for steel, the
possibilities of Bokaro Steel Plant ex-
pansion to 10 MT per annum were
studied but no plan as such for its
10 MT expansion was drawn up. The
question of dropping the plan for 10
MT exmansion of does not, therefore,
arise. However, proposals for expan-
sion of Bokaro Steel Plant to 4.75 MT,
and then to 5.5 MT, are under consi-
deration.

(¢) A copy of the Resolution passed
by the Bihar Assembly last year has
not yet been received in the Depart-
ment of Steel. However, the position
in this regard has peen explained in
para (b) above,

faget s Fafaal w1 ArCTE T

2246. =7t TRfae® Qe
w7 faw A ag FEw & FAT
wu fw

(%) 1973 & faeft war fafa-
7w wfufraw & smuw F TR
F g a5l F A, SE-annT
HR A F IOrew § o fadwy
FHfaal &7 TEET W AT
ggras FHfaat gra fag o arfes
fraw w1 @t @ g

(@) o&dt fwadt Fwfaar §
fag saaT wTEawTr &7 faar
g #w wrdm qur fadwr ey
FT FEOA-FT Tfer aqr IgHT qfa-
LG I S

() oY et weatEr €
fomsr wraFEEr oWy aF  qEg
frar T & W) S9F AT IO §;
I

(w) Swdwa W (7T) ¥ Sfew-
fag swfrat &1 fraet wafg o=
¥ foag wrwmwm ¥ g € w
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X go% iz W Fwfl & 9fF
T {ifr goATe oy & fae @7

faer wawem & v welt (s
Wy qgifdar) ¢ (&§) 91w e
s oaT &a Jg & Y Au fadw
qoft fadw & fog  ger gor @
wgi % femwr sef@l s od9y
t #1f T fae frawr A fwar
T g, Fifs wr wwfags faRen
A1 fafrewm wfafrag & fRay &
TAETT ARAEFT F FEEr §
ot g€ d9v

(@) & () g=ar HEET H
T @l § R AWl | W &
?ﬂ'm"ﬂ'l

Ajr Flight to Bhubaneshwar and
Konark

2247. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to state
whether there is any proposal for
introducing Air flight to Bhubanesh-
war and Konark for the convenience
of the touristg visiting the places?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J. B. PATNAIK): Indian Air-
lines has no plans to introduce an air
service to Konark,

Opening of Hotels in Puri, Konark,
Bhubaneshwar and in Chiliky Coast

2248. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state:

(a) whether there is any proposal
to open hotels in Puri, Konark, Bhub-
aneshwar and in Chilka Coast in Oritsa
for accommodation of the tourists; gnd

(b) if so. when such hotels are to
be opened and their category?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION AND LABOUR
(SHRI J. B, PATNAIK): (a) angd (b)
During the Sixth Five Year Plan
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period (1978—83) the India Tourism
Development Corporation proposes to
set up hotels of the 2-3 star category
at Puri and Konarak in collaboration
with the State Tourism Development
Corporation,

The Corporation hag recently ex-
panded it's travellers lodge at Bhub-
aneshwar and converted it into a 3-
star standard 38-room hotel,

Development of Sea-Beach of Bengal

2249. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
of the Government of India to develop
the sea beach of Bay of Bengal like
Chandaneswar and Aradi of Balasore
District as tourist centres; and

(b) whether it is a fact that the
tourists visiting the places are ex-
periencing difficulties for want of
Communication, accommodation and
other facilities?

THE MINISTER OF TOURISM AND
CIVIL AVIATION AND LABOUR
(SHRI J, B. PATNAIK): (a) No, Sir.

(b) No complaintg from tourists re-
garding difficulties experienceq ip res-
pect of 1ack of communication, accom-
modation and other facilities have been
received in the Central Department of
Tourism,

farwit wav %1 o

2250. *T QA F o AAGAST 777
faa @&t ggaam & Far w9

(7) 7@ ad (1 =@, 1979
¥ 29 ®@Y, 1980 %) (UF)
faeerl ¥ WA T W™ W
(87) wrm = awr fale agest
R () w9 S|l ¥, ST
w a1 R qEr A feadt oww
AR
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(v o)

7, 1979 : 333.65
7T, 1979 . 224.63
a¥, 1979 . 211.79
S, 1979. . 274.21
5T, 1979 . 192,75
e, 1979 . 210.94
foawrT, 1979 . 247.76
TAZTL, 1979 . 173.51
AT, 1979 . 255.09
feawaz 1979 . 339.71
S, 1980 . 400,47
(wrafw)

w@{, 1980 Suerey EY

(@) 39 @@ ¥ T *FIW BT
TTE:
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(v) ao-oemr s wfg-
Fifat 1 T faaa &
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g

(vi) Fsafaai &5 1 a0 Fog
* dfgeit & dsu ®
armEld ® & fefa &
3 ¥ 4 =gfagal & *F
@ WA F omAfa &t
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() <=
(9) ag ¥ wasTEr ag g\r

Export of Dry Fish to Ceylon
through S.T.C.

2251. SHR G, M., BANATWALLA.:
Will the Minister of COMMERCE AND
CIVIL, SUPPLIES be pleased to state:

(a) how much have been the exports
of dry fish to Ceylon from Bombay
thrcugh S.T.C., Bombay for the last five
vears;

(b) whether it is a fact that the ex-
ports are falling and if so, whether
Government are considering  de-
canalising the exports ol dry fish from
S.T.C.; and

(¢) whether it is a fact that while
exports of dry fish through S.T.C.
Bombay, a e uc-reasing while court
disputes with parties are on the in-
crease, and, if so, the steps taken or
proposed tc be taken to avoid such
unfortunate trend?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z, R.
ANSARI): (a) The value of export of
dry fish by STC, Bombay for the last
5 years was follows:—
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1975-76% Rs. 57-.-0(; lakhs
1976-77 ' Rs. 84 63 lakh
1977-78 Rs. 176:79 lakhs
1978-79 Rs 70- 83 lakhs
1979-80 Rs50° 00 lakhs (Prov.)

*Figres are for the whole of India.

Separate figures for STC’s exports
from Bombay for 1975-76 are not
readily available,

(b) There is fluctuation in exports
depending upon the requirement of
Ceylon ang their purchase programme,
However, there is no proposal at pre-
sent for de-canalisation,

(¢) According to the information
available, there has been no appre-
ciable increase in court disputeg with
the parties, As already explained.
fluctuation in export of dry fish is due
to fluctuation in demand from Ceylon.
STC is constantly endeavouring to in-
crease exports and also to increase unit
value realisation.

Financial requirements of Statec of
Orissa

2252. SHRI  RASABEHARI BE-
HERA: Will the Minister of FINANCE
be pleaseq to state:

(a) the amount recommended for
Orissa by the previous Finance Com-
mission keening 1m view the financial
requirements ot the State, and

(b) the amount out of the recom-
mended amount sanctioned so far?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) The
Seventh Finance Commission has re-
commended a grant-in aid of Rs, 136.92
crores to Orissa to meet the gap on
their revenue account; during the
years 1979—84, as gssessed by the Com-
mission_

(b) Rs. 41,55 crores, out of the total
sum mentioned above, payable for

1979-80, has already been paid to the
State,
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Rules and procedure for selection of
officers for training and posting in
foreign countries

2253. PROF. P. J. KURIEN:
SHRI HARIKESH BAHADUR:

Will the Minister of FINANCE be
Dleased to state:

(a) whether the State Bank of India
has any rules and procedures for selec-
tion of officers for training and pesting
in its officas in foreign countries; if
not the reasons therefor;

(b) how many officers the Bank has
abroad and whether some officers sent
abroad are not qualified for the job
they are dcing;

(c) is it a fact that a senior officer
has been in Paris for several months
while the French Government has not
allowed the bank to open an office there
all this while; and

(d) is it a fact tha' an officer has
gone abreocad for training more than
once in a year while other officers with
requisite experience have not been
censidered?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(3) The State Bank has repcrted that
1t has rules and well defined proce-
dureg for selection of its officers for
training and posting in their offices
abroad. The Committee consisting of
Managing Director and two Dy. Mana-
ging Directors holds interviews and
selectlons under 1tg “Trainee Officials
Scheme” and similarly for the post-
ings abroad out of the panel of eligi-
bie officials fulfilling specific criteria
maintained at their Central Office.

(b) State Bank has at present 99
officers abroad including 30 deputed
under the “Trainee Officials Scheme”.
They are qualified for the job they are
doing.

(c) The State Bank deputed the
Manager-designate to Paris on trans-
fer in May, 1979 for completing the
breliminary licensing and other for-
malities which normally takeg about

six to eight months. Because of some
unexpected delay in the grant of the
requisite licence the Bank is arrang-
ing to utilise his services also for
other assignments jn Europe Iike cor-
respondent relations and survey work
for its other overseas expansion, pro-
jects,

(d) No officer is reported to have:
been deputeq by the Bank for train-
ing abroad more than once in a year.

Unemployment in cashew workers in
Kerala for lack of raw nuts

2254, PROF. P. J. KURIEN: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government are aware
that nearly two lakhs of cashew
workers in Kerala are unemployed
for nearly ten months in an year for
lack of raw nuts;

{b) the steps which Government pro-
pose to take tc give more emplovment
Lo these workers; and

(c) whether Government inierd to
import more raw nuts in order to pro-
vide more employment to these
workers?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL, SUPPLIES (SHRI Z. R.
ANSARI). (a) Government are aware
of the difficulties being caused to the
Cashew Workers due to jnadequate
availability of raw cashewnuts. How-
ever, the number of persons rendered
unemployed and the duralion of un-
employment are not known.

(b) Government have already libe-
ralised scheme of import under which
actual users are allowed tp import
raw cashewnuts directly from the
non-traditional sources. Government
are also considering grant of financial
assistance to some State Governments
for export oriented viable gschemes
of cashew cultivation for increasing
indigenous production of cashewnuts.

(c) Government are taking all
stepg to import as large a quantity of
raw cashewnuts pg possible,
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Supply of coking coal for steel
production

2255. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES Dpe pleased to state:

(a) whether it is a fact that inade-
guate supply of coking coal fhroughout
1979-80 to the Public Secto:r Steel
Plants has made it impossible for them
to restore the eight per cent production
cut-back, effective from April, 1979;

(b) if so, what are the details in this
regard; and

(c) what steps, if any, have been or
are being taken to step up steel preduc-
tion?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) As
against a desirable leve] of 5 lakh
tonnes and safe operatjng level of 3.5
tonnes of coking coal in the Steel
Plants (includmg TISCO), the actual
stock position fell down to 1.375 lakh
ltonnes gs on 1-4-79. In vicw of the
continuing short supplies as well as the
neeq to build up stocks before the
advent of monsoon (when the coal
production is even less), it was decid-
ed to impore an 8 per cent cut in the
coke oven pushing rate from April,
1979, However, desvite the reduction
in gven pushing rate, the stock posi-
fiv.r in rrspect of coking coal conti-
r ~1 to be precariously low almost
throughout the year 1979-80. Conse-
quently, not only has 1t not been pos-
sible to restore the cut but that the
actual reduction in oven pushing has
been in the range of 12—16 per cent
in the last few months.

(¢) Apar{ from inadequacy of cok-
ing coal suoplies, the production of
steel in 1979-80 was affected adverse-
ly by the acute shortage of power.
The following are some of the main
steps taken, or proposed to be taken,
to meet the situation:—

1. Close monitoring of the posi-
tion regarding supply of coal and
power and rail movement ig being
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done every week by the Cabinet
Committee on Industria] Infrastru-
cture;

2. Close and constant liaison is
being maintained with the coal pro-
ducers (CIL, BCCL, etc.) and the
Ministry of Energy (including the
power generating bodies such gs
DVC and State Electricity °Board),
s0 ag to ensure optimum production
of coking coal,

3. Regular liaision on daily basis
is being maintained with the coal
supply agencies and the Railways
by a Coordination Cell (on  which
SAIL ig also represented) at Cal-
cutta so as to ensure adequate and
timely availability of wagong and
prompt movement of loaded rakes;

4. Timely action was taken to
import 1.2 million tonnes of high
gade low ash coking coal s0 as to
augment the indigenous supplies
and also to improve the quality of
coke feed in the blast furnaces. The
strategy for further import of cok-
ing coal during 19808t so as to
maintain the continuity of such
supplies jg under consideration;

5. Power supply to the coal mineg
is being augmented by giving them
a higher priority so as to improve
the production of coal in  Bihar-
West Bengal belt which is the main
source of coking coal production in
the country;

6 Close and constant liaison is
being kept with Ministry of Energy,
DVC authorities, State Electricily
Boardg so as to secure maximum
supplies of power; and
7. Schemes have been ganctioned
for augmentation of captive power
generatiop capacity at Durgapur
and Bokaro Stee] Plants to the ex-
tent of 300 M.W.

Establishment of integrated steel plant

2256. SHRI CHINTAMANI JENA:
Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether the Government of India
have received any foreign proposals for
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establishment of an integrated steel
plant on a Turn-key basis with com-
plete financing by the Collaborators;
and

() if so, which are the foreign ccl-
laborators ond what are their terms
a1d conditions and the places they
nave pronosed for location?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) Govern-
ment have been exploring the possi-
bilities of setting up a new steel plant
with technical and financial assistance
from some of the developed count-
ries. As a result of the discussions
held in this regard, concrete propo-
sals have been received from M/s.
Davy International of U.K. and M]|s.
Mannesmann Demag of West Ger-
many. For the purpose of preparing
the offers, Paradip has been assumed
by both the parties as the tentative
location. However, these proposals in-
cluding the question of final Jocation
as wel] as other terms and conditions
require technical and financial evalu-
ation and will have to be negotiated
further with the parties concerned be-
fore a final decision cap be taken. In
view of these considerations, it will
be premature to give any further de-
tailg thereof at thig stage.

“Availability of rich bauxite ores in
Gandhamaidan hills, Orissa

2257, DR. KRUPASINDH}J BHOTI:
Will the Minister of STEEL, AND
MINES be pleased to state:

(a) whether the Governmeni of Ird:ia
are aware of the availability of rich
bauxite cres in Gandhamaidan hill
range in Sambalpur District of Orissa;
and

(b) if so, what steps are being con-
templated to ensure the utilisation of
these ore reserves?

THE MINISTER OF COMMERCE
AND CIVIL, SUPPLIES AND STEEL
ANpD MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) Yes, Sir.

Large bauxite depositg have been
located in Gandhamaidan Plateau in
Bolangir-Sambalpur districts of Oris-
sa. M/s. Bharat Aluminium Company
(a Government of India Undertaking)
and M]|s. Orissa Mining Corporation
(a State Government Undertaking)
have already applied for mining
leases in the area for exploitation of
these deposits.

Establishment of a concentrator in
Sargipali, Orissa

2258. DR. KRUPASINDHU BHOI:
Will the Minister of STEEL, AND
MINES be pleased to state.

(a) whether the Hindustan Zinc
Limited has sought clearance of the
Public Investment Boarq for estab-
lishment of a concentrator with a feed
capacity of 750 tonnes per day in Sar-
gipali in Sundergarh District of Oris=
sa; and

(b) if so, when the decision of the
Central Government is expected.to be
announced?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) Exami-
nation by the Government of the Pro-
ject Report submitfed by Hindustan
Zinc Ltd. in 1975 to develop a mine
for production of 750 tonnes of ore
per dayv with matching benefication
facilities, indicated that the project
was not commercially viable on the
international price of lead then pre-
vailing and was marginally viable on
domestic prices. Subisequent feasibility:
~study, however, revealed that the
project at an operating level of 500
tonnes per day may be viable. Ac-
cordingly, based on the additional ex-
ploration data, a revised Project Re-
port prepared by Hindustan Zinc Ltd.
wag submitted to Governmen¢ in Ap-
ril, 1978. The revised Project Report
envisaged production of 500 tonnes of
ore per day with matching beneficia-~
tion facilities. The project hag been
approved by Government on the re-
commendations of the Public Invest-



223 Written Answers

ment Beoard in  January, 1979 wilh
following main parmeters: —
(i) Capital cost

(i) Annual ore prod-
uction capacity. . 1,50,000 tonnes,

Rs. 11+ 88 crores.

(iii) Annual concentr-
ates production—

a. Lead concentrate 11,000 tonnes,

b. Copper concentr-
ate . . 1,288 tonnes.

(iv) Life of the pro-
Jject. . . 14 years.

Work is in progress on ground to im-
pPlement the project.

Unauthorised exploitation of precious
stone in Orissa

2259. DR. KRUPASINDHU BHOI:
Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) whether the Government of
India are aware of the availability of
the precious stoneg in somg areas of
Bolangir District in Orissa and if so,
what steps the Central Government
have taken to prevent its unauthoris-
ed exploitation by some private par-
ties; and

(b) whethe, the Government of
India are proposing to work out these
areas for commercial purposes in col-
laboration with the State Govern-
ment?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIEs AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) and (b) Informa-
tion is being obtained from the State
Government and will be laid op the
Table of the House.

Decline in foreign trade of chromite
ores

2260, DR. KRUPASINDHU BHOI:
Wil]l the Minister of COMMERCE
AND CIVIL SUPPLIES pe pleased to
state:

(a) the reasons fo, gradual decline
of foreign trade of chromite ores with
other countries; ang
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(b) whether levy of excessive ex-
port duty in chromite oreg by Govern-
ment ig one of the reasons and if so,
whether Government propose to abo-
lish the export levy to boost up its
export trade?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIEs AND STEEL
ANpD MINES (SHRI PRANAB
MUKHERJEE): (a) Chrome ore ex-
ports have shown a gradual increase
from 1977 onwards,

(b) Question does not arise.

Government Opium and Alkaloid
Factory, Neemuch (M.P.)

2261. SHRI ANANDA PATHAK:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the fact that there were allega-
tiong of irregularity in the Govern-
ment Opium and Alkaloid Faclory at

Neemuch in the State of Madhya
Pradesh; and
(b) if so, whether Government

have enquired into the matter and
taken necessary action against the
persons involved in the case?

THE MINISTER OF STATE IN
THE MINISTRY OF FINAMNCE (SHRI
JAGANNATH PAHADTA):- (a) Yes,
Sir. A representation dated 6-11-78
alleging rertain irrcgularities in the
Government Opium and Alkaloid
Factory, Neemuch, was receiveg from
the Government Onium and Alkaloid
Emnvloyeces Sangh, Necmuch.

(b) The allegations made in the
aforesaid representation were looked
into. It wag reported that the alle-
gation relating to appointment of two
persons against vacancies reserved
for Schedule Tribes, on production of
false certificates, was on investiga-
tion found be correct, While one of
the person resigneq on 11-4-79, the
services of the second person Wwere
terminated with effect from 11-6-79.
The allegationg regarding other irre-
gularities have not been substantiated.
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News-item captioned ‘Indo-Soviet
Technical and economic cooperation
in Aluminjum Industry”

2262. SHRI SURAJ BHAN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government’s atten-
tion have been drawn to a news-item
appearing in “The Indian Express”
dated 22nd February, 1980 under the
caption “Indo-Soviet technical and
economic cooperation in aluminium
industry”;

(b) if so, the detaily of the total
expenditure incurred for setting up
aluminium industry at Korba both by
India and USSR (country-wise);

(c) whether some other Western
countries were also invited for setting
up aluminium industry in India, if so,
the details thereof together with the
reasons for rejecting their proposals;

(d) the extent to which this indus-
try is dependent on USSR’s help for
spare partg and annual foreign ex-
change incurred on their import from
USSR;

(e) whether USSR is the sole im-
porter of Indian aluminjum or it is
exported to other European countries;
and

(£) whether it is exported to Russia
at a cheaper rate than other countries
with reasons thereof?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE)- (a) Yes, Sir.

(b) The Bharat Aluminium Com-
pany Limited (a Govt. of India
Undertaking) has so far incurred
total capita) expenditure of Rs. 242
crores on the setting up of Smelter
and Fabrication Units at Xorba with
Soviet Technical Collaboration. There
is no financial participation by Soviet
Union in this Project.

(¢) For the Korba Smelter nego-
tiations were held only with U.S.S.R.
Hindustan Aluminium Corporation has
set up an aluminjium complex in col-
laboration with Kaiser Aluminium &

Chemical Corporation and Kaiser
Aluminium Technical Services Imcor-
porated of the USA, while the Indian
Aluminium Company has get up its
plants in collaboration with Alcan of
Canada and Madras Aluminium Com-
pany in collaboration with Alumetal
(former]ly Montecatini) of Italy.

(d) Apart from technological vehi-
cles imported from the USSR, the
main equipment of the Korba Smel-
ter is of Indian origin. Thus, the
plant operations are not dependent, on
the Soviet Union for spare parts.
Even for technological vehicles, indi-
genoug sources have beem developed
for supply of spares {o a large ex-
tent. The cost of actual imports ef
spareg during 1979-80 (there being
no import earlier) amounted %o Rs.
2.56 lakhs.

(e) No, Sir. While USSR has been
a major importer of alumina (net
aluminjum), produced by the Bharat
Aluminium Company Limited, small
quantities have been exported to other
countries, viz., Spain, Brazil, Thailand
and Indonesia.

(f) No, Sir.

News-item captioned “Indo-Soviet
Trade Outlook Bright”

2263. SHRI SURAJ BHAN: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn towards a
news item appearing in the “Hindus-
tan Times” dated 28th February, 1980
under the caption “Indo-Soviet {rade
outliook bright”

(b) if so, the names of the leader
and other Members of Indian delega-
tion and their status who visited
USSR and the leaders of USSR with
whom they had discussions; and

(¢) the total foreign exchange spent
on the delegation?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.



227 Written Answers

(b) The names and the status of
the Leader and other members of the
delegation from the Federation of
Indian Chambers of Commerce and
Industry to the USSR in February
1980 are given in the enclosed state-
ment. The delegation held giscus-
sions primarily with the President
and other officials of the USSR Cham-
ber of Commerce and Industry. In
the course of their stay they also
held discussions with H.E. Mr, Ivan
Arkhipov, Soviet Deputy Prime
Minister and Mr. I.T. Grishin, Soviet
Deputy Minister of Foreign Trade.

(c) Foreign exchange equivalent

to Rs. 57,600 and rupee equivalent of
US $2,000 was released in favour of

the delegation,
Statement

Names of the Leader and other mem-
bers of the delegation from the Fede-
ration of Indian Chambers of Com-

merce and Industry to the USSR,
Februarv, 1080
Name , Designation

President Federation
of LEADER Indian
Chambers of Com-
merce and In-
dustry President
JK Organisation

Chairman USSR
Section of FICCI,
Chairman &
President of Amar
Dye-Chem Ltd.

1. Hari Shankar
Singhania

2. J. H. Doshi

Director, Garware
Group of Com-
panies, Chander

Mukhi.

3. A.B. Garware

Executive Director,

4. Sanjay Shrenik

Lalbhai Arvind Mills Ltd.
5. V.G.S. V. Managing Director,
Prasad National Engine-

ering Co. (M) Pvt.
Ltd.

President Ram
Krishan Rai
Group, Usha spin-
ning & Weaving
Mills Ltd,

6. Kulwant Rai
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President, Feder-
ation of Indian
Export Organi-
sation

Secretary-General,
Federation of
Indian Chembers
of Commerce and
Industry.

7. H.S. Sandhu

8. P. Chentsal Rao

9. OBSERVER
Setish Kamar
Ahluwalia

General Manager
(Operations)
Mining & Allied
Machinery Corpn.
Lid,

—— -

Export of Rice to Soviet Union

2264. SHR] “SURAJ BHAN: Will
the Minister of COMMERCE AND
CIVIL SUPPLIES be pleased to state:

(a) whether it ig a fact that India
is exporting rice to Soviet Union &s
reported in the ‘Indian Express’ dated
1st March, 1980;

(b) if so, the quantum of rice to be
exported, the quality and value
thereof; and

(c) the details of mode of rcturn
of rice by Soviet Union i.e. whether
it will be returned in instalments
and if so, the quantity thereof and if
payment is to be made by Soviet
Union, whether it will be in lump sum
or in easy instalments and whether
the price will be paid as fixed at the
time of agreement or at fluctuating
rates from time to time?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (c) Discus-
siong are being held with the Soviet
side on the possibilities of supply of
rice to the Soviet Union in 1980-81.
No final decision has yet been taken.

wERaEe ¥ fooelt aw  srewehe
famma A=t

2265. oY WYY W WICo | ¢
T qdEa s At fawmrAa wed
g qaA F FaT Fat fs o

(%) 71 a9 F g AT
ggaere ¥ feedy aw wawmEe
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Reoprosentations for opeaing of Impert
of Cynopyridines

2267. SHRI CHANDRA BHAL
MANI TEWARI: Will the Minister of
COMMERCE AND CIVIi, SUPPLIES
he pleased to state:

, (a) what are the reasong in detail
for banning imports of Cynopyridines
in spite of the fact that it is not manu.
factured in the country; )

(b) whether Government are aware
of the fact that a number of SSI units
licences to manufacture naicinamide
and isonizid from cynopyridines are
having their installeq capacity idle;

(¢) whether representations have
been received by ‘Government to reopen
imports of cynopyridines; and

‘i(d) if so, what action Government
have taken in the matter and if not,
the detailed reasons for the same?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND STEEL
AND MINES (SHRI PRANAB
MUKHERJEE): (a) The intention is
that, in place of cynopyridine, the
fndustry should use Beta picoline in
the manufacturing process from a
more basic stage.

(b) Government js not aware of
this. However, imports have recent-
ly been clearged in the case of some
SSI units on the recommendation of
the spomsoring authority concerned,
#o as lo give some more time to the
units' to switeh over to the use of

Beta picoline
(c) Yes, Sir.

gd) ;l'hese are under consideration.
ARA]

Clearance of Tetracycline Consign-
ment by Bombay Customs
viy HHE A e o)
2268. SHRI CHANDRA BHAL
MANI TEWARI: Will the Minister of
FINANCE be pleased to state:

2(a); ¢he reasons. for allowing, 1n,,,

November, 1979, clearance by Bombay

Custom Authorities, a consignment of}:

1500 Kgs of Tetracycline HCI which
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is a cannalised drug and the import
of which jg prohibited by any private
importers; and

(b) what are the reasong for the
departure from the accepted Import
Policy?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b) A congignment of 1500 Kgs. of
Tetracycline HCL  was imported
through the Port of Bombay and the
Customg duty on it was paid on 27th
October, 1979. It seems that the
question refers to thig consignment.
The import in question was covered
by the Import Licence that was pro-
duced read with the Import Policy
for the relevant period. The clear-
ance was therefore, allowed.

Central Board of Revenue

2269. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of FINANCE be pleased to state:

(a) what are the main functions of
the Central Board of Revenue and
who are its present Members?

THE MINISTER OF STATE :N
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): The Cen-
tral Board of Revenue which was
formerly looking after the adminis-
tration of both the direct and indirect
taxes was wef 1-1-1964 gplit up in-
to two separate Boards namely—

(i) The Central Board of Direct
Taxes and

(ii) The Central Board of Excise
and Customs. The main functions
of the two Boards and the names of
their present Members are indicat-
ed in the enclosed statement,

Statement

The Central + Board of Revenue
which wag constituted under the Cen-
tral Board of Revenue Act, 1924
was charged with administration of
Taxes came into existence as a result
of the Central Board of Revenue Act,
1924. Initially the Board looked after
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the administration of both the Direct
Taxes like Income-tax etc. and In-
direct Taxeg like Central Excise and
Customs. When the administration
of taxes became too unwieldy for one
Board to handle, it was split up into
two Boardgs namely, the Central
Board of Direct Taxes and Central
Board of Excige & Customs w.elf.
1-1-1964. This  bifurcation was
brought about by constituting the
two Boards under Section 2 of the
Central Board of Revenue Act, 1863.
The functions of the two Boards are
ag follows:

(i) THE CENTRAL BOARD OF
DIRECT TAXES:

The Central Board of Direct Taxes
is concerned with all matters relating
to Income-tax (except matters relat-
ing to Income-tax Appellate Tribunal),
Corporation tax, Capital Gains Tax,
Excess Profit Tax, Businesg Profits
Tax, Estate Duty, Interest Tax Act,
Companies (Profits) Surtax Act, An-
nuity Deposity Scheme, Super Profit
Tax Act, Expenditure Tax Act,
Wealth Tax, Compulsory Deposit
Scheme, Voluntary Disclosure Scheme
and all administrative matters per-
taining to attached anq subordinate
offices. The composition of the Board
is as follows:

(a) Chairman—Shri O. V. Kuruvilla
(b) Members—

(i) Shri Avtar Singh.

(ii) Shri V. S. Narayanan.

(iii) Shri S. N. Sastri.

(iv) Shri K. N. Butani.

(v) Shri T. Y. C. Rao.

(vi) Shri Jagdish Chand.

For detailed execution, the Board has
under it a number of attached and
severa)] subordinate offices,

(i) THE CENTRAL BOARD OF
EXCISE & CUSTOMS:

The Central Board of BExcise and
Customs ijs concerned with technical
and administrative matters relating
to the administration of Indirect
Taxes including all matters relating

7 Written Answers CHAITRA §, 1002 (SAKA) Written Answers 238

to Central Excise, alj matters relating
tz Customg (Sea and Land) including
the Indian Tariff Act, 1975, Tarift
Valuations, Customs Cooperation
Council, Customs nomenclature gnd
similar matters, duties on g(.»oda im-
ported or exported, prohibitions qu
restrictions on imports and exports 10
the interest of revenue, interpreta-
tion of Customg Tariff, Anti-.i‘smnl-:
‘gling and Revenue Intelligence:
Medicinal and Toilet Preparations
Act, and all administrative matters
pertaining to attached and subordi-
nate offices of the Central Boar@ of

Excise & Customs.

The present composition of the
Boarq is as follows:

(a) Chairman Shri S Venkatesan

(b) Member—(i) Shri A. K. Ban-
dyopadhyay

(ii) Shri J. Datta

(iii) Shri R. C. Misra

(iv) Shri C. T. A. Pillaj

(v) Shri G. S. Sawhney

(vi) Shri S. Venkataraman

For detailed execution of its func-
tions, the Board has under it a
number of attached and subordinate
offices.

2. For administrative purposes,
both the above Boards come under
the Ministry of Finance, Department
of Revenue,

Processing of Cashew Kernels
in Foreign Countries

2270. SHRI A. NEELALOHATHA-
DASAN: Will the Minister of
COMMERCE AND CIVIL SUP-
PLIES be pleased to state:

(a) whether the Govarnment of
India have detalled information re.

garding processing of cashew kernels
in Foreign Countries; and

(b) if so, what is the gstimated
total annual quantity of cashew Ker-
nels which enter the World-Market
from such countries as against India’s
export of Cashew Kernels?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI): (a) & (b) Government
do not have detailed information re-
garding processing of Cashew Kernels
imn foreign countries. However, it
wias estimated that during 1979, 32928
MT of cashew kernels were exported
by other exporting countries viz,
Brazil, Tanzania, Mozambique/Kenya
as against 37287 MT exported by
¥adia during the same period.

Steps to control Silver Prices

a&71. DR. VASANT KUMAR PAN-
BI?. Will the Minister of FINANCE
be pleased to state:

(a) what is the estimated amount
of silver smuggleq out of the country
during 1978 and 1979; and

{b) what steps Government have
taken to control silver prices?

FME MINISTER OF STATE IN
‘WNE MINISTRY OF FINANCE
¢SHRI JAGANNATH PAHADIA):
¢a) There are no reliable estimates
¢j the quantity of silver being smug-
gled out of the couniry. However,
measurey against smuggling have
been intensified.

) The rise in the price of silver
being mainly of international origin,
dontastic policies can hardly influence
the twrends im domestie prices.

Leang taken by Direstors of Pure
Drinks Limited; New Dethi

2872. SHR] K. P. UNNIKRISHAN:
SHR DHARAM BIR
SINHA:

'Will the Minister of FINANCE e
rleased to state:

(a) whether it is a fact that the
Directors of Pure Drinks (New Delhi)
Limited have borrowed about Rs. 32
lakhs as on 31st QOctober, 1977;

(b) whether such Joans and ad-
vances or payments to these Direc-
tors by the Company are deemed te
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ba dividends as under Scction 2 sub-
Section 22(e) of the [ncome Tax Act
of 1961;

(c) if so, whether these Directors
n" the above firm have paid Income
Tax on these borrowings; and

(d) it not, what action has been
taken against them or ig contem-

plated?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCBH
(SHRI JAGANNATH PAHADIA):
(a) Yes Sir. As per the balance
sheet as on 31-10-77 fileq with the
Income-tax Department, the follow-
ing moneys are due from the twe
Directors mentioned below:

Shri Daljit Singh —Rs. 1129300
Shri Charanjit Singh—Rs. 2134422

Rs. 3263722

(b) & (e) These two Directors
have not been found to be substan-
tial shareholders in terms of Section
(22)(¢) in the income-tax assess-
menmt from assessment years 1876-71
to  1877-78. Therefore, Sectiom
2(22)(e) did net apply. The assess-
ments for assessment year 1978-78
onwardg are pending.

(d) In view of the answer abeve,
the answer to this question does not
arise.

Represemtatioms regarding Malprae-
tices adopteg by Fimancial Institu-
tions and Chit Funds

2273. SHRI MAGANBHAI BAROT:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Finance Min'ster
has recently received any representa-
tions in connectinn with malpractices
and such gther actc heing adopted by
some financial institutions and work-
ing of Chit Funds ete.;

(b) it so, the nature of malprae-
tices pointed gut therein; and
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(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) and (b) Complaints have be‘en
received against certain companies
alleging non-payment of interest and
nen-refund of deposits c. maturity.
Represetationg have also been re-
eeived from the Employees Union of
a chit fund company alleging, inter-
alia, delay in the disbursement of
prize amounts, misappropriation of
subscription moneys, victimisation of
employeeg etc. by the company,

(¢) Neither the Government nor
the Reserve Bank is statutorily em-
pewered to compel such defaulting
cempanies to repay the deposits and/
er to pay interest thereon. The
acceptance of deposits is a contract
between the depositor ang the con-
eerned company and in case of breach
of contract redress can be sought im
a Court of Law.

Matters raised in the employees
representations are also outside the
purview of the scheme of control
exereised by the Reserve Bank over
the deposit acceptance activities of
Non Banking financial Companies.

Hijacking of an I1A.
Desember, 1978

3274. SHRI RAM JETHMALANTI:
Will the Minister of TOURISM AND
WIVIL AVIATION be pleased to refer
%e reply given to Starred Question
Neo. 88-B on the 1st February, 1980
regarding Hijacking of an I.A. plane
in Deeember, 1978 ang state:

(a) whether the accuseq are on

bail ang whether the bail application
©of the accused was opposed;

Plane in

‘b) whether any application has
®een made to the court for expedi-
tions disposal of the case; and

(~Y is any special prosecutor being
Put in charge of the case?

THW MINISTER OF TOURISM
AND CIVIL, AVIATION AND LAB-
OUR (SHRI J. B, PATNAIK): (a) te
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(c) The requisite details are being ob-
tained from the State Government
of Uttar Pradesh, and will be placed
on the Table of the Sabha.

Amount of Ag hoc Licence given te
Ceca Cola Export Corporation

4275. SHRI DHARAM BIR SINHA:
Will] the Minister of COMMERCE
AND CIVIL SUPPLIES be pleased te
state what was the amount of Ad
hoe licence given to Coca Coal Bx-
port Corporation from 1972 and
tl'e reasons for the fluctuation, if
any, in the amount of licence frem
year %0 year?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES & STEFL
AND MINES (SHRI PRANAB
MUKHERJER): The cif value ef
Actual User Ad-Hoc import licences
for raw materialy issued to Coen

Cola Bxport Corporation since 1972 is
as followy:

Year Value c.i.f. of
actual users imports
licences.

(Rs. in lakhs)

—

1972 . . 700
1973 . . 16 00
1974 . o Nil
1975 . . 1425
1976 . . 2° 61
1977 . . Nil

-

The reasons for fluctuation in the
amount of licences gre:

In 1972 licences worth Rs. 7.0
lakhs were issued on the recommen-
dation of the D.G.T.D.

In 1973, licence for Rs. 16 lakhs
Was issued following reductipn of
rate of replenishment from 20 per
cent to 4.5 per cent of the f.0.b, value
of export of the Corporation from
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1971-72, and decision of the Inter-
Ministerial Committeg to issue ad-
hoc licences for Rs. 16.00 lakhs
per annum on the basis of the quan-
tum of raw materialg required by the
Corporation in 1971.

No licence was issued in 1974 as
their application was received very
late.

The Inter-Ministerial Committee
had also decided to reduce the value
of AU licence to be issued to Coca
Cola Export Corporation by 5.5 per
cent per annum commencing from
1974-75. A further cut of 5 per cent
in their entitlement was imposed on
account of delay in submitting their
application for 1973-74. Therefore, in
1975, licence for Rs. 14.25 lakhs was
issued to the party against their be-
lated application.

In December, 1976, an advance
raw material licence for Rs. 2.61
lakhs only was issued pending dis-
posa] of their applicationg made under
the Foreign Exchange (Regulations)
Act.

In 1977 no AU ad-hoc import

licence wag issued in their favour
because the <Corporation ceased to
manufacture coca cola concentrates
in India before a final decision on
their application for 1977 could be
taken.

Peerless General] Finance and Insu-
rance Company Limited

2276. SHRI T. S. NEGI: Will the
Minister of FINANCE be pleased to

state:

(a) whether it is a fact that the
Peerless Genera] Finance and Invest-
ment Company Limited has been
introducing Social Welfare Saving
Schemes to the people;

(b) whether there is any money
deposited with the Reserve Bank of
India as security, if so, what is the
percentage;

(c) what is the liability to publie
and what percentage invegted in
Government Custody as on 1979;
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(d) who has the
powers of the Company;

controlling

(e) whether the Company is con-
trolled by the Central Government,
if so, the Government propose to
provide income tax reliet to the
policy/scheme holders; and

(f) whether there is any proposal
to nationalise the Company?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI JAGANNATH PAHADIA):
(a) From 1956 the Company is ope-

rating some schemeg under the
name “Social Welfare Savings
Schemeg” for public.

(b) No, Sir.

(c) As per the published balance-
sheet of the company, as on Decem-
ber 31, 1978 its liability wunder the
Social Welfare Scheme wag Rs. 42.08
croreg and investment in Govern-
ment and Trustee Securities and
fix deposit with nationalised banks
on that day was Rs. 44.45 crores
Figureg for 1979 are not yet available.

(d), (e) and (f) The company has
a Board of Directors for overall
supervision but the powers of
management and day to day super-
vision are vested in the Director-
cum-Secretary. There is no proposal
at present for the Central Govern-
ment to either nationalise the com-
pany or to take over its management
or to provide income tax relief to
its subscriberg or policy holders.

Payment of Excise Duty by some
Plants manufacturing Campa
Cola

2277. SHRI DHARAM BIR SINHA:
Will the Minister of FINANCE be
pleased to state:

(a) whefher some of the plants
manufacturing Campa Cola whose
sales are below Rs. 5 lacs are not
paying excise, a facility available to
small manufacturers;

(b) whether the Law Ministry has
opined that licensed bottlers sales are
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not to be taken in isolation, but all
bottlers saleg are to be addeg in
computing whether the small manu-
facturers benefit is to be given;

(c) whether it i3 a fact that the
bottle of Campa Cola has written on
it “A Product of Pure Drinks”;

(d) if so, are the bottlers of Campa
Ccla manufactuging the drinks “For
and on behalf of Pure Drinks”; and

(e) what action is proposed to be
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Yes,
Sir.

From the information obtained from
the Collectors of Central Excige it
would appear that only three manu-
facturers at Jaipur, Lucknow and
Nagpur are availing of the exemp-
tion given to small scale manufac-
turers under Notification No. 71 of
1978 dated 1-3-78 under which clear-
ances for home consumption up to a
value of Rs. 5 lacg are exempt from
duty provided the total clearances in
the preceding financial year did not
exceed Rs. 15 lacs in value. The
manufacturers of Campa Cola else-
where are paying Central Excise duty
as leviable.

(b) The Law Ministry has expres-
sed the view (though in the context
of another manufacturer) that the
issue whether licenced bottlers should
be treated in isolation or not, would
depend upon the terms of the agree-
ments between the bottlers of the soft
drinks on the one hand and the sup-
pliers of the concentrateg on the
other.

(¢) From the information available
it is seen that in some cases, bottles
of Campa Cola bear the inscription
“A Product of Pure Drinks”. How-
ever, in some other cases it would
appear that presently bottles do not
bear any such inscription even though
old bottles bearing the inscription
are stil} in use.

(d) Whether the bottlers of Campa
Cola are manufacturing the drinks.
“For and on behalf of Pure Drinks”
will depend upon the terms of the
Franchise agreements between the
bottlers of the soft drinks and the sup-
pliers of the soft drink concentrates

(e) In view of (d) above, individual
caseg will have to be decided on.
merits.

Misappropriation of Funds by Direc-
tors of M/s. Pure Drinkg (New Delhi).
Limited

2278. SHRI CHANDRA BHAL
MANI TEWARI: Will the Minister
of FINANCE be pleased to refer to
the reply given to Unstarred Ques-
tion No. 3010 on 13th March, 1979
regarding permission to M/s. Pure
Drinks for calling public deposits and
state:

(a) whether the Ministry of Finance
have detected any misappropriation
of funds by the Directors of M/s.
Pure Drinks (New Delhi) Limited;

(b) is it a fact that a number of
expensive foreign carg have been
bought by the Company: and

(c) if these cars are for the use of:
the Directors, are the Directors pay-
ing due taxes on these perquisites?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) to
(c) The information is being collected
and will be laid on the Table of the
House.

12 Hrs.

MR. SPEAKER: Now papers to be
laid. Shri Pranjab Mukherjee.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): T am on a point of
order under Rule 334A. Either by
Mr. Faleiro or by your goodself had
leaked to the Press a motion of wpri-

vilege which had been tabled
against (Interruptions).

MR. SPEAKER: I have disallowed
it (Interruptions).
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SHRI JYOTIRMOY BOSU: Rule
334A says: “A notice shall not be
given publicity by any memober or
other person until it has bcen ad-
mitted by the Speaker and circulated
to members.” It has come out in the
Press and therefore it has been leaked
either by Mr. Faleiro or by your
goodself. We would like to know who
hag leaked it out to the Press? It is in
contravention to Rule 334A a gross
violation of the rules.

MR SPEAKER: That has not been
admitted. (Interruptions)

SHRI JYOTIRMOY BOSU: I am
telling you that it has been ecked to
the Press either by you or by him. .
(Interruptions)

MR. SPEAKER: It was mcilioned
in the House at Eleven O’cloch Yes-
terday (Interruptions) A notice
was given

SHRI JYOTIRMOY BOSU: ] under:
stand to say that has been given to
the Press either by Mr. Faleiro or by
your goodself (Interruptions)

MR. SPEAKER: No, you are again
casting aspersion ., (Interruptions)

SHRI JYOTIRMOY BOSU: 1 am
asking you who have leaked it out to

the Press? (Interruptions). It is
a very serious matter . . (Inter-
ruptions)

MR. SPEAKER: I have seen
(Interruptions).

SHR]I JYOTIRMOY BOSU: What
does your debate say?

MR. SPEAKER: You do not listen
‘to me. You gave your rofice at
Eleven O’clock.

SHRI JYOTIRMOY BOSU: 1 am
en a point of order under Rule 334A.
Let me make my submission. Rule
IMA says, “A notice shall not be
given publicity by any member eor
other person until it has been admitted
by the Speaker and circulated to
members.” You see the debate of yes-
terday, page 8164 It reads as
follows:
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“SHRI EDUARDO FALEIRO
(Mormugao): Sir, 1 have given
notice of a privilege motion. What
hag happened to it?

MR, SPEAKER: I have received
today at 10.40 A.M. g notice of ques-
tion of privilege from Shri Eduarde
Faleiro regarding alleged aspersions
on the Speaker by certain members
as reported in the Press., As the
notice was received late, I did not
have time to consider it. [ wil] go
into the matter and decide the ques-
tion of its admissibility. (Interrup-
tions) *. Nothing is to be recorded.”
Then at the bottom 1t 1s typed
“**Not recorded.”

MR. SPEAKER: After that not this.

SHRI JYOTIRMOY BOSU: How the
Press got it that there is a privilege
motion notice against eight members?

MR. SPEAKER: That is over-ruled.
(Interruptions). First 1 have 10 ans-
wer him. This is not the part of that
sentence exactly, That concerns
something else. This was not ex-
punged at all—whatever interruptions,
whatever was said after that. No, no,
I would not allow you. (Interrup-
tions) I do not admit. Whacever has
been said afterwards that was ex-
punged. 1 said only the interrup-
tions (Interruptionsg).

SHRI INDRAJIT GUPTA (Bagir-,
hat): What has been not admitted by
you has been given press publicity by
somebody.

MR. SPEAKER: No, no, it is a re-
cord of the House (Interrie-
tions). Whatever other aspecis of the
question are, I will go into them amd

give my judgment later on. (In-
terruptions).
SHRI GEORGE FERNANDES

(Mujaftarpur): It does not mention
the names of any Members, the re-
cord of the House does aot mention
she names,

MR. SPEAKER: 1 will go into the
matter. I cannot give my ruling with-
out finding what is in it, I must find
out.
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SHRI JYOTIRMOY BOSU: Do not
take it otherwise, Two parties are
involved. Mr, Faleiro and yourself.

(Interruptions)

MR. SPEAKER: No question; there
is no question of leakage a% the Table,
it is sacrosanct. I say, I will look
into the record and T will find out the
facts and then give my ruling.

SHRI GEORGE FERNANDES: The
powmt is this, there has been a leak,
somebody has leaked it out.

MR. SPEAKER: I will have to see.
I will have to find out.

(Interruptions)

MR. SPEAKER: The wnait quoted
by Mr. Jyotirmoy Bosu, that does not
concern the proceedings of the House.
I only asked the latter part to be

expunged, whatever interruptions
were there.

(Interruptions)
PROF. MADHU DANDAVATE

(Rajapur): On a point of order
under rule 376. You have referred to
the episode. You have said that you
are looking into the matter. The pro-
ceedings of the House were read out
by Mr. Jyotirmoy Bosu. You said the
expunction part did not refer to what
was said earlier. Even accepiing that,
he has rightly pointed out, even in
the unexpunged part of the proceed-
ings, there is no reference to the
names of Members of the Opposition
but that part has appeared in the
Press. It has been given either by
Mr. Faleiro or some one elsgy I do not
know who has done it. Therefore you
have to look into it.

MR. SPEAKER: 1 have explained
it. The question of motion of privi-
lege was put before me at 11 O’clock.
I had no time to go into it. Whether
I said on the factual position is before
me. About the later part I will go by
the facts and then decide i*.

(Interruptions)

"‘Ngt recorded.
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SHRI INDRAJIT GUPTA: WwWill*
you ascertain from the Press?

MR. SPEAKER: I will find out the
facts. Mr. Barot.

SHRI MAGANBHAI BAROT (Ah-
medabad): Sir, we the Members of
the House should sit according to the
seats allotted by you under rule 4.
Till a minute before this time, the
seat given to the Deputy Speaker of
the House was being occupied by Mr.
Charan Singh and the Deputy Speaker
was gitting behind. I want to know
whether it is proper. Now Mr.
Fernandes is doing so.

MR. SPEAKER: Please take your
seat, Mr. Barot.

(Interruptions)

MR. SPEAKER: I have
Shri Faleiro.

SHRI EDUARDO FALEIRO: Di-
rection 2 mentions that after ques-
tions if there ia no leave to move
Motion for Adjournment questions
involving breach of privilege will be
taken. Now the Question Hour is
over and now if there is any motion
for any matter of breach of privilege,
that should be taken.

(Interruptions)

SHRI JYOTIRMOY BOSU: Please
read Direction 2. We have adjourn-
ment motion. (Interruptions).

MR SPEAKER: Mr. Bosu, you are
transgressing all the limits. Why
should you? T allowed you and you
had your say. Now let him have his
say. I will over rule it or admit it.

SHRI JYOTIRMOY BOSU: It is
my duty to point out if somebody
misleads the Chair,

MR SPEAKER:
comes you do it.

SHRI JYOTIRMOY BOSU: No, no,
Sir.

MR, SPEAKER: No, you cannot

take it into your own hands. Not at
all. (Interruptions)*®* I would not

allowed

When the time

allow, Mr. Mani Ram Bagri.
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MR. SPEAKER: 1 have taken a
note of it.
A RIAA [ATC @TAVR)

gH IAET WIT VR E

Y AT KL A ;5T ©(wT
fFT AR TERT greeg wfsy |

You have to give a ruling. It is a
Constitutional point, It will not be
possible to debate the subject the
on which Members do not have a re-
port. There is a practical and Cons-
titutional aspect. The Constitutional
requirement is that the papers must
be made available in the national
language. It has not been fulfilled.
Secondly, there is a practical aspect.
Our Members who do not understand
Bnglish (Interruptions).
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MR. SPEAKER: I will

. o frame qrea (grfiga):
zHY @gw ¥ faq @ wNwT q
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MR. SPEAKER: I will look into it.
I have already done it. I will look
into the matter and give my ruling.
Now we go on to the Papers to be
Laid on the Table. Shri Pranab Mu-

kherjee.

SHRI GEORGE FERNANDES: I
have given notice of motion of breach
of privilege against Shri P. Venka-
tasubbaiah. The Minister has misled
the House in connection +with the
onion growers matters,

MR. SPEAKER: I will look into
the facts 1 will adjudicate on it.
(Interruptions). I have asked for
the facts and I will give a ruling.

SHRI JYOTIRMOY BOSU: I have
one submission I have given two
noticer, one against Shri Ghani Khan
Chaudhuri. Then under your advice,
I gave notice under direction 115
that he should correct the production
figures of DVC. (Interruptions).

Mr. Shiv Shankar said, CPM is res-
ponsible for Birlags coming to the
top. (Interruptions),

MR. SPEAKER: I have seen that.
The second one is under my conside-
ration. (Interruptions). Mr. Bosu,
lplease sit down. Shri Jyotirmoy Bosu
gave notice under direction 115 re-
garding alleged inaccuracy in the



253 Papers laid

answer given by the Minister of
Energy and Irrigation and Coal on
11th March, 1980, to a supplemen-
tary to Question No 3 relating to the
Lower Generated by DVO. After
going through the factual note fur-
nished by the Ministry of Energy
and Irrigation and Coal, with the
approva] of the Minister. I do not the
any substantial inaccuracy in the
answer given by the Minister, I have
not, therefore, given my permission
to raise this matter under direction
115,

SHRI JYOTIRMOY BOSU:
is inaccuracy in the answer,

MR SPEAKER: You come to me.
I will show you, I will discuss it
with you. 1 have called for the facts
for the next one. That is under my
consideration.

SHR1 JYOI'IRMOY BOSU: 1 will
give facts on this.

MR. SPEAKER, If there is any-
thing else, you can tell me. So far I
have found nothing.

There

12.10 hrs,

PAPERS LAID ON THE TABLE

NOIIFICATIONS UNDLR EXPORT ((QUALITY

CONTROL AND INSPECTION) ACT, COFFEE

Acr, ESSENTIAL COMMODITIES ACT,

REVIEW AND ANNUAL REPORT ETC. OF

METALLURGICAL AND ENGINEERING

ConsurranTs (INDIA) LD, RANCHI
FOR 1978-79

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI Z. R.
ANSARI): On behalf of Shri Pranab
Mukherjee, I beg to lay on the
Table: —

(1) A copy of the Export of Mica
(Inspection) Amendment Rules,
1980 (Hindi and English versions)
published in Notification No. S.0.
533 in Gazette of India dated the
8th March, 1980 under sub-section
(3) of section 17 of the Export
(Quality Control and Inspection)
Act, 1963. [Placed in Library. See
No. LT-704/80].

‘2) A copy of the Coffee Board
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Servants (Conduct) Amendment
Rules, 1979 (Hindj and English
versions) published in Notification
No. G.S.R. 447 in Gazette of India
dated the 31st March, 1979, under
section 48 of the Coffee Act, 1047.
[Placed in Library., See No. LT-
705/801.

(3) A copy of Notification No.
S. O. 184(E) (Hindi and English
versions) published in Gazette of
India dated the 14th March, 1880,
under section 12A of the Essential
Commodities Act, 1955. [Placed in
Library See No. LT-706/80].

(4) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Metallurgi-
cal and Engineering Consultants
(India) Limited, Ranchi for the
year 1978-79.

(ii) Annual Report of the Me-
iallurgical and Engineering Con-
sultants (India) Limited, Ranchi,
for the year 1978-79 along with,
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(5) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Report.
[Pleased in Library. See No. LT-
707/801.

NOTIFICATIONS UNDER AIRCRAFT ACT,
FINANCIAL ESTIMATES AND PERFOR-
MANCE BUDGET OF EMPLOYEES? STATE
INSURANCE CORPORATION, AND MINIMUM
WacEs (BIHAR AMENDMENT)
ORDINANCE, 1980

THE MINISTER OF TOURISM
AND CIVIL AVIATION AND
LABOUR (SHRI J. B. PATNAIK): T
beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 14A of the
Aircraft Act, 1934:—
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(i) The Aircraft (Amendment)
Rules, 1980, published in Notifi-
cation No. G.S.R. 193 in Gazette
of India dated the 16th February,
1980 together with an explana-
tory note.

(ii) The Aircraft (Second Am-
endment) Rules, 1980 published
in Notification No. G.S.R. 194 in
Gazette of India, dated the 16th
February, 1980 togcther with an
explanatory note. [Placed in
Library. See No. LT-708/801.

(2) A copy of the Financial
Estimates and Performance Budget
of the Employees’ State Insurance
Corporation for the year 1980-81
(Hindi and English versions), under
section 36 of the Employees’—State
Insurance Act, 1948. [Placed in
Library. See No, LT-709/30].

(3) A copy of the Minimum
Wages (Bihar Amendment) Ordi-
nance, 1980 (No. 18 of 1980) (Hindi
and English versions) promulgated
by the Governor of Bihar on the
4th March, 1980, under A&rticle
213(2) (a) of the Constitution
read with clause (¢) (iv) of the
Proclamation datedq the 17th
February, 1980 issued by the Presi-
dent in relation to the State of
Bihar. [Placed in Library See
No LT-710/80].

GuJARAT RURAL HoOUSING BOARD
(AMENDMENT) RULES, BrHarR GOVERN-
MENT ORDINANCES MADHYA PRADEsH
TownN IMPROVEMENT TRUSTS (AMEND-
MENT) ORDINANCES, PUNJAB MUNICIPAL
CORPORATION (INVESTMENT OF SURPLUS
Money) RULES, GUJARAT GOVERNMENT
NOTIFICATIONS, EIC.

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): I
beg to lay on the Table:—

(1) A copy of the Gujarat Rural
Housing Board (Amendment)
Rules, 1980 published in Notification
No. GH|P|7|80|RHBIA2 in Gujarat
Government Gazette dated the 18th

January, 1980, under sub-section
(3) of section 68 of the Gujarat
Rural Housing Board Act 1872
read with clause (¢) (iv) of the
Proclamation dated the 17th
February 1980 issued by the Presi-
dent in relation to the State of
Gujarat. [Placed in Library. See
No. LT-711/80].

(2) A statement (Hindi and
English versions) explaining
reasons for not laying th» Hindi
versions of the above Notification.
[Placed in Library. See No, LT-
711/80.

(3) A copy each of the following
Bihar Government Ordinances under
article 213(2) (a) of the Constitu-
tion read with clause (¢) (vi) eof
the Proclamation dated the 17th
February, 1980 issued by the Pre-
sident in relation to the Gtate eof
Bihar: —

(1) The Bihar State Housing
Board Ordinance, 1980 (Hindi and
English vensions) promulgated by
the Governor of Bihar on the 4th
March, 1920,

(ii) The Bihar Municipal (Am-
cndment and Validation) Ordi-
nance, 1980 promulgated by the
Governor of Bihar on the 4th
March, 1980.

(1i1) The Bihar Municipal and
Patna  Municipal  Corporation
(Amendment) Ordinance, 1980
(Hindi and English versions) Pro-
mulgated by the Governor of
Bihar on the 4th March, 1980.

(1v) The Bihar Cinemas (Regu-
lation) (Amendment) Ordinance,
1980 (Hindi and English versions)
promulgated by the Governor of
Bihar on the 4th March, 1980.

(v) The Bihar Municipal (Am-
endment) Ordinance, 1980 (Hindi
and English versions) promulgat-
ed by the Governor of Bihar on
the 4th March, 1980.

(vi) The Bihar Municipal (Am-
endment) and Validation Ordinan-
ce, 1980 (Hindi and English ver-
sions).
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sions) promulgated by the Gover-
nor of Bihar on the 4th March,
1980.

(vii) The Bihar State Water and
Sewage Board Ordinance, 1980
(Hindj and English versions) pro-
mulgated by the Governor of
Bihar on the 4th March 1980.

(viii) The Patna Municipal Cor-
poration (Amendment) Ordinance
1980 (Hindj version) Promulgated
by the Governor of Bihar on the
4th March, 1980.

(ix) The Chotah Nagpur and
Santhal Pargana Swashasi Vikas
Pradikaran (Amendment) Ordi-
nance, 1980, (Hindi version) pro-
mulgated by the Governor of Bihar
on the 4th March, 1980. [Placed
in Labrary. See No. LT-712/80]

(4) A copy of the Madhya Pra-
desh Town Improvement Trusts
(Amendment) Ordinance, 1980 (No.
4 of 1980) (Hindi and English ver-
sions) promulgated by the Governor
of Madhya Pradesh on the 7th
February, 1980 under articla 213(2)
(a) of the Constitution read with
clause (c¢) (iv) of the Proclamation
dated the 17th February, 1980 issued
by the President in relation to the
State of Madhya Pradesh. [Placed
in Library. See No. LT-713/80].

(5) A copy of the Punjab Muni-
cipal Corporation (Investmenl of
Surplus Moneys) Rules, 1979 (Hindi
and English versions) published in
Notification No. G.S.R. 75/PA42!76|
84 read with S. 2{79 in Punjab Gov-
ernment Gazette dated the 8th June,
1979, under sub-section (2) of sec-
tion 397 of the Punjab Municipal
Corporation Act, 1976 reag with
clause (¢) (iv) of the Proclamation
dated the 17th February, 19880 issued
by the President in relation to the
State of Runjab. [Placed in Library.
See No. 1L.T-714/801].

(6) A copy each of the following
Gujarat Government Notifications
{ssued under the Gujarat Municipal
Finance Board Act, 1979 read with
Clause (¢) (iv) of the Proclamation
dated the 17th February, 1980 issued

by the President in relation to the
State of Gujarat:—

(i) The Gujarat Municipal
Finance Board (Recruitment and
Conditions of Service of Secretary)
Rules, 1979, published in Notifica-
tion No. KP|213.79|MFB-16879|
7106-P-1 in Gujarat Government
Gazette dated the 7th December,
1979;

(ii) The Gujarat Municipal
Finance Board (Term of Office
and Conditions of Service of
Chairman and Members Rules,
1979, published in Ngtification
No. KP|10-80|MFB|1179-7385-P. 1
in Gujarat Government Gazette
dated the 19th January, 1980.
[Placed in Library. See No. LT-
715)80].

(7) A copy each of the following
Tamil Nadu Government Notifica-
tions issued under the Tamil Nadu
District Municipalities Act, 1920 read
with clause (¢) (iv) of the Proclama-
tion dated the 17th February, 1980
issued by the President in relation to
the State of Tamil Nadu:—

(i) G.O. Ms. No. 149 (Hind1 and
English versions) published in
Tamil Nadu Government Gazette
dated the 20th February, 1980,

(ii) G.O. Ms. No. 1860 (Hindi
and English versions) published
in Tamil Nadu Government
Gazette dated 24th November,
1979.

(iii) G. O. Ms. No. 759 published
in Tamil Nadu Government
Gazette dated the 13th June, 1979.

[Placed in Library. See No. LT-
716/80].

(8) A copy each of the following
Madhya Pradesh Government Noti-
fications (Hindi and English ver-
sions) issued under the Madhya
Pradesh Municipalities #£ct 1861
read with clause (¢) (iv) of the
Proclamation dated the 17th
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Pebruary, 1080 issued by the Pre.
sident in relation to State of
Madhya Pradesh:—

(i) Notification No. 127-XVIII-
1-80 published in Madhya Pradesh
Gazette dated the 4th March,
1980. '

(i1) Notification No. 135-XVIII-
1-80 published in Madhya Pradesh
Gazette dated the 10th March,
1980.

(iii) The Madhya Pradesh
Municipalities (Remuneration and
Allowances to Councillors) Rules,
1979 published in Notification No.
818-XVIII-1I-79 in Madhya Pra-
desh Gazette dated the 5th Octo-
ber, 1979,

[Placed in Library. See No. LT-
717/80].

(9) A copy of the Gujarat Slum
Clearance Board (Conditions of Ser-
vice of Officers and Servants) (Am-~
endment) Rules, 1979, published in
Notification No. GH/P/19179% SAA.
2877/1685/A2 in Gujarat Govern-
ment Gazette dateq the 8th Novem-
ber, 1979 under the Gujarat Slum
Areas (Improvement, Clearance and
re-development) Act, 1973 read with
clause (c¢) (iv) of the Proclamation
dated the 17th February, 1980 issued
by the President in relation to the
State of Gujarat together with an
explanatory memorandum. [Placed
in Library. See No. LT-718/80].

(10) () A copy of the Annual
Report (Hindi and English ver-
sions) of the Rajghat Samadhi Com-
mittee for the year 1978-79 along
with the Audited Accounts.

(ii) Review (Hindi and English
versions) by the Government on the
working of the above Report.

(iii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Report

[Placed in Library. See No. LT-
719/80].

(11) (i) A copy of the Annual
Report (Hindi and English versions)
of the Gandhi Smriti Samiti, for the
Year 1978.
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(i) Review (Hindi and English
versions) by the Government on the
working of the above Report.

(iii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Report.

[Placed in Library. See No. LT-

720/80].

(12) A copy of the Uttar Pradesh
Urban Planning and Development
(Amendment) Ordinance, 1980 (No.
4 of 1980) (Hindi and English ver-
sions) promulgated by the Governor
of Uttar Pradesh on the 6th March,
1980, under article 218(2) (a) of the
Constitution read with clause (¢)
(iv) of the Proclamation dated the
17th February, 1980 issued by the
President in relation to the State of
Uttar Pradesh. [Placed in Library.
See No. L.T-721/80].

(13) A copy of the Maharashtra
Vacant Lands (Interim Protection
to Occupiers from Eviction and Re-
covery of Arrears of Rent) Ordi-
nance, 1980 (No 1 of 1980) promul-
gated by the Governor of Maharash-
tra on the 6th March, 1980, under
article 213(2) (a) of the Constitu-
tion read with clause (c) (iv) of the
Proclamation dated the 17th Febru-
ary, 1980 issued by the President
in relation to the State of Maha-
rashtra. [Placed in Library. See No.
LT-722/80].

REVIEW AND ANNUAL REPORT ETC. OF
REGIONAL ENGINEERING COLLEGE,
WARANGAL FOR 1978-79

THE MINISTER OF STATE IN THE

- MINISTRY OF HEALTH (SHRI
NTHAR RANJAN LASKAR): I beg te
lay on the Table: —

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the Regional Engineering College,
Warangal, for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Report.

(2) A copy of the Annual Ac-
counts (Hindj and English versions)
of the Regional Engineering College,
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Warangal, for the year 1978-T79 toge-
ther with Audit Report thereon.
{Placed in Library. See No. LT-
723/80].
ANNUAL REPORT ETC. OF MAULANA
AzaDp COLLEGE OF TECHNOLOGY, BHOPAL
FOR 1078-79 aND ANNUAL REPORTS
ETC. OF VARIOUS REGIONAL ENGINEER-
iNG COLLEGES, ETC,

SHRI NIHAR RANJAN LASKAR:
beg to lay—

(1) (i) A copy of the Annual
Report (Hindi and English versions)
of the Maulana Azad College of
Technology, Bhopal for the year
1978-79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Report.

[Placed in Library. See No. LT-
724/80].

(2) (i) A copy of the Annual Re-
port of the Regional Engineering
College Rourkela, for the year 1978-
79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Report.

(iii) A statement (Hindi .nd Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindi
versions of the Report,

[Placed in Library. See No. LT-
725)801

(3) (i) A copy of the Annual
Report of the Visvesvaraya Regio-
nal College of Engineering, Nagpur,
for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Report.

(iii) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindi
version of the Report.

[Placed in Library., See No. LT-
726/801.

(4) (i) A copy of the Annual Re-
port of the Motilal Nehru Regional
Engineering College, Allahabad, for
the year 1978-79.
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(ii) A copy of the Review (Hindi
and English versions) by the Gov=-
ernment on the above Report.

(iii) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindi
version of the Report,

[Placed in Library. See No. LT~
727/80].

(5) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Regional Engineering College,
Kurukshetra, for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Report

[Placed in Library See No. LT-
728/80].

(6) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Regional Engineering College,
Kurukshetra, for the year 1978-79
together with Audit Report thereon.

[Placed in Library, See No. LT-728/
80].

(7) (i) A copy of the Annual Ac-
counts of the Indian Institute of
Technology, Delhi, for the year
1978-79 together with Audit Report
thereon, under sub-section (4) of
section 23 of the Indian Institutes of
Technology Act, 1961,

(ii) A statement: (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindi
version of the Accounts.

[Placed in Library. See No. LT-
729 /807.

BiearR GOVERNMENT ORDINANCES, GUJA-

RAT GOVERNMENT ORDINANCES AND
STATEMENT RE, CENTRAL TIEETAN
ScHooLs ADMINISTRATION, ETC.

SHR) NIHAR RANJAN LASKAR: I

beg, to lay: —

(1) A copy each of the following
Bihar Government Ordinances
(Hindi and English versions) under
article 213(2) (a) of the Constitution
read with clause (c) (iv) of the Pro-
clamation dated the 17th February,
1980 issued by the President in re-
lation to the State of Bihar:—

. (i) The Bihar Sanskrit Education
Board Ordinance, 1980 (No. 33 of
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1980) promulgated by the Governor
of Bihar on the 4th March, 1880,

(ii) The Bihar Board of Madarsa
Education Ordinance, 1980 (No. 34
of 1980) promulgated by the Gov-
ernor of Bihar on the 4th March,
1980.

[Placed jn Library. See No. LT-730|
80)

(2) A copy each of the following
Bihar Government Ordinances un-

der article 213(2)(a) of the Constitu-
tion reads with clause (c¢)(iv) of the
Proclamation dated the 17th Febru-
ary, 1980 lissued by the President in
relation to the State of Bihar:—

(i) The Bihar Rajya Vishwa-
vidalaya (Sanshodhan) Adhya-
desh, 1980 promulgated by the
Governor of Bihar on the 4th
March, 1980.

(ii) The Bihar Anter-Vishwa-
vidalaya Board Ordinance, 1980
promulgated by the Governor of
Bihar on the 5th March, 1980.

(iii) The Bihar Vishwavidya-
laya Seva Ayog (Sanshodhan)
Adhyadesh, 1980 promulgated by
the Governor of Bihar on the 4th
March, 1980.

(iv) The Patna Vishwavidya-
lJaya (Sanshodhj aur Vidhi-
manyakari) Adhyadesh, 1980 pro-
mulgated by the Government of
Bihar on the 4th March, 1980.

(v) The Bihar Prohibition of
Intoxicants Ordinatce, 1920 (Hindi
and English versions) promul-
gated by the Governor of Bihar
on the 4th March, 1980

(vi) The Bihar Excise (Amend-
ment and Validations) Ordinance,
1980 (Hindi and English versions)
Promulgated by the Governor of
Bihar gn the 4th March, 1980.

[Placed in Libary. See No. LT-
731]807.

(8) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindi version of the
Ordinances mentioned at (i) (iv)

above. [Placed in Library. See No.
LT-731/80].

(4) A copy each of the following
Gujarat Government Notifications
under sub-section (4) of section 143
of the Bombay Prohibition Act,
1949 read with clause (c) (iv) of the
Proclamation dated the 17th Feb-
ruary, 1980 issued by the President
in relation to the State of Guja-
rat:—

(i) Notification No. GH-L/814/
DNS-1077/75833-(79) 7M published
in Gujarat Government Gazette
dated the 29th September, 1978.

(ii) Notification No. BH-L|815]
DNS-1077/66025- (79)-M published
in Gujarat Government Gazette
dated the 29th September, 1979.

(iii) Notification No. GH-L/816/
DNS-1078/45120-(79) -M published
in Gujarat Government Gazette
dated the 29th September, 1979.

(iv) Notification No. GH-L-948/
DNS-1078/85691-(79)-M dated the
16th November, 1979.

(v) Notification No GH-L-882/
DNS-1076 /63695~ (79) -M published
in Gujarat Government Gazette
dated the 26th October, 1979.

(vi) Notification No GH-L|883-
DNS-1076/64729—(29)—M  pub-
lished in Gujaray Government
Gazette dated the 261h October,
1979.

(vii) WNotification No GH-L-
]001/DNS—1079/9]5]8-M published
in Gujarat Government Gazette
dated the 15th December, 1979.

(viii) Notification No. GH-L-
1051/DNS/1076/80455-M published
in Gujarat Government Gazette
dated the 27th December, 1979.

(ix) Notification No. GH-L~-
1025/DNS/1076 /80456-M published
in Gujarat Government Gazette
dated the 27th December, 1979.

(x) Notification No. GH-L-84/
DNS-1076/6076(1) -80-M published
in Guijarat Government Gazette
dated the 30th January, 1980.

(xi) Notification No. GH-L.-85/
DNS-1076/6076 (2) -80-M published
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in Gujarat Government Gazette
dated the 30th January, 1980.

(xii) Notification No. GH—L-8§/
DNS-1076/6077-M published 1n
Gujarat Government  Gazette
dated the 30th January, 1980.

(5) Five statements showing rea-
sons for delay in laying the above
notifications and for not laying the
Hindi versions of the Notifications.
[Placed in Library. See No. LT-
832/80].

(6) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Annual Accounts of
the Central Tibetan Schools Admin-
istration, New Delhi, for the year
1978-79 within the stipulated period
of nine months after the close of
the Accounting year. [Placed in
Library. See No. LT-733/80].

(7) A copy each of the following
Gujarat Government Notifications
under sub-section (3) of section 17
of the Probation of Offenders Act,
1958 read with clause (c) (iv) of the
Proclamation dated the 17 February,
1980 issued by the President in re-
lation to the State of Gujarat:—

(i) The Gujarat Probation of
Offenders (Gujarat Second Am-
endment )Rules, 1980 published in
Notification No. G-KSH-35(A)-
EST-I-1077/1-1596(79) in Gujarat
Government Gazette dated the
7th February, 1980.

(ii) The Gujarat Probation of
Offenders (Amendment) Rules,
1980, published in Notification No.
G-KSH-34-EST-1077/1-1596(79) in
Gujarat Government Gazette
dated the 8th January, 1980.

(8) A statement (Hindi and Eng-
lish versions) showing reasons for
delay and not laying the Hindi ver-
sion of the Notification. [Placed in
Library. See No. LT-734/80].

ANNUAL ACCOUNTS OF CALCUTTA PORT
TRUST FOR 1978-79, REVIEW AND AN-
NUAL REPORT OF DREDGING CORPORA-
TION OF InpTA LTD., FOR 1978-79, RE-
VIRWS AND ANNUAL REPORTS OF MOGUL
Luws Ltp., FOR 1978-79 AND OF INDIAN
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Roap ConstrUCTION CORPORATION
Lrp., FOR 1978-79

SHR] J. B. PATNAIK: On behalf of

Shri A. P. Sharma, 7 beg to lay on
the Table:—

(1) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Calcutta Port Trust for the
year 1978-79 together with Audit
Report thereon, under sub-section
(2) of section 103 of the Major Port
Trust Act, 1963.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above docu~
ment. [Placed in Library. See No.
LT-735/80].

(3) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Review (Hindi and English
versions) by the Government on
the working of the Dredging Cor-
poration of India Limited, for the
year 1978-79.

(ii) Annual Report of the Dred-
ging Corporation of India Limited,
for the year 1978-79 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(4) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindj version of the
Report. [Placed in Library. See No.
LT-736/801.

(5) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956; —

(a) (i) Review by the Govern-
ment on the working of the Mogul
Line Limited, Bombay, for the
year 1978-79

(ii) Annual Report of the Mogul
Line Limited, Bombay, for the
year 1978-79 along with Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon,

[Placed in Library. See No, LT-
737/80].
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(b) (i) Review by the Govefn-
ment on the working of the Indian
Road Construction Corporation
Limited, New Delhi, for the year
1978-79.

(ii) Annual Report of the Indian
Road Construction Corporation
Limited, New Delhi, for the year
1978-79 along with Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No, LT-
738/80].

Hmou Reucious TRUSTS (AMEND-
MENT) ORDINANCE, 1980, NoOTIFICA-
TION UNDER MADHYA PRADESH SAMAJ
K KamMzor VArRGON Ke LiveE VIDHIK
SAHAYATA TaTHA VIDHIK SALAR
ADHINIYAM AND ORissa Hmou
RELIGIOUS ENDOWMENTs (AMEND-
MENT) Rurks, 1979,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR; P. SHIV SHANKAR): 1 beg
to lay on the Table:—

(1) A copy of the Bihar Hindu
Religious Trusts (Amerdment) Or-
dinance, 1980 (No. 24 of 1980)
(Hindi and English versions) pro-
mulgated by the Governor of Bihar
on the 4th March, 1980, under arti-
cle 213(2)(a) of the Constitution
read with clause (c¢) (iv) of the Pro-
clamation dated the 17th February,
1980 issued by the President in re-
lation to the State of Bihar. [Placed
in Library. Sce No. L.T-739/80].

(2) A copy of Madhya Pradesh
Government Notification No 17(e)-
326-78-XX1-B (Ilindi and English
versions) published in Madhya Pra-
desh Gazette dated the 31st July,
1979 under sub-section (3) of sec-
tion 46 of the Madhya Pradesh
Samaj Ke Kamjor Vargon Ke Liye
Vidhik Sahayata Tatha Vidhik Salah
Adhiniyam_ 1976 read with clause
(¢) (iv) of the Proclamation dated
the 17th February, 1980 issued by
the President in relation to the State
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of Madhya Pradesh. [Placed in
Library, See No. LT-740/80)

(8) A copy of the Orissa Hindu
Religious Endowments (Amend-
ment) Rules, 1878 (Hindi and Eng-
lish versions) published in Notifica-
tion No. S.R.O. 59 /80 in Orisea
Gazette dated the 17th January,
1980 ynder section 24A of the Orissa
General Clauses Act, 1937 read with
the clause (c) (iv) of the Proclama-
tion dated the 17th February, 1986
issued by the President in relation
to the State of Orissa. [Placed in
Library. See }\To. LT-741/80].

ANNUAL REPORTS OF NATIONAL Fipe-

RATION OF COOPERATIVE SUGAR FAcTo-

RLEs Ltp, FERTILISER (CONTROL)

AMENDMENT ORDER, 1980, BoMBAY

Lanp REQUISITION (GUJARAT AMEND-

MENT) ORDINANCE, 1979 AND GUJARAT
Govr, NOTIFICATIONS, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): On
behalf of Shri Birender Singh, 1 beg
to lay on the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
National Federation of Cooperative
Sugar Factories Limited, New Delhi,
for the year 1976-77 along with
Audited Accounts. [Placed in Lib-
rary. See No. LT-742$80.]

(2) A copy of the Annual Report
(Hindi and English versions) of the
National Federation of Cooperative
Sugar Factories Limited, New Delhi,
for the year 1977-78 along with
Audited Accounts. [Placed in Lib-
rary. See No. LT-742 /80.1

(3) A copy of the Fertiliser (Con.
trol) Amendment Order, 1980
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
31(E) in Gazette of India dated the
6th February, 1980, wunder sub-
section (6) of section 3 of Essential
Commodities Act 1955. [Placed in
Library. See No. LT-744/80.]

(4) A copy of the Bombay Land
Requisition (Gujarat Amendment)
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Ordinance, 1979 (No. 9 of 1979) 1980 (No. 8 of 1980) promulgated
(Hindi version) promulgated by By the Governor of Bihar on the
the Governor of Gujarat on the 4th March, 1980. [Placed in Lity-
28th December, 1979, under article rary. See No. LT-744-A/80.]
213(2) (a) of the Constitution read
with clause (¢) (iv) of the Procla- (8) A copy each of the following
mation dated the 17th February, papers under sub-section (i) of
1080 issued by the President in re- section 619A of the Companies Act,
lation to the State of Gujarat. 1956: —
[Placed in Library. See No. LT- '
745/80.) by the G
. (a) (i) Review by the Govern-

(8) A copy each of the following ment on the working of the
Qujarat Governmenft Notifications Gujarat Agro.Industries Corpora-
issued under the Gujarat Coopera- tion Limited, Ahmedabad, for the
tive Societies Act 1961 read with year 1978-79, '

clause (c) (iv) of the Proclamation
dated the 17th February, 1980 issueq

by the President in relation to the " (ii) Annuai Report or the Guﬁa—

State of Gujarat:— rat Agro-Industries Corporation

(i) The Gui ) Limited, Ahmeda&?ad, for the year

i) The Gujarat Cooperative 1978-79 along with the Audited
?:;genes » (Amendment) Rules, Aecounts and the commentg of the
GHI&II;HIZ lg’é’l‘ﬁllsn llgfgffgfltm No. Comptroller and Auditor General
Gujara‘lc | Goven'un ent é;_aczex thereon. [Placed in Library. See

. -745-A/80.

dated the 21st January, 1980. No. LT-745-A/80.]

(ii) The Gujarat Cooperative (b) (i) Review (Hindi and
Societies  ( Amendment) Rules, English versions) by the Govern-
1979, published in Notification ment on the working of the
No. GHKH|202|79/CSA|1078-MR- Karnataka Agro-Industries Cor-
2189-Z in Gujarat Government poration Limited, Bangalore, for
gf'izzge‘“e dateq the 2Ist October, the year 1976-77.

(6) A statement (Hindi and Eng- (ii) Annual Report (Hindi and
lish versions) explaining reasons English versions) of the Karna-
for not laying the Hindi version of taka Agro-Industries Corporation
the Notifications mentioneq at (5) Limited, Bangalore, for the year

, 24 ) 4
above, [Placed in Library. See 1976-77 along with the Audited
No. LT-746/80.] Accounts and the comments of the

Comptroller and Auditor General

(7) A copy each of the following thereon.

Bihar Government Ordinances
(Hindi and Englich versions) under ing rea-
article 213(2) (a) of the Constitu- ) T e e rapers
tion read with clauce (¢) (iv) of the S",’c% °:1 ot 3(’8) above
Proclamation dated the 17th Feb- mentioned 4 See No. LT-746-A/
ruary, 1980, issued by the President [Placed in Library. Se :
in relation to the State of Bihar:— 801]

(i) The Bihar Sugar Undertak- (10) A copy of Notification No.
ings (Acquisition) (Amendment) GSR 16(E) (Hindi and English ver-
Ordinance, 1980 (No. 46 of 19800)1, sions) published in Gazette of
promulgated by the Governor India dated the 24th January, 1980
Bihar on the 4th March, 1980 issued under the Produce cgsS !;Tct,

. . ibrary. See No.

(i) The Bihar Cooperative So- 1966. [Placed in Li

) The pe LT-746-B/80.]

cleties (Amendment) Ordinance,
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(11) A copy of the Annual Report
(Hindi and English versions) of the
National Cooperative Housing Fede-
ration Limited, New Delhi for the
year 1978.79 along with Auldited
Accounts. [Placed in Library. See
No. LT-747/80.]

(12) A copy of the Annual Report
(Hindi version) of the National
Council for Cooperative Training,
New Delhi, for the year 1978-79.
[Placed in Library. See No. LT-
748/80.]

(13) A copy of the Annual Report
(Hind, and English versions) of the
National Federation of State Co-
operative Banks Limited for the
year 197879 along with Audited
Accounts. [Placed in Library. See
No. L'T-749/80.]

REVIEW AND ANNUAL REpORT OF Na-
TIONAL INDUSTRIAL DEVELOpMENT COR-
PORATION L7TD. FOR 1978-79,

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATA-
RAMAN): I beg to lay on Table a
Bopy each of the following papers
(Hindi and English versions) under
pub-section (1) of section 61%A of the
Companies Act, 1956: —

(i) Review by the Government on
the working of the National Indus-
trial Development  Corporation
Limited, New Delhi, for the year
19778-79.

(ii) Annual Report of the National
Industrial Development Corpora-
tion Limited, New Delhi, for the
year 1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-750/80

NorricaTIONS UNDER INDUSTRIES
(DEvELOPMENT AND REGULATION) AcCT,
Ryvrrws aAND ANNUAL REPORTS OF
f'ANNERY AND FOOTWEAR CORPORATION
OF INp1Ia L1p.,, KANPUR, BRAITHWATTE
axp Co., Ltp., CALCUTTA, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): On behalf
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of Dr. Charanjit Chanana, I beg to
lay on the Table;—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 18AA of the Industries
(Development and Regulation) Act
1951: —

(i) SO 525(E) published in
Gazette of India dated the 1lth
September, 1979 regarding conti-
nuation of the management of
Amritsar Sugar Mills Company
Limited, Amritsar,

(iiy SO 630(E) published in
Gazette of India dated the 2nd
November, 1979 regarding conti-
nuation of the managemen| of
M|s. Ganesh Flour Mills Com-
pany Limited, Delhi. [Placed in
Library. See No. LT-751/80.]

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companjes Act, 1956: —

(a) (1) Review by the Govern-
ment on the working of the
Tannery and Footwear Corpora-
tion of India Limited, Kanpur, for
the year 1978-79.

(ii) Annual Report of the Tan-
nery and Footwear Corporation
of India Limited Kanpur, for the
year 1978.79 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-752/80,

(b) (i) Annual Report of the
Braithwaite and Company Limit-
ed, Calcutta for the periogd Ist
December, 1976 to 381st March,
1977 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

(iiy Statement regarding Re.
view by Government on the
working of the Company.

[Placed in Library. See No, LT-753/
80.]

(¢) (i) Annual Report of the

Burn Standard Company Limited,
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Calcutta, for the year ended 31st
March, 1977 along with the Audit-
ed Accounts and the cominents of
the Comptroller and Auditor
Genera) thereon.

(ii) Statement regarding Re-
view by Government on the
working of the Company.

[Placed in Library, See No. LT-
754/80.]

(d) (i) Annual Report of the
Burn Standard Company Liimted.
Calcutta for the year ended 31st
March, 1978 along with the Audit-
ed Accounts and the comments of
the Comptroller and Auditor
General thereon.

(ii) Statement regarding Re-
view by Government on the
working of the Company.

[Placed in Library. See No, LT
755/80.]

(e) (i) Review by the Govern-
ment on the working of the
Bharat  Leather Corporation,
Limited, Agar, for the year 1978-
79,

(ii) Annual Report of the Bha-

. rat Leather Corporation Limited,
Agra, for the year 1978-79 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(2) Three stutements (Hindi and
English versions) showing reasons
for delay in laying the Reporis
mentioned at (b), (c) and (d) of
item (i) above,

[Placed in Library. See No. LT-
756/85.]

(3) A copy of the Bihar State Aid
to Industries (Amendment) Ordi-
nance, 1980 (No. 20 of 1980) (Hindi
and English versions) promulgated
by the Governor of Bihar on the
4th March, 1980 under article 213(2)
(a) of the Constitution read with
clause (¢) (iv) of the Proclamation
dated the 17th February, 1930 issued
by the President in relation to the
Sstate of Bihar. [Placed in Library.
See No. L'T-757/80.]

(4) A copy of Notification No.
9.0. 590(®) (Hindi and English
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versions) published in Gazette of
India dated the 23rd October, 1979
regarding continuation of manage-
ment of M/s. Carter Pooler and
Company Private Limited, Calcutta,
under sub-section (2) of section 184
of the Industries (Development and
Regulation) Act, 1951. [Placed in
Library. See No. LT-758/80.]

(5) A copy each of the following
Notifications (Hindi and Fnglish
vergsions) under sub-section (2) of
section 18AA of the Industries

(Development and Regulation),

Act, 1951 —

(i) S.0. 387 (E) published in Ga-

zette of India dated the 7th July,

1979 regarding continuation of
the management of M/s. Asso-
ciated Industries (Assam) Limi-
ted, Chandrapur.

(ii) S.0. 572 (E) published in
Gazette of India dated the 8th
October, 1979 regarding continua-
tion of the management of M/s.
Motor and Machinery Manufactu-
rers Limited, Calcutta.

[Placed in Library. See No. LT-759[
80.]

BimHArR MEDICAL EDUCATIONAL INSTITU-
TIONS (REGULATION AND CONTROL)
ORDINANCE, 1980

SHRI N. R. LASKAR: I beg to lay
on the Table a copy of the Bihar
Medical Educational Institutions (Re-
gulation and Control) Ordinance,
1980 (No. 5 of 1980) (Hindi and Eng-
lish versions) promulgated by the Go-
vernor of Bihar on the 4th March,
1980, under article 213(2) of the
Constitutien read with clause (c) (iv)
of the Proclamation dated the 17th
February, 1980 issued by the Presi-
dent in relation to the State of Bihar.

[Placed in Library. See LT-760/
80.1
BiHAR GOVERNMENT ORDINANCES

THE, MINISTER OF STATE IN THE
MINISTRY OF HOME AY¥FAJRS
(SHRI YOGENDRA MAKWANA):
I beg to lay on Table a copy each of
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the following Bihar Government Qr-
dinances (Hindi and English versions)
under article 213(2) of the Constitu-
tion read with clause (¢) (iv) of the
Proclamation dated the 17th February,
1980 issued by the President in rela-
tion to the State of Bihar:—

(i) The Bihar Essential Services
(Maintenance Amendment) Ordi-
nance 1980 (No. 6 of 1980) Promul-
gated by the Governor of Bihar on
the 4th March, 1980.

(ii) The Bihar Control of Crimes
Ordinances, 1980 (No. 26 of 1980)
Promulgated by the Governor of
Bihar on the 4th March, 1980.

[Placed in Library. See No. LT-761 /
80].

ANNUAL REPORT OF INDIAN INVESTMENT
CenTRE, NEW DELHY, 1978-79, REPORT
oF COMMITTEE ON CONTROLg AND
SUBSIDIES, XTC.

SHRI JAGANNATH PAHADIA:
I beg to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Indian Investment Centre,
New Delhi for the year 1978-79 to-
gether with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Company.

[Placed in Library. See No. LT-762/
80).

(2) A copy of the Report (Hindi*
version) of the Committee on Con-
trols and Subsidies along with
Volumes containing Annexes and
Appendix to the Report. [Placed
in Library. See No. LT-763/80].

(3) A copy of the Uttar Pradesh
Stamp (Thirty-Six Amendment)
Rules, 1979 (Hindi and English
versions) published in Notification
No. SR-1487/X-206(2)-73-CA—2—
1899—Rule 1942-AM-36-1979 in U.P.
Government Gazette dated the
22nd August, 1979, under sub-sec-
tion (2) of section 23A of the Uttar
Pradesh General Clauses Act, 1904
read with clause (c) (iv) of the

*English version of the Report was
laid on the Table on the 9th July, 1979,
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Proclamation dated the 17th Feb-
ruary, 1980 issued by the President
in relation to the State of Uttar Pra-
desh. [Placed in Library. See No.
LT-764/80].

(4) A copy of Gujarat Govern-
ment Notification No. (GHN—69) -
GST-1079/S. 5(2) (8) TH published in
Gujarat Government Gazette dated
the 3rd October, 1979 making cer-
tain amendment to Schedule 1 of
the Gujarat Sales Tax Act 1969
under sub-section (3) of section 5
of the Gujarat Sales Tax Act 1969
under sub-section (3) of section 5
of the Gujarat Sales Tax Act, 1969
read with clause (¢) (iv) of the
Proclamation dateq the 17th Feb-
ruary, 1980 issued by the President
in relation to the State of Gujarat.

(5) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindi version of the
Notification mentioned at (6) above.

[Placed in Library. See No. LT-765/
807.

(6) A copy each of the following
Orissa Government Notifications
under section 29A of the Orissa
Sales Tax Act, 1947 read with clause
(¢) (iv) of the Proclamation dated
the 17th February, 1980 issued by
the President in relation to the
State of Orissa:—

(i) SRO. No. 1051/79 published
in Orissa Gazette dated the 30th
October, 1979.

(ii) S.R.O. No. 1096/79 publish-
ed in Orissa Gazette dated the 7th
November, 1979.

(iiliy The Orissa Sales Tax
(Fifth Amendment) Rules, 1979,
published in Notification No. SRO
55/80 in Orissa Gazette dated the
18th January, 1980.

[Placed in Library. See No. L.T-766/
80].

(7) A copy of the Bihar Agricul-
tural Income-Tax (Repealing) Or-
dinance, 1980, (No. 11 of 1980)
(Hindi and English versions) Pro-
mulgated by the Governor of Bihar
on the 4th March, 1980, under arti-
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cle 218(2) (a) of the Constitution
read with clause (¢) (iv) of the Pro-
¢lamation dated the 17th February,
1980 jssued by the President in re-
lation to the State of Bihar. [Placed
in Library. See No. LT-767/80],

(8) A statement correcting the
reply given on the 14th March, 1980
to Unstarred Question No. 608 by
Shri Manoranjan Bhakta about
news-item regarding Exchequer de-
frauded by crores by real estate
operators. [Placed in Library, See
No. LT-768/80].

(9) A statement (i) correcting the
reply given on the 23rd March,
1979 to Unstarred Question No.4485
regarding amount paid to informers
and (ii) giving reasons for delay in
correcting the reply. [Placed in Li-
brary. See No. LT-769/80].

(10) A copy of Madhya Pradesh
Notification No. 721.1206-V & R-80
(Hindi ang English versions) pub-
lished in Madhya Pradesh Gazette
dated the 19th March, 1980 under
sub-section (5) of section 8 of the
Madhya Pradesh Entertainments
Duty and Advertisements Tax Act
1936 read with clause (¢) (iv) of
the Proclamation dated the i7th
February, 1980 issued by the Presi-
dent in relation to the State of
Madhya Pradesh. [Placed in Libra-
ry. See No. LT-770/80].

(11) A copy each of 25 Gujarat
Government Notifications (Hindi
and English versions) regarding
exemption given in public interest
to specific entertainments or class
of entertainments conducted for
any educational, medical, charitable,
philanthropic or similar purposes,
from payment of entertainment tax
and additional entertainment tax
either wholly or partly, under sub-
section (2) of section 29 and sub-
section (5) of section 31 of the
Gujarat Entertairments Tax Act,
1977 read with clause (e) (iv) of
the Proclamation dated the 17th
February 1980 issued by the Presi-
dent in rolation to the State of
Gujarat [Placed in Library. See
No. LT-771/80].
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REVIEW AND ANNUAL REPORT OF MISHRA
DraAaTU Nicam L1bd. HYDERABAD AND
HINDUSTAN AERRONAUTICS LD,
BANGALORE

The Minister of State in the Minig~
try of Defence Shri C. P. N. Singh,
I beg to lay on the Table a copy
each of the following papers {Hindi
and English versions) under sub-
section (1) of section 619A of the
Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the Mishra
Dhatu Nigam Limited, Hyderabad,
for the year 1978-79,

(iiy Annual Report of the Mishra
Dhatu Nigam Ltd.,, Hyderabad,
for the year 1978-79 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library. See No. LT-772/
80].

(b) (i) Annual Report of the
Hindustan Aeronautics  Limited,
Bangalore, for the year 1978-79
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.

(ii) A statement regarding Re-
view by Government on the work-
ing of the Company.

[Placed in Library. Sce No. LT-773/

80].

Braar PANCHAYAT RAT (AMENDMENT
AND VALTDATION) OQORDINANCE AND
GusaraT Govr. NOTIFICATIONS, ETC.

SHRI R. V. SWAMINATHAN: I beg
to lay on the Table:—

(1) A copy of the Bihar Pancha-
yat Raj (Amendment and Valida-
tion) Ordinance, 1980 (No. 42 of
1980) (Hindi and English versions)
promulgated by the Governor of
Bihar on the 4t March, 1980, under
article 213(2) (a) of the Constitu-
tion read with clause (¢) (iv) of
the Proclamation dated the 17th
February, 1980 issued by the Presi-
dent in relation to State of Bihar.
[Placed in Library. See No. LT-
774/80].
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(2) A copy each of the following
Gujarat Government Notifications
issued under section 323 of the
Gujarat Panchayats Act, 1961 read
with clause (¢) (iv) of the Procla-
mation dated the 17th February,
1880 issued by the President in rela-
tion to the State of Gujarat:—

(i) The Gujarat Panchayats
Preparation and Maintenance of
Part II of List of Voters, (Amend-
ment) Rules, 1979, published in
Notification No. KP/166/PDK/
1079/2463 (79)TH-1 in Gujarat
Government Gazette dated the
29th September, 1979,

(ii) The Gujarat Panchayats
Service (Transfer of Servants)
(Second Amendment) Rules, 1979,
published in Notification No.
KP/195/PRR-1078/1062 TH in
Gujarat Government Gazette dated
the 17th November, 1979

(iii) The Gujarat Panchayat
Service (Classification and Re-
cruitment) (Fifteenth Amend-
ment) Rules, 1979, published in
Notification No KP/197(79)-PRR-
1078-4086-TH in Gujurat Govern-
ment Gazette dated the 19th
November, 1979.

(iv) The Gujarat Panchayat
Service (Classification and Re-
cruitment) (Sixteenth Amend-
ment) Rules, 1979, published in
Notification No. KP/205/(79)/
PBN-1074/0482-TH in Guijarat
Government Gazette dated the
12th December, 1979.

(v) Notification No. KP/303('79)
/JPM-1070-10897 (1) TH published
in Gujarat Government Gazette
dated the 20th December, 1979.

(vi) The Gujarat Panchayat
Service (Classification and Re-
cruitment) (Seventeenth Amend-
ment) Rules, 1980, published in
Notification No. KP/9/(80)/PRR-
1078 6872/TH in Gujarat Govern-
ment Gazette dated the 16th Jan-
uary, 1980,

(vil) The Gujarat Panchayat
Service (Classification and Re-
cruitment) (Eighteenth Amend-
ment) Rules, 1980, published in
Notification No. KP/24/(80) PRR/
1077-8081 (78) TH in Gujarat Gov-
ernment Gazette dateq the 29th
January, 1980.

(viii) The Gujarat Panchayat
Service (Classification and Re-
cruitment) (Nineteenth Amend-
ment) Rules, 1980 published in
Notification No. KP/37/80/PRR/
1078|UP-229 in Gujarat Govern-
ment Gazette dated the 15th
February, 1980.

(3) Two statements (Hindi and
English versions) explaining rea-
sons for not laying the Hindi ver-
sion of the notifications mentioned
at jtem (2) above.

[Placed in Library. See No. LT-775/
80].

(4) A copy of Tamil Nadu Gov-
ernment Notification No. GOMs 1863
published in Tamil Nadu Gazette
dated the 26th November, 1979
making certain amendment to the
rules relating to the house tax levi-
able by the Panchayats, published
in Notification No. SRO A-489/1961
dated the 26th April, 1961 issued
under section 125 of the Tamil Nadu
Panchayats Act, 1958 read with
clause (¢) (iv) of the Proclamation
dated the 17th February, 1980
issued by the President in relation
to the State of Tamil Nadu.

(5) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying the Hindi version of the
Notification mentioned at (4) above.

[Placed in Library. See No. LT-776/
807.

(6) A copy of the Tamil Nadu
Land Reforms (Fixation of Ceiling
on Land) Amendment Ordinance,
1980 (No. 3 of 1980) (*Hindi ver-
sion) promulgated by the Govern-
ment of Tamil Nadu on the 10th

*English version of the Ordinance
wasg laid on the Table on the 27th
March, 1980.
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March, 1980 under article 213(2) (a)
of the Constitution read with clause
(¢) (iv) of the Proclamation dated
the 17th February, 1980 issued by
the President in relation to the State
of Tamil Nadu.

{Placed in Library. See No. LT-777
/807.

BorpER SECURITY FORCE LEAVE (AM-

ENUMENT) RULES, aNp UNION PuBLIC

SErvicE  COMMISSION (MEMBERS)
AMENDMENT REGULATIONS. 1980

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): I beg to lay on
the Table: —

(1) A copy of the Border-Security
Force Leave (Amendment) Rules,
1980 (Hindi and English versions)
published in Notification No. GSR
‘236 in Gazette of India dated the
1st March, 1980. [Placed in Libra-
ry. Sce No. LT-778/80].

(2y A copy each of the following
Notifications (Hindi and English
versions) issued under article 318
of the Constitution: —

(i) The Union Public Service
Commission (Members) Third
Amendment Regulations, 1979,
published in Notification No. GSR
1230 in Gazette of Indja dated the
6th October, 1979 together with an
explanatory memorandum.

(ii) The Union Public Service
Commission (Members) Fourth
Amendment Regulations, 1979,
published in Notification No. GSR
1418 in Gazette of India dated the
1st December, 1979, together with
an explanatory memorandum,

(iii) The Union Public Service
Commission (Members) Amend-
ment Regulations, 1980, published
in Notification No. GSR 257 in
Gazette of India dated the 8th
March, 1980.

[ Placed in Library. See No. LT-
9 /80].

CHAITRA 8, 1802 (SAKA)
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12.17 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha:—

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 26th March, 1980, agreed with-
out any amendment to the Requisi-
tioning and Acquisition of Immov=-
able Property (Amendment) Bill,
1980, which was passed by the Lok
Sabha at its sitting held on the 19th
March, 1980.”

Heu WKL : g fw!, uteq woey
TFFE AP, wF AT AP A P
It is under my consideration. (Inter-

ruptions). Now calling attention.

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, I am raising a point of
order under Direction 2 read with rule
224, Yesterday, I gave notice of
breach of privilege against Shri Jyo-
tirmoy Bosu, Shri George Fernandes,
Shri Ram Vilas Paswan, Prof. Madhu
Dandavate, Shri Indrajit Gupta...

MR. SPEAKER: You gave 3 notice
of privilege yesterday regarding
alleged aspersions on the Speaker, as
reported in the Press, by certain mem-
bers. As per established practice, the
members concerned have  been
requested in the first instance, to
state what they have to say on
the maltter, for my consideration,
On receipt of their replies T will go
into the matter and then decide the
admissibility  of the notice of privi-
lege. (Imterruptions) As a matter of
fact, the dignity of the whole House
is at stake. It is not myself who is
concerned: it is you ¥ dignity and the
dignity of the House. So, 1 will give
full consideration and then give my
decision. First, let me hear from the
hon. Members what they have to say
and then I will decide,

(Interruptions)
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Now, Calling Attention—Mr. Vikram
Mahajan.
(Interruptions)

SHRI JYOTIRMOY BOSU (Dai-
mond Harbour): I am on a point of
order. You in your wisdom, have made
it clear that his privilege motion is
under consideration. Now, Sir, under
Rule 334(a) he is forbidden to go to
the Press.

MR. SPEAKER: That is under my
consideration. Nothing doing. Please sit
down. I will give my ruling.

(Interruptions)

Y W RIS : wUEy 9
g e wifad |

R Wy : A9 A o fqun
g, Hamw 7 oFEIAT |

W WY EAFEW WY A
a1 & fogr, wigsy wfqn =g arf )
(sraa)

Please hear my submussion. The
other Members have raised thig issue.
My submission is that without a copy
of the Report being made available
in Hindi, how are we going to have a
discussion? You are shutting out all
Members who do not know English
from participating in the debate. This
is an issue on which your ruling is
immeditely required.

(Interruptions)

MR, SPEAKER: Mr. Venkatasub-
baiah ,

SHR; GEORGE FERNANDES: I
want your ruling

MR. SPEAKER:
ruling,

I will give my

.. (Interruptions)

ft o wAiEw 3@ TEgEE
F O SAFT FE AT W@ 2,
were  wgRd, WiT § ard A
#Hfsx

wer Wi : ¥ gAY §
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ot W ewiw gy Y
TETAYL &, FHA AT H A&
T ¥ W AR & fasr
gar zE@Ew g | Jafew R
#F i & feh & s g
# wgr faelt & 1 3w &% A fow
fawa o WY T@E AN TEN &
ar faasr gas &y "W}, =4,
Sagy a¥ fewn o &1 WFTE TN
T oWy § ! o+ fewgwnAa W
fet =Y =nfy 7 wfawma &1 Y
ag e ! EEFT WOHHr FH X
wfar  =fear |

wea wgey ¢ wfaw 3, A
ST iR gE ANCd

W I AT : InET A9%
qv ¥ ag WIHHAT, IgH1 9 97 g7

3 -

fﬂ“ﬁ??

MR. SPEAKER: “A statement (Hind:
and English versions) explaining rea-
sons for not laying simultaneously the
Hindi version of the Report men-
tioned at (i) above.” Let him give
the explanation ang then we will see.

(Interruptions)

SHRI GEORGE FERNANDES: Sir,
you have to give a ruling (Interrup-
tions). How are Members to parti-
cipate? (Interruptions). The Constitu-
tion demands that every document
shall be made available. (Interrup-
tions). What we are seeking is a dis-
cussion on the Report of Shri Justice
Vaidialingam. If the document which
has to be discussed js not available to
Members in Hindi, how can it be dis-
cussed? (Interruptions).

©

wig wqT fauw Hfsg 1+ ATET
T 9T A A FH gATS Fi el
g | dfquw F7 SO gWT §. ..
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wRw WEeE : @ ¥ W,
ot @ wree AE
AL B I

weaay wEAT ;. AT A0 | W
9 8T ?

. . . (sowxeT)
SHRI GEORGE FERNANDES: Mr.

Stephen, is it your point that only
Pnglish should be here?

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): Sir,
ke has asked me a question. The ques~
tion is . . .

L O 4 SRR G B
¥FA, a8 W A& THY | Wig IA
#1 QAT AT F

(Interruptions) **

MR. SPEAKER: This should not be
recorded,

(Interruptions) **

WAW WA : WQ TO GAd
groAgr @8, gw Fr a¥ ? omd
7T 9941 @ ¢ v mma &0 saaEr
qEY AW 3T | (sgaww)  gwd
%Rt g7 var § f& www  f@ars
FE FHUETE TG HW | (STANA)

Mt TN FAREE : gW ;Y
& qiar g7 wfew Ay § | Qg
qE 7 AT FH WIA & FTA-FTA H
R A TN WML 3T gl w7
Seqad g ;T #4T f5d § Fovsrla
azedl A faw o A A1 @Y !

@ i ag ¢ f& W agw
UM WAHT AEY & IWET AT
TEargw § %8 fger st ¥ A
1 a5 fawr ¢ @ for % wew
Wagm ¥ femm X vy 27 7

¢*Not recorded.
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N gfradt g & fow g =i
wfer fsT

WA WHAT ;. IEET  Sawr
FT 1

Wt Wt At o sfEer
W F fag dwmx 4 § T gmdr
Fad qT gedT FT W & |

W wgRw : omWy o Agy
WA & AR F W g wRY Y\
T IAHT A1 OFAT FAgd & AfEw
AT AE TAA g 1| X Fw & wg
@1 g, "Ny Wt FE W g Wi AR
feara ot & o w7 w g 1 K
@FT TOT [T AAT §

(Interruptions)

MR. SPEAKER: Ii 1t w3 not there
in a certain language, then they will
explain. (Interruptions)

SHRI GEORGE FERNANDES: I
scek your ruling. I do not seck their
explanation. (Interruptions)

MR. SPEAKER; When the point
comes, I will give my ruling. But
upto now, it has not come. (Interrup-
1ioms)

SHRI GEORGE FERNANDES: If
the Order Paper is not in order, it can
be raised at any time.

MR. SPEAKER: Let the time come.
I will decide.
(Interruptions)
SHR] GEORGE FERNANDES: You

may not be sitting in the Chair at that
time,

I seek your ruling on my pomt of
order. You give your ruling.

MR. SPEAKER: I will give my
ruling.
(Interruptions)
WETA AR : ST ¥ §ATT
gFgeama gfag, fwz & e
Ul
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ot Rk wAtedta . qF wART
wfer sifgw

weaw WY - § wfww T #
g0, (cwEww) . .

WY gAq w1 agy. ... ¥ =& g,
FrErEYy St W 43 T

T WAIH  TETEY "fauara
#r ogear &1 4f @, # fasga d=7
FIAT AT | WE TIYATET ®T FEAT

FTAE TN

QY WEWQT © AlaHE FT AT
agr g1 AFAT. .. (cmEe) L L.
af@m, #F Fga JAT & 0\ W ATET
& o @ g g faogw fwa.. ..
TE T SE AL ST AT BATE IS
a gsmEr A1 f& & gAer e awq. |

PROF N. G. RANGA (Guntur):
What was his point of order?

MR. SPEAKER: Mr. Fernandes has
raised a point of order that he can
raise any point of onder about the
Order Paper at any time

He says, any point arising out of the
business of the House can be discussed
at any moment, That 1s what he gays.
I invite your attention to Rule
376(2)...

SHRI GEORGE FERNANDES. My
point of order s under Rule 25.

MR. SPEAKER: You please look to
Rule 376(2). It says:

“A point of order may be raised
in relation to the busines; before the
House at the moment;”

The business before the House at
the moment is the Calling Attention.
When that item comes up, we will dis-
cuss it and then we will see.

SHR[ GEORGE FERNANDES:
Please give me a hearing.

My point of order is under Rule 25.
This is about the arrangement of bugi-
ness and the List of Business. Rule
25 refers to the arrangement of Gov-
ernment business. It says:

“On days allotted for the trans-
action of Government business, such

MARCH 28, 1980

Rajya Sabha 288

business ghall have precedence and
the Secretary-General, shall arrange
that business.....

Provided that guch order of busi-
nesg shal] not be varied on the day
that business is set down for dis-
posal unless the Speaker ig satisfied
that there is sufficient ground fer
such variation.”

What ] submit is this.

qT A g % fag S wqreTgay
a7 fear 8, faa ¥ g & s19-w19
F o geary fag & o ¥ s geqrR
78 & f& qufow fote 9T azg
F AT AT w9 FoGHT WS
g f& @7 3o fie 1 T9 weq ¥
¥or fear war, 1 3% g% WS
WNT &7 TS| HIT NG9 97 579
+ faa geArs wrar § HT @Ew W%
qzegy - g1g HgasT gt ey wray
A AT TE W AT FEI AT E wgSr
FIAT & HT 97 FT A AET A
qzq EN, A ART T WT AAW
weedi 9% fqT &7 AAAT qEY AT
2, T wig faefy s 57 T AT A,
3% d8q ¥ fgear a9 97 TE v
FTIIT |

¥Ir gadr afquiEr gww A @
fs z@ aw ¥ gfegm ¥ weanq
29 qA F1 A1 AT FT9-F157 & ag oy
oI FAAT F FwAr | gAY WS-
wTOTHT § W7 TH 99T ¥ T Sy
qIMET & WX AT g S &
gv ¥ fag afor ¥ ¥, A
F o g &, fom serest & fag
T8 &, va wfag W Tawrw §@0
aifed | afFT g9 & wemEl F e
¥ g ¥ wfagr 7 9ga € o
& ST W @ at Wgw g Al
Y & 1T §_T w1 FR-FIA qO@
gF T wEAr wiar ¥ osera &7
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W fgufewr dufw POl A
diafr wrar % ¥ w2 fear wr @r §,
T # dfegrr w1 e QT §

... (owam) . ..

WS SN : My ruling is this. YW
HET WIHAT A« AF WTEH WG,
I AR [E WY GO AR
1w qNT AT, FTA-QET
IFT AMAT, AT AL WIEEH WA
aw 9 9T faarT FI

st aof wATAYST ;. FAT 9 4R

AT &< 79 fF WREAIT 9T W
gfagra &1 ITHT FE FE N
wlat &Y, &Y a8 WIE7 fqz q¢ @Al

I will bring it to your notice then.
Will you still allow it to remain on
the order paper? .

MR. SPEAKER: We will see to that.
I have not decided gbout that.

SHRI GEORGE FERNANDES: So,
your ruling is reserved.

wsqq WA : WIT 9gF 37w
qFae AT 4fd, 99 F alT 99 aF7
gl A7 wier 1Al
SHRI GEORGE FERNANDES: I am
not interested in the explanation.
MR. SPEAKER: We have to.

SHRI GEORGE FERNANDES: I am
interested in preserving the Constitu-
tion.

SHR] C. M. STEPHEN: The List of
Businesd ig there. When the item
comes, only then somebody can raise
a question. No point of order can
arise now: no question of ruling now.

There is a List of Business. One
by one we should go on. .

When the subject comes up, then
the question would arise.

ot wmw fag (@)
WIT F @A qA@ FAT &, A wOA
Ara-wTaT ¥ wfEd

WoaR WEE T {A T WY

g & @ wF W g ween
wiT qg w1 s @ €

1]
SHRI C. M. STEPHEN: Now there
is no poing of order and no ruling
would arise on that.

MR. SPEAKER:; That js what I said.
Yes, Mr, Vikram, (Interruptions).
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MR. SPEAKER: What is your, point
of order? (Interruptions).

SHRI SOMNATH CHATTERJEE
(Jadavpur): I wanted to make a very
humble submission to you. I gave an
Adjournment Motion notice. I am not
questioning ybur decision that you
have not allowed me: I am not going
into that. But the matter is of such
great importance, namely the escala-
tion of the trouble that js going on in
Assam. ..

MR. SPEAKER: That is not a point
of order. It is not allowed. (Interrup-
tions). You have done. Enough of it,
Mr. Chatterjee. Not allowed: out of
order. (Interruptions).

SHR] VASANT SATHE: It should
be expunged from the record. Under
the guise of point of order they go oa
saying whatever they want.

MR. SPEAKER: No, Please. (Inter-
ruptions).
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SHRI VIKRAM MAHAJAN (Kang-
- ra): I call the attention of the Minister
of Home Affgirg to the following mat-
ter of urgent public importance and
request that he may make a statement
thereon:

“The situation arising out of re- |

ported spurt in violence by outlawed
Mizo National Front insurgents and
the steps taken by Government to
check the activities of Mizo in-
surgents”,

| (Interruptions),

it werqTe e 2 ( B9E ) ¢
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MR. SPEAKER: Not altowed.
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MR. SPEAKER: Shri Yogendra
Makwana.

THE MINISTER OF. STATP IN
THE MINISTRY OF HOME _ AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): Sir, Consequent on the
jssue of a “Quit Mizoram” notice by
the MNF underground in Junse, 1979,
there was a spurt in the incidence of
violemee in Mizoram. Taking into
eonsideration the reprudescence of
violent activities in the Uniom Terri-
tory and the need to maintain peace

23, mw mm mwemia ((.A)
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’were re;mned 'lhe strength o! ﬂxe
_SecurityFofceswas inéreased toded'

with the situation effegtively. The
Mizo National Front and its allied
organizations were declared as unlaw-
ful associations under the Unlawful
Activities (Prevention) Act, 1987, on
the 7th July, 1979. These steps helped
to bring the situation under control
and the elections to the Lok Sablia
could be held in January, 1980 with-
out any serioug violence.

However,  there has again been an
increase in violent activities in Mizo-
ram since January this year, result-
ing in the death of 18 persons. From
about the middle of this month, pos-
ters have appeared in some parts of
Mizoram, emphasising the demand
that non-Mizas should leave Mizoram,

R L

The Union Territory. Adnoinistration
have taken steps to further tighten
security measures to deal with the
increasing violence. Prohibitoryorders
have been issued, wherever necessary,
and combing operations are being
undertaken by the .Security Forces.

MR SPEAKER Mr. Vikram Maha-
jan. (Interrupﬁmts) '

SHRI VIKRAM. MAHAJAN Sir,
under the dynamic leadership of
Pandit Jawaharlal Nehru and Shri-
mati Indira Gandhi, India became a
.strong and power®il nation, but the
thirty years of gains were setsat
naught in the two and a half years
of Janata and Lok Dal misrule. The
total incompetence of the Janata and
Lok Dal Governments and the tota
inability of their administration creat-
ed a mess not only in the north-
eastern region but in the entire eoun-
try. During the - regime of these
Twentjeth Century Mohammed Tugh-
lags there was weakening eof the
Central Government and there was
eomplete de-stabilisation of the morth-
eastern region. The opportunist ele-
ments like the CPM took advantage
of the situation and helped the ingwr—
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gents. . Thig is the strong “beliet of

most of us,  Not only ‘this, the: Qddﬂr;;
tional factor ig that the local adminis-
tration headed by Brig. Sailo is un~ .

able to meet the needs of the State
and there is a great demand that this
Government should be changed. Not
only this, because of the lack of
understanding of the problem on the
part of the previoug Governments,
the Central Governmenti became
weak and this has encouraged the
disgruntled elements to raise their
heads. Now, Sir, I have a few ques-
tions to ask.

[Mr DepUTY-SPEAKER in the Chair]
My questions are these. Is the Gov-

ernment going to consider the 1mposi-‘

tion of President’s rule in Mizoram. .
(Interruptions).

MR. UTY-SPEAKER: Mr.
Vikram hajan, please speal. in a
voice Jouder than theirs.

SHRI VIKRAM MAHAJAN: 15 the
Government considering the possibi-
lity of imposing President’s rule in
Mizoram? Secondly, will you call the
Mizo National Front for negotiations
to Delhi to have a peaceful settle-
ment? I also want to know what
compensation has been paid to the

vietims. Yoy have mentioneq that 18 -

of them died. It vou have not paid
compensation, will you consider pay-
ing oempensation to these victims?
Will you also institute a judicial in-
quiry into the deaths of these 18 per-
sons? (Interruptions.) :

MR. DEPUTY-SPEAKER: I would,

make an appea] to the Members on
this side to sit down. He is asking
for certain clarifications, The Call-
Attention is going on. You please

carry on.
13 hra.
ot wex Qe ey, 0 (sTeevr)
¥ amwmee s E ... (=)

The hon. Member then left the House.

MR. DEPUTY-SPEAKER: You
Carry on. I appeal to you. Call atten-

‘_-'ﬁoniagoint'on. It is for yeu..
- (Interruptions.)

SHRI VIKRAM MAHAJAN: I was:
submitting . .

MR. DEPUTY-SPEAKER: ‘Pleagse
be very short so that the Mmister can
reply to’ you. '

SHRI VIKRAM MAHAJAN: 1 was
submitting that ‘all the gains of the
thirty years were set at naught in
these two and a half years by the
misrule of the previous government
which was run by the Janata-Lokdal
combine. Because of their internal
squabbles, the ..central government
wag weakened and these twentieth
century Tughlaks - by their weak-
kneed policy and their internal quar-
rels destabilisedq the entire north-
eastern region . . . .(Interruptions)*

MR. DEPUTY-SPEAKER: Office
other than what Mr. Mahajan speaks
nothing shall go op.record. .

RInterruptions) *

SHRI VIKRAM MAHAJAN: One
additional factor is that there is a
great resentment against the local
administrations..

(Interruptions) *

MR. DEPUTY-SPEAKER: Al] these
things will not go on the record. Only
what Mr. Mahajan speaks will go on
record.

+
SHRI VIKRAM MAHAJAN: So,
my questions are:

(1) Will you impose President’s
rule in Mizoram?

(2) According to your own state-
ment 18 persons have been killed.

Have you given any compensation
to them? If not, what are the reasons
for not giving any compensation? Or
are you considering the possibility of
that?

(3) Will you open negohaQom
with the Mizo National Front und
also strengthen the security férces
there? At the same time, will you
open negotiations with them? '

" *Not recorded.
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These are the three main questions.

SHRI YOGENDRA MAKWANA:
Mr. Deputy Speaker, Sir . . .

MR. DEPUTY-SPEAKER: Please
come to the front,

SHRI YOGENDRA MAKWANA:
Regarding imposition of President’s
rule, Mizoram is a Union Territory
and it is just similar to President’s
rule.

So far as the compensation ques-
tion is concerned, the government will
consider it sympathetically.

The third question is regarding
negotiationg with the Mizos. The doors
are open for talks and we have not
closed the doors... (Interruptiong)*

MR. DEPUTY-SPEAKER: Nothing
other than what the Minister replies
will go on record,

SHRI SONTOSH MOHAN DEV: 1
have to speak on this call attention.
Just give me one minute.

MR. DEPUTY SPEAKER: No, no,
please.

Shri Krishana Pratap Singh.

off oot s T (wgTorwion ) s
ST TEF vwraw §F faenw &Y
feafa AYT & gua 21 7€ 97 ok
T% @k faseaea & 1o gar g7,
JaRT NAE qTI F ATAAT SrEa
g fx silw ¥ wareg 2R % arz
T X MY & 5 F€ qRETHT
FIH M WX AT ® &, FA A
FIA AT B AT @ & W FraH
faalt famf-ai &' s, ¥ fregare
foar 7 s o AT g F Aav
g, aqr foq wF ® wOA waw
uifvs far &, wa% Y7 a9 &
T wr aw fatgar g § Wi oS
FT F2AW YEH I WYX qTT A 2
¥ F17 AFaW g fosT gramens
waeqr ¥ faqg ww @ W <@
8
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SHRI YOGENDRA MAKWANA:
The figurey are:—

Year 1979
Total After-
isa;i of
t
Mizorm
notice
No.of extremists Captures | 163 99
No of Extremists surren-
dered, 253 238

No of extremists killed in
operation by Securuty
Fores. 15 15
These are the figures which you wanted,

All necessary steps will be taken
to bring about the normal situation—
normal order.

MR. DEPUTY-SPEAKER: Shri
Manphool Singh. Not here.. Mr.
Janardhana Poojary. (Interruptions).

] » % ®

MR. DEPUTY-SPEAKER: Nothing
goes on record. Mr. Poojar‘, you go
ahead.

SHRI JANARDHANA POOJARY
(Mangalore): Sir, Mr. Laldenga
came to an agreement with the re-
presentatives all over India on the
18th February, 1980 and did acknow-
ledge that Mizoram as on integral
part of India and that he would
honour the decision and accept the
settlement oy problems within the
framework of the Constitution of
India. Now, I would like to know
from the Hon. Minister whether
they have gone back or they have
backed out from that. Further, I
would like to know from him whe-
ther there is any foreign hand be-
hind this because, it hags been report-
ed in today’s Patriot as follows:

“China’s Subversive Propoganda.
It hag been stated:

“The main theme is said to be
that Assamese people “are connec-
ted to the Tibeto-Burman and
Chinese cultureg across the bor-
der”.

L * [ ] .

“It is further pointed out that
at Borkol in the Chittagong Hill

**Not recorded.
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Tractg of Bangladesh where the
rebel Mizos set up camps last year,
the presence of Chinese experts
was 8 regular feature.

“According to these sources,
China may not risk direct con-
frontation with Indig now. But,
such constrainty do not end China’s
quiet (and not s quiet) search for
a sea port—ap access to the Indian
Ocean via the Bay of Bengal.”

This is said to be an ideal place for
the activities of the insurgents be-
cause this has got an international
border on two sides, that js, with
Burma and Bangladesh.

Now, we have to find out whether
there js any foreign hand. Further,
I may bring out another news item
reported in Patriot dated 16th No-
vember, 1979. I quote:

“Mizoram: Evidence of US in-

terference.

The U.S. js directly interefering
in the internal affairs of India and
egging on the rebel Mizos. A
Voice of America (VOA) broadeast
on 11 November morning in its
Southeast Asiap gervice has made
this clear, reportg CNS,

“The broadcast said that “Mizo~
ram was waging a struggle for its
autonomy againsf the Indian Gov-
ernment.”

“It explained how during Mrs.
Indiry, Gandhi’s regime, Laldenga
was freeq and how he came to
Delhi for negotiations. It added
that “some agreement” was reach-
ed but “this was not implemented
after the fall of the Indira Gandhi
Government by the Janata Gov-
ernment.”

“The Broadcast quoted 5 VOA
correspondent who haq interviewed
Laldenga to makg the following
claims:

(a) Mizoram hag a distincet and
separate identity and hag noth-
ing in commaqn with India.

(b) The Indian Constitution
has been “forced upon” Mizo-
ram people ggainst their will.

(c) The autonomy the people
of Mizorm,. want is a separate
status like Kashmir.

“There have been wellfounded
suspicions that Americang and
other anti-Indian forces have been
instigating the Mizo people against
India, The VOA broadcast is not
only one more confirmation of

this gordid fact but also a dircet
interference in the internal affairs
of this country.”

In view of these facts may I know
whether any cooperation was secur-
ed from the border area countries,
namely, Bangladesh and Burma in
order to curb the insurgent gctivity.
Further, whether we have gtrength-
ened the security forces on the bor-
der areas. Whether any foreign
hang was involved in order to insti-
gate the Mizo rebels in their seces-
sion movement?

SHRI YOGENDRA MAKWANA:
The hon'le ig right in so far asg the
two agreements, viz., 18th February,
1976 and 1st July, 1976 are concern-
ed. After entering jnto these agree-
mentg the Mizos pever honoured
these agreements and, ag such, the
talks finally broke down on 18th
March, 1978, Then the talks were
resumed and the same were going on
but meanwhile they starteq their ac-
tivities surreptitiously and, there-
fore, finally on 19th March, 1978
the talks were broken. Now, the
Mizo leader, Mr. Lal Denga is here
in Delhi. He wag under arrest.
Now, two cases are going on against
him. As rightly pointeq out by the
hon’ble Member they were getting
help from the neighbouring countries
and we have taken all necessary pre-
cautions and we are negotiating with
the Government of Bangladesh as



a9

well, as the Government of Burma
not., to help the underground Miros.
I can assure the hon'ble Member
that all necessary stepg are takep to
confrol these Mizo insurgents and
to protect the border.

SHRI GEORGE FERNANDES
(Muzaffarpur): Sir, I rise on a point
of order under Article 343 of the
Constitution anq Rule 25 of the Rules
of Procedure.

MR. DEPUTY-SPEAKER:  Are
you raising this point of order on
the item under giscussion?

SHRI GEORGE FERNANDES:
I am talking about thq List of Busi-
ness for today. I am on the Indian
Constitution. I am raising my point
of order in respect of the entire pro-
ceedings of the House today.

AN. HON'BLE MEMBER: Sir, the
Speaker has already made observa=
tions, b

SHRI GEORGE FERNANDES:
The .Speaker has not given any rul-
ing. 1 am now raising g point of
order under Article 343 of the Con-
stitution, which reads ag follows.

“The official language of the
Union shall be Hindi in Devanagari
script.’””

MR. DEPUTY-SPEAKER: You
can raise the point of order when
that item comes up fer, discussion. It
should have been raised at the very
beginning itself.

SHRI GEORGE FERNANDES:
There is nothing in the ruleg which
says that the House shall consider an
unconstitutional 1list of pusiness.
There is nothing in the rule, Please
show me the rule. (Interruptions)
Sir, I am not yielding.

THE MINISTER OF STATg IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): The hon.
Member may bring it up when that
subject comes up for discussion.
Please don’t stop the other proceed-
ings on that score.
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SHRI GEORGE FERNANDES;
I can understand their predicament,
You are the custodian of the Consti-
tution. We all swear allegiance to
the Constitution of India. The Con-
stitution of India says this that the
‘Language of the Union shall be
Hindi, in Devnagri geript’. There
is an item which is listed for discus.
sion and that is, consideration of the
Valdialingam Report. My point of
order js this, That Vaidialingam
Report has not been given in the
language of the Union, Sir, I am not
concerned with what that language
is. It only says, ‘The official language
of the Union shall pe Hindi in Dev-
nagri script’ You are today géeking
a discussion on this issue. But you
have not given ug the report in the
language of the Union. You have
listed it for discussion in the Order
Paper. Under Rule 25, you can vary
the order of business which is prima
facie illegal, unconstitutional and
against the provisions of the Consti-
tution. We all owe our allegiance to
the Constitution. You owned alle-
giance to the Constitution more than
once. There is an order paper which
defies this constitutional provision
totally. Is it possible to discuss it
here? Now my respectful submis-
sion to you is this. It is open to you,
under Rule 25, to vary the order of
business. The rule only says that ‘it
shall not be varied on the day that
business is set down for disposal, un-
lesg the Speaker is gatisfied that there
is sufficient ground for such varifica-
tion” So, Sir, you have the autho-
rity under the rule which sayg clear-
ly that if there is anything in  the
Orde, Paper which ig unconstitutio-
nal, which doeg not Tulfil the obliga-
tions imposed by the Constitution,
you have, as the Custodian of the
House, got this authority wunder
Rule 25, at any time, to modify the
whole Business of the House.  Sir,
this Order Paper, as I gaid, defles
everything that the Constitution has
stipulated. So, my submission is
this: Kindly have thig item,—item
No. 23,—removed from this  Order
of Business of the day. You must



Thig | is my Point. of Order, Sir v
MR, Dmm-spmm - Mr.

4aeorge Fernandes. I have heard your

point of order. Let me give my
reply to you. Mr. George Fernandes
. ‘has raised ‘a point of érder. I would
- state that this Point of Order would
Pe in order if it js raised when that
item is taken up fer discussion in the
"House. Therefore, I do not allow
- this Point of Oider, We now go on
to the next subject in the Agenda. 1
now call upon Mr, C. P. N. Singh

‘0 make a statement. (Interruptions)

“Mr. George Fernandes, you may
Faise the point of order at the time
cf the discussion of the subject, not
nAcw,.

Now Mr. C. P. N. Singh to make
a statement. This js my decision.

SHRI GEORGE  FERNANDES:
In ¢ither words, you will approve the
Point of Order when that item comes
up for discussion....

MR. DEPUTY SPEAKER: No, I
did not say that. You can come up
with your Point of Order at the time
“of the discussion of the Vaidialingam
Report.

SHRI GEORGE FERNANDES:
You see the merit of the point of
order. You only gay that the timing
is not all right. But, the point of
order is all right. Sir, what ig the

- meaning of Rule 25, Mr, Deputy
Speaker? Has not Rule 25 taken
care of such instances tp remove any
- unconstitutional items getting into
the order paper?” My submission is
that this item shoulg be removed
from the Order Paper. Rule 25 4ays,
the Speaker anq in the gbsence of
- the Speaker, the Deputy Speaker..

.. MR. DEPUTY SPEAKER: Mr.
George Fernandes, ag a responsible
former Minister, as a very good. par-
Hamentarian, when I have given my
ruling, can you talk gbout it after-
«wwards? No, please, I am not perm1t~
ting you,

_ iay This is my respaoﬂul;uchm,

not permitting you. I have-
my own decision. I am-not permit-

_ ting you to speak on that.” You must
 seek permission to speak. T am. not

permitting. e W

' SHRI GEORGE FERNANDm-

‘I'am seeking your permission. I am
‘on the Constitution. _

' MR. DEPUTY SPEAKER: I am
not .permitting you to speak on the
decision which I have already given.
I bave already given the decision. I
am not permitting you. I have given
my own decision,

SHRI GEORGE FERNANDES Sir,
I am not challenging. I .did not chal-
lenge the decision, I am making a
point of order. Thig point of order
relates to the List of Buiness. I am
not at all challenging your .decision.

MR, DEPUTY SPEAKER: I don't
want that you should rake up that
subject once agam ‘Now Mr. C. P. N.
Singh

SHRI JY OTIRMOY BOSU: There
is one thing for which I want to
draw your attention

MR, DEPUTY SPEAKER: What is

it? I think it is not connected with
this, '

SHRI JYOTIRMOY BOSU: No#
at all, Sir., The members of my party
are very much agitated about the
violence being exhibited by the Con-
gresg (I) people on the Assam-West
Bengal border and the  blockade
created by them, Vesterday they burnt
four trucks. They are importing anti-
social persons from eastern ‘UP. I
have got the list which I have com-
municated to the Inspector General of
Police, West Bengal this morning.
They want bloodshed at the borde, of
Assam and West Bengal. Are we
going. ... (Interruptions) -

MR. DEPUTY-SPEAKER: Mr.
Bosu and others, plenge take your

" seats, 'I'hisquem«mhasm:dybeu



303 Spurt in violence by MARCH 28, 1080 Mizg instirgents (CA) 304

discussed and placed before the
House ang has been ruled out. I do

not want to reopen the subject, ...
(Interruptions.)

SHRI JYOTIRMOY BOSU: Kindly
help us and ask the hon. Home Min-
iste; to make 5 statement., He is a
good man.

MR, DEPUTY-SPEAKER: If he is
a good man, go to his room and dis-
cusg this with him. Why do you tell
that to me here?.... (Interruptions).

SHRI SOMNATH CHATTERJEE:
Sir, the Prime Minister makes a state-
ment here that the young people
cannot be controlled and then there
is an escalation of their activitieg in
West Bengal. There has been arson
yesterday and truckg have been burnt.
They want a confrontation between
the different States... (Interruptions)

SHRI GEORGE FERNANDES: Sir,
today is the last day of the session.
They have started a violent move-
ment. The House must know before
it adjourng as to what they are going
to do. Are they going to start killing
the Assamese people?.... (Interrup-
tions). Today is the last day of the
House. We would like to know what
their intentions are. The Prime Min-
ister’s writ is not running. It is not
running in the country, it is not run-
ning in her own party. The Prime
Minister makes a statement here and
their people start burning buses and
trucks there. Her writ is not run-
ning. ... (Intepruptions). There is a
total collapse both in the Government
and the party.... (Interruptions). Let
the Home Minister make g statement.
He must speak....(Interruptions).

AN HON. MBEMBER: This is too
much.

SHRI GEORGE FERNANDES:
What ig too much?.... (Interruptions).

MR. DEPUTY-SPEAKER: Please
sit down,

‘SHRI GEORGE FERNANDES:
Today is the last day of the House.
They have started g blockade and

have become vielent. The Prime
Minister makes & statement here...
(Interruptions.)

MR. DEPUTY.SPEAKER: I am on
my legs; please sit down, I would
appeal to all of you to take your
seats,

In.the deliberationg of this augusi
House, you must all kindly cooperate,
otherwise one person cannot conduct
the deliberations of this House pro-
perly, We belong to a country with
a very ancient civilization of the
world, Let us not act in this Parlia-
ment in such a manner that we are
misunderstood by the people in the
galleries, in the country at large and
in the international world. We should
not forget the people.

SHRI GEORGE FERNANDES:
What about the people of Assam and
Bengal?

MR DEPUTY SPEAKER. I am
very sorry the parliamentary proce-
dure and the democratic traditions
that have been built up in the past
30 years in this country—I am sorry
I have to make this statement—are
being ruined, There js a procedure;
there are some rules. And every one
of ug is bound by those rules and pro-
cedures. Now the statement has to be
made by Shri C. P. N. Singh. So many
other extraneous considerationg and
extraneaoug things are raised. How
then can we conduct the proceedings?
Can anyone who is here, if he comes
and sits here, conduct the delibera-
tiong? Cap Mr. Bosu or Mr. George
or Mr. C. P. N. Singh conduct the
deliberations? No. Therefore, I would
make an appeal the last appeal—to
you and say that I am going to this
item i.e. the statement on behalf of
the Prime Minister, by Shri C. P. N.
Singh. T will not allow any interfer-
ence in the proceedings of the House.
Please help me. You can be harem
with me. I cannot be harsh with yom
Therefore, please help me, I will not
allow anybody to intervene in the
proceedings of the House.

Now Mr. C. P, N. Singh to make the
statement,
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not alwwing you, Sir N°

THE MINISTER OF STATE IN

THE MINISTRY OF DEFENCE
(SHRI C. P. N. SINGH): rose.

(Interruptions) **

MR. DEPUTY.SPEAKER: I am
not permitting anybody. I am not
permitting you, Whatever he says
will not go on record. Whatever hon.
friends say will not go on record. I
am not permitting you, 1 have said
1 am not (Interruptions)**

MR. DEPUTY-SPEAKER:

I am

Please

sit down. (Interruptions)** I have
said I am not allowing.
13.28 hrs.

STATEMENT RE. GRANT OF PRO-
DUCTIVITY LINKED BONUS TO
THE WORKERS OF DEFENCE
PRODUCTION ESTABLISHMENTS

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI C. P. N, SINGH): Mr. Speaker
Sir,

The Government have pccepted the
scheme for grant of Productivity
Linked Bonus to the workers of De-
fence Production  Establishments
which would be applicable to the
productivity of the Financial Year
1979-80 ang for which the first pay-
ment would be made by October 1980.
As a token of appreciation of the
employees’' representatives accepting
the scheme for payment of bonus
linked with productivity, it has also
been decided to make an ad-hoc pay-
ment equal to fifteen days’ wages
during the current financial year,
Formal orders have been issued.

Proposals for grant of bonus to
other categories of civillan workers in
Defence Establishmentg are separately
unde; consideration.

SHRI NIREN GHOSH (Dum Dum):

#*Not recorded.
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1 have to move a motion againt the
Deputy Speaker, That is the position
to which you are driving us. R

MR. DEPUTY SPEAKER: ' Now
Bills to be introduced. Mr. Shiv
Shankar. }

(Interruptions) ** ,
- MR. DEPUTY-SPEAKER: I am
not permitting anybody to intervene,.
in the conduct of the business, Let
all these things not go on record. Do
not note it, Mr, Shiv Shankar. Only
Mr. shiv Shankar’s introduction will
go on record,

(Interruptions) **

COMPANY SECRETARIES BILL*
13.30 hrs.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): sir, L
beg to move for leave to introduce a
Bill to make provision for the regu-
lation and development of the pro-
fession of Company Secretaries.

MR, DEPUTY-SPEAKER:
questiop is:

“That leave be granted to intro-
duce a Bill to make provision for
the regulation and development of
the profession of Company Secre-
taries.”

The

The motioh was adopted.

SHRI P, sHIV SHANKAR: I intro..
duce the Bill.

MR. DEPUTY-SPEAKER:
Mr, Shankaranand.
(Interruptions) **
MR. DEPUTY-SPEAKER: This
will not go on record, Anybody's
speaking other than on the business
will not go on record.

(Interruptions) **

Now

**Not recorded.

*Published in the Gazette of India
Extraordinary Part II section 2, dated
28-3-1980,
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13.32 hrs

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL®

THE MINISTER OF EDUCATION
,AND HEALTH AND SOCIAL, WEL.-
JFARE (SHRI B. SHANKARANAND):
Sir, I rise today to make a statement
«0f momentous importance, which will
be welcomed by all Memberg of the
House, and indeed, by all gections of
our country’s population.

Education is both g means of con-
serving what is best in our cultural
.heritage and an instrument to-create
.a modern, progressive and great so-
ciety. It must, therefore, reflect the
aspirations of the people and should
be so organised...”

Sir, 1 beg to move for leave to in-
troduce a Bill further to amend the
Aligarh Muslim University Act, 1820.

SHRI GEORGE FERNANDES
(Muzaffarpur). I have given notice of
4ny intention to oppose the introduc-
tion of the Bill. I am rising under
rule 72; and I am referring to rule 67,
Rule 67 says:

“When a Bill is pending before
the House, notice of an identical
Bill, whethe, receiveq before or
after the introduction of the pend-
ing Bill, shall be removed from..”.

“or not entered in the list of
pending notices, as the case may
be, unless the Speaker otherwise
directs.”

There is a Bill pending before the
House: and in fact, there are three
“Private Members* Bills which are
pending before this House, one moved
by Mr. G. M. Banatwalla, second
.moved by Mr. Ram Jethmalani and
the thirq moved by Mr. George Fer-
nandes. Now all the three Billy are
concerned with the amendment of
the Aligarh Muslim University Act.
Now the hon. Minister may make a
point that the rule sayg that only
identica] Bills shall not come. Now

*Published in Gazette of India
Extraordinary Part II, eection 2,
dated 28-3-1980.
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the Bill that the.hon. Minister is
seeking to introduce is one clause Bl
and that clause ig the enactment,
short title, amendment of section 2
of the Aligarh Muslim University
Act, 1920. Thig i{s how it reads: “Ian
section 2 of the Aligarh Muslim Uni-
versity ,Act, 1820, for clause (1), the
following clause ghdll ‘be substituted,
namely:— ’ '

“(1) ‘University’ means the edu-
cational institution of their choice
establisheq by the Muslims of India
which originateq as the Mohamma-
dan Anglo-Oriental College, Aligarh
and which- was subsequently incor-
porated ag the Aligarh Muslim Uni-
versity.”

This is on isentence clause that
is sought to be introduced through
this Bill. Now here is a copy of the
Bill No. 18 of 1980 which is also the
Aligarh Muslim University (Amend-
ment) Bill, 1980 by Shri George Fer-
nandes, Now clause 2 of that Bill is
identical to every comma, to every
full stop, to every letter and to every
alphabet to the Bill which the Min-
ister is now seeking to introduce. In
so far as the introduction of this Bill
now is concerned, if the Minister’s
intention or the government’s inten-
tion is to amend the Aligarh Muslim
University Act, then there is a pend-
ing Bill and under Rule 67, it is not
open to the government, it ig a man-
datory rule which says that it shall
not whether received before or after
the introduction of the pending Bill
There is a pending BiH, that is, Bill
No. 18 of 1980 as introduced jn Lok
Sabha, Therefore, if there jg any
notice received thereafter, it shall be
removed from or not entered in the
list of pending notices. Therefore, my
submission ig that thig Bill being
identica] attractg the Rule 67 and
therefore cannot be moved here to-
day. There is already a Bill and that
Bill may be considered. I am not
insisting that the Bill moved by Mr.
George Fernandes be considered or
there is a Bill moved by Mr, Banat-
walla, they may conside, that if the
government chooses to consider that
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or there is @ Bill moved by Mr. Ram
Jethmalan; which they may consider
that. But if they are insisting on &
technical point, then my submission
would be that the Bil] moved by me
must be taken into consideration. The
government need not come forward
with any other Bill. They may also
raise a small technical point and the
small technical point ig that my Bill
says that in clause 1, sub-clause (ii)
it shal]l come into force at once, be-
cause this i3 a matter on which there
has been a lot of agitation in Aligarh,
all over the country. Thig hag been
a major issue over the years. Des-
pite all the agitation the government
has failed to come forward with any
legislation. We were also in thg gov-
ernment. We had algp problems. But
earlier while the Muslims were agi-
tating on thig question for years and
years while they were agitating, the
Congress Government of the day at
that time refused to come forward
with thig Bill, Now I can gee that
they are taking shelter perhaps be-
hing a technical point ang saying that
there is a difference between the Bill
moved by Mr. George Fernandes and
the Bill that i now sought to be
moved on the last day of the current
session of the Lok Sabha by the gov-
ernment. My Bill says that the Act
shall come into force at once, Their
Bill does not say when the Act sghall
come into force. In other words, in
keeping with their traditional style of
functioning, this may be one more
assurance that has come that they
are introducing the Bil] and jet that
Bill be there. Whether it comes in
the next session or not, it does not
make any difference. So, let the Bill
be there. It stays in cold storage and
if and when it suits the government
they want to regulate it, they may
want to bring it forward. But I don’t
think this is g technica] point on
which anybody can raise an issue. The
issue in the substantial section that is
sought to be brought in, that is the
real Bill. There may submission
is that there is an identical Bill
that is pending before the House
ang this attracts Rule 7. Therefore,
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I would urge upon the goverhment
and say that the motion moved by
the Minister js out of order and ask
the government either to accept Mr.
Banatwalla’s Bil] or Mr. Jethmalani's
Bi]] or if they want to stick to the
rule then Mr. George Fernandes’ Bill

MR. DEPUTY-SPEAKER: Under
what rule?

SHR] CHANDRA PAI, SHAILANI
(Hathras): Rule 377.

MR. DEPUTY-SPEAKER: You want
to gpeak on the point raised by Mr.
Fernandes?

SHR]I CHANDRA PAL SHAILANI:;
T belong to Aligarh.

MR. DEPUTY-SPEAKER: I am not
permitting you now, you can discuss
it afterwards. 1 am sorry, many of
you do not know the rules. Please
sit down. Dr. Karan Singh.

SHRI CHANDRA PAL SHAI-
LANT: **

MR. DEPUTY-SPEAKER: It will
not go on record. Dr. Karan Singh.

DR. KARAN SINGH (Udhampur):
Under rule 72, I rise to oppose the in-
troduction of thig Bill on somewhat
more fundamenta] basis than my friend
Mr. George Fernandes, who raised
the technical point. On the 3rd May
1979, the Lok Sabha passed the Ali-
garh Muslim University Amendment
Bill, 1979 which was a very compre-
hensive Bil] containing a number of
useful amendments, It was passed
unanimiously by the Lok Sabha and it
wag sent to the Rajya Sabha for their
consideration. Meanwhile, Lok Sabha
wag dissolved and therefore that Bill
has lapsed. The Rajya Sabha has pan-
sed the one clause Bill and it is pend-
ing in Lok Sabha. The propogal that
had been made originally was that the
new legiglation would combine the
provisiong of the Bill passed by the
Lok Sabha and the definition in Babu
Triloki Singh’s Bill in Rajya Sabha
and that the government would come
forward with a comprehensive Bill
containing both these. I am gtarted
to see that instead of doing that the
government had come forward with
a single clause Bill. Wha¢ happens to

- —

**Not recorded.
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all the beneficia) and usefu] changes
made in the Aligarh Mus.im Universi-
ty Amendment Bill of 1979 that was
passed by the Lok Sabha unanimous-
ly ang that has got to be incorporated?
That is nowhere there. A single one
clause Bil} is there. I am sorry to
say, I never use strong language, either
it ic a deliberate attempt to mislead
public opinion or the Minister may
kindly clarify why a comprehensive
Bil] jncluding the earlier one has not
been intrcduced.

SHRI DINEN BHATTACHARYYA
(Serampore): It is’ an election stunt.

SHRI B. SHANKARANAND: The
hon. Member Mr. George Fernandes
has raised an objection for moving this
Bill, under rule 87. Very wisely he
read half of the clause and left the
latter part of it. If he had read the
full clause perhaps he would have
been convinced himself, rather than

being convinced by others. The rule
says:

“When a Bil] is pending before
the Houge, notice of an identical
Bill, whether received before or
after the introduction of the pending
Bill, shal] be removed from, or not
entered in, the list of pending notic-
es, ag the case may be,....... ”»

He read this much.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): T read the entire rule, you
are a witness, Mr. Deputy-Speaker.
‘The hon. Minister cannot make g false
statement here. 1 take strong excep-
tion to this. 1 challenge the Minister,
I read the entire clause. He must not
make a wrong statement. He must
listen to the proceedings.

SHRI B. SHANKARANAND: I am
not here to denigrate the statement
made by Shri George Fernandes. May
be, listen to me, I might have heard.
If T am wrong, I stand corrected.

MR. DEPUEY SPEAKER: He stands
corrected.

SHR; B. SHANKARANAND: But
1 lay emphasig on the latter part of the
clause which says—‘unlesg the Speaker
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otherwise directs’. The House should
be fully convinced that only on the
direction of the Speaker this item has
been entered in the List of Business.
It is not on my direction or anybody's
direction it appears on the List of Bu-
siness. It is only on his direction.

SHRI GEORGE FERNANDES: There
wag an identical Bill pending. Was
the Speaker (Interruptions).

SHRI B. SHANKARANAND: Listen
to me fully. Now he said there are
two Bills pending before the House.

SHRI GEORGE FERNANDES: Tree
Bills.

it wArorR vy (fgare) < wnr
#5 A € |
ot Ao HEUAT : W AR WY

FE, A T 51 FE 1. ., . (swAeA™) 4

MR. DEPUTY SPEAKER: Order
please.

SHR] B. SHANKARANAND: Mr.
George Fernandes’ Bill js not exactly
an identical one. May be, itis a
similar Bill. But the rule does not
say of the similar bill. It says ‘iden-
tical’.

SHRI GEORGE FERNANDES: Is it
not identical?

SHRI B. SHANKARANAND: It is
not identical. You have yourself ex-
plained why it js not identical. I need
not explain it. You have yourself
given explanation how it differs from
the officia] Bill.

SHRI GEORGE FERNANDES: I
wanted with immediate effect and this
is ‘not with immediate effect’ but at
some time gnd some future date er
wait.

SHR]I B. SHANKARANAND: Let us
not indulge in accrimony in the House.
I think the entire House is interested
in this. (Interruptions) As far as Dr.
Karan Singh’s objection is concerned,
1 do not think is an objection. g;g'-
ruptigns). As far as Dr. Karan Singh's
objection is concerned, I do not think
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he considerg it ag an objection. Per-
haps, he suggests. ......

DR, KARAN SINGH: It is g very
major point.

SHRI B. SHANKARANAND: That
is why: I eaid, he suggested both these
Billg one passed jn the Lok Sabha and
the other which wag passed in Rajya
Ssbha should be combined and a com-
prehensive Bil] should have been
brought forth. That is his suggestion.
Thig cannot be taken ag an objection.
He suggests. (Interruption) I do not
know why all this when every section
of the House welcomes such a Bill
and they are eager to see that the
minority community character is res-
tored to the Aligarh Muslim Universi-
ty. That is your intention. I take them
to be so. The Bill having been passed
in this Houge and in the Rajya Sabha,
should be combined, I think that is the
intention, The Government hag come
‘with the honest intention to see that
this amendment is done and if there
iz any other suggestion, that can also
be taken into consideration at the
time of discussion and the passing of
the Bill.

So, there are, 1 think, no valid ob-
jections and the Bill may be allowed
to be introduced. (Interruptions)

MR. DEPUTY SPEAKER: Thig is
my decision. I wil] see.

SHR] B. SHANKARANAND: Fur-
ther I want to say a few words on this
because they have raised objection.
While moving I.....

SHR]I GEORGE FERNANDES: No
statement can be made. He is seeking
permisgion to move the Bill. How can
he make a statement? Under what
rule he is making a statement? (Inter-
ruptions). Under what rule he is
making a statement?

SHRI B. SHANKARANAND: 1 am
explaining.

SHRI GEORGE FERNANDES: You
C t. No explanation. I am on a
::K of order. Under what rule is
the Minister while introducing the Bill
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can make a statement? He is geeking
leave of the House to introduce the
Bill. (Interruptions)

MR. DEPUTY SPEAKER: You are
not making a statement, )

SHRI GEORGE FERNANDES: He
has taken the statement in hig hand.

SHRI B. SHANKARANAND: No,
no.

SHR]I GEORGE FERNANDES: He
has only to seek the leave of the
House, The rules are every clear.
(Interruptions). Under what rule?
Rules are very clear. No statement
can be made by the Minister,

MR. DEPUTY SPEAKER: Shri
George Fernandes hag raised an ob-
jection. It is for him to reply. Let
him reply.

SHRI GEORGE FERNANDES: I
want your ruling. I want to under-
stand. You are the custodian of the
Houge. He has committed breach of
the rules. (Interruptions).

SHRI B. SHANKARANAND: I have
tc reply to your objection.

SHR] GEORGE FERNANDES: Every
day this is happening. We want your
ruling. We do not want their ruling.
You give me your ruling. (Interrup-
tions) He has to seek the leave of the
House. (Interruptions). No, you have
immediately to put it...(Interrup-
tions). I want your ruling. There is
constant breach of every rule -being
committed in this House. Earlier I
raised a constitutional point. The Mi-
nister savs, he wants to make a state-
ment. Under what rule?

MR. DEPUTY-SPEAKER: The Mi-
nister is replying to what Shri George
Fernandes has objected to. Therefore,
after he replies, Shri George Fernand-
es can always raise it. I would give
my ruling. Don’t insist on my ruling.

SHRI GEORGE FERNANDES: He
got up to make a statement. You
have to protect us. You have to up-
hold the rules. He hag finished his
reply. (Interruptions). .
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MR. DEPUTY-SPEAKER: He has
not finisheq his reply. That is what
he says.

SHRI B. SHANKARANAND: Is he
not interested in the Bill? Education
is a means of ... (Interruptions),

SHRI  GEORGE FERNANDES:
Under what rule is he reading the
statement? (Interruptions) He can-
not do this. Sir, you cannot allow the
Minister to make a statement. (Inter-
ruptions).

WM wEmAn:  (TET)  TE
FAARITFAST GFAGEN T
ANTRT F37 3§ |
MR. DEPUTY-SPEAKER: Please

don’t gddresy each other. Please ad-
dresg the Chair. The Minister has
sought leave of the House to introduce
the Bill. Shri George Fernandes and
Dr. Karan Singh have raised some
objectiong and the Minister was re-
plying to the objections., Afterwards,

he himself said that he is making some
statement. He started reading...

SHRI B. SHANKARANAND: 1 did
not say that. I said, I want to reply
to the objections raised by the hon.
Members. (Interruptions).

MR. DEPUTY-SPEAKER: At this
stage, the Minister cannot make a
statement or read something else.
Only when the Bill ig under discus-
sion, he can do that. Therefore, if it is
a statement or some other thing, he
cannot read jt. Therefore, the Minis-
ter cannot make a statement,

SHRI B. SHANKARANAND: I want
to tell something for the Muslim
brotherg of this country. If the oppo-
sition doeg not want it. I am go sorry.
They want to prevent what I want to
say to the minorities of this country
and they want to thwart it. (Inter-
ruptions).

I can pow understang the interest
taken by the opposition in the minori-
ties,

4

SHRI GEORGE FERNANDES: There
should be clanseg for the Ministers.

MR. DEPUTY-SPEAKER:

be fair even to our Ministers.

Let us
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SHRI B. SHANKARANAND: Yow
have failed as a Minister,

SHRI GEORGE FERNANDES: I am
prepared to teach you.

SHR; B, SHANKARANAND: You
have failed as a Minister. You cannot
be an exemplar.

MR. DEPUTY-SPEAKER: Shri
George Fernandes had given notice of
hig intention to oppose the introduc-
tion of the Bill. I have locked into
the matter and I find that Clause 2
of the Bill now being introduced by
the Minister of Education and Clause
2 of the Bill by Shri Fernandes are
identical. There is a slight difference
in the two Bills, namely, there is an
additiona] sub-clause (2) of Clause 1
relating to commencement of the Act
in the case of the Bill by Shri Fernan-
des.

The Bill was introduced by Shri
Fernandeg on 1st February, 1980. It
secured the 17th Position in the ballot
for consideration of Private Members’
Bills held on 3rd March, 1980 and as
such could not be included for consi-
deration either on 14th March or
today. In any case, the consideration
of Private Members’ Billg in the House
depends on the position they secure
at the ballot.

I have accordingly given permission
for introduction of the Government
Bill in accordance with the provisions
ef Rule 67 of the Rules of Procedure
of Lok Sabha.

There is a precedent for it. A Gov-
ernment Bill, namely, the Maintenance
of Internal Security (Repeal) Bill,
1978 was permitted to be introduced
on 19th April, 1978 although an iden-
tica] Private Member's Bill was pend-
ing in Lok Sabha at that time.

MR DEPUTY-SPEAKER. Now, the
question is:

“That leave be granted to intro-
duce a Bil] further to amend the
Aligarh Muslim University Act,
1920.”

The motion was adopted.

SHR1 B. SHANKARANAND: SirgE
introdgce the Bill.
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1355 hrw
MATTERS UNDER RULE 877

(D) RzrokTED CLOSURE OF J, K. RAYON,
KAXPUR

SHRI SOMNATH CHATTERJEE
[(Jadavpur): Sir, J. K. Rayon Kanpur,
which produces continuoug process
artificial silk fibre, and which employs
nearly, 2,000 workers, is on closure
since 27th August, 1979 que to non-
supply of electricity by the Kanpur
Electric Supply Administration. The
reasons for stopping power supply to
this mil] is that the management had
violated the power cut orders and
were using excess electricity ¢landes-

tinely. There was a power cut of 33 .

per cent,

The management of J. K. Rayon,
Kanpur, declared closure of mills and
laid off the workers when the UP
Government imposed 69 per cent
power cut, rendering about 2,000
workers and their families numbering
about 8,000 unemloyed and on the
verge of starvation.

In fact, the Government of UP, in
order to ensure that this contiiuous
process mills is not closed due to
power ghortage etc., gave financial
asgistance™ to establish power plant
in this mill in 1974, but it wag stop-
ped by the management.

Under the cqcumstances immediate
steos may be taken to give 50 per cent
power to J. K, Rayon, Kanpur, so that
this viable unit can restart itg produc-
tion and livelihood to nearlv 2,000
workerg i restored. Early steps by
thg Government can stop intensifica-
tion of workers’ struggle.

(ii) PoSITION OF,. PAKISTAN IN THE
LIGHT OF EUENTS IN AFGHANISTAN

DR. _SUBRAMANIAM SWAMY
(Bombay-North East): Sir today the
fat€ of Pakistan hos become a matter
of vital concern for the national secu-
rity of India. The events of Afghanis-
tan have cast a dark ghadow om the
integrity of Pakistam (Interruptions)

SHR] BHAGWAN DEV (Ajmer): ves
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MR. DEPUTY-SPEAKER:; Under-
rule 373, you cannot put guestions to
him, nor can he answer, This is ' a-
statement approved by us. He has to
make that statement, Therefore,
whatever the hon. Member said just
now shal] not go on record. Nothing
except the statement will go on record.

SOME HON, MEMBERS:* * *

DR. SUBRAMANIAM SWAMY: The
people of Pakistan are living with this
threat with courage, but they expect
that India wil] provide them with
moral and other gupport, I think a
historic opportunity has presented it-
self to India to win the hearts of the
people of Pakigtan and bury the bit-
ternesg of the past.

India is now in g position to help
Pakistan without the peeq to worry
about the possible consequences. In
my recent visit to Pakistan, I found
the people there too recognise our
superior force. Therefore, this is an
adequate deterrent.

SOME HON, MEMBERS:* * *

14 hrs.

MR. DEPUTY-SPEAKER: Under
Rule 377, a statement by a Member is
placed before the Speaker and with
the permission of the Speaker he reads
that statement and therefore, nobody
can question the statement in the
House and ask for some clarification
or reply. Therefore, any interruption
or questioning of the statement will
not be of any use. Under Rule 377
this statement has already been given
to the Speaker and the Speaker has
approved it and I am now permitting
the same. Therefore, you complete
this. Nobody can raise any issue.**

SHRI MANI RAM BAGRI (Hissar):

DR. SUBRAMANIAM SWAMY: I
thus plead that the Prime Minister
take some bold initiatives to set in
motion moveg to bring about a major
rapproahment with Pakistan, and
offey to help them feel more secure
in their defence preparedneu

*"Not recorded as ordered by the

"Not recorded.
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«(ili) REPORTED ACUTE DRINKING WATER
PROBLEM IN Brmar

SHRI D. P. YADAV (Monghyr):
There has been acute drinking water
problem in the drought hit areas of
Bihar, more particularly the district
of Monghyr has been severely hit,
The Monghyr Municipal Water Supply
system has been disrupted and there
is water famine in the municipal area.

{iv) BAN ON EXPORT OF COTTON SEED
\ EXPELLER CAKES

SHRI S. A. DORAI SEBASTIAN
(Karur): On 4th December, 1979 the
then Government at the Centre ban-
ned the export of cotton seed expeller
cakes (decorticated and undecorticat-
ed) onsome grounds presented before
it. One would have appreciated the
ban order being given effect from
4th December, 1979. But one fails to
understand the argument that the
intervening delay. in proclamation and
it coming into effect would have
adverse effect and sc even the export
commitments entered into earlier than
4th December, 1979 have been banned.
This has created erious consequences
to the cotton seed expeller cakes
manufacturing units in Tamil Nadu.
Nearly 1300 metric tonnes of cotton-

seed expeller cakes are lying at Mar- .

magoa Port for the past six months.
The Port authorities have asked the
manufacturer-exporters of Tamil Nadu
to lift the consignments from the fore-
shore estates. They are likely to lose
nearly 16 lakhs of rupees in this
transaction. Besides losing the nation-
al honour because of our failure to
meet the export commitment, the for-
eign buyerg are likely to launch pro-
secution cases ggainst the exporterg of
our country. There js no justification
whatsoever for banning the export
commitments entereq into before 4th
December, 1879. 1 demand immediate
lifting of this ban by the Ministry of
Commerce.

(v) REPORTED NON-AVAILABILITY OF
RAILWAY RAKES FOR CARRYING IRON ORE
TO PARADIP PORT

SHRI ARJUN SETHI (Bhadrak):
Due to non-availability of railway
rake; to Paradip Port of Origsa State,
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ships are being returned empty. It
is now a common complaint &gaingt
the railways that enough railway
wagons are not being provided to
carry iron ore to the port site from
the hinterlanrd of Orissa. As a result,
enough iron ore i3 not being trans-
ported and thereby Government
suffers losg of revenue. Hence, I re-
quest the Government to provide
sufficient rakes so that the port does
not starve for want of iron ore, )

(vi) NEED FOR IMPORT|OF A NEW PESTI-
cIE FROM USA TO SAVE MANGO
ORCHARDS
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(vii) UTILISATION OF RIVER WATERS

GOING WASTE INTO SEA ON DROUGHT
AFFECTED DISTRICTS OF TAMIL NabU

SHRI K. T. KOSALRAM (Tiru-
chendur): The Irrigation Commission
of 1973 had gone in great depth into
the question of utilising the river
waterg going waste into the sea in the
interests of the people having in
drought-afflicted partg of our country.
In Tamil Nadu they located Rama-
nathapuram, Tirunelvelj and Coimba-
tore as permanently drought-afflicted
areas agnd their redemption lieg in
utilising the waters of the west-flow-
ing rivens which are going waste now
in view of Kerala being surplus in
waters. In pursuance of the sugges-
tion of thigs Commission, the Prime
Minister, Shrimati Indirg Gandhi, con-
stituted in 1975 g Technica] Commit-
tee, after getting the concurrence of
Karnataka, Kerala and Tamil Nadu
States, to study further this question.
The technical people at the highest
leve] of these three States were made
‘the memberg of this Committee. It
is reported that though they have held
-a few meetings, they have not yet
come to the stage of finalising their
tTecommendations, Meanwhile, the
Planning Commission constituted a
technica] committee comprising tech-
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nica] people pelonging to the Centihil
Government to study thig question and
make recommendations, ] ynderstand
that they have submitted their Report
to the Planning Commission, .

I demand that expeditioys -action
should be taken to implement the re-
commendations of this Technical Com-
mittee of Planning Commisgion so
that about 1 million acres in the
drought gfflicted areas of Tamii] Nadu
can be brought under irrigation. Steps
should also be taken to expedite the
report of the Technica] Committee

comprising of representativeg of three
States.

(viii) INCREASE IN CASES OF MALARIA
DUE TO SHORTAGE OF INSECTICIDES

ot warr Wy wat  (farfeer) ¢
SqTene  WEEd, & fraw 377 0®
qdT W § F ¥ wAf@r ¥
83 T THT HIT SE ¥ W
feafe &7 a1 g1t &1 wA1q
fewraT =TRAT £

foed g€ ad & (Swar el
FV SRTEAT U5 weqaeqT F HT07)
g W § U waAfwr swET
AT TATET 7§ anp 4G & qrd
fora & wroor q¥ 3w §  fadwey
qEq WaW, 9T 9w U fage #
wafwr qq 7egT F7 IH1T qgT &)
qE F1T 0 FYTATOF AT & HHA
¥ stwifaa gor &1 v g aw
FISATET FT qOicT sgFeqT gl gy
gt ? afe @i, @Y¥ar oo g fw
HIAWHFATTAIL FIEATNG  qATHT  HY
glg g & T ?

" orowe AN U wESY &
¥ w-9aT w_fEr @ Fwsd &
TgT gU THW ¥ e & oF W@
T THT J9T FST ¥ 789 ¥ ¥q
FT WHEIT AT agN W' G
| Treed HEr AT 7@ oEATH &Y
g1 w41 e d0T qoer Akfar
¥ =90 ¥ TIA gY AW HY T
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(ix) Non-implementation of Industrial
Tribunal Award by Aralam Central
Farm, Kerala

SHR1 K. KUNHAMBU (Cannanore):
Aralam Central farm iy gituated im
Tellicherry taluk of Cannanore dis-
trict of Kerala. The total area of this
farm is 12,500 acres. Thig farm was
started 15 years ago with the help of
the Soviet Government. Seasonal
cropg such as Tapioca, banana, ginger,
elephants-foot and cash crops such as
coconut, rubber, pepper and cashew
are grown in this farm. Today the
farm is getting g substantial income
from the cash crops.

The farm employs 1400 employees
including 288 permanent workers.
‘Wage fixed for a male worker is Rs. 8
per day and for a female worker it is
Rs. 6 per day. In 198, the workers
submitted a charter of demands. Mr.
Ummen Chandy, the then Labour Min-
ister of Kerala intervened in the
matter and it wag referred o the
Industria] Tribuna] at the insfance of
the management.

The Industrial Tribunal gave an
award which ]aid down that male and
female workerg should be paid a basic
salary of Rs. 75 and Rs. 65 respec-
tively. The Tribunal alsp laid down
that all those temporary workers who
continuously work for 240 days in a
year should be regularised. But un-
fortunately. the management has not
honoured the award. Instead, they
have questioned the very validity of
this award in the High Court of
Kerala. In the meantime the tempo-
rary workers who are agbout to com-
plete 240 days are being retrenched.
Although the Labour Minister and the
Labour Department have jnitiated con-
ciliatory efforts, the management has
not so far cared to respond to them.
Even the suggestion by the hon. Min-
ister of Labour that the workers may
be paid some ad hoc relief hag been
turned down by the management. Un-
able to find a solution to their prob-
lems, the workers on the farm have
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gone on strike since 18th February,
1980.

The main demands of the workers
are (i) implement the Arbitration
Award and (ii) reinstate gl those
workerg who have been illegally re-
trenched.

Before 1 conclude, I may point out
that the economic condition of the
farm is quite sound as per the balance

ce gheet of 1977 ang the subsequent
years. A factual and comprehensive
report of the economic condition of
the farm has been submitted to the

Central Minister ag wel]l as to the:
Chairman by the Workers’ Union.
They are prepared to have an open
discussion with them but the farm
authorities had turned down every
single reasonable suggestion that came
from the workens ag well as the Lab-
our Department of Kerala. The wor-
kers of the Kerala Government con-
trolled farms are getting Rs. 450 per
month whereas those of this Central
farm are not getting even half of that.

Therefore, I would earnestly request
the hon. Minister of Agriculture to
intervene in the matter immediately
and find a solution to this problem and
save this farm from ruin.

() Formulation of a national policy
to curb atrocities on Harijans

st T faeme qrEET (B1919T)
AT WEIRT

st wArew anet (fgand) ¢
afgamt & qrg T FAIEETT fEAT
T W L, T GEEH FF ¥ WY
fear qr, §T 719 97 3R 9 T
fear s )

st Tw fawmm qraam ¢ gfet
FT geamet & graew W wfafew
FATHTT AT @ § |

feaiw 25 wra, so ®r afcaom
¥ grag fas & ¥RIAT e
uF g adia gfRww ST
FAAT FY gy faare g o
FTE™ & Wmfaw gRr @y §3 &%
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7€ wgefom aw it sTand §
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aifas & gr<r AT G WA WiE
T AT A ¥@T) IEA GEH EY
afow 5 qfvTs wawew W v
& YA F) T IG FI gY@
TAT HATIET IaEr qeq g T
gt arewify  gfomiv  gqmr WY
g faar) gfomt § migs oF wa
g1 oWt % gaard ¥ fasg wE
Fread gl wr o€ g

T gwg qF fagre & gomdam
forer & 59T 9@ ¥ ATED T A H
ghem #1 gar fav agre s & a9

fom 25 v, # F gfow
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g arar AT w1 o A ST

IR R F wfrag e F wrEe
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T a0y & AT g § 1 won
faaar wfas wmerew & & oot
& ¥R ¥ wfirr weard o gfioorat o
g g W 1 g R & g
A ary &) sy & 32wl @
Frz o Tw W F gfcoml &Y 7 4 v
g 7 N & wfwwre 3

FHTT gFe Y ameat & franey
2T qWY 7t & Farel oF g afa-
fafil Y do% Wy quE 9T UK
ffr o w3 | gfew g & fem
3T dOg_ & T a3 & gEEEl O
faiy ¥« awTE |

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
Sir, I share the anxiety of the hon.
Member. He hag gaid that there are
atrocitieg committed on the Harijans.
We are aware of it. We have taken
necessary steps. Even then, I can
assure the hon, Member that he has
made a good guggestion and I accept
the suggestion made by him. A meet-
ing of all the leaderg of the Opposi-
tion parties and the Harijan MPs
wil] be called within g very short time
to discuss this issue and to frame
some policy.

So far as the second point is con-
cerned, there is already a Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes which workg as
a cell. So, there is no necessity of a
separate cell. Even then, I can assure
the hon. Member that I will look into
it very sympathetically.

SHR] GEORGE FERNANDES: Sir,
I want the Minister.. .

MR. DEPUTY-SPEAKER: No dis-
cussion please.

SHR] GEORGE FERNANDES: I am
not discussing.

MR. DEPUTY-SPEAKER: No ver-
bal discussion. ] am not allowing any
further discussion. (Interruptions).*

*Not _recorded.
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(xi) Propoga]l to set up truck engine
manufacturing factery in Alwar by
Ashoka Leyland Company

wft vy g aramr (wrera) @ weaw
wereT, & fraw 377 ¥ vl TR W
s frafafas faeg &Y s feeman

g §

THT § HAI ey wrfas
f7 ¥ ‘fe graver wEvw AT
TH GfaT a9 w7 ST qrar
qrgEy ¥ | wwdEl A aedeEy e
fee &ae e W W  Te-
JTATGETTH BY ST HT T FfT
2 W NN T 2,50,00,00,000
(3} &Y TaTE FT)  TAT @ A )
W AT ¥ (FTEAT AN R &)
F wargR wF farfére S0 Y Qe

faerm, frg @A &Y ATOETEY
F FTOT T FTE@W § W 7 faew
g @1 &, forad s & AwgR oA fafira
FOTT § HEAIS =T &Y @ f
ug e Afgerag NHageE T 8 |
FTHIT I WX WY FI9 WY AR
FTTETT T TEIAWT FR

(xii) Steps to meet famine situa-
tion in Madhya Pradesh.

DR. VASANT KUMAR PANDIT
(Rajgarh): The drought and famine
gituation in M.P. is assuming alarm-
ing gravity causing rural population
untold hardships. The scarcity works
are proving insufficient to give work
to the unemployed. The food-for-
work projects have to be backed by
sufficient stock of foodgrains. The
problem of drinking water is becom-
ing grave and during the coming
three months large section of popula-
tion will have to migrate, creating
new problemg in urban areas. Even
the rodder and grass for animalg will
pose a challenge, This Government
should therefore act on war-footing
to augment the State financial resour-
ces, foodgrain and fodder stockg in
M.P. Besides, in the areas where
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people suffered drought in 1978
Kharif and Rabi seagon, some provi-
sion for doles to the needy must be
planned now. Camps for animals and
labour have to be chalked out from
now. The Government should face
this alarming drought gituation with
a will and determination to save hun~
ger deaths and loss of animal wealth.

I cali] upon the Government to
make an all-out drive to meet the
grave challenge of drought and fa-
mine in M.P., particularly in Dis-
tricts like Rajgarh, Guna and other
areas which have gone through the
drought in both the seasons of 1879.

The Administration in M.P. must
approach the problem, keeping aside
political pressures, from a humani-
tarian point of view. It would build
up the confidence of the public in
M.P. if the Administration and the
Chief Secretary announce the eome-
plete details of the plang for facing
this grave problem for the next four
months of drough and famine,

(xiii) Export duty on turmeric

SHRI G. NARSIMHA REDDY
(Adilabad): Andhra Pradesh produces
more than 35 per cent of turmeric
produced in the country. The tur-
meric is also exporteq ang in 1978-
79, we have exported more than 10,000
tonnes worth Rs. 11.03 crores., Nor-
ma] market price of turmeric in our
country was about Rs. 5000 fer M.T.

Unfortunately, during the Janata
Government, for the first time they
have levied export duty of Rs. 2000
per M.T, from 20th January, 1979
onwards. The merchants who pur-
chased and exported, automatically
have thrown the burden of export
duty on ggriculturists. Ag a result,
the price of turmeric hag come down
to Rs. 2,500/- per M.T. Thereby the
agriculturists have suffered heavy
losses. Most of them did not even
get back their investment. 1If the
same export duty iy continued then
the agriculturists may not grow tur-
meric at all; thereby not only scar-
city of turmeric will be created in
our country but the Government will
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also lose foreign exchange of more
than Ra 11 croreg per year, There-
fore, the Governmeni should imme-
diptely withdraw the rt duty on
turmeric and save the agriculturists
from ]osses and also save the turmeric
from being vanished from our coun-

try.

(xiv) Reported shortage ¢f drinking
water in certain districts of Bihar.

Wt Trewre wa wwt (Frear) ¢
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(xvi) Exploiting the name of the
prime minister in advertisements by
liguor vendors.

SHRI RATANSINH RAJDA (Bom-
bay South): Sir, I beg to raise the
following matter under rule 377:—

A liquor vendor at Ulhas Nagar,
Bombay, hag given an advertisement
in a loca] daily congratulating his
customers on the Republic Day. He
has published as a part of the adves-
tisement a photograph of Prime Mini-
ster Shrimati Indira Gandhi in the
Centre and his own alongside bearing
his name. The advertisement is re-
produced in the issue of Hindi Cur«
Tent dated the 15th March, 1989, It
proceedg to state that the vendor,
Shri Dunj Chand Kalani, is the Pre-
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sident of the Congress (I) at Ulhas
Nagar and provides particulars of the
name of the ghop, its address, list
of the liquors and wines available in
the shop and the photograph of the
shop-owner, Dunj Chand Kalani. This
sort of an advertisement of a liquor
vendor with the photo of the Prime
Minister is an outright exploitation of
the name of the Prime Minister for
the gelfish purpose of the liquor ven-
dor who has disgraced and misused

the name and office of the Prime

Minister of India, It ig high time
that the Prime Minister took steps
to stop ; the vested interests from
dragging her name and her office for
being exploited by liquor vendors.

14.30 hrs.

MOTION RE INCREASE IN INCI-
DENCE OF RAPE ON WOMEN—
Contd.

Mr. DEPUTY SPEAKER: Now we
take up further consideration of the
motion moved by Shrimati Geet

Mukherjee,

Shrimatji Suseela Goplan to con-
tinue her speech.

SHRI MAGANBHAI BAROT
(Ahmedabad): Sir, to the resolution
which is now being discussed we have
suggested some amendments.

MR. DEPUTY SPEAKER: It is
only at the discussion stage.

SHRI MAGANBHAI BAROT:
There i3 no dispute about it. We only
want to widen the scope of the re-
solution. So pleage accept our
amendments.

MR. DEPUTY-SPEAKER: That
will come after her speech is over.
. Shrimati Suseela Goplan.

At For @y (IJqEaE)
Iqreaer wared, & ag s w5 I
g fr & S 9g AW §, 89 R AT
uF gHeRe § 1 ¥ fodee § fr sawy
H9e T foran a7g
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SHRIMATI SUSEELA GOPLAN:
(Alleppey): Sir, it is a matter of
satisfaction that at least now this
neglected subject has come to this
august House for consideration and
discugion, thankg to the Forum
against Rapes which has been for-
med in Bombay and which took up
the Mathura case and brought it be-
fore the notice of the public as also
of thig House against the tortuous
attacks and the behaviour of the
Police against such atrocious attacks.

Sir, dozens of guch incidents have
taken place in our country during the
last so many years. But whenever
there ig gn incident, there will be
gome protest and the government will
make some statement ang then they
will say that they will take action
and some directions will be given to
the government. But what will hap-
pen afterwards? After a few days,
the protest dies down and nobody
cares about what happens afterwards
to the victims of that attack. What
happens to them—nobody cares about
that. Angd algo about the legislation
and the implementation of the legis-
lation nobody cares. That has be-
come the order of the day. Why in
this Mathura case has the verdict
come like this? I think it is because
we have shown utter negligence
about this social aspect and because
#0 many thingg are taking place and
nobody cares about it. We have
hundreds of such cases in our coun-
try. But what gteps have the gov-
ernment taken? The government has
taken no steps to prevent such things
which go on every day. That is why
the Narayanpur and Pipra and 60
many other caseg have come to our
notice. These things are taking place
and pathetic stories are heard. Then
there is no remedy. It is going on
like this. Even in thig case one of
the culprits, the Police Officers who
had committed a heinous crime
within the Police station has been al-
lowed to escape and he escaped be-
caugse the poor girl could not prove
that she was below 15 years ang also
she could not prove that there was
resistance. Two drukards took this
girl to the police station in the dead
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©f night. But the court asked the
Zirl whether she resisted. That was
the verdict of the Court. It was not
proved that ghe has used enough
force.

14.33 hrs.
[SHRI SHIVRAY V., PATIL in the Chair]

So, the police officer hag been
told that this is a matter of concern.
Even the Supreme Court did not say
a word against the police officer who
used the police station as an arena
for sexual intercourse. That is be-
«cause, over the last so many years,
they have neglected such a thing. We
had not taken upon the problem as
it should be . Even the conscience of
the general public or of the judges
or any higher-up in our society has
not taken thig seriously. So, this
thing hag come to stay.

In Kerala, Sir, we were fighting
against the atrocious attacks on wo-
men for the last so many years. In
1975 while two grils were arrested
and taken to police custody they were
raped—one from Trivandrum and the
oOther from Calicut. When they came
out of the lock-up, they committed
Buicide, We took up the issue—
the women’s organisation in Kerala
toock up the issue. We even had
an agitation and had the dharna
before the Police Station in Kerala.
The Government had to come Yor-
ward and say that action would be
taken against the police people. Arnd
the policemen were suspended. It was
also announced that hereafter no wo-
man would be kept in the custody,
in the lock-up, after 5 o’clock, It
wag announced like that. But, what
happened afterwards? After three
Years, everybody forgets that. After
a particular enquiry report came, the
police officers were taken back to
work. Not only that. They were also
given promotion even though they
committed that crime, When a ques-
tion wag raiseq in the Assembly, the
Minister concerned said that those
girls aged 17 and 18 were bad. When
they came out becaue they were af-
raid that they would not get married
and they could not live in society,

they committeq suicide. The Minis-
ter said that the girls were like tha,
The entire report is like that. And
so, the police officers were taken
back to work, -
Such jncidents are takiﬁg place
everyday in our country. The Minis-
ter, in his reply, also gaid that
they have no idea of amending the
law. Even now he is not prepared
to do it. We are hearing from Rajas-
than that the Kerala nationals going
to Rajasthan were molested, raped
and killed. They can do everything
there. So much of hue and cry was
raised in Kerala Assembly also. We
had brought that to the notice of the
Centre as well ag the State Govern-
ment about the nurseg going to Rajas-
than. We are told that they would
have to obey the officers. They would
be molested, raped and in the end
killed. This has happenedq actually.
What have you done about that?

You might have heard everyday the
nurses going to the villages sometimes
get the chance of being married.
They are married. But, what hap-
pens afterwards? They are taken
abroad to be the harems of the Bad-
shahs in Arabia. Thig is what is
happening. They tell their parents
that they would marry them and they
would give ornaments. Afterwards,
the girls were taken and sent to
Arbia for prostitution. That is what
ig taking place. So many such inci-
dents have taken place. What does
the Government do? So many atro-
cious things everyday are taking
place to the married girls from
Kerala, Tamilnadu and Karnataka.
From the coasta] districts of these
three States, so many of them were
taken by the contractors; they tell
them that they take them for proces-
sing the fish. But, in the end, they
will be taken to the brothels of Bom-
bay. Thig is what is happening? So
many reports like that appear in the
papers. But, no action is taken. Even
government is not taking it seriously.
We also do not take it geriously:

Are we prepared to punish the cul-
prits when such acty are done?! No.
Because government takes g partisan
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attitude even in this. In 1969 when
I was the Member of Parliament
when from Bengal a 14 year old girl
who wag molested came to Delhi and
we took her to the Prime Minister,
Shrimati Indira Gandhj and reques-
ted her to get it enquired and take
action against the culprits. What
happened. A police officer of the
same police gtation wag deputed for
enquiry and he said that there was
nothing.

Sir, You might have -heard about
Geeta Chatterjee from Bengal. She
came here and told the Prime Minis-
ter that she had been molested before
her husband. Her husbang was tied
to a pole and before him she was
molested. After some time she be-
came unconscioug and when she re-
gained consciousness she found her
husband has been cut into pieces, She
came to Delhi and appealed to the
Prime Minister to enquire into that.
‘What did the Prime Minister do? She
dig not do anything. Why! Because
she ig the wife of a communist wor-
ker so she was not prepared to do it.

(Interruptions),

Women are molested everyday. So,
what is the remedy? What ig hap-
pening in Delhi? Everyday women
are attacked and hundreds of girls
are burnt because they have not ful-
filled the commitment of dowry. What
are you doing? You cannot save these
girls. No woman can walk on the
streets of Delhi even with her hus-
band and the government is saying
that law and order situation has im-
proved after the Centre has taken
over the reigns of administration of
Delhi. If you take a partisan attitude
you can never save any woman who
is being attacked.

In 1975 the Status of Women’s Com-
mittee had gone into details about all
these things and recommendeq to the
government that a commission should
be formed with statutory powers to
deal with women question. What
have you done? Even the UNO Com-
mittee has guggested that ; commis-

sion with statutory powers should be
formed so that they can go into the
details of these attacks and then also
about the security of women—not
only of their life and honour but
their job also. There jg no security
of job for women,

Even after thirty-two years of In-
dependence women have to suffer a
lot. Nobody is prepared to take any
action. Only lip sympathy is given.
Whenever there is an incident the
minister will make a statement that
they have issued the instructions to
the State not to arrest any woman in
the night or keep them in the lock-
up. But will you make it a point that
whenever these instructiong are not
obeyed the concerned officers wil) be
punished. If any officer—whether
police or otherwise—indulges into
sexual intercourse especially at his
place of duty that officer should be
given severe punishment. If it is
proved that it is done in that office,
that man should be dismissed. Are
you prepared to bring in such a legis-
lation so that no woman can fall into
the clutches of these inhuman beings?
Sir, Government has not taken any
stepg even though we have raised it
in many forumg and this topic has
come to the forefront. Now, 1 tell
you one thing: Every year you are
tying Rakhi. What doeg it signify?
Just ag a custom you are observing
it, but what js the message peh:nd
it? That you are not observing. These
stepg must be taken if you really
want to save the women from atro-
cities. In this country we are fighting
for these things for the last go many
years, In Kerala, we have been
agitating and fiighting all along. I
know the Minister will be giving us
a reply that everything will pe done.
But I know nothing is being done.
That is the situation, Sir, Mr. Stephen
is smiling. He will be thinking, why
you are complaining because your
Ministry is there in Kerala. Here-
after you will see what wil] happen
in Kerala. Safeguards will be there
to protect women. But what are you
doing from here? Are you prepared
to take proper steps?
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SHRI CHANDRAJIT  YADAV

(Azamgarh): Take it up in the next
Cabinet meeting.

THE MINISTER OF COMMUNICA-
TION (SHRI C. M. STEPEN). Is the
gituation in Kerala go bad? That is
what I am asking.

SHRIMATI SUSEELA GOPLAN:
You gre away from the soil; you don’t
know what is happening in Kerala.
Ask the women; they know it.

SHR]I] C. M. STEPHEN: I never
knew it was so bad.

SHRIMATI SUSEELA GOPALAN:
Every where in India we come across
80 many such cases. But you are not
prepared to amend the law. These
instances are taking place on a large
scale but you are not prepared to
change the law, Women are put to
difficulties in every field. There is an
attitude of total disregard by the
Government with regard to thig pro-
blem. T appeal {0 you. You must
rouse the conscience of the people
against such atrocities on women. Sir,
we always talk about our culture and
tradition and go many other things.
But, Sir, I feel very much pained
when I see the men-folk in the coun-
try remaining a5 passive on-lookers
or spectators against such outrageous
incidents taking place. Thig is hap-
pening in a country where Ranade
and Raja Ram Mohan Roy, the great
social reformers have liveq and prea-
ched variousg kindg of social reforms.
Now nobody ig bothered about all
these things. So, I request, at least
now the House ghould take note of
these things and pasgg the necessary
legislation.

Sir, certain guggestiong have been
put forward by Shrimati Geeta
Mukherjee and also by Mrs. Madhu
Dandavate about these things. We can
have more suggestions from hon.
Members. But the point is this.
Severa] legislationg are there, which
have been passed, but they are not
implemented. Lawg passed for safe-
guarding the interests of women are
not being implemented. I hope this

House will give a warning to the
Government gnd tell them that guch
atrocioug things shouldq not happen in
thig country and it it happens the
culprits will be punished properly.

St T Tag avaw (weER) g
oft, farg wTE< § wdeiizy § 9dY AT
qHF

MR. CHAIRMAN: There is nothing
like that.

gt o, § @ W 9T ¥ 7w
fomat ar fis iy s s T gasit
%T 9T 99 9T g97 §© uwwua 5 § 1
T w39 amel s i
w@FR frar o, wifE ag g
"oy § 1

SHRIMATI GEETA MUKHERJEE
(Pauskura): I have not seen gny
other amendment circulated.

SHRI MAGANBHAI BAROT. We
will come to your rescue and widen
the scope. I am sure you will not
object to my speaking. Pleage have

a little sympathy; all this hag been.
done to help you,

SHRI CHANDRAJIT YADAV: 1t
is not helping them but everybody.

SHRI MAGANBHAI BAROT: Yes,
the whole society.

Mr. Chairman, Sir, I geek your per-
mission to move my amendment to
the motion. The idea behing my
moving this amendment js tp enlarge
the gscope of the motion. Insteag of
restricting it to a certain section of
the sociey, namely the policea and’
anti-social elementg engaged by the
vested interests, we want everyone to
be roped into. We want the law to be

basically altered. Here, there is no
controversy.

PROF. N. G. RANGA (Guntur):
The police is the custodian of law
and order, If they indulge in this,
it is very gerlous and a heinous crime,
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SHRI MAGANBHAI BAROT: We
-want that aryone indulging in a
.crime of this nature should be punish-
ed,

SHRI CHANDRAJIT YADAV: But
‘their responsibility is much gteater.

SHRI MAGANBHAI BAROT; In
all humility, I want to say that the
motion ag it stands intendg to stand
against a particular gection. 1 am
only trying to wide its scope and
there can be no controversy about it.
And whep the hon, Members hear my
arguments based on my experience ag
a lawyer, I am gure, I will be able to
convince them.

I request you to kindly grant per-
mission to move my amendment,

MR. CHAIRMAN: 1 grant you the
permission to move the amendment,

SHRI MAGANBHAI BAROT: I beg
-to move:

That in the motion,—

(1) omit “its™.

(ii) for “the alarming incidence
of rape on women, particularly by
anti-social elements engageq by the
vested interests and on occasions
even by the police in different parts
of the country”,

substitute—

“varioug incidents of rape in
different parts of the tountry”.

(iii) for “effective gteps to prevent
their recurrence”,

substitute—

‘“all possible measures to prevent
their occurrance, including measures
after consulting the Law Commis-
sion to gstrengthen the law where it
is found inadequate”, (3).

MR. CHAIRMAN: Mrs, Sahi, don't
¥you think that your amendment, and
that of Mr. Maganbhai Barot are
virtually the same?

SHRIMATI KRISHNA SAHI: Not
virtually the same. There are differ-
ences,
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MR, CHAIRMAN. I permit you to
move it.

SHRIMATI KRISHNA SAHI: 1
beg to move:

“That in the motion,—

(i) for “alarming incidence” gub-
stitute—

“varioug incidents”

(ii) omit “particularly by anti-
social elements engaged by the:
vested interests and on occasions
even by the police”,

(iii) add at the end—

“including measures after cona
sulting the Layw Commission to
strengthen the law where it is
found inadequate”. (2)

MR. CHAIRMAN: Mr. Yadav, what
is your amendment?

SHRI RAM SINGH YADAV: It is
the same.

SHRI MAGANBHAI BAROT: 1
rise to participate in the debate, with
all apologieg to the fair sex of this
country, from one of whose member
this Motion has come, Here ig the
time anq opportunity for me, as a
person who has pra’c%sed at the Bar
in criminal and original courts, to
place before this House certain cir-
cumstanceg which thig House should,
in its wisdom, take into consideration,
if we want to ensure that all the
crimes that men have committed
against women for many centuries
now, and especially during the last
one century, are to be dealt with pro-
perly.

Many thngs have been said in-
cluding this that it is against the law
and that we should go this ang that.
But I would like to tell some facts
to this House, as to why 90 out of 100
caseg go unpunished. Where is the
lacuna? How can we, the custodians
of law, take proper steps?

Let me point out three facts. Let
us understand the énvironment in
which the rape case jnitiates. Let us
understand the procedure under
which it ig prosecuted ang let us
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understand the law under which the
final judgement is passed.

We live in g strange society, go far
ag the poor women gre conterned.
The lawg enacted by the Britishers
are not lawg meant for the poor, of
for women; and gurely, they are not
laws for poor women,

Where is the lacuna? Let us go
into it. A young girl is raped. And
the flrst question put to the parent
ig whether he has lodged 5 complaint
or not; ang then whether he will go
to the police or not. Many problems
are involved, namely, gocial stigma,
the future of the girl, her married
life, and the liveg of hey family mem-
bers like qaughters, sisters etc. The
father thinks many times before lod-
ging the complaint.

15 hrs.

This kind of taking time, which is
known jin legal terminology ag ‘delay’,
is looked upon with suspicion. And it
is asked: ‘The rape was committed
in the morning; and you have come
to make the complaint 6 hourg after
that” We forget that when a per-
son’s money is defalcated, he goeg to
file the complaint ¢ monthg later; and
he says, “The manager had no
knowledge agbout the gefalcation”,
There the delay is pardoned, but in a
crime where social stigma is jnvolv-
ed, the delay is ultimately responsible
for the rejection of the case. Then
what ig the next stage? Then the
same daughter and her father go to
the police station. There let us know
what happens? The Mathura casg is
known to everybody. The system in
which a girl is requireq to write her
complaint before @ male constable is
not good. We hardly hear a female
constable to write a complaint, Then
comes the third stage of hr physical
examination. She is sent to a doctor.
I am not questioning about the
bona fide of anyone. Imagine the
plight of a young girl who hag to be
thoroughly examined probably some-
times in a very unpleasant gituation.
The real torture slarts after ghe
lodges a complaint.

Then comes the trial. I have been
watching it for the last 25 yearg help-
lessly; I have been a helplesy specta-
tor thereof. I want to present before
the House what happeng there, I
want to tell this august House about
a sad situation in which g rape case
ig tried. I do not say that there is
a law, but there is a practice. A girl
gives her evidence before a male pre-
secuter; he hag to examine Her. A
male cross-examiner ig waiting for g
chance to prove the consent; a male
judge has to decide her fate and
there the question arigeg to describe
the act as if the act ig one of giving
a slap by one to another, ag if it is &
case of pick pocket. You want a
young girl to say all this in the pre-
sence of 5 hundred persons including
a male prosecutor, a male cross-exa~
miner and to describe the act. If ghe
says,

AT 17 g gl fmgl AT |

No, Sir, that is no evidence, The law
language would require to describe
the act ang act in g fllthy manner, a
manner which jis vulgar, a manner
which ig uncivilized, a manner which
ig inhuman and then only it is evi-
dence from her. Then comeg the
real situation. A law laid down from
the time of the British juflciary and
till today not removed completely is
this. A prosecutrix ghall not be relied
only up on her words. She would
need corroboration, corroboration
after act of rape, corroboration for g
crime committeq some time in the
dark hours of night, corroboration for
an act committed in a dark corner of
a house. Where does the corrobora-
tion ¢come from? It ig impossible.
This is the law of this country or this
is the practice of thig country. It is
time for us to change it.

Many guggestions have been made
by hon. Members. 1 wotld als, like
to make g few suggestions from my
practical experience which can at
least give some relief if they do not
completely remedy the crime that we
have committed go far. Before we
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go to amend this law, I would par-
ticularly request the lady Members of
thig House not to restrict to one as-
pect of the social jinjustice. I will
give you another. I will tell you from
my personal experitnce. It is my
duty duty to the gociety and to the
nation to tell you about this from
my experience. I remember a case
end hope that you will permit me
to quote from my experience, There
was a case of matrimonial nature.
The husband and the wife, both edu-
cated, quarelled on the custody of
their children. Our law is such, let
this House know, that after five
years, the fathe, hag g right to keep
the children under hig custody and
before filve years, the mother has a
right to keep them under her cus-
tody. The learned judge asked her,
“Madam, forgive, the law jg thig that
after seven years the children are to
be handed over to the father.” I re-
member and it ig ringing in my ears.
Let this gugust House recollect it.
She said, “Yes, your law must have
been such. TUpto seven years, we
rear the children; we nurse the chil-
dren; we make them self-sufficient
and the father comes with a law at
his back that the children are his.”
She told a Judge of the High Court,
“Sir, those sitting in the Parliament
and who must have passeq thig law
must be all fathers. There must be
no mothers sitting in the Parliament.
Otherwige, the law would have been
different. If the mothers would have
been there the lay would have bee¢lt
reverse.” We require to do this.
We require change; we require to do
it in succession, in custody, in molesta-
tion, in physical assault. How do we
do it? If we cannot do all, let us at
least do a few. If I were in a position
to change it, T would say: let there not
be any public trial of rape. Never,
Do not keep openthe door of the
courts trying rape case. Because who
are in the audience? I appeal to the
members of the federation of women
to think. There will be very few ladies:
only males will be there. These girls
are put in an awkward situation, in a
hesitating situation, where they could
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not disclose, Therefore, whatever
may be the Criminal Procedure Code,
in rape’cases, let there be a ¢lear pro-
vision that there will be in-camera
trial. In those trials, let it be made
clear; the learned prosecutor, the de-
fence lawyer, the judge and the accus-
ed will be there. If the State cannot
compel the presence of a lady advocate
for defence, at least give a lady prose-
cutor for the prosecution. When a
girl is g victim of rape you cannot ex-
pect g male lawyer: a lawyer asking
the girl to describe the physical act,
how can she describe the act of shame,
I have seen with my own eyes prose-
cutors asking the girl to say: what was
done, what was done without your con-
sent and the girls collapsed in the court
room.

Let us do one thing. Here is a law
which says like any criminal law that
a person is innocent unless proved
otherwise. This law is wrongly based
on the principle, namely let ten guilty
persong go unpunished, let not an in-
nocent one be punished. Why? Why
should ten guilty persons go unpunish-
ed? Time has come to change it. 1If
you change the presumption and put
it as in the anti-corruption cases and
in many other cases, it will improve
matters. We have to change the pre-
sumption. The prosecution be requir-
ed to prove only act of intercourse,
then the presumption shall be that ib
is rape; it shall be presumed that it was
an act of rape against the consent of
the girl. Basically the law requires
to be altered. I request the govern-
ment to do these three things. The
Commission is looking into it; let them
direct the commission to expedite it
and amend section 114 of the Evidence
Act so that rape shall be presumed to
be without consent. There should be
in-camera trials. There should be a
lady public prosecutor, if possible a
lady constable and certainly a lady
gynaecologist or lady doctor. They
shoulq eximine this woman, The rest
of what Geetaji said, y accept. T hope
that after hearing me hon. }Member
Geetaji and other lady Members in this
House would agree that I am not res-
tricting myself only to the police or 0
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social or unsocial elements. I am
widening it and 1 hope and trust they
‘wili accept my resolution which will do

more service.
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farerr & &a & aga fedfc@r 3 @
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W, 37 WY ow qar EERTEEnR
oz w0 T forg % o aw i Wy
Sfaw wee i1 7 gw et wY
WY T g0 e T oo WY wEATT w7
we )

7g U% OWT §AW ¢ fow ) a9-
AT §, TATT NTAAT { FI IS TGN
a7 wfgdy qr R faa s afgy
qridfer R gu R fnfmagr d ew
werra #1 Sufeqa fear g, Q& s
¢ fF 7 ¥ gemE. aeifa ® qg wf E
X T ¥ 78 qodifa &7 q o« sl
%) faoe & ) goew O GEEATd AAT
tRAdar A T 2 Sy o &
Hudr gfea T g W= gt &
qft § F 1T AHTITTEY TE & \ IJFA
QAT Weg &7 wahr fRar 1 s@er
WY at o€ fagear ¢ fF 91 9 wanfar
qgr &, ST ATAS | AGT &, a8 W &
TET T |

All rapes are alarming, irrespective
of the status of the woman raped.
Under the garb of the word “alarming”

aga @ oFY AT gy g ST §
fsa#r A afesd a8 T WA
#Z ST TAITHT 5T § TERT ATTHT F2T
QAT II]AT FIfE AT I AT T |
ST wfEsT 13-14 0 FT & A g4
TFETTHY & IaF QY HAT A AGITENT
A IEFY FAT AT T TEY FIA 1 F TR
wrgar i T § At o fwar g )

1T ag W forar § 5 grae goet
A TATHEH
MR CHAIRMAN: We will now have
to take up Private Members’ Bills.
So, you can continue your speech
when this Resolution is taken up the
next time.
YR PO WET: WM WG q9A
Tg & 1 & ga¥ Jw ¥ Qe T F9i0E

e A 9 agT FEA R}, AT En
QYT T |

MR. CHAIRMAN: Private Méembers”
business starts. -

LB S U VARG i
T ol gaw! W@ T | W IX NN w7
wyey feat g ?
MR. CHAIRMAN: Yes.

15.31 hrs,
[MR. DEPUTY SPEAKER in the
Chair]

S —

MR. DEPUTY-SPEAKER: We shalk
now take up Private Members’' busi-
ness,

INDIAN MEDICINE CENTRAL
COUNCIL (Amendment) BILL®

(Amendment of Section 17 and Second
Schedule)

PROF, MADHU DANDAVATE
(Rajapur): I beg to move for leave to
introduce a Bill to amend the Indianm
Medicine Central Council Act, 1870.”

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bil] to amend the Indiam

Medicine Central Council Act, 1978.”

The Motion was adopted,

PROF. MADHU DANDAVATE: Sir,
I introduce the Bill.

——

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 75 and 164)

PROF. MADHU DANDAVATE
(Rajapur): I beg to move for Ileave
to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY SPEAKER: The queS-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The Motion was adopted.

PROF. MADHU DANDAVATE: &
introduce the Bill.

*Published in Gazette of India
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 19 and 326)

PROF. MADHU DANDAVATE:
(Rajapur): I beg to move for leave
to introduce a Bill further amend the
Constitution of India.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The Motion was adopted.

PROF. MADHU DANDAVATE: 1
introduce the Bill,

——

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

DR. KARAN SINGH (Udhampur):
I beg to move for leave to introduce
a Bill further to amend the Constitu-
tion of Tndia.

MR DEPUTY SPEAKER: The gues-
tion is:

“That leave be granted to intro-
duce a Bil] further to amend the
Constitution of India.”

The Motion was adopted.

DR. KARAN SINGH: I introduce
the Bill.

e

CONSTITUTION (SCHEDULE
CASTES) ORDERS (AMEND-
MENT) BILL*

PROF. P. J. KURIEN (Mavelikara):
I beg to move for leave to introduce
a Bill further to amend the Consti-
tution (Scheduled Castes) Order, 1950,
the Constitution (Scheduleq Castes)
(Union Territories) Order, 1951, the
Constitution (Dadra and Nagar
Haveli) Scheduled Castes Order, 1962,
the Constitution (Pondicherry) Sche-

duled Castes Order, 1084, and the
Constitution (Goa, Daman and Diu)
Scheduled Order, 1968.

MR. DEPUTY SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution (Scheduled Castes)
Order, 1950, the Constitution (Sche-
duled Castes) (Union Territories)
Order, 1951, the Constitution
(Dadra and Nagar Haveli) Sche-
duled Castes Order, 1962, the
Constitution (Pondicherry) Sche-
duled Castes Order, 1964 and the
Constitution (Goa, Daman and
Diu) Scheduled Casteg Order, 1968.”

The Motion was adopted.

PROF. P. J. KURIEN: I introduce
the Bill

——

ABOLITION OF CAPITAL PUNISH-
MENT BILL*

SHRI EDUARDO FALEIRO Mor-
mugao): I beg to move for leave to
introduce a Bill to provide for aboli-
tion of Capital Punishment in India.

MR. DEPUTY SPEAKER: The ques-
tion is-

“That leave be granteqd to intro-
duce a Bill to provide for abolition
of Capital Punishment in India.”

The Motion was adopted.

SHRI EDUARDO FALEIRO: I
introduce the Bill.

D ]

HOARDING AND PROFITEERING
PREVENTION BILL*

SHRI EDUARDO FALEIRO (Mor-
mugao): I am not introducing the
Boundary Commission Bill shown as
item No. 8 of the List of Business.

Sir, T beg to move for Ileave to
introduce a Bill to provide for the
prevention of hoarding of and profite-

*Published
dated 28-3-1980.
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ering in emsential commodities of
daily use.

MR. DEPUTY-SPEAKER: The ques-
tion is:

«  “That leave be granted to intro-
duce a Bill to provide for the pre-
vention of hoarding of ang profite.
ering in essential commodities of

daily use.”

The motion was adopted.

SHRI EDUARDO FALEIRO: 1

introduce the Bill.

———

FREE LEGAL SERVICES BILL*

SHRI EDUARDO FALEIRO (Mor-
mugao): I beg to move for leave to
introduce a Bill tg provide free legal
services to indigent persong in certain
cases.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide free legal
services to indigent persons in cer-
tain cases.”

The Motion was adopted.

SHRI EDUARDO FALEIRO: I
introduce the Bill

———

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of articles 102 and 103)
by Prof. Madhu Dandavate

MR. DEPUTY-SPEAKER: We now
take up further consideration of the
following motion moved by  Prof.
Madhu Dandavate on the 14th March,
1980, namely:

CHAITRA 8, 1002 (SAKA)
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“That the Bill further to amend

the Constitution of India, be takan:
into congideration.”

SHR] CHITTA BASU (Barusat):
What is the time allotted for this
Bill?

MR. DEPUTY-SPEAKER: Two
hours, He has taken five minutes al-
ready. One hour and 55 minutes are
left.

PROF. MADHU .DANDAVATE
(Rajapur): The subject matter of my
Anti-Defection Bill is beyond the
pale of controversy, and I am sure
that all those who age interested in
a healthy democratic life and in pre-
serving the values of parliamentary
democracy will find no difficulty in
supporting wholeheartedly the con-
tents of my Bill.

Today unfortunately defection in
the country has polluted the political
climate and there is a growing threat
to the experiment of parliamentary
democracy. The evil of polilical
defection ig not of recent occurrence.
If you trace the history of defections,
you will find that after 1967, parti-
cularly during 1967-68, there were
many political defections which were
the precursor of the defections that
are taking place today.

It I may be permitted to quote
some figures, out of 438 defections
that took place in those 12 months,

210 -defections from various States had

joined different Councilg of Ministers.
That itself indicates that it is the
lure of office that had really impelled
a number of legislators to change
their political loyalties and to cross
the floor so that they can gain some
politica] advantage. That was the
perind when it was not the political
parties which ruled the States, but the
defectors. Therefore, those who are
interested in the healthy functioning
of our democratic life, in stabilising
our experiment of parliamentary
democracy, wil] have to gee that this
chronic disease of defection js comp-
letely eliminated.

"Published in = Gezette of India Extraordinary Part I,
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I do not want to say that the pre-
vious Governments were not cons-
cious of this particular need.

SOME HON. MEMBERS:; Oh!

 PROF, MADHU DANDAVATE: 1
am referring to Governments ot the
past 30 years. I am paying a compli-
ment to you, and you are not able to
appreciate it. T am going to refer to
what you did, which I am going to
support.

On 8th December, 1968, this very
House unanimously adopted a resolu-
tion moved by Mr. Venkatasubbaiah,
who is an hon. Minister today and is
going to intervene in the debate.

SHRI SOMNATH CHATTERJEE
(Jadavpur): He did not anticipate it
then,

PROF. MADHU DANDAVATE: I
shall read the resolution to refresh
the memory of the hon. Memberg of
this House.

(Interruptions)
The day I change, I shall resign from

the membership of the Lok Sabha.
You can rest assured.

The Resolution that
was:

was passed

“This House ig of the opinion that
a high jevel Committee consisting of
representatives of political parties
and constitutional experts be set up
to consider the problem of Legis-
lators changing their allegiance
from one party to another and their
Irequent crossing of the floor in all
its aspects and make recommenda-
tiong in thig regard.”

It was g 19-Member Committee head-
ed by Shri Y. B. Chavan and I am
very happy to recollect that the Con-
science of this nation, late Shri Jaya-
prakash Narain was a Member of this
Committee ang some of the stalwarts
in the field of Constitution like Shri
M. C. Sitalwad, Shri H. N. Kunzru,
Shri Daftary and many others were
members of this Committee. This
Committee did a valuable work. This
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particular Committes on Defections
had prolonged deliberations and they
tried to receive memoranda from
varioug organisationg \and institutions
and on the basis of their discussions,
they tried to arrive at certain con-
sensus. As far as the problem of
defection is concerned, there iy a con-,
troversy today as to what is to be
described ag defection, In that Com-
mittee, it was late Shri Payaprakash
Narain who put forward a particular
definition and by and large, by consen-
sus that definition of defection was
accepted. The definition that was
proposed by late Shri Jayaprakash
Narain as a Member of that Com-
mittee wasg like this:

e
“Ag elected member of a legisla-
ture who had been allotted the
reserved symbol of any political
party can be said to have defected,
it after being elected as a member
of either House of Parliament or of
Legislative Assembly or Legislative
Council of a State, he voluntarily
renounces allegiance to or associa-
tion with such political party, pro-
vided his action ig not in conse-
quence of a decision of the narty
concerned.”

This was the definition that was pro-
posed by late Shri Jayaprakash
Narain, ag a Member of that Com-
mittee. There were representation9
of all political organisations and I am
glad that the constitution of that
Committee in 1967 wag such that the
Committee could rise above partisan
and political considerations. I am
happy to remember that Prof. Ranga,
who is one of the hon. members of
this House, was also an hon. member
of that Committee and he has also
contributed considerably to the pro-
ceedings of that Committee on Defec-
tions. There were various recommen-
dations of this Committee. The Com-
mittee was concerned not only with
the legal aspect. but the politicaj as-
pect, moral aspect, the sociological
aspect of the entire problem of defec-
tions. They had arrived at certain
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formulationg and on the basis of that,
on the basis of the consensus airived
at, they had made certain recom-
mendations. They had prescribed the
first important step, that is, a code of
conduct for the politica] parties and
I fully agree -with the contention of
the Committee that you might have
certain formulations in terms of the
constitutional amendments . . .

N AETN T (W#Q: T
€ qrar & Fq7 fovgy ?

€ Wl FATIATE |

PROF. MADHU DANDAVATE:
Young man, have gome patience. I am
trying to rise above party lines. Let
ug have that spirit. (Interruptions.)
Do not come to that crude level, Let
us have some patience. I can carry on
a debate like that at the pitch of my
voice for three hours. I can do that,
But try to Jearn certain parliamentary
procedures in this House. I am refer-
ring to the work to which your own
party members were a party and you
should be proud of it.

St WA A3 ¥ A oww @
feremer <l &1

Slo uy Zvgad : & grow famra
#' fewa 7@ w8071 #O FET FY
feafy & aga arr w3 0 & | wrw wifeg
¥ gfar)

Do not belittle every problem by
shouting. Mr. Deputy-Speaker, Sir,
I can assure the young man that
though I am 55 years old, if it is a
battle of the pitch of voice, mine will
be higher than his.

MR. DEPUTY-SPEAKER: Have
you mentioned your correct age?

PROF. MADHU DANDAVATE: I
have mentioned my correct age. I am
not appearing younger only because
my wife happens to be in the House.

Therefore, a code of conduct for the
political partieg is one important as-
poet to which this Committee had
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addressed itself and they arrived at
a consensus that a code of conduct
will have to be evolved. There will
have to be some standing commitfee
to see that this code of conduct that
hag been evolved is effectively imple-
mented. That was the first recom-
mendation,

The second recommendation was,
“Barring appointment as Prime Minis«
ter or Chief Minister of a person who
wag not a member of the Jlower
House”. It wag a very good recom-
mendation. Now, of course, we are
implementing that. Whoever occupies
the Position of Prime Minister or
whoever occupies the position of
Chief Minister, he has to be a mems-
ber of the concerned lower House.

The thirq recommendation was,
“Barring the appointment of a defec-
tor as a Minister for one year”. I do
not fully agree with it because the
very content of my amemndment is
such that once someone changes his
loyalty to the political party, there is
no question of his becoming a Minis-
ter because he goes out of the legis-
lature to which he belongs.

The fourth recommendation, a very
important recommendation, was about
limiting the size of Ministry to 10 or
11, depending upon whether there are
two chamberg or there is one single
chamber. Here, the idea was on the
basis of the earlier data that I placed
before you that in 12 months, out of
438 defectors, 210 defectors had join-
ed various Councilg of Ministers.
This indicateg that it is the lure of
office which really impels defectors
to change their political loyalty. So,
rightly, the Committee on Defections
had suggested limiting the size of
Ministry to 10 or 11.

One more recommendation wag that
the right of dissolution be accorded
to the Council ¢gf Ministers. For ins-
tance, if the Counci] of Ministers has
that right, it will act as a deterrent
and those who want to defect will be
frightened that anticipating defec-
tions; the Counci] of Ministers may
recommend dissolution of the entire
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House and, in that case, even the
defection will not politically help
them.

These are the various types of re-
commendations that were already
made by the Committee. But the
recent historv and the past history
hag proved that those recommenda-
tions go a long way; they do not go
a distance long enough. Therefore,
certain constitutional changesg are
absolutely necessary. It ig not mere-
ly that defections are taking place at
the State level but they are taking
place in the Rajya Sabha and the
Lok Sabha also. My proposed amend-
ment is of a restricted tvpe. I am
only seeking to make an amendment
in article 102 which is about the dis-
qualifications for membership of both
the Houseg of Parliament. Article 191
deals with the disqualification for
membership of State legislatures or
Legislative Councils. As a conse-
quence of this, T would like that that
amendment also be adopted. But for
the time being, T have concentrated
only on article 102. Tf the spirit of
the amendment is accepted, in that
case, at a later stage. we can even
amend article 191 which prescribes
disqualifications for membership of
State Legislatures and also Legisla-
tive Councils.

There is one aspect which is very
important. Very often, the contro-
versy is going on as to what is the
distinction between split and defec-
tion. Some friends are trying to
draw a fine distinction between split
and defection. I am surprised at the
argument. For instance, if one person
commits a theft, it is to be described
ag a theft and, if 10 persons or 25
persons commit the same crime, it is
to be described as g robbery. If I am
the victim of a theft or a robbery, the
person who loses the property or his
belongings, to him, an academic dis-
tinction as to whether it ig a theft or
a robbery is irrelewant. Whoever
loses the property or belongings js not
concerned with as to whether one
person came to his house at mid-
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night and siole away the property or
belongings or whether 10 persons
came together {o his house and actual-
ly stole away hig belongings, It is
only an academic distinction. As far
as the man who has lost his beiong-
ingg is concerned, he is only sorry
that his belongingg are lost. There-
fore, if we try to have a small dis-
tinction or a fine distinction between
a split and a defection, in that cage,
I think we will come to naught.
There are various political parties in
which defections have taken place.
They have taken place in the Jarata
Party; they have taken place in the
Lok Dal; they have taken place in
the Congress Party—in the Congress
(I) and Congress (U). At the same
time, T must record my appreciation
of the Left Partieg of the country
and congratulate my colleagues from
CPM and CPI and other Left Parties
that these are the Left Parties where
not a single defection has taken
place. (Interruptions)

Why do you feel embarrassed when
somebody is praised? (Interrup'tiens)

I don’t belong to those Parties but
the facts are to be stated and the
facts of history cannot be mutilated
at all. Therefore, if T find that in
some of the Left Parties no defec-
tions have taken place .

AN HON. MEMBER: Their case
comeg under ‘bandits’, collectively
shifting their support to this or that

Party.

AN HON. MEMBER: We are not
commoditied like you to be bought
and sold.

MR. DEPUTY-SPEAKER: He has
already said that. (Interruptions)

PROF. MADHU DANDAVATE: Let
us go on with the debate. (Interrup-
tion). I will take care of them; dont

worry.

I am not bringing in the question
of commodity, but it is true that pol-
tics has come to such g pasg that evem
legislators are being reduced to com-
modities and, especially in times of
crisis, they become essentia]l commb-~
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dities; We may even say that the
Constitution Amendment Bill thatIam
seeking to jintroduce is an ‘Essential
Commodities’ Bill and so it is very
important. From my point of wview
that particular Bill has great signi-
ficance, from the point of view of the
stability of Parliamentary democracy.
Today, what is our experience? What
has happened at the Centre? The
other day we found that in the Rajya
Sabha the Proclamation hag been
adopted. In order to see that the
President’s Proclamation regarding the
dissoiution of Assemblies is adopted,
since t{he entire strength of the Op-
position in the Rajya Sabhg was not
adequate, a number of manoeuvres
had to be manocuvred. Some people
had to be taken from one Party to an-
other and they were moved from one
piace to another just as we, in the
Railways, move commodities from one
station to another.

MR. DEPUTY-SPEAKER: When
they vote, they vote for candidates
only as Members of Parliament, not
as one belonging to a particular Party,
for your information (Interruptions).

PROF. MADHU DANDAVATE:
While 1 accept what you have gaid,
in our pchtical sysiem, you wiil agree
with me that each Party, on certain
important issuds, issues a whipl to
thp poiitical party angd voting takes
place on the basis of the whip that is
issued. No; only in thig country but
even in the mother Parliaments i.e.,
the UX Parliament, a whip is issued
to political party members who be-
long to Parliament and they have to
obey the whip. It the whip is defled,
that defiance of whip is treated as de-
fection in certain countries. There-
fore, thig is 5 very important aspect
that, with respect, I am rointing out
to you. You are a Parliamentarian
and you are a Trade Unionist and
therefore I wanted to bring home to
you this additional fact which does
not contradict what you have said but
only complements and supplements
what you have said and enriches it.
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MR. DEPUTY-SPEAKER: I have
only said that for membership of Pasy-
liament they participate in the Ele¢-
tions for Parliament. That is sl £
have gaid.

AN HON. MEMBER: The whip is
unofficial.

PROF. MADHU DADAVATE: The
whip is unofficial; but many things
happen unofficially. Defection is also
not official; jt is all unofficial. Many
things take place behind the back. No
Resolution is passed that such and
such a man has defected from this
Party to another, with the promise
that such a past will pe offered to
him! All these things are behind the
back. There are certain transactions
which are open transactions and there
are some transactions which are un-
derground transactions (Inter-
ruptions).

MR DEPUTY-SPEAKER: He is
making g gencral statement and not
about any particular Party

PROF. MADHU DANDAVATE. Why
do you feel that the cap fits your
Party? 1 have not mentioned any
particular Party now. (Interruptions)
I have mentioned the name of my own
Party also. You forget that. As far
as this puoposition is cgoncerned, 1
would not try to be partia) gt all. 1
had started with thc name of my
Party first. I know there are a num-
ber of parties. Only in that context,
I mentioned the Left Party.

Look at the defections that have
taken place. Why have I triegq to
bring this Bi,\1? What has been hap-
pening at the State level? Political
loyalties in this country are being
sold in two ways. There i g trade
in political allegiance and loyalty.
There are two types of trade, the
wholesale trade and tho retajl trade,
in which the Yegistators have indulg.
ed, the Chief Ministers have indulg-
ed. In the case of wholesalg trade
of their politica] loyalty, the concerst
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State Government js not dismissed,
the concerned Anssembly is not dis-
solved. But wherever the political
loyalty trade has been a retail trade,
only a few people have been sold from
this side to that side and that
has not disturbed the political balance,
that hag not brought the desirable
party into power or the undersirable
party into power, in that case that
Government is dismissed, that Assem-
bly js dissolved. That is how the
political manoeuvring is taking place.
We, leftists, always believe that
there should be nationalisation of the
wholesale trade,

MR. DEPUTY-SPEAKER: Since
how many years has the political
manoeuvring been taking place?

PROF. MADHU DANDAVATE: It
hag been going on. I have quoted 1967,
I have given the facts and figures.
Whenever 1 speak in the House, I
never speak without basis. I have
quoted all the facts and figures. In
1967-68, when defections took place,
how many. defections had taken place,
how many among them became Minis-
ters, T have quoted all the facts.
This is the aspect that has to be taken
mpote of. Unless we are able to stop
this wholesale trade in the political
loyalty of the legislators, I tell you,
a time will come when the people of
this country, the ordinary voters in
this country, wil] come to the conclu-
sion that the experiment of Parlia-
mentary democracy will not succeed
in the country. People ask questions:
‘When we elect you on a particular
symbol, what guarantee iy there that
you wil] stick to your own Party? 1
do not want to blame the voters be-
cause that is the reality of our gitua-
tion. We find a number of political
parties, and people go on changing,
according to every geason, their poli-
tical loyalties. Because this is hap-
pening, we are actually bringing in
instability in the political system. I%
is because of thig that I have moved
this Bill, and it is going to be the test
of the Membens of the House., All the
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political parties, at one time or the
other, have pledged to the voters that
they would not sllow their political
loyalty. to be sold away, that political
loyalty. would not be treated as a
commodity. If that has been the pro-
nouncement in our election campaign,
I consider it to be the test of all of
us, irrespective of the political parties
to which we belong, whether we gtand
by that profession.

As far as T am concerned, when I
got elected to the House and I am
proud that I scored the highest per-
centage of votes in any constituency
in the country—TI have given an assur-
ance to my electorate that, when 1
{go to the Lok Sabha, in the very
first Session I will introduce the anti-
defection Bill, and I have had the
opportunity, 1 have had the privi-
lege, of introducing this anti-defec-
tion Bill in the very first short Ses-
sion of Parliament. And, as Iluck
would have it, even in the ballot, my
number came second, and that js why,
I have been able to move this Bill.

Therefore, I appeal] to all sections
of the House to undenstand my Bill
in the proper perspective. I com-
mend my Bill for the acceptance of
this Houge unanimously.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

w1 gfen werfeg T (SR
ATAAT, AT Zo¥Ae qrger ¥ Sifaer
7R T Te I Forat, g9 & ¥ 911 g
TEAW o wraT ) @ g faw
TG F AT &1 AT AT AW
gar & f5 37 F @97 #7 wraeT Iw
T® & faw ) Faw uwitfs fo
¥ wgt TN F@TR)

AT, SN T faw #Y wegw
TN L WX WOT F 35 AET Y
¥, ¥ 98 Tvgar a7 fv a2 g &
yrdt g7 wfeaal ) W wygw w@
o fasd a1 & arer & g T A
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qrdf Ry, e fe § o geETI A ¥,

A wed T 4) R T @
araget owr o wge § Al §

ATy gt & YT RET 9q B AT FCATAT

ared &1 AfFE, AT, s W R
fardre § | T S o1 & W
AT FT THT AT G FET I A
M 3T T@ ¥ IR A fagra sy,
v & af'E &) wofws far | sy
ot ¥ WA & AR wag faar av 5
qoa FEE H oW, AfFET wwary, fF
&7 qTF IF T H @R F aE v any
R 7@ 7 fod 77 W wmfmer wew
ag\ 987 I fF STEY 9TE 3w Aaw A
#®YE gy fad s AT AR SH A AT
FLITET |

oI W7 T &Y OEF F TR AN
3 N fepaue & famarg <@ §, S wrer
oY fehae T gt § W 7T W 34
ATT FY A TRT I¥ AIWGT § vggw
¥t & f woft oY 97 &7 @ F Fwr
feRae FT F TATHT TFA & T IUL AT
wore & | W o FE g A fgww a
AT K ara ¥ A0 FE Awq1E o W
oY sfawer & wfgwi f97 S gov wOx
et & QAT TRy &, A fedawa &
wfd & o9 &9 IF A § | AT
zvead qrEa &) Aifed a7 fn Tw a7
7 froasr FY TEET FT R T O 797
T ®TY IT & Ay wfegAves
§ ¥, fos #7901 7w Wfed a1 fw
g9 & @ WS T fag o w7
WEHAT F T, FAI1F & g0 W Hqoaed &
frarwg &1 I9T MW FT qEw AR
a & Ay 9 a9 & vgw g
fear) foraarEf 3 37 7 JaTFA
®T #geAqW seae< fzar g1, g
I AT G5 ¥ GU §9T | qH 77 a1
%1 WT ww ¥ f5 97 &t qaw wa
vz At et grfaw £ F A Toe-
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Lol W *w"ﬂﬁﬁ‘ﬁzﬂwl v;é;f_
| §ET WG AUeRd age W gmfaee

T} A FH- FTON F qwex ¥, AW
Wi T TS AT & ufS swwta
afex *3§, A & I7 %) AT #Y WAW
Wﬂ,eﬁﬂmﬂ wmm
FHAT AT |

7Y grea g wRyfaer e
% ara ¥ | wafa o7 & agi v ¥ ww
¥ fegewa agf &, Afww fagra &
wy fedhera § | W AW F Fagrd
* o fesnwwa w7 § v vy 3w
* a9 wew fagreal & e AW § -
A wY frt & e o dE ¥
Y ETr gHTY W & & T AT B
A 3 AT &) FodawT F wrarT g o
wfeqat, wodt 4 7ggd T # 1 gY, Afew
& 5@ 2199 & fada w7 Tgav g fw
T HY AT FY TR & AT arfz& V
¥ T ¥ usfaw ofger §
st afEd, g w w T wrw
ar wiasy £ &= i‘lfga', L G
&A1 wIfEY 1 %@ grew & A< faaea
& fx g9 %6 Q&7 ArAAE wow o
fasfaq 7, FITT ST & 77 7 g
T o qwar §, I aw Ty
2 Y FAINTAIHT § THERT XY 1A
Y 771 i & fawar ¥ 7Y ST
AN TF T AFEAT FT 2 ~F) Foyeret qary
¥, weagr ag qE, q SAR T a<y
J oA T afa g OE gaT F HuT
wieTra F W A w) |ro S @,
wiT g AT Y A § 1 giawr ¥ fag
!‘Tmfﬁaﬁ‘thﬁ?n—am_
@l ¥

HTAAR, TG T BYE B o
mmmwﬁmmm.{g% |
aﬁwm’rm‘i%m@mﬁ {_’
= ofST ¥ 7 g taw%mﬁ v'



gy AT Y Froefy <0 #Y sTigE
fr o wreq TofaE frow & w0 ¥
T BT CHFIFA FL AR qOA AR
A W) g g faareTa &
TR HYY FT TF HF 9 A0¢H O
gu W1 SHET TN F1/, FATY TE@E
WY IEHET @TE FAET HIT I /W WY
JAFT AR FWT | ATFT AHET HY
g7 & o wrer fauer AT fager T8
21 a8 fauer ag fauer 7 ¥ &Y 1977
¥ AT gATO F IUEf F a0 X T
aqiferariic =Y fzar, <7 3w w5 famm
Tt WY Faaer § Q8 &R1 § S STAMTATEE
F WTETT 9T 3@ W KT @aAdm HY
FWT WY @A § T FFA &, 5 W Y
wifq AR HAT HT FHY AT GALF T
THRY & | UTS WY U OHY ATHG § T
2 1 VT WY FrEwRTiasaT BT ST
¥ 9afc FX HAT | AT W FW RM
F @Y F 79 ¥ g9 w1 W qer
FT JHAT &, T W FT AT WX wifq
T gI< A [ qFaAT & |

qaY, #§ o fauer & wigar &
frdey s=m f5 § godt  dafaw
gfeat &1, ga% TeAlfas g0 § S
afeat & st gL A1 it Fedama
Y qg TR LT qHAT § | GATY Hag
Qe HIX g9 SHTETA & 9Ty 39 &7
QFAT IR § A g0 faor & @y
QAT IT8d & | Said Fgr fF 9% ¥
FHY T I AT §, FHT FEFC N q9
I AT §F WAL, ITF AT IS
w1977 & fafga saraf & sToor w09
W d 1 afy IE A7 T FHT FoAT F
o1 €, i wag F fagea) ¥, wiog
% 9 ¥ fawmg w3 &, ST qry
¥ W 9, mmmaﬁ LES Y
FT X, mﬂwﬁ@mm%fm
%mmm AT TAAIF FeqL
A TG AT A TG I I FT
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W4T a8 a9 a8 ¥ 1 F O WO F 0w
FT oI ¥, T g ar § wr ey
TR gRY A S w¢ faard,
e T fAaT &, 1 T9 %Y I« 9819
FEAT qEAT F 1 FuERY ST Y AT
HISH] §, q&aT $1 a1 § 7 ¥ gwar
ATHT ITFH AL F) T FE GHAT S ;

(sae)

ST &Y 98 FET, & q&7 AY g,
Q0TI JIET FT AT F, WIRA Sy
Feofag st &1 9T ¥ 9GR8
qifeat & St U< I3 § 1 3w fow F,
ST qF IFE F T FE Q &, WA
A T W @ ], v 9 e § A
I T T G g, THifw F 48
FTEWE

wreaaR, ¥ Fgar § % 59 qev &7
qq § ANSH e g & I ALY
JTAT FT, T AW FT W ATAT LT Ry
WIEAH ®1 A WX qg qOH 5
wiasr ¥ AW qret 9@ T qH-989
#1 fore afcie § qreet § 1 9 9= G
g fo faaeft ga & @RI, AT queaq
I I AT FT 79 I FT qUH
L qgEfe v e 1 #
quT F@T g |

MR. DEPUTY-SPEAKER: Mr,
Rawat, because vou are very young,
the disease of defection has not affect.
ed you,

MR. SOMNATH CHATTERJEE:
Not here. Shri Shivraj V, Patil.

SIHRI SHIVRAJ V, PATTL (Latur):
Sir, it is not possible to object to the
principies that are involved in this
Bill. But, the problem is not very
simple. It cannot be solved by mak-
ing an amendment in the Constitution.
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It is very much complicated. Unless
we pgy full attention to all aspects of
it, it would be difficult to do away
with thiy kind of malady which €
existing in the political life of ou
country. S8ir, T think that nobody in
thig country has a right to raise this
issue. Let that man throw the stone
who has not commit{ed the sin, it is
said. I would not like to describe or
put before this House the facts which
would probably cut at the very root
of the claim made by Mr. Dandavate,
It is said: Judge not that you be
judged. It is very easy to judge
others but it iz very difficult to be
judged by others.

Sir, the question before us is: What
is actually the defection?

PROF. MADHU DANDAVATE: Mr.
Deputy Speaker, Sir, since he has
raised the issue, I can assure this
House that the day I give up the
Janata party. on whose ticket 1 am
elected, I shal] resign the member-
ship of the Lok Sabha. It will not
take even one second for me to do it.

MR. DEPUTY-SPEAKER: Is there
any possibility of that because every
now and then you have been saying
this!

SHR1 {HIVRAJ V. PATIL: We
would not at all like Mr. Dandavate
to leave us and this House.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): Even
otherwise I wish him to continue in
the House so that hig counsel may be
available to us.

SHR] SHIVRAJ V. PATIL: That is
the feeling of all the memberg in the
Houge and we would not like Mr.
Dandavate to leave his party or leave
this House. We would very much
like him to continue in his party and
in this House and assist in the deli-
berations taking place in the House
in a manner which will be helpful to
the people at large.

CHAITRA 8, 1802 (SAKA)
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But, Sir, the questior is very difft-
cult.t What actually iz defectiont
That ig one of the most difficult gques-
tiong to be solved. If an individual
leaves the party and joing other party
or does not join other party will it be
calleq defection? What happens if he
join a party and what happens if he
does not join a party. That is also to
be distinguished. If g few members of a
Party do not see eye to eye with other
members in that party and they leave
the party and they sit in a group then
what happens?

Again the question is, Sir, the par-
ties go before the people with mani-
festoes and they explain to the people
that this we will do for you but hav-
ing come to the power they do not
implement the manifesto. \What is
the duty of the member! Should he
remain in the same party? Should he
not object to the non-implementation
of the manifesto which had been put
before the people by the party? Whe-~
ther he owes an allegiance to the
name only or whether he owes an al-
legiance to the principles or whether
he is having aliegiance to the wishes
of the people. That is alsuv a ques-
tion. Al] these questions are to be
distinguished and having distinguish-
ed all these questions then we have
to put before this House a Bill or a
resolution or whatever kind of device
that can come before this House and
then oniy we can solve this problem.
Without solving these problems it
would be difficult to do away with the
malady of defections simply by amend-
ing the Constitution.

Now the hon. Member has said this.
He said, let us amend Article 102 and
the problem will be solved. 'The hon,
Member just wanted to highlight these
things in the House. He has given
solemn assurance to the people and he
has brought it. We can very well ap-
preciate jt. But, simply by amend-
ing Article 102, this is not going to
take place.

In Chapter 111 of our Constitution, it
is stipulated that people have a right
fx
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to hold their opinions and views. Now,
how are you going to overcome the
difSculty that is posed by the Funda-
mental Rights that are enshrined in
our Constitution? Are you going to
say,—well, once you get elected to the
House, you are not allowed to hold any
epinion separately from the opinion or
the view held by the party? That is
the question. Sir, as you rightly said,
in the House the Members vote as
Members of the House, and
mot as Members of any par-
ticular party, as such. Our Cons-
titution has not mentioned about party
at all. You read it from the first page
to the last page of the Constitution.
You find that the word party is not
mentioned at all in the constitution.
The framers of the Constitution had
already applied their mind and they
have framed this Constitution. But
nowhere have they mentioned the word
party. What is the intention for their
not mentioning the word party in our
Constitution? So many things are in-
cluded in our Constitution: ours in one
of the bulkiest constitutions in the
whole world. Yet the word party is
not mentioned in our Constitution.

SHR] JYOTIRMOY BOSU (Diamond
Harbour): Lawyers’ Paradise!

SHRI SHIV RAJ V. PATIL: That is
why, while I can very well appreciate
the principle and the honesty of our
hon. Member, I would at the same time
submit that simply by amending the
Constitution, and simply by making
some changes here and there, we will
not be golving this problem. We have
got to solve this problem by consider-
ing all aspects by creating a kind of
philosophy, a kind of psychology in the
minds of the people.

AN. HON. MEMBER: How it is to
be created?

SHRI SHIVRAJ V. PATIL: That is
the problem. I did not talk of the CPM;
you are provoking me to talk abou- it.
There is one more thing which 1 wish
to bring to your notice. Suppose I
belong to a party which party joins
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hands with another party which has

an ideology which is quite at veriance

with the ideology which | have accept-
ed...

SHRI NARAYAN CHOUBEY (Mid-~
napore): They make a front..

SHR]I SHIVRAJ V. PATIL: 1tis
fraud on the people...

SHRI NARAYAN CHOUBEY: 1 said
‘front’ not ’fraud’.

PROF. MADHU DANDAVATE: The
confusion is because of the Bengali
pronounciation:

SHRI SHIVRAJ V. PATIL: Whén
people holding different ideologies
come together and they forni a party,
what is it to be called, if jt is not a
defection? I think it is a defection,
when people holding different ideolo-
gies come together and form a party.
1 think they should not have formed
a party of that kind. And, Sir, if
they form a party of that kind, surely,
neither are they honest to themselves,
nor are they honest to the people, nor
would they be able to govern the coun-
try properly. That is a defection from
the ideology.

While 1 respect the sentiments of the
hon. Member, at the same time, I
would like to say that it would not
be so simple to accept the amendment
which has been suggested to the Cons-
titution by the hon. Member because,
1 feel, it would create more problems
than what it would solve. It is only
by paying attention to all aspects of
the Constitution, to all that is happen-
ing in our society, all that we together
are doing, that we will really be able
to solve this problem. With these
words I conclude,

R mrees G@ (9) 0 Iw-
txe wgred, & @ fdaw w1 gifes
AT FT WT E| 1948 *Y I R
g sog-amfae o, fEd 1947
¥ H9AT AR Srwfaee T e fiear
qT, JE7 wuw wfew wrhw ugr
T, At fe afew  gur W,
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¥ a1z ay dwer fear fe g wiw
wY ot ¥ wg ww Wi wow & INT
w1 9, g0 wiiy ¥ o ot 1 | g7 T
AT JOUT MW W wuEeT & 9
wrefagt & st A @ & Fge §
THouAoTe frr ¥ gwftwr ¥ feum)
7g TR 1948 ¥ 9 faamt ¥ w&w
fiar, it fie amfaee odf & 9, Afew
Fhig fove W™ W ¥ w®ifE
Tofaee o siww F weT #
© T AT STl oY, 3@ § ag s e
AT & 9 #Y 9 #1E F A | WTATH
e A3 9G¥ wgH e, It
faam, qmvea WY oF 0w & wrfedr
IRIEATX F AFTa § Romare ¥ G
T

1969 ¥ ¥ =t fafc age & m%
BT W far | g fadeia 3w -
T &t gfqa & & gu zafy ag
Suredfa & A S 99T FEET
Tregafy ot &, afz g W@y @ 99w
qg 9T 7EHL 1 19 9T g9 q, AfwT
Sl st wega fear fv Y o
q swer @ fmar A4 g9y qmre &
BIE § 9T § STHT IAT9 a7 | AT 3T
g1, Jg AT ST & | TE AW @I AL
W ATRIAT FT, Afvq =g 3w
EECARISIENE e

U q1 QT ag g1 TS & fF o
F1ET 1 & LT AT [T q0A7 F
qgAT STl g | T§ aTd Sq SAdT 91Ef
wrET ® /1€ 47, a1 399 o) 9 6N
WY I AT T-—FIET ® 4137 98 ,
IgH 7E B AT 1Y 98T, @EX FT
/AT IZA Y, AT ITASTAT T8 g
g, ar Ia¥ faqr §:—

AT FTHET FAT
IAT “gat & qriqay, [T
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v ‘o’ W
et et Y el

v “seecfet”
et S o A A W

ot T W Y §, S s wr (k)
T A1 WY wEE WA AV Far aredf
¥ A%, 9% Ot § W & arw, wU
s g AT W ey () W
WA @1 oAl aaifes
9T EATR AW A Y T & 1967 & AT,
7 v w1 fawa § 1

MR, DEPUTY SPEAKER: Was this

an advertisement in a newspaper?

SHRI JHARKHANDE RAI: It is

simply a cartoon of such people. Thig
is as much relevant today as it was at
that time.

=t weee A § ag Fgw fE
ag faow wwmw oar &, fom ax gd
=T =JfEd

¥ ux ara g0 % 3w 95 @1q
oy 5 9a7 § f& w faay aret
¥ fewe o g7 AW Tww gY, SF
ya@ g, &% &9 9 gw foer aftee
% AT gl, THoUHoTo, THoAT aT
fafaezT g1, g7 39 9l &7 X B1F
q7 37 et & foge qX X TN F FTOT
foraag o< 4, Y, g9 999 TeTwT 3 FY
faam g od, O & AT F @9 ¥
gwal g f& 95 wiowa fedemm &%
ST |

F=-a7 Aufaw ofedt T,
# qm A 9T AT, W AG qE
T Y WY a7 TF AT TG GAX A
TR 819 & Nt 1 S AT ABWE |
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zafad & go fedwr w1 gadw
WA § W g g e a9 www o
T %smmﬁ’m !
\m uaa.n%,mw T{\' E‘T‘n‘l -

H G Qe ooy !

7g #A faegw @@t § 1 A9
I a% IO 9T § G #R
9 9T FHaT qTeEf @r o1 g9 AN
Y @ FEr 9T W 1 g X
g1 Smar 97 fF W @@ ¥ o™
AR T FIL OHTAAT | AT FQ
F@ AY g7 AT T | g qE
SHar 9 A # OAE, a@ Wy
a€1 3w At fF gET FEA owTa,
afer At 5T 1 WE WIw AT
foe aor & 5 7 § @t ag FA
q W3y 1 Fg AW wEr faeE
gfage  ®sowr A9 @O radl ¥
forrr s f& oA ewawe ¥
fews ww @mr 1 e wr
QT A T @ § & mwwar faw
- WUF qF AW 9T @
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¢ e o Wy T & g el
W, @ F gAT A A4S WEA
M OW oA ¥ @Y uwAlw

oo W § 1 4fe o SeE 9%
T, AR 9F )@ § W fag feae
g T ag g fagaw A
fear & ) e WY faQw wEAv
faq 7&t & 1 afs @ faw & a1
st § @ @A whwghaa
AR g faw arEd, 3 wfEE B
o FX ¥ arsd |

7T A ooy faw 4@ s §,
Fifs qar F@ oo fgg & A

fau R W § deifedw wRfwET
F FAT I g, W N OF wRH
FAT FET &, A I faumE w
ga-gvfa § T fear S
T A AR AW FT FATT & |

To  TUFT HAIX  TEYA.
(dargR) : SYTeRe wERw, fewwwe
9T Sfaew & faq sdegm
¥ gg S §WET qE@T TG,
fagraa: sy faly &1 faQu o
grogFar & 1 afsw g @ 4g
gfF ¥ Fqa  wiTgaT F
gfedsr 102 A Hwhgew ¥ &
feRdm &F gFar § AT AT
faw g® 3o o W FAT 99T

Sg § zgr W & fag e
g, @ AW FE W1 Wr § ST
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¥AW QAT BT Ay g, W N
woor ey gge T w17 sfeEt
¥ g0 gl what & gE @ 61
g ¥C quQ qTE WA W ¥ |

g% AP WYy W9 g
¢ ‘ogelt @’ ) wET ®E 9 T
: ?

Mo TWE FAE IRy
€ aT< gOT § | A] qgeY A At
T WA T e HAY, wEim s
o dto @, 8 ¥ | WAL F
W 9% gEAR-NEIT 9¥ qgd
99 @ od7 | afer g et o

o FwF ¥ 15 fydae  aqrar
AT a4 I I fag 3,
IEN w1 weaw W, § 39 fayeq
FET AT § M fHT IFIN wqr
fs & a2 3@ WX F ¥ FHg A
BT FT ZEY qE AT W@r F |
I H AT FETT IW W BIF FX
a9y gag afqdl & @eg davw
IAAT FATN wi@ ¥ AR g
Y AT afqaT dwav, oy foq
qF AT T Y WA AN T I
T Wgw faaEt & weax g ogw
wET TG FT @ ¥ ) AR ag
T oA AF FARY wE T WA
Iq qIF T | 1T ¥ qar g %
Jq FFT AGY qIgT F FHT F
4% ¥ T ST AwAe, UASETAT
ST HYT gAY JA4T S IT FY TAINT
AT ¥ fv ozl F 9N @y
HET AT IE ST §_AW X ANE
fafrY fasr stigqt 1w fee
g’ a1 | sy gw¥ Faw ug
wg & Faw Swaw wIx guTITATEY
TH # a9 T guv wRw ¥
e T afew 3w awy wegte
oEf ¥ Wrr W 9w § wifew go
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¥ & qEAT g Vo gHIT FAT
waw & aarfof oF. ..., (CiLily
........ 39 wERT SRgiw qEl
fearrar g7

% AWAIT W
AT T @raa WY &

o T FAQ Tl
T8 & 1967 W' A1G | W ST W
q1 far mw feadaey Tgg €
NEN T fag F AR IT9T Ry
¥ T 7 3T &1 AW Iy fag W7
syt % =9 + g +1f fagia
Tgt, T8 FHT €T woay g7 o fae
foaT W ST gFH & | EW 99 )
F4T AAWA F AW ¥ gH FEr
g gur fF a8 #ar g Wr 8 |
Aafvm agl a% ag i &wal, Ul
7§ @R e ;ew ¥ 3®
fag S e w81 f& a8 © Flcho
ar et qifafaaw & Fg< 4 guTA
21 8 WA F g T & TR
YT FT ggET TEEHT WA ¥ |
IET 2 W qIE wATEH! WE
gf, w¥isew w9 gmr AT 69 T
qATE gAT | 69 H WI IFAl §wEgT
&t ot fF QX 9@ grEt aeEe
qAE AT AT | 3@ ¥ WV
IR I TR TeT ST ¥ AT
M 1 g FT ogw FsT  FEAT
¥ AT T W ¥ f5 7 <8<
S2W FT FF ART W@l 1T I7 ¥ET
g | 39 faar o w g 9f
feT qq3r 1 97 qg 27 wE AR
g w7 fag ¥ wer fa w9 gw
qIT AN F @Iy TAANE IO |
qg 1970 ¥/ AT § | .87 IO
fag & wrg fasT It a<HTR FA79
@7 omf | YW wWY gW ST
& ufawew & o 1 Afew fagiar
¥ fog ar #1979 & fog 9 a1a®

I T |
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IFA TG F Wy fog ¥ Iw 9%
ag sfer aff @ 1 i w0
T A wrar F §F e uw
mﬁmzw;rtmz,a‘ﬁtm’r
¥ ag foarm feay i 7@ wadie
'Tf

Fg4 FT waww A g § %
feqmiiq ¥ frw a & wf<an
@r &7 § Ui ¥ §RAT g@ &0
qF FEW KXY 9 F o@wA gE
waw % 3§ SRrgwwr § faar g
...... (cawew=),...... & a1g
FT @ E S AT T A ) F
37 99 S § @ § gafec @ar
T g ) W AN wEAWNT § wad
wvT A 917 T ) §, e aie
F A g 7T @E P gw A AW
g 39 9@q few@ wwfaw &1 #1%
ares #1, gafee & ww F awd
g @71 § g f& fegawig a1 *37
wu7 a1 & 71T frg avg § sa7
R_E F FETT I AT Feoql
WH ¢ AT 39 FT Ag gwT fw
A1 gar few qg 118 & war |
Jar wey 72 gfmai ¥ fag, roma
T 3¢ fwar § sy gt faar,
wifas fawre ¥ 9% fodr § eq149
mg fear gt wuwRfs § mwT
dfawar ®1 gaw F3 fFar v gwan
¢ @ &7 sargwwr W1 agh safeqa
fwar @t | oHo Ao o FF FTHIT
67 ¥ UHFWT ¥ qT@ IAT AW H
& 7Y, afew wa @A W @I A
Wt o w9y 1 Ffew owar g
fo oy @* ux ux FT T gw F
99 FT gg 43 AW g1 qE |
feT @t & modr afegat wgay & )
straet gfe T atgr ¥ fag oo F@w
§ afea sia o zaraTw wyfewa
fry & f*F 99 1969 ¥ FvWiw +T
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fedz g% oY 3@ @wr & W
ww ot fe. | (smwwa) L wTe-
a”mnmqjx trtw?wmm
R_Y w¥E § gt @y ¥, Sae
T T aml ® wWwAT iRy
wifs F off N wg gu sofeas
¥FTE SUTMBw F A Wwig
w1 Uadifg a9 @ §F Iud - wE
W fafret ot W @ | oW
FET AT qFEW At W fewe
ST W gET 9 §3 &, 3 W 9§ WAy
B Y ¥ F AWl wrad §
fa@ SO m@m Fsar@wSFaT)

WY AW IEF sEwET E o
W AU TC & |

ar 1969 #
ae &9 9 ®T

z::%

g ¥ gAY qE # o wer
gg FW 8, BN WX Samer dufr
w1 SEw@ g afau sNwar =few
YT SFAT #1 owEe@ A oA )
1971 ¥ 14 W& 98X & AMRANT
F e Fu fag awo A
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SHR1 SOMNATH CHATTERJEE
(Jadavpur): The Bill which has been
moved by Shri Madhu Dandavate deals
with a very important aspect of our
political life. The gracious lady Mem.
ber who just now spoke has also on
behalf of the ruling party criticised
what is known as defection so far as
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I have been able to understand. But
the usual practice these days is 1o pads
on all responsibility to the Janata
Party; I do not hold any brief for the
Janata Party I wasrec gthat dur-
ing the Fifth Lok Sabha a Constitution
Amendment was brought as a Govern-
ment Bill providing for constitutional
changes to stop defection in this coun-
try. That Bill was referred to the
Select Committee. Although | had the
privilege of being 3 Member of that
Select Committee we could find that
that Bill never made any progress and
got held up in the Select Committee
for nearly five years. For five years
Anti Defection Bill, brought by the
then Government which had the mas-
sive mandate of which we had been
reminded every day those days, did
not see the light of the day, in the
sense that even the Select Committee
Report was not submitted. As a
Member of that Committee we had
been trying to expedite it but being in
a hopeless minority there we could not
get it through. Defection in this coun-
try has Become a part of the dictionary
of politics in this country. We have
coined the words “Ayaram” Gayaram”.
Haryana has made a signal contribu-
tion in this country. If I am not mis-
taken, some members have changed
sides more than 2 or 3 times in a day
even,

PROF. MADHU DANDAVATE: The
record is 13 times crossing.

SHRI SOMNATH CHATTERJEE: ¥
stand corrected by Mr. Dandavate. As
1 said, we have found a new termino-
logy. Bhajan Lal model of defection
is something which had been unknown
of—wholesale Ministers in the Cabineg
changing sides We have seen ancther
model in Karnataka recently. The
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Clidef Minister resigns. Overnight
there is a change in the composition of
the legislature party and then another
person who had been in the minority
becomes the majority leader and forms
the Government. Another is Goa

model. Another is Himachal Pradesh
model. Who has been the benefi-
ciary here? If you are seriously

thinking of curbing this menace in our
political life do some introspection,
please. You are now on the treasury
benches. You are now the beneficie-
ries of all these defections. The diffi-
culties you hud anticipated in getting
the dissolutions approved of jn the
other House have been overcome, but
by what method? Therefore, do not
ignore these things. The people of
this country are not that fools. They
realise what is happening. By this
process, the bourgeois landlord parties
are exposing themselves and have al-
ready exposed themselves to the peo-
ple. No method is debarred To get
a majority, to get more people on your
side, you do not hold any method as
taboo. Theretore, if there was any
political w'll then this Government
would have itself come with a Bill. At
least the same character of the Gov-
ernment was there in 1971, with the
same Prime Minister, but as I said,
that Bill never came out of the Select
Committee, although so manv Bills
came out of su many Select Commit-
tees. Do you or do yoy not want de-
fections? Tell to the people that Con-
gress(I) is against defection of all

kinds. What type of defection you
like?  So long as it is on your side,
you do not mind. If it goes out of you,
what would you say? If any of the
Governments controlleq at the moment
by Congress (I) falls because of defec-
tion, what would you call them? ° Are
You seriously suggesting to the people
of this country that all these defec-
tions in driblets which has taken place
during the last few days in the other
House have been because of their sud-
den or graduai realisation that Cong-
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ress(l) is the only pelitical party o
this country? Do you want the peo-
ple of this country to believe that?
Therefore, don’t laugh. The Janata
Party because of its own contradic-
tions, because of the same character it
possesses, has broken into pieces. Lok
Del is breaking into pieces. The Con~
gress broke into pieces.

SHR; P. RAJAGOPALA NAIDU
(Chittor): What about the Communist
Party? ’

SHR] SOMNATH CHATTERJEE: 1
am coming to that. Mr. Naidu, I do
not know your past records. From
1977 1 find you are in Congress(I).
Let us see; you remain there so long
as they are in power. Don't tread
upon areas where you are weak.
Therefore, as a method of retaining
power or as g method ef acquiring
power, defection is a menace to the
politics of this country. That is the
point we are making.

I disagree w.th Mr. Madhu Danda-
vate, a good friend.of ours, a know-
ledgeahle friend of ours when he said
that therq is no difference between
split and defection. There is. Sup-
posing a political party goes back on
its pledges to the people, if there is a
conscientious member who does not
wish to stick to that place, comes out
of it or a body of members of that
political party come out of it saying
that this Party is now reeking with
corruption, this party is not keeping its
pledges to the people as givep in the
manifesto, then they have not only a
right but a duty to separate themselves,
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authoritarian mie in this country for
wm:;' you W mﬂonm be; ;he
peopl that ve a de-
fection. The pebple of this

never sanctioned imposition of Emer
gency. The people of this country
could never dream that MISA would
be used against the Working Commit-
tee Members of the Congress, against
political leaders like Jayaprakash Na-
rayan although solemn assurances
were given on the floor of the House
by the Prime Minister and the then
Home Minister that MISA will never
be ysed against political opponents. If
sbome courageous persons had come out
of the Congress, certainly we would
have appreciated that. Similarly, where
we find that a political party is break-
ing its pledges and making compro-
mises, then certainly there is a right
as also a duty to come out of that.
Ang if Mr. Rajagopal Naidu wishes to
know the split that took place in the
Communist Party in this country, that
was on the basis of principles and that
was a split. That was not a defection,
not indriblets to be in power. The
Communist Party did not separate to
acquire power or to go intp the Minis-
try somehow or other, not like Mr
Bhajan Lal or Gundu Rao. This was
not the method; this was not the sys-

tem  Try to understand the process
of history.

MR. DEPUTY-SPEAKER: You must
also tell the Members on what princi-
ples your Party split,

SHRI SOMNATH CHATTERJEE:
Today, vou want me to give a dis-
course why the Communist Party
broke, We are discussing a particular
Bil] relating to defection. Such
comments coming from the Chair will
be misunderstood. So, please be care.
ful in making such comments.
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siding Officer, as to what the principles
are, THere is no harm in asking thet.

SHR] SOMNATH CHATTERJEE: On
fundamental principles. That was
not for acquiring power, not getting
into position of power. Therefore, }
said, I am  disagreeing with Mr.
Madhu Dandavate in that respect. But
we are gsupporting the principle behind
that Bill. Today, we find this cancerllis
spreading. Today, we find that for
the sake of remaining in power, acquir-
ing power, this is a simple method
which is being adopted. Although
the people have not voted for a parti-
cular person or a particular party, they
are in positions of power today. The
position of the Haryana Assembly to-
day is something which the people of
Haryana never contemplated. The
position of the Karnataka Assembly is
something which the people of Kar-
nataka never contemplated. There-
fore, if you have faith in the peoples’
mandate, is this how you pay respect
to that?

Your answer 1s because in the Loi<
Sabha elections you have got the
majority, therefore you have got the
right to manipulate and get them on
your side Wouldq there have been
defections in Haryana if the Minister-
ship had not been assured to them,
if Shri Bhajan Lal had not been as-
sured the Chief Ministership? No-
body could dream of that. There-
fore, on that assurance, he changed
side Today we find that persons
who overnight changed their political
loyalty, political colour, are given
Ministership. The hon. Home Minis-
ter is here and the hon. Law Minister
is alsg here.

THE  MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I am
going to reply to the debate,
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SHRI SOMNATH CHATTRRISE: 1
wauld »gtknw whether the tul-
ing party. approve of defections or not
and, i 80 in what ‘circumstances they
do it and in what circumstances they
do not approve of defections. Let
the people of this country know it.
Is it not & fact that the previous Gov-
ernment under the leadership of Shri.
mati Indira Gandhi had prought a Bill
for stopping defection? I would like to
know whether this Government has
any such intention t, come with a
similayr Bill.

In order to decide whether a3 Mem-
ber should continue as a Member or
not, the electorate should be given
the right of recall. It is important
because it will be showing respect to
the electorate. The right of recall
must be brought into this  country,
that right should be conceded to the
people so that the people can judze
But that right is’never being concederl
to the peaple

You want to say that because of the
125ult of one election, the other re-
sults would follow. Yoy feel that sc
Inng as it is on your side, the cur-
tent js towards you, it is all right 1t
1 this type of inconsistent position
that is encouraging defection. We
have never heard the ruling Congress
saying that. whatever may be the
fate, we respect the verdict of the
people, we shall not try to win over
persons.

It has been rightly saig that the peo-
ple of this country, the people in the
streets, they are commenting, they are
laughing that the Members of the
Legislature are like essential commo-
dities, to be bought and sold, to be
bartered. Is this feeling of the people
something that we should encourage?
We can stop it only by our own ac-
tion, by the action of the Legislature,
of the political parties and of the
members, by laying down standards,
norms of politica] life. That alone
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ple of this country.

Therefore, I commend this Bill, al-
though it would have been better if
it had been a more comprehensive
Bill. We plead for some p
politics in this country. We should
oppose and we gheuld try to root out
unprincipled change of loyalities; we
should try to eliminate from this coun-
try the feeling the justified feeling,
that politicians are negotiable com-
modities or persons. They are nego-
tiable, their loyalty is negotiable. Such
a feeling has to be removed. We have
to have radical changes in our electo-
ral law. We have, at the game time,
seriously to think of curbing the
money power. A Committee was sct
up by the Hon. Speaker in the Fifth
Lok Sabha tn cuggest reforme in elec-
toral law and I had the great privi-
lege of being, » Member of that Com-
mittee which had illustrious Mem-
bers and many unanimous recommen-
dations were made by that Committee,
to which members of the then ruling
Congress were parties, but none of
them was even implemented. The
unanimous recommendations of a
Committee appointed by the Hon.
Speaker of the House were not im-
plemented,

17 hrs.

Sir, proportional representation hag
to be introduced to remove the im-
balance in the electora] results. TH-
day Mr Taleiro has changed his loyal.
ty after the election. What would
you call it? I would like to know.
He was elected, if T am not wrong, on
Congress(U) ticket, and after having
got the verdict of the people in fa-
vour of Congress(U) against Cong-
ress(I), he comes to this House, and
I do not know how many days after-
wards he says that it is a victory of
Congress(I) in his own congtibuency
and therefore, he changes sides, What
is it? How do you describe this?
You are inviting them, taking them
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fwmer President of Haryang Jan
Sangh is now 3 member of Indira
Congress. Every day you are criti-
cising the RSS, W hon. Member
in the last House, in'the previcus
House, the President of the Haryana
Jan Sangh, became the President of
the Janata Party and I do not know
whether he is a President or noi he
is a welcome, member of the Indira
Congress. On what principle you ex-
plain this? Therefore, do not crti-
cise Jan Sangh, Has he become an
angel as soon as he touched you? Has
he dis-associated himself from his RSS
views? How have you found that
out?

SHR] P. SHIV SHANKAR: In w.ith
company you were there till yester-
day?

SHR] SOMNAH CHATTERJEE: We
have open mind, Mr. Home Minister.
Your couplets sometimes are over our
head. But msy I request the hon.
Home Minister to try to understand
that we had made our stand repested-
ly clear, that so long as they fuught
against authoritarianism and for res-
toration of democratic rights, we were
with them. We fought against them
on the floor of this House. @'We op-
posed the Charan Singh Budget. We
opposed the Inmdustrial Relations Bill.
We opposed their firing on the work-
ers and students. We did all that.
If you care to go through the records
of the House if you have time or if
you have the inclination to learn or it
you have the ability to appreciate and
understand, then you will realise this,
instead of making this, if 1 may say
so a silly joke. Try to educate yuvur-
self first before you go and make the
complaints.

PROF. MADHU DANDAVATE:
The fundamental right of igncerance
is guaranteed by the Constitution:

SHR] SOMNATH CHATTERJEE: 1
am supporting this Bill although it is

mmmmmmm W

in a somewhat imperfect form.

hope somie time in the nemr - Mﬁ
there will he § proper
the House, but 1 know that the
Congress will nevér bring such » Bill
Even if they bring it for public con-
sumption, they will never pass it,
they will not pass it until the entire
process is over.

Therefore, I commend this Bill al-
though I know its fate, but I expeet
that the present Government is glso
against defection which is detrimental
to the country. So, let them also try
to stop this menace if they wish te.
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ag qdY Y &, F war g § e faad
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wE F F1 afed gvd) g & WK
WeST IoTAT § AT ITET qTF agT F AW
o §, 9¢ A e afgd 1 e
fedwrrr ar fefae Fam e Hiforre
THIT WS T ¥ TAWT qEAT § T
T & ey, A& gy W a7 gré W
Fargfe s R T ana ¢ fe oy
fedww g ar feafoe 8 1 S aw g
feafae vt fedsws w1 gwmdAw 7
¥, 39 IR 3% o fawr wragre At @t
T | i aog & g qg v
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SHRI A. T. PATIL (Kolaba): I
should - welcome the spirit in which
thig Bil] is sought to be brought before
the House. The spirit is not that a
man should not change his philoso-
Phica} ideas, ag has been gought to be
put forward by one of the members.
The spirit is that, when you go before
the people and take the people into
confidence and tell them that you are

. 8%ing to implement or follow a parti-
cular social, economic and political
ideology during your career and if
you, thereafter, change over and sup-
port some other ideologies, political,
social and economie, it ig @ breach
of trust of the people and in that
cage, it is your bounden duty to get

4

yourself myuﬁom ~ -
and therefore, riecessiry ikt
Biust get out of the House or the by
to whichl you have heer:&: pog

the people. Therefore, ) uﬁ
to find out a solution. So far as this
mode of conduct is con differ-
ence should be made ly with
reference to the political party. There
are politica] parties, which do not be-
lieve in the democratic functioning,
parties which pelieve that these re-
presentative bodies are merely admi-
nistrative committees formed or con-
stituted by the capitalists. If the per-
song who believe in such an ideology,
go before the people and get their
entry into such representative bodies,
is it honesty of purpose, honesty of
philosophy, honesty of ideology onm
their part to do this?

H =
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So far as defection, as has been
stated or sought to be defined in the
present Bil], is concerned, the question
wil] be whether a particular act can
be said to be an act of defection from
a party. If a question arises as to
whether a particular act iz to be called
an act of defection, from a party, we
must first understand what ‘party’
means, whether there is a party,
what sort of party it is, whether all
the salient features of the concept of
party. are possessed by a group of
people. I will request the House to
consider this aspect also ijn the light
of the provisions of the present Bill,
whether g group of persons has a
politica] ideology, economic jdeology
and socia] ideology on which they
stand, whether they have a programme
to implement their jdeology, whether
they have the organisation to imple-
ment that particular programme and
whether that organisation has a disci-
pline directed towards the particular
ideology and programme and whether
the discipline can be majintained and
sustained by an effective leadership.
These are some of the aspects or fea-~
turew which must be found in an
organisation if it is to be called a
politica] party. If suppose, g party,
instead of being said to be a partly
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politica] party, if thay ey, it

the peint is w
ther you are going to identify the mass
movement with the political party.
These are some of the fundaméntal as-
pects which will have to be taken into
consgideration, I will just pose a prob-
lem. If two smal] warring groups of
legislators elected by the people, on &
particular. programme-promises are
are given to }he people in the election
manifesto—sit together for gometime,
forming an alliance and then coming
out of that alliance for an ulterior
motive. What sort of an action ig it?
Is it a defection? Is it any other
thing? What sort of concept will you
cal] it?

For instance, in a particular State,
a number of groups, small groups of
legislators, came together for seiz-
ing power. They seized power. They
carry on, hold together, for the sake
of power. But when the crucial mo-
ment comes, when the crucial test
comes, they go out to the people and
say, “Well, this party or the candi-
date belonging to this party is our
foe. He must be defeated.” I do not
undenstand smal] group of peonle cal-
ling themselves as party members
under a particular nomenclature, sit-
ting together for the sake of power,
and when they go out, they fight
against one another Whnat sort of a
conduct i it? Is 1t a fraud or a front?
It is a fraud on the people. They sit
together for the sake of power and at
the same time, they change their al-
lances. For example, within two
months, the CPM changed alliance
in Orissa. They sat with the Lok
Dal. This was in 1979. Mr. Jyoti
Basu was a party to it. What sort of
faith you give to the people That js
the problem.

It is not easy to define “defection”,
as Prof. Madhu Dandavate says. You
have to sit together, discuss it and
deliberate over it and then define the
concept of ‘defection”. Then only
you will understand what it is. It is
not so simple. Principally, the faith
of the people must be maintained.
There ig no doubt about it But how

mag.xgngm
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you going to maintein it That is
t}’sé M‘bmm )

THE MINISTER OF LAW, JUS-
TICH AND COMPANY AFFAIRS
(SHR] P. SHIV SHANKAR): Mr. De-
puty-Speaker, Sir, speaking persom-~
ally, I am one of the greatest admirers
of Prof. Madhu Dandavate. Though
personally we have never been close,
ideologically I have heen very closely
following him. I have always felt
that Professor Sahib had been jn a
wrong company throughout and X
would have very much wished that
he would have joined our ranks

AN HON., MEMBER: It will be a
defection,

SHRI P. SHIV SHANKAR: 1t will
not be g defection We adore him so
much that 1t would not be called a
dofection at all.

While 1 admire and appreciate the
principle pehind whith this Bill has
been moved, I regret 1 cannot agree
with the Bill per se because of the
obvicug defects in it  Before 1 go to
make my submissicns on the merits of
the Burl, 1 would like to bring to the
notice of the Housc article 102 of the
Constitution whic¢h is sought to be
amended by virtue of this Bill. Its
contours and precincts deal only with
dicqualifications for being chosen as
a member of either Hcuse of Parlia-
ment.

Therefore, Art 102 has a very
narrow concept in which it operates
and the matter of defection is so em-
bracing of Article 102 that the
Article itself wi'l not be able to digest
thiz concept.

I may say this at thig very stage
itself that when I said that, because of
the manner in which jt bhas been
brought, 1 opmose it, thic is what I
meant. This Article deals only with
the membership of ‘either House of
Parliament’. Now, then, what hap-
pens to other forms of defections? I
do not know why Professor Sahib
hag left it out. He has said that the
amendment to Art. 191 would be con-
sequential but, then, he has left it to
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&grealmotaomebq%ybghetoma
up at a jater stage. ' So, doen he want

. 181 to be left untouched, in
which case, does he justify defections
in the wvarious Legislatures of the
country? Therefore, as 1 have gaid,
in the present form in which it has
been presented—the amendment only
seeks to confine itself to defections in
either House of Parliament—it is not a
solution at a'l. And | do not know
why Professor Sahib has become only
“4ouchy’ with reference to member-
ship of the two Houses of this Parlia-
ment. Why would he not like to g0
beyond? It is something which has
been puzzling me when I was sitting
and contemp.ating on the amendment
that has been brought forth. That is
why T say that this amendment is not
only nsufficient but this amendment
does not solve the »roblem at all. It
only touches it on its periphery.
Therefcre, it js very difficult for me
to agree with Professor Saheb on this
amendment.

The other aspect of the matter is
that while Professor Sahib wants that
so far as Clause 2 of Art. 102 is con-
cerned, it should be treated as an ex-
p'anation, he adds Clause 2 in which
he says that a pcrson shall be disquali-
fied from continuing as 3 member of
either House of Parliament 1f he,
having been eclected such a member,
gives un his membership of the poli-
tica] party by which he was sct up as
a candidate in such election or of
which he became a member after such
election,

PROF. N. G. RANGA (Guntur):
What happens if the Party itself
changeg its c¢wn ideology?

SHR] P. SHIV SHANKAR: So, Pro-
fessor Sahib, T am sorry...

PROF. N. G. RANGA: There is
another Professor here.

PROF. MADHU DANDAVATE: And
you forget that he wag a father of our
Constitution. So you must respect
him.

SHRI P. SHIV SHANKAR: That is
all the more reason why, whon he i9

CHAITRA 8, 1802 (SAKA Bill by
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)
“Pro;
oppoaing it, I have to be carefu] im
accepting your amendment}

Now, the concept or condition of
‘giving up’ iz so loosely worded,  in
my humble opinion, that it. creates
manifold complications. Doeg it cover
a case of voluntarily giving up or &
case where a person is removed from
a Party on the hasiz of disciplinary
action or where a person .has been
elected as an Independent but joins &
Party later and then leaves that
party? Does it take in these cenes?
Does thig expression ‘giving up’ take
in gl the aspects that the human
ingenuity can cdonceive of so that it
could be gaid that the expression is
all-embracing and therefore the defec-
tion part is fool-proof? Now, this
amendment which has been very

*loos+y worded i an amendment
which has really put me into a puz-
7'in7 mood, and it is very difficult for
the Government to accept this part of
the amendment, which is the bssic
amendment ag proposed by Profu.sor
Saheb.

Then, the proviso that has been
added is something where the Presi-
dent has been brought intp a contro-
vensy on a reference by a political
party. Sir, when 3 dispute arises or
a question is entertained as tn whe- -
ther a particular person, having heen
a Member, has become the rubject-
matter of a disqualification, then what
hag been suggested is that the Presi-
dent shal] entertain such question on
a reference hy a pclitica] party for
the decision. T personally feel that
the authority of the President should
not be brought into a conflir{ on an
issue where a political party would
like to decide whether a particular
person hes defected from their ranks

or not.

Then, Professor Saheb, the other
asnect which assumes importance is
what exactly i3 the concept or the
connotation of a political party itsalf,
because, one will have to define the
political party for the purposes of
bringing in the whole, to make this
provision workable.
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PROF. MADHU DANDAVATE: 1
Jepe you do not raise the fundamental
issue 38 to what is the definition of
‘Member of a Legislature’.

SHR; P. SHIV SHANKAR: I have
not gone that far.

Therefore, having regard to the
various loopholes in the amendment
itself, I am of the view that this
emendment is not going to solve the
problem. It would not touch the
fringes; it would only work at the
periphery and create more complica-
tions than are already there.

So far as the question of defection
itself j5 concerned, I am one with the
concern, anguish and anxiety exhibit-
ed by all the Members of the House.
I for one treat it as a different malady
altogether. May I say this that it is
a case of falling standards in the
character of the nation and they are
exhibited in the political parties.. .

AN HON. MEMBER: By the ruling
party,

SHRI P. SHIV SHANKAR: 1 am
saying, ‘by the politica] parties’. I
must say that your Party js such—I
wanted to say this; I wil] say it now—
that people have not found it waorth
to defect on your side. This is the
misfortune of yours. They have never
found it worth. (Interruptions). I am
going to come to the two points which
have been made by Mr. Chatterjee,
and 1 am going to answer them. 1
thought that people had not found the
CPM worth such a Party where they
could go to embrace it because they
have found it worthless. (Interrup-
tions). Mr. Chatterjee, while modesty
is 3 virtue, I never thought that yom
were so hypocritical as to say that
‘you do not possess money’. Anyway,
let us forget that part of it. I am
saying., in the ultimate analysis...

PROF. MADHU DANDAVATE: The
matter under discussion ig not modesty
but honesty.

SHRI P. SHIV SHANKAR: Profes-
sor Saheb, my respect for you rather
subordinates me not to say anything

. ‘MARCH 23, 1960’
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bessuse your persons) chatecter has
rather impressed me too much in the
formation of my career. SQ,IM
that part... l

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): 1 want to
ask one question.

SHRI P. SHIV SHANKAR: I am not
going to answer your Question now.

SHRI SATYASADHAN CHAKRA-
BORTY: My question is: are you ngt
decrying the woman who cannot be
enticed?

SHRI p. SHIV SHANKAR: This is
a matter of your choice. You think
out.

Now, forget about it. What I was
trying to say was that ultimately it
is a question of a character, a cherac-
ter of an individual, thg morality of
a political party, the ethics of a poli-
tica} party and the people who claim,
‘We are the representatives of the peo-
ple. This is my conacience and my

honesty.’. That is more important
than anything else..
(Interruptions).

q HICHEY Q. FRa<HT I98T

R LR

V. q o faasieT: o9 dwaar
Sqew ¥ far, & a1 &9 a9 @7 §,
FEI STIRY TEFAE a7 T G Wr

N ARTEATIO  gH AT T aqrd
JAIT §, WS TG ad § |

MR. DEPUTY-SPEAKER: He has
said good things about you also.

FHRI P. SHIV SHANKAR: What
actually happened was this. Profes-
sor Saheb at one stage said that he
would refer to what happened during
the Janata rule but left it out. I will
take up the thread at that stage and
proceed a little further. Actually,
soon after the Janata Party came into
office, they wanted a suitable legisla-
tion on defection and they had many
an exercise made and which I need
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not tecal] to the Prefessor Stheb -who
wag himself g member of the Cabinet
then. Ultimately, the consemsus that
wag arrived ot and which was record-
ed by the then Government in order
to defing ‘defection’ itself was—I am
stressing thiz because the Professor
himelf wad a party to it, 1 will not
go into the other details and I will
only refer to one thing, and that is:

“It wag also agreed that ;plits in
political parties should not be treat-
ed as defections. For thig purpose
it was decided to make a provision
to define ‘sp’it’ as meaning a divi-
sion in the legislature party of
which 28% of its strength subject
to a minimum of 5, register them-
celves ag a separate party with the
Election Commission:”

I must remind the members of the
other side that what is sauce for the
goose ia also gauce for the gander.
This is the type of definition which
was evolved by a consensus by the
former government where they say
that a nplit will not be treated as a
defection and for that purpcse they
have gone to the extent of saying that
if 25% of the strength of a party, sub-
ject to & minimum of 5 legislators,
defect and go and register themselves
with the Election Commission as a
politica] party, it would not be a case
of a defection.

Naw I would like to apply the same
parameter and would like to say
something on what has been urged
with reference to Himachal Pradesh
and Haryana. A lot has been said.
My friend, Mr. Chatterjee, has talked
of the principled politics. He has
gone on record to say that if on a
principle one breaks away from the
party, he ghould not be called a
defector. And he gave an instance
by saying that supposing somebody
were to oppose emergency or, in his
own words, authoritarianism—I have
not so far been able to appreciate the
connotation of the expression ‘autho-
ritarianism’ and about which I will
certainly make an observation jmme-
diately afterwards—but, if he defects
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on thiz principle, then it is not W
defection and it should not be '®0
treated. Therefore, he jg not one
Professor Saheb on this count

.

I would like to tell Mr. Chatterjee
that this ijs my argument that in
Haryana or in Himachal Pradesh, the
/mandate was given on the same prin-
ciple. The principles are twofold—
ore is: what has been evolved by the
Janata Party and the other is what
hag been evolved by Mr. Chatterjee
while addressing the House. It is on
that basis I am submitting that the
Congress (I) got a massive mandate
in these States. At least in Himachal
Pradesh, where we contested all the
seats we won all of them. (Interrup-
tions). I am putting it on a principle.
So far as Mr. Chatterjee is concerned,
if the Legislatorns, having seen the
mandate of the people and, in confar-
mity with the wishes of the' people,
bowing themselves down, had left
that party, how can you call it a
defection? It is only aligning them-
selveg with the wishes of the people,
with the mandate of the political
Sovereign and, if they had come and
joined our Party, by what stretch of
imagination, you would call that this
is not a case of defection on a prin-
ciple?

SHRI NIREN GHOSH: Will you
then please define what is defection?

SHR] P. SHIV SHANKAR: ] have
answered that so far as your party
is concerned. But, so far as Professor
Saheb himself is concérned, in the
Government which took a decision to
it, you were a party where it wag said
that if 25% legislators walk out, it
will not be called Defection but a
aplit. If this is the approach, it is on
this approach or it is on this that
Shri Madhu Limaye and his company
wanted to take their own arguments
when they left the Janata Party. Am I
not right in gaying that it is more
than 25 per cent legislators who have
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walked out either in Haryama or in
Himacha; Pradesh so as to be within
the four cornerg of the definition,
Profesgor Saheb, which you yourself
have laid down?

80, the position, as it emerges, is
that the principle that you yourself
laid down does not suit you on a
particular occasion. Therefore you'
arc prepared to eschew it as a for-
gotten baby. But, so far as we are
concerned, if we have tried to follow
your own_ approach and if people
come to ug voluntarily, then, how
would you blame us? I say this
because your friend has referreg to
that. In the other House, we were
only 98 or 93 It is not a case that
all of them have joined our party and
voted. Perhaps, your party ypeople
might have also voted for us That
is why we got 124 votes. (Interrup-
tions).

SHRI JYOTIRMOY BOSU But,
you do not have the courage to say
this.

SHRI P. SHIV SHANKAR It is
something which is secret.

SHRI JYOTIRMOY BOSU: What
is it that you can do” (Interruptions)

SIIRI P SHIV SITIANKAR- That
ig your habit. I would not, there-
fore, like 1o take more time of the
House Our approach in so far as
the main principle of defection is
conrerned, ag I said, is gomething
which nobody would know. At least
a reasonable wverson would try to
support it Thig is only a very in-
comprehensive, a very defective type
of a Bill, that hag been brought.
Actually, we took over hardly about
2} months ago' the matter is engag-
in® our ecovwsideration and we would
like certain to go into it and various
“ecisions that have been taken by
the vrevious Government many of
which seem to be reasonable, would
not escape our mind. I can assure
that to this House. We would jike to
take them into consideration and

_e ey
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having regard to the fact that the
matter of defoction forms part of a
larger regpective of the electoral re-
formg I with all my modesty beseech
Professor Sahib to withdraw this Bill
so that we might at a proper stage
after a proper study comeforth with
a comprehensive Bill on the electoral
reforms.

PROF. MADHU DANDAVATE:
Mr. Deputy Speaker, Sir, at the very
outset, let me make it very clear
that when I framed the Bill T had
alsp prepared at a later stage an
amendment for 191 but because that
had come late that is whv it could
not become part of that but I agree
that hnth 102 and 191 are to be
amended.

Sir, after carefullv listening to the
debate on the Bill that I have placed
hefore the House, T found that quite a
good number of memberg on both
sides of the House said that they
agree with the spirit of the Bill An
interesting part of such a debate is
that the spirit is accepteq but the
bottle iz rejected That is generally
the tenor of the argument.

Sir, the hon’ble Minister just now
saiq that merelv by consiitutional
amendment the distortions and aber-
rations caused hy nolitical defecticns
cannot bhe climinated It ig  really
crisis of charactr» TBut T would ask
the Minister incharge of Law, Jusiice
and Company AfTairg that if tomorvow
any philosopher or anv politician
savs that no doubt therc are crimeg in
the country but if the crimeg are to
be completely eradicated merely
Criminal Procedure Code is not going
to help It is the crisis of character
and So long as the character of the
human beings is not transformed
there is no need of criminal pro-
cedurc code at all I do not know
whether that will be justified.

Sir, no doubt there is a certain
constitutional and legal aspect and I
do agree Wwith him that merely
making a constitutional amendment
is not going to solve the problem if
the politician in the country is going
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to remiin ps’be iy todsy. Unfortu-
nately]' the pofitieian in the counixy
han Jost his -eredibility and, theritore,
it credibility 'haj ‘to' e  rebtored.
Bof’' one -of “the ‘conttibutdry factors
of loss of eredibility is occasional and
comitant defections that are taxmg

.

Sir, in Haryana on legisiator
claimed that he had crossed the Floor
thirteen times. What a mobility! And
whet a dynamism! That ig the tra-
gedy 4t our politica] life, Therefore, 1
mmn just trying to make a modest
beginning by introducing this consti-
tutional amendment.

I

An HON'BLE MEMBER: If I re-

member correctly, he has been
elected.
PROF. MADHU DANDAVAIE:

Yes. He hag been elected. There is a
premium on defection and probably
he was elected because some admirers
of defectiong felt let us see whether
he can break the record stil] fuither

Sir, some hon'ble Memberg in-
cluding Shivrajji and others had
raised a verv important ideological
issue. They saiq that there are
sometimeg political groups and politi-
cal parties who combine together and
form coalitions. They form frunts.
Are they not worse than defection?
Sir, it is an accepted practice all over
the world that there is an admissible
politics of coalitions. I give you the
illustration of Germany. That ig a
classic instance. There is the Social
Democratic Partv of Deutchsland and
there is the Christian Democratic
Uhion. Ideologically these parties
have difference, but even then there
were periods when there was a coali-
tion between the Christian Demo-
crati Union and the Social Demo-
cratic Party of Deutchsland.

MR. DEPUTY SPEAKER: That
does not get credibility.
PROF. MADHU DANDAVATE:

That have proved even such coali-
tions have done better than what the
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singld paity hag'dome in some of thwe
countries.

MR, DEPUTY-SPEAKER: Cannet
we #ay that it is to capture power?
The same person goes from one party
to the other. Parties combine to-
gethér and they capture power. How
do you account for their credibility?

JPROF. MADHU DANDAVATE:
Firstly, I have already referred to
that in my initfal enunciataion while
1 moved the motion. Therefore, I do
not want to repeat that point. 1 did
refer to that I started with that. You
can check the record: T referred to
that. Therefore, as far as the ‘fronts’
and the ‘coalitions’ are concerned, it
is very clear that the politics of coali-
tion is a normally accepted proposi-
tion in the developed countries as
well as in the developing ceuntries.

Therefore, Sir, so long as parties
remain as they are what ig the point
in saying that the Constitution does
not make reference to any political
party? What is the point in saying
that the Representation of the People
Act does not make reference to the
political parties, excepting where the
question of adoption of symbol is
there? But, Sir, the very functioning
of the Legislature is such that the
Leader of every party has to submit
to the Speaker a list of the Members
belonging to his particular political
party.

erefore, though in the Constitu-
tion it is not mentioned, the political
parties do exist and their existence is
a reality. So, that particular point
hag got to be borne in mind,

Very often questions have been
raised: Is it not a fact that Members
of the Lok Dal in the past have de-
fected? Is it not a fact that Members
of the Janata Party have defected?
Again, if you check the proceedings,
you will find that 1 myself stated
this: and I mentioned my perty fwt;
the Lok Dal Congress (I) and ail
other parties I mentioned. 1 thought
«that this is a point which cuts across
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party lines. Therefore, there can be
a non-partisan attitude as far ag this
particular Bill is concerned.

Sir, I may narrate a very interes-
ing sxperience. Somebody referred
to the efforts in the Fifth Lok Sabha
to arrive st an Anti-Defection Bill.
1 wag a Member of the Joint Select
Committee in the Fifth Lok Sabha to
which the Bill at that time was refer-
red, when Shrimati Indira Gandhi
wag the Prime Minister. And my
interesting experience is this. I went

to Bangalore to participate in the’

proceedings of the Select Committee
on Defections. And, on the day we
were to meet there to consider that
Anti-Defection Bill, on that very
same day—Emergency was proclaim-
ed upon the country and I was put
under detention for two years. And
I do not know whether that was the
price which I had to pay, because of
my opportunity to attenqg that meet-
ing and to participatae in ity pro-
ceedings. The same draft was there.
That draft came before the Janata
Government and I must make it
very clear that even when that parti-
cular Bill wag discussed, the then
Prime  Minister, Shri Morarjibhai
Desai, had made it clear to the Mem-
bers of the Janata Party that this
Bill can be referred to the Select
Committee and Memberg of the
Janata Party can make their sugges-
tions. Some Members then had
pointed out that they did not accept
this aspect regarding individual
defection and defection caused by the
split. Now, on that, there was a
difference of opinion. And the then
Prime Minister had given an assur-
ance to the Members of the Janata
party saying that the Members of
the Janata party themselves, either
on the Select Committee or outside
the Select Committee, can send their
suggestions; we do not rigidly bind
You to this particular distinction
betwden split and defection, he said.
My point of view was made extremely
clear and I have made it clear once
again.

4
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My last paint is this. The Xon.
Minigter has appealed to me'that 1
should withdraw this Bill. I do not
want to withdraw it. I am going
to press for voting, because, tkis
involveg a significant principle. Once
this particular Bill ig accepled, pro-
bably, the Govvernment can come
forward with a more comprehensive
Bill. I can assure the hon. Minister
that #f a more comprehensive Bill is
brought before the House—if that
particular Bill is helpful to us—
without prejudice to the existing Bill,
many Members of the Opposition will
be prepared to extend their whole
hearted support to such a compre-
hensive Bill that will be brought
forward .

Let me close my observation and
my reply once again with a reference
to the late Acharya Narender Dev,
although my colleague had referred
to that. In 1048 we the Socialists
left the Congress and in the 1852
election, in terms of votes polled, we
emerged as the largest party. Emi-
nent members of the Congress Work-
ing Committee came out of the
Congress and formed the new Social-
ist Party. And, Sir, really speaking,
why 25 per cent. more than 25 per
cent people were with us—friends
like Prof, Ranga wiT be able to bear
me out. In spite of that, the late
Acharya Narender Dev tald us “Do
not take a technical view of things.
In Uttar Pradesh, when nine or ten
members of the legislafive Assembly
elected on the Congresg ticket left the
Congress, when these socialists left
the Congress, he said. “All of ug are
going to tender resignations from the
membership of the Legislative
Assembly” Acharya Narender Dev
and eight others resigned, they con-
tested the election and an ordinery
man defeated Acharya Narender

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHR1
P. VENKATASUBBAJAH): Shri
Tenneti Vishwanatham also did the

same thing.
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PROF. MADHU PDPANDAVATE:
Yes, And I tell m&ntih&;
history of Indian  parliamen
damocracy, the sction o late Achar-
ya Narender Dev is a shining
example of idealism, political idealism
and a lesson for all of us,

With thig reference, I would con-

clude and once agein request the’

Law Minister and appeal t6 him to
support the Bill instead of appealing
to me to withdraw the Bill.

MR. DEPUTY-SPEAKER: Before I
put the motion to the vote of the
Houee, this being ga Constitution
Amendment Bill, voting has to be by
division. Let the Jobbiés be cleared.

The questions is:

“That the Bjill further to amend
the Constitution of India be taken
into considqatlon.”

The Lok Sabha divided:

Division No. 4]

®IU 26127]
AYPS

Balan, Shri A, K.

Barman, Shri Palas

Basu, Shri Chitta
Bhattacharya, Shri Sushij
Biswas, Shri Ajoy

Bosu, Shri Jyotirmoy
*Chandrakar, Shri Chandulal
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaudhary, Shri Motibhai
Choubey, Shri Narayan
Dandavate, Prof. Madhy
Digamber Singh, Shri

Ghosh, Shri Niren

Goswami, Shrimati Bibha Gosh
Goyal, Shri Krishna Kumar
Halder, Shri Krishna Chandwa
Hannap Mollah, Shri
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Horo, Shri N. E.
Kodiyen, Shri P. K.
Kurien, Prof. P. J,

Maitra, Shri Sunil
Mandal, Shri Sanat Kumar
Modak, Shri Vijoy ’
Muzaffar Hussain, Shri Syed
Paswan, Shri Ram Vilas
Rai;, Shri M. Ramanna
Rajda, Shri Ratansinh
Ram Kinkar, Shri
Riyan, Shri Baju Ban
Roy, Shri A. K.
Saha, Shri Gadadhar
Saran, Shri Daulat Ram
Sen, Shri Subodh
Shastri, Shri Ramavatar
Subba, Shri P. M.
Tirkey, Shri Pius
Unnikrishnan, Shri X, P,
Varma, Shri Ravindra
Verma, Shri Raghunatf Singh
Yadav, Shri Chandrajit
Yadav, Shri R. P.

NOES
Ahmed, Shri Kamaluddin
Alluri, Shri Subhash Chandra Bose
Anbarasu, Shr; Era
Ankineedu, Shri M.
Anuragi, Shri Godil Prasad
Appalanaidu, Shri S. R, A. S.
Arakkal, Shri Xavier
Azad, Shri Bhagwat Jha
Bajpai, Dr. Rajendra Kumari
Baleshwar Ram, Shri
Bang; Lal, Shri

Barot, Shri Manganbhai
Barway, Shri J. C.
Behera, Shri Rasa Behari
Bhardwaj, Shri Puarasram
Bhoi, Dr. Krupasindhu
Bhuria, Shri Dileep Singh
Birendra Singh Rao, 8hri

*Wrongly Voted for AYES,
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Chakradhari Singh, Shri

Chaudhary, Shri Manphool Singh

Chaven, Shri S. B,'
Chennupati, Shrimatj :Vidya

Chouhan, Shri Fatehbhan Singh

Dabhi, Shri Ajitsinh
Daga, Shri Mool Chand
Dalbir Singh, Shri

Das, Shri A, C.

Dennis, Shri N,

Deo, Shri K. P, Singh
Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
Doongar Singh, Shrj
Ekka, Shri Christopher
Fernandes, Shri Oscar
Gandhi, Shrimati Indira
Gireraj Singh, Shri
Gomango, Shri Giridhar
Gouzagin, Shri N.
Gurbinder Kaur, Shrimatj
Jai Narain, Shri

Jain, Shri Virdh; Chander
Jena, Shri Chintamani
Jha., Shri Kama) Nath
Kamakshaiah, Shri D.
Krishan putt, Shri
Krishan Pratap Singh, Shr;j
Krishnan, Shri G. Y.
Kuchan, Shri Gangadhar S.
Kunwar Ram, Shri
Mahabir Prasad, Shrj
Mahajan, Shri Y. S.
Mahendra Prasad, Shri
Mallick, Shri Lakshman
Mallu, Shri A. R.
Mayathevar, Shri K,
Misra, Shri Harinathg
Mohsin, Shri F. H.

More, Shri Ramakrishna

Mukherjee, Shri Ananda Gopal

Murugian, Shri 8.

" **Wrangly voted for NOES,
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Pref. Madhu Dandavate
Nahata, Shri B. R.
Naidy, Shri P. Rajagopal
Nayak, Shr; Mrutyunjaya
Nihal Singh, Shri
Nityananda, Shri
Pahadia, Shri Jagannath
Panigrahi, Shri Chintamani
Panika, Shej Ram Pyare
Pardhi, Shri Keshaorag
Patel, shri U. H.
Patil, Shri A. T.
Patil, Shri Balasahep Vikhe

Patil, Shri Chandrabhan Athare
Patil, Shri Shivraj V.

Patil, Shri Veerendra

Patnaik, Shri Janki Ballav
Poojary, Shri Janardhana
Pullaiah, Shri Darur

Quadri, Shri S. T.

**Rajan, Shri K. A.
Ran Vir Singh, Shri

Ranga, Prof. N. G.

Ranjit Singh, Shri

Rao, Shrimati B. Radhabai .Ananda
Rao. Shri Jalagam Kondalu

Rao, Shri M. Nageswara

Rao, Shri M. Satyanarayan

Ra:, Shii P, V. Narsimha

Rao, Shri Pattabh; Rama

Rathod, Shri Uttam

Raut, Shri Bhola

Rawat, Shri Harish Chandra Singh
Reddi, Shri G. S.

Reddy, Shri K. Obul

Reddy, Shri K. Vijaya Bhaskary
Reddy, Shri M. Ram Gopal

Reddy, Shri P. Venkata

Sahi, Shrimati Krishna

Sahu, Shri Nerayan
Sathe, Shri Vasant
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Sethi, Shri Arjun

Shakatawat, Prof, Nirmala Kumari

Shankaranand, Shri B,
Shanmugam, Shri P,
Shantaram, Shri

Sharma, Shri Chiranji Lal
Sharma, Shri Kali Charan
Sharma, Shri Pratap Bhanu
Shiv Shankar, Shri P.
Shukla, Shri Vidya Charan
Sidnal, Shri S. B.

Singh, Shri D. G,

Singh, Shrimati Madhuri
Sinha, Shrimatj Ramdulari
Soren, Shri Hari Har
Sparrow, Shri R, S.
Stephen, Shri C. M.

Sunder Singh, Shri

Swami, Shri K. A.
Swaminathan, Shri R. V.,
Tandon, Shri Prabhunarayan
Tewary, Prof, K. K.
Thakur, Shri Shiv Kumar Singh
Thrungon, Shri P. K.
Tudu, Shri Manmohan
Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkataraman, Shri R.
Venkatasubhaiah, Shri P.
Verma, Shrimati Usha
Vijayaraghavan, Shri V. S.
Vishwanath, Pratap Singh, Shri
Vyas, Shri Girdhari Lal

Shri Chitta Basu
Yadav, Shri R. N,
Yadav, Shri Ram Singh
Zail, singh, Shri
*#Zainal Abedin, Shri
Zainul Basher, Shri

MR. DEPUTY SPEAKER: The re-
sult* of the division is:

Ayes—42; Noes—138.

The motion is not carried by a ma-
jority of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-

sent and voting.
The motion was negatived.

18 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Eighth Schedule by
Shri Chitta Basu)

MR, DEPUTY-SPEAKER: Before
I call Mr. Chitta Basu to move for
the consideration of his Bill, we
should fix the time for it. Can we
have it as 2 hours?

SOME HON, MEMBERS: Yes.

SHRI CHITTA BASU (Barasat):
Sir, I beg to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

Sir, the object of my Bill is very sim-
ple. It is under Article 347 of the
Constitution. There are 15 langua-
ges which are treated as national lan-
guages, in the 8th Schedule. They
are; Assamese, Bengali, Gujarati,

**Wrongly voted for NOES

*The following Members also recorded their votes:

AYES: Shri Jharkhande Rai, Shri

M. M, Lawrence, Shri Ananda

Pathak, Shri Satyasadhan Chakraborty, Prof. Rup Chand Pal, Shri Zainal

Abedin and Shri K. A. Rajan;

NOES. Shri Chitture Subba Rao Chowdhary, Shri A. A. Rahim, Shri
Kedar Pandey, Shri K, Rajamallu, Shri Brajmohan Mohanty, Shri Satish
Prasad Singh, Shri R. Y. Ghospade, Shri Jagan Nath Kaushal, Shri Dharam
Das Shastri, Shri Shankarrao Patil, Shri Rameshwar Nikhra, Shri ‘Tape-

shwar Singh, Shri Ram Kumar Meena,

Shri Banwari Lal, Shri A. M. Vely,

Shri Birbal and Shri Chandulal Chandrakar.



419 Shipyard at

Hindi, Kannada, Kashmiri, Malaya-
lam, Marathi, Orya, Punjabi, Sans-
krit, Sindhi, Tamil, Telugu and
Urdu. The object of my Bill ig to
include Nepali in the Eighth Sche-
dule.

Nepalj belongs to the Indian langu-
ages. And Nepali script is definitely
Indian, as there is no difference bet-
ween the Nagari script used for mod-
ern Hindi and the script used for
modern Nepali. The Bengali and
Nepali languages have a very close
affinity, There are two to three cro-
res of Nepali-speaking people in
India. Angq there should be an oppor-
tunity to develop their language and
culture within the framework of the
Constitution, The actual figure might
be much higher, as Nepali is one of
the dominant languages of the lower
Himalayan anq sub-Himalayan re-
gions. As a matter of fact, Nepali 1s
a kind of lingua franca used widely
throughout the Himalayan area,

It is, therefore, in the fitness of
things that this language be added to
the Eighth Schedule of the Constitu-
tion.

Sir, this is the object of my  Bill
Now the Article 351 of our Consti-
tution enjoins upon the inclusion of
the national languages in the Eighth
Schedule. Nepali is one language
which can enrich Hindi. Nepali can
contribute to a very large extent to
the evolution and enrichment of Hindi
in our country,

As you know, there have been
many reports on this subject. I only
want to quote Mr. Suniti Chatterjee,
a National Professor He said, ‘Other
Indian languages are to be added in
(Eighth) Schedule, following the
wishes of the speakers and their im-
portance e.g. Sindhi and Nepali.”
Sindhi has been accepted as the lan-
guage of the Eighth Schedule in 1967,
Now I do not know what are the rea-
sons for the non-inclusion of Nepali in
the Eighth Schedule of the Constitu-

tion of our country under Article 251
of the Constitution.
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MR. DEPUTY-SPEAKER: You can
continue it in the next session. Let
ug start half-an-hour gdiscussion on
Shipyard at Haldia. Shri Jyotirmoy
Bosu.

18.04 hrs.
HALF-AN-HOUR DISCUSSION
SHIPYARD AT HALDIA

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): This ig a very serious
matter. In that it is a clear and
glaring instance as to how the Cent-
ral Government has deliberately sabo-
taged the important project for Eas-
tern India which was so very impor-
tant and necessary for the unemploy-
ed youths, growth of our industry
and economy. Mr. Sharma in reply
to the question has stated that a tech-
no-economic working group on the
Haldia Shipyard was set up by the
government to evaluate both the tech-
nical and economic consideration. The
site proposed by the various State
Governments into the Haldia was bas-
ed on the report of the technical wor-
king group. The consultants were
commissioned for preparation of the
preliminary report etc, etc. I will
prove here with documentary evi-
dence that excepting the effortg to
sabwtage this Haldia Shipyard Project
the Government of India has done
nothing; and Mr, Sharma, whom I
cannot hold responsible for this be-
cause he was not a Minister at that
time, has got the onerous task on his
shoulders to tell the House a story.
Now what are the conditiens? If you
kindly read page 496 of the uncor-
rected debate you will find extremely
poor soil condition which would re-
sult in qifficult civil engineering work,
heavy rainfall, etc. :

Now I will show you from the
Baveja Committee Report what is the
position. What is stated here is total-
ly baseless and fabricated. On page
37 of the Report, it is stated:

“Haldia was chosen as the most
satisfactory location for sitting of
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the satellite port because of the
availability of requisite depth and
minimum dredging.”

Foyr a port, g dockyard, it ig the most
important criterion. They have talk-
ed about heavy rainfall, I have got
a copy of the meteorological d®part-
ment report on annual rdinfall, The
annual rainfal] in ‘Garfgetic @ West
Bengal is 1310.5 mm, for Orissa it is
1233 mm, for Gujarat, 1132 mm for
Saurashtra and Kutch 1477.9 mm, for
Konkan 2816.6 mm,  Coastal Karnata-
ka 2971.6 mm and so on. What is
ment by heavy rainfall, I am yet to
learn from the hon. Minister. He
is a literate person, I take it. There-
fore the heavy rainfall, what has been
written by the bureaucrats or by
hired saboteurs is nothing but a con-
cotion, and unmixed untruth; it is a
lie,

I should come to another part of
the report. On page 4969 there are
stated the reasons for not providing
a site near Haldia for setting up a
shipyard given by the consultants,
A B. Spelador of UK. and a firm
in Yugoslavia. I should like to know
from when the Government has start-
ed putting more reliance on private
foreign companies who could be pur-
chased to do a thing for a considera-
tion; they will write any report and
give any opinion and bypasg and
ignore and cold-storage the report
drafted by the Government commit-
tee headed by senior-most persons in
the field.

T will come to the report. This is
the introduction t, Baveja Commit-
tee report, which 1 shall be laying on
the Table of the House with your per-
migsion, by Government of India,
Ministrv of Shipping. a most high
rowered committee. It was dated
2-7-1971. Under what conditions? In
the context of the necessity of some
urgent measures for industria] deve-
lopment in West Bengal a suggestion
for setting up a shipyard in public
sector nt Haldia has been made. The
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project would serve as an important
focal point around which further in-
dustrial growth of this area could be
planned to a considerable extent. This
may also provide considerable work-
load to the engineering industry apart
from providing some relief to the
acute unemployment problem in West
Bengal. With the above objert in
view it has been decided to constitute
a working group to study in depth the
question of setting up a shipyard at
Haldia. @ The terms of reference to
the working group were as follaws:
projections for demand of ships and‘
the types likely to be in demand
availability of existing shipbuilding
capacity and its adequacy for meeting
the demand, necessity for additional
shipyard, location, probable range of
construction to be undertaken, faci-
lities required and available there-
for, recommendation as to feasibility,
broad financial implications. This is
what the report says.

The working group comprised of
representatives of the ministries of
shipping and transport, finance, com-
merce, industria]l development plan-
ning commission, Government of West
Bengal, three public sectors shipysrds,
namely, Hindustant Shipyard Ltd,
Cochin ,Shipyard Limited, Garden
Reach Workshop Limited, Calcutta
Port Commissioner, Central Inland
Water Transport Corporation. By
sabotaging this they have damned
their own people who are proficient in
their own sphere. They imported
tickey-push consultants from London
whom they could buy and write a
Report to their advantage for g few
thousand pounds. They completely
brushed it aside. Is it not an insuit
to these officers glso?

1 have given details.

Shri G. C. Baveja, Joint Secretary,
Shiopir® and Transport.

Shri 8. K. Sehgal Joint Secretary,
Ministry of Industrial Development.
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Shri T. K. Sarangan, Director,

Transport, Ministry of Commerce,
Joint Secretary, Ministry of Finance,

Deputy Finance Officer, Ministry of
Finance, Deptt. of Expenditure.

Joint Director, Transport, Planning
Commission.

Shri P. C. Mittra, Deputy Chair-
man, Calcutta Port Trust ete.

The best available persons, 12 of
them yere brought but they could not
be trusted because the Report did 1ot
suit the then masters in Delhi. 1
cannot tell. But one day I may be
able to tell you what was the consi-
deration who were after it. I am at
it. I will take a little time, but I
shall be able to bring skeleton for the
House. The Committee stated:

At this stage the composition of the
Sub-Group was intended to include
Shri S. Kasthuri, Chiet Project Offi-
cer, Cochin Shipyard, S.|Shri M. G.
Kutty, T, R. Sheshadri of Hindustan
Shipyard Limited. The sub-Group
was headed by Shri M. K. Biswas
who was assisted by in his work by
Dr. S. K. Bhattacharya, Director,
Institute of Port Management
and Chief Hydraulic Engineer
He has gone to Indonesia on loan
on United Nations assignment. About
the Indian Institute of Foreign Trade,
on project study making a quantita-
tive commoditywise, portwise and
countrywise  projection of Indias
Overseas Trade till 1979 since this
project could be commissioned only
in October 1972 the study was not ex-
pected to be completed in time. The
urgency was so very great. The group
could in the meantime proceed on the
basis of evaluation already made by
the Ministry of Shipping and Trans-
port and in Planning Commission and
shipping tonnage needs of the Fifth
Plan. How urgent was the project?
How much need was there for the
project® Yet the unseen han® of the
. gnosts came. They came and sabotag-
ed it and these officers were insulted
for a good job that they had done.
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Shipping and Ship-building industry
in India according to them suffered
serious set back primarily due to
neglect of the Government and gecond-
ly due to the country’s inability to
keep pace with the advances in mari-
time technology.

Indian tonnage amounts for only 1
per cent of the total world tonnage as
it was in 1978. 16th in the rank of
the ship-building nations in the world.
Inspite of that this was sabotaged and
the Government has the responsibility.
Mr. Sharma has the responsibility to
tell us who had done it and why was
it done?

It was said, at persent there are
only three shipyards in the country.
The first being under the Ministry
of Shipping and Transport, the re-
maining two under the Ministry of
Defence. They are made to build
certain particular type of vessels. Re-
cently the Shipyard completed a dock
which shal] alleviate the necessity for
ship built by them to be sent to Cal-
cutta for free delivery dry docking
and inspection and has enabled the
shipyard to undertake dry docking
and large scale repair of the market
ships. They have dealt with it elabo-
rately.

18.14 hrs.

[MR. SPEAKER in the Chair]

The Study Group under Chapter III
has prought out the position that dur-
ing the Fifth Plan Period acquisition
of ship tonnage will have to be of the
orde, of 2.25 million GRT comprising
Tankers, Bulk carriers, Tramps ves-
sels, Container vessels, Liner vessels,
cargo, etc.,, account for 5 lakh GRT
comprising as follows:

This should mean a total gap of
17.5 lakhs GRP in the Fifth Plan which
has to be met through purchase of
overseas shipyards. Inspite of that
they did not proceed to build vessels.

Beyond the Fifth Plan Period,
against the annual demand of 8 to 10
lakhg GRT the annual capacity avail-
able of the four shipyards based on
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sanctioned programme for develop-
ment ig only 2 lakh GRT. Thus de-
mand will exceed supply by 8 to
9 lakh tonnes per annum. Even on
the basis of exploiting the fullest ex-
pansion potential available in the
shipyards, the annual capacity works
out to only 4.75 lakh GRT. This
leaves a gap of 3.25 to 6.25 lakh GRT
per annum. The Group, therefore, re-
commends that the new ship-building
capacity should be planned so ag to
cover this gap fully.

They have said in clear language
that it was not that they should con-
fine themselves to one shipyard. They
have said that the country could easi-
ly take even two new shipyards, but
the whole thing was totally ignored.
We are not pleading for Haldia alone.
Paradip, which is an equally suitable
place, should also have a shipyard.

On page 29 they have gone into the
fullest details like “Basic Norms for
Location Siting.,.” etc. On page 30,
they have demolished what Mr.
Sharma had said clearly in his reply
to different questions here. On page
30, para 7.4, they say:

“The  following considerations
will govern the selection of a site:—

(a) Availability of large open
land adjoining waterfront at a rea-
sonable elevation above the high-
est tide.

(b) Sufficiently firm soil condi-
tions to minimise the cost of foun-
dations, columns and structures
which will have to withstand
heavy loads etc.”

So, they have said, “sufficiently firm
soil conditions.” Those who have told
you, Mr. Sharma, have told a lie
and nothing but a lie. I would not
go into the details. But they have
said in clear language that Haldia was
the best available site for g shipyard
and it was a priority project, okayed
and cleared by a government machi-
nery.

They have said in conclugion on
pages 32 and 38 ag follows:
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“The Working Group has conai-
dered carefully whether Haldia or
its vicinity is suited from the tech~
nical and economic angles for the
location of a shipyard. The answer
is in the affirmative for the follow-
ing reasons:—

(i) It is within reasonable dis-
tance from practically all the
steel mills so far built. These in-
clude TISCO, IISCO, Durgapur,
Rourkela and Bhilai. Thus, the
basic raw material, namely, ship-
building quality steel will have to
travel minimum distances to reach
the shipyard.

(ii) Calcutta and its hinterland
right up to Jamshedpur and
Ranchi constitute an area in which
engineering industry, heavy, me-
dium and light, is fully establish-
ed.

(iii) Haldia port, as a satellite
deep-water port of Calcutta,
having been developed as a ma-
jor outlet for the export trade
emanating from the eastern re-
gion, the requisite transport
network has had to be developed
fully.

(iv) With its long tradition of
fully developed engineering in-
dustries, heavy, medium and
light, skilled labour in such
trades as steel fabrication, wel-
ding, rigging, erection, joinery
work etc. is available in the im-
mediate hinterland; enqually the
requisite managerial skills are
also available.

(v) The Government of West
Bengal has assurgd that electric
power and fresh water needs ef
any shipyard will be fully met
even as it has been done for the
port project.

(vi) Haldia will be a terminal
port. The ships calling at this
port will include ore carriers, col-
liers, bulk carriers, bringing
raw materials ...” etc.

While recognising exactive features,
they have pointed out certain figures,
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but they have themselves dismantled
it. Mr. Sharma, you are talking about
Appledore & Co., a tickey-push com-
pany, in London. I know these mush-
room companies, They were heavily
relying on a sahab company.

On page 34 it says:

“In this connection, the Working
Group took note of the fact that the
U.K. Shipyard Mission hag examin-
ed Daimond Harbour and Geonkhalij
sites in 1858. The U.K. Mission had
rejectedq Diamond Harbour as un-
suitable but had placed Geonkhali
as No. 5 in five sites deemed worthy
of further consideration by Govern-
ment.”

About Haldia, it had nothing against.
Then it says:

“The requisite infra-structure
facilities have been developed. Con-
siderable river training works have
been done during the last 15 years.”

Therefore, there is a full proof case
for Haldia to become a shipyard.

On page 47, in Conclusiong (para
1) they said:

“By world standards, the growth
of Indian Shipping during the last
quarter century cannot be described
as large when compared with the
growth of tonnage in other National
fleets. Among many factors which
have restricted the growth of ship-
ping, the most important one has
been the woefully small capacity of
the indigenous shipbuilding indus-
try.”

On page 50 para 123, it was point-
ted out:

4

“From the conclusions set forth
above, it will be clear that the
working Group has done its best
to consider, precigsely and specifi-
cally the issues arising from the
terms of reference assigned to it.
In the light of these conclusions, the
Group recommends that:

(1) there is a clear case for the
establishment of a¢ least one ad-
ditional shipyard and even two
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more shipyards during the Fift’
Plan...”

On page 85 they concluded that Haldia
qualifies itself gs a very suitable loca-
tion for such a shipyard and may be
selected for the purpose.

I would like to ask from my friend,
Sharmaji—kindly take the House into
confidence once ang tell us—who had
suppressed this report. Why was it not
immediately given effect to? Why the
work was not started? If you read
the preface and the terms of reference,
urgency is very much there. Who
invited the U. K. Consultants, for
what commission and how much glush
money went out of it? I would re-
quest you, I would besearch you to
give gn assurance to this House and
to the whole of Eastern India that the
Baveja Committee recommendations
will be implemented and we shall be
most grateful to you.

THE MINISTER OF SHIPPING
ANL: TRANSPORT (SHRI A. P.
SHARMA): When my friend, Mr.
Jyotirmoy Bosu, raised the discussion
I thought that the discussion wag about
the vort at Haldia. But all through
in the discussion that he has before
this House, he has only discussed the
Baveja Committee report. That is the
only thing he has done. Perhaps, be
has forgetten that the discussion is
not about the Bavejg Committee re-
rnt.

Sir thi~ Committee was set up,
no doubt, at the instance of the West
Bengal Government and the Ministry
of Industrial Development. A work-
ing Grouo under the chairmanship of
Shri G. C Baveja, the then Joint
Secretary in the Ministary of Ship-
ing, was set up in July, 1971 to study
the question of setting up a shipyard
at Haldia. This was the question be-
fore the Baveja Committee when it
was set up. That Committee examin
ed tne position of other places near
Haldia alsoc and submitted its report.
While the Baveja Committee submitted
the Report to the Government of
India, jn the meanwhile, the Gov-
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1
fnment received requests from seve-

ral other maritime States, and that
is how another Committee wag set up
to consider the requests of the mari-
time States.

SHRI JYOTIRMOY BOSU: On
what date?

SHRI A. P. SHARMA: I will give
you ull the facts. Please have pati-
ence. So, Techno-economic Wor-
king Group was set up in May, 1973,
headed by Brigadier Narula, the then
Developmer.t Advisor in the Ministry,
io examine the various sites, inclu-
ding Haldia. So, first of all, the
Baveja Committee examined only Hal-
dia. The Working Group under Brig.
Narula was set up in 1973, after the
Baveja Committee Report was sub-
mitted That Report was received in
December, 1973. Thereafter, three for-
eign consultants were appointed to
prepare the project report. Shri Jyo-
tirmoy Bosu asked as to whose idea
it wag to engage these foreign consul-
tants. I think Shri Jyotirmoy Bosu
can tell many things which he knows
better than me. But I can only say
that these consultants...

SHRI JYOTIRMOY BOSU: Who
appointed Appledore?

SHRI A. P. SHARMA:; Why are you

worried only about Appledore? There
were three consultants.

SHRI JYOTIRMOY BOSU: Because

in your reply you have referred only
to two parties.

SHRI A. P. SHARMA: The foreign
conslutants came to the conclusion
that there were certain other places,
other than Haldia, which were more
suitable for setting up shipyards.

SHRI JYOTIRMOY BOSU: What
was tne fee paid to Appledore?

SHRI A. P. SHARMA: Will you
nleare listen, if you want me to give
a reoly? At the same time, I will
also tell you something which you
may not like. The report of the
foreign consultants was evaluated by
2 group set up by this Ministry in
May, 1975, which referred to Hajira
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in the West Coast and Paradip in the
East Coast. S8hri Jyotirmoy Bosu wag
talkir.g about sabotage of Haldia, be-
cause it is on the eastern reégion.
Later on, he corrected himself, I
could see, because he mentioned
about Paradip also ...(Interruptions)
At this point of time I want to say
that I am new to this Migistry.
80, I do not know who sabo-
taged it and for what purpose. This
could be mentioned by Shri Jyotir-
moy Bosu himself better. 8o far as
I am concerned, I am placing the
facts before the House,

The Evaluation Group concluded
that the Easi{ Coast would be a more
suitable location for setting up the
two types of shipyard contemplated
at that time. The Evaluation Group
considered the following ag the de-
merits of Haldia. Do you want to
know the demerits? I do not want
to mention them, but there were cer-
tain demerits. The ather day when
I talked about the latest report, 1
was referring to this report, and 1
quoted four reasons before this House.

SHRI JYOTIRMOY BOSU: I have
got the figures.

SHRI A. P. SHARMA: I have also
got the figure of rainfall and, for the
satisfaction of Shri Bosu. I may quote
them.. . (Interruptions) Pleagse listen

gio me. Ths book is not going to help

you, T wiil give you the figures. The
relevant figures gre:

Paradip 1,400,
Haldia 2,200

SHRI JYOTIRMOY BOSU.
which year?

SHRI A. P. SHMARMA: This ig not
a debating society.

SHRI JYOTIRMOY BOSU: But
which year?

(Interruptions)

SHRI A. P. SHARMA: Sir, I would
request Mr. Bosu to listen to me as
I have lisiened to him. Therefore,
so far as the Government is concern-
ed, at this point of time I can tel]l you
that nobodv is interested in sabotag-

Hajira 1,200 and

For
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ing anything. We have to go by cer-
tain technical reports and according
to the reports, as I said earlier in this
House, Paradip has been considered
to be the most suitable site and next
is Hajira. The investment decision in
this respect will be taken depending
on the financial constraints and other
priorities, That is the present posi-
tion so far as Haldia anq other places
are concerned. Therefore, my friend,
Mr. Jyotirmoy Bosu will find that
apart from the Baweja Committee Re-
port, there are other Reports and I
have said very clearly while answer-
ing tne question the other day that
whereas I am talking about the latest
report, Mr. Jyotirmoy Bosu is talking
about a report submitted in 1973. He

is never up-to-date. He is always
behind. (Interruptions). He always
repeats the old theory. (Interrup-
tions).

Sir, it is not a question of West
Bengal, it is a question of India...
(Interrupticns). Mr. Jyotirmoy Bosu
is never up-to-date He is always be-
hind time in every respect. He always
repeats the old theory. That is why
he is talking about sabotage. (Inter-
ruptions).

Now, for my friends, Mr Somnath
Chatterjec and Mr. Jyotirmoy Bosu
and rest of the other hon. Members
who are interested in this problem I
would like to say that Mr. Jyotirmoyw
Bosu is, like the other day, a little bit
confused between a shipyard and a
ship repairing yard. So far as the
ship repairing yard is concerned, I
would like to say that a detaileq pro-
ject report has been prepared by
M!s. Garden Reach Shipbuilders and
Engineers, a public sector undertaking
of the Minijstry of Defence. The pro-
ject will take about 3 years for com-
pletion. The proposal ig under the
active consideration of the Govern-
ment. Thic ig the exact position so
far ag Haldia is concerned.

(Interruptions)

ST TRTAAT AT (T2T) © Hewer
3, (swawr) g8 wfrs , aarer g
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® | W wwEd ), § wioor 2
¥ g | (zawar)

gfegar & ar qr1diy & fagars &1 fmfor
farar s, ¥ DAY 7 Wgex WA w9
T 9T g & SUTeT §, ' A} 9%
97 g & faww & fag QWY &Y g
3 g wrfed | & ST wrgar g fe Y
QY wofeat gER A, UF Y G A
FATE QT T FATTRT | & qg Wt ST
wTear g fF 3T safeat £ genr-werer
fete's, dax F@ § fovar awg @«
FEAT I3T WX Fopaam §a7 Hom worr & s
FCAT 93T ? Q&7 F 7 Afaeq a7 §
HIT ST & 47 7 6 T § gEAn
FE FT AH! GAF FT 97 7
a1y & gfeqar A o AT g
forqars & frwior fear smg, gad &)-
FI & HfSATEAT WX ST 918 309
FT 7L T AT & 7 AT g g A
FAT FIEATZAT § HIX T 39 518891
T T q17 F1 feafa H i agr & 7

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Calcutta and Hal
dia ports are near each other. The
Irrigation Minister assured us in this
House that he was interested in sup-
plying 40,000 cusecs of water in the
lean period for the betterment of the
Calcutta and Haldia ports.

MR. SPEAKER: Where does that
crop in? ’

SHRI KRISHNA CHANDRA HAL-
DER; It is related.

The hon. Minister has admitted tha*
the Baweja Committee was set up.
Shri Jyotirmoy Bosu has mentioned
that the Government suppresseq their
report and set up another committee.
I want to know why that report was
not published why it wag suppressed.
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We Hhve come to know something of
the recommendations of that commit-
tee from Shri Jyotirmoy Bosu. I
would like to get full details of the
recommendations from the Govern:_
ment. .

1 agree that for a large country
like India we require not only three,
but even six shipbuilding yards. So,
both Paradip and Haldia can be set
up. Though both are in the eastern
region, they are part of India, and we
are thinking not only of the eastern
region but the whole of India. We
also know the difference between a
ship repairing yard_and a shipbuild-
ing yard. So, may I know from the
hon. Minister whether he will do
some re-thinking and set up a ship-
building yard in Haldia, and if so
when? T i

SHRI SOMNATH CHATTERJEE
(Jadavpur): The hon, Minister has
been good enough to refer to differ-
ent reports.
there is a virtue necessarily in the
subsequent report. Two reports
differ from each other. May I know
from the Minister whether the Gov-
ernment will look into the matter
once again and find out or apply its
own mind, instead of going by the
foreign reports only, as to which one
ig more acceptable in view of the
very strong demand for setting up a'
ship-yard at Haldia, which was ap-
proved by the Technical Committee
and secondly, even if the ship-yard.
is at the moment not granteq and if
they take time to come to a decision,
will the Minister take into considera-
tion that for the ship repairing yard,

about which he has made a reference,

land has already been ear-marked by
the State Government within the
basin of Haldia dock system: it will
have very important result from the
national point of view if an imme-
diate decision is taken for setting up
' @ ship repairing yard, without giving
' up our claim for a ghipyard. A study
group set up by the Ministry had

I do not think that
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recommended the proposal to set up
a ship repairing yard at Haldia-
Garden Reach Ship Builders and
Engineers Ltd. are omne of our
pioneering concerng in this fleld and
we are proud of it. They assigned
the task. of preparing a Project Re-
port to Engineers (India) Limited
and the Report has been received and
we believe that they are in favour of
setting up a ship building yard. In
view of the fact that al} assistance
has been promised and assured by
the State Government, will the Cen-
tral Government take a dicision as
early as possible so that the work is
commenced?

SHRI NIREN GHOSH (Dum Dum):

I would put certain questiong to my
good friend, the hon. Minister, Shri
Sharma. Did or did not the original’
blue print for Haldia include a ship-
yard project also? What was the
first advice given by the British and
Yugoslav consultants on it? That too
hag been suppressed. It has not
been published and put before the
public.

Then comes the Baveja Committee
Report. Is it not true that certain
pressure lobbies, I do not want to
name them, had some influence upon
the Government of India so that they
thought of appointing another Com-
mittee in order to reverse the Baveja
Committee Report and get a report
suitable to their ideas? It is not only
a cage of sabotage, but a case of
conspiracy also against the entire
Eastern India, comprising of 20 crores
of people, because it serves the entire
Eastern India. Is it not a fact that
the ship building yard, to which
the hon. Minister referred, was
agreed to by the previous Govern-
ment and according to that” Project
Report, the project, including an off-
Shore platform for manufacturing
oil rigs, was sanctioned and now
when he says that it is under the
active consideration of the Govern-
ment, is he not reversing the declsion
of the previoug Government? '
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st o dto wwt : miger WAy,
ofy TrATARTT ATRAY ¥ qg gt i ag o
OO FAET Y, THH MST FIA BT BN
w T ! A oft sofada ag B e
A gT T i T wAE A Ford
S gH AR & 9T ur, 39 a9 wa-
FOT A O dqerzy L g, g W
ferder oré 6 gardy wwEl &) WY 9
19 fr ag e & ford g2aw § av ==,
afay faifeqs qeay s32 dz-ow
gE

S} TrTEATCnTEAY A qeTAr . .

5t go a0 wwit : WH’@E@’T
qr f& @O Ffr ewg  FA
F OFO FT 9T 1 AT TOET
qamar fF ogelt FRS F o &
WY-ATq qt gWA FHr FIH9 g
IHET FTO7 g 97 & Jq2gw @2 #1
Feadez mr€ o, 3o & mmare a7 gEdy
U dzv gd | oge) fodee dw
KA TFTHE FT dY W 7L AT Tqie
fufeedt &t o fomd smure gz a3
FHT F1 wgroar g€ 4 1 zufeg ag @
FST dz-g7 gf |

gl 9% 98 999 & & =7 a7 faamr
¥ g1 AR v qmw oo, /e EY
qrad a1 g7 faar, @9 w1 fgma w4y
T 5T qHG AL &, § ATT FTATATZAT |

wew wgrea - fagas fasar ffaa 1)

Y Qo GYo WY & AT &1 fa@aT
CER-CI

So far as my hon, friend, Mr.
Halder is concerned, he brought in an
accusation that there was suppres-
sion of the Baweja Committee Re-
port. If the Baweja Committee
Report is suppressed or hidden, how
could my friends get it in their
hands? It iy an open document.
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SHRI JYOTIRMOY BOSU:'lt js
absolutely a secret document. It had
to be stolen . (Interruptions)

SHRI A. P. SHARMA: There is
no suppression of anything. The
Baweja Committee Report is not a
secret document. It is an open docu-
ment,

SHRI JYOTIRMOY BOSU: Tt was
refused repeatedly. Then, T had to
use my master key and get it out.

SHRI A. P. SHARMA: I want to
tell my good friend, Mr. Jyotirmoy
Bosu, if he could not get the Report
of the Baweja Committee, it was
because of his friends’ Government.
If he had requested me, as snoon as
we assumed office, I could have
easly given it to him,

1 want to assure my hon. friend,
Mr. Halder, that there is no question
of suppression of any fact. The
Baweja Committee Report ig "n cpen
document, He can again read it. He
can again either take it from Mr.
Jyotirmoy Bosu or from me and read,
it and tell me if there is anything
that has been suppressed.

The hon Member, Mr. Somnath
Chatterjee, I think, js more reasona-
ble than most of these friends. He
has seen the right point. It is not a
question of ignoring Haldia; it is not
a question of ignoring any other
place. It is a question of comparative
merits about the place which we are
going to give first priority. That is
according to the Report Haldia has
been declared ag the most suitable
site and, therefore, we are talking
about Haldia or Hajira. It does nol
mean that we have got anything
against Haldia. I say Mr. Somnath
Chatterjee is more reasonable than
most of these friends. He has come
with a complete suggestion. I have al-
ready assured that a detailed project
report has been prepared by M|s. Gar-
den Reach Ship Builders and Engi-
neers, a public sector undertaking
under the Ministry of Defence Pro-
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ductions The project will take about
three years. I have said ‘about three
years’ because that is the time antici-
pated. But it does not mean that that
time table will necessarily be stuck
to. If it can be completed earlier, it
will be completed earlier. There is no
*difficulty about that.

SHRI SOMNATH CHATTERJEE:
When would you take the final de-

cision?

SHRI A. P. SHARMA: We will
keep that point in view. The time
Tactor could be reduced. Again, it is
dependent on so many other conside-
1ations. It is not in our hands only...
(Interruptions).

SHRI SOMNATH CHATTERJEE:
The experts went there and saw th2
land. The land has been kept re-
served earmarked, for thig project.
All assistance has been assured.
Therefore, I am earnestly requesting
you to say that you will take a
favouraple decision by this raonth.

SHRI CHITTA BASU: We want to
tnow whether it has been cleared,
whether that particular project of
ship repairing, the report of which
has been received by you, has been
cleared.

SHRI A, P. SHARMA: ] can re-
peat again. The detailed project
report hag been prepared by M/s.
Garden Reach Ship Builders and
Engineers which is a public sector
uvndertaking. The next step regard-
mg this is going to be taken.

SHRI SOMNATH CHATTERIJEE:
When are you going to Calcutta next!
Please announce there. I wil} invite
you.

SHRI A. P. SHARMA: Mr. Niren
Ghosh is my old friend like Mr.
Jyotirmoy Bosu. I am very sorry, in
«verything he sees a lobby. That is
because he is an expert in lobbying.
T want to assure him that, sp far as I
am concerned, there was no lobbey.
No lobby can bring any pressure on
me, So far as this Government is
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concerned, no Jobby can work. There-
fc:e, I want to gssure him that the
outy reason for which we have not
considered Haldia ag the first choice
15 because of the report of the
tecnnical] committee of experts,

SHRI NIREN GHOSH: H: has not
answered all my questions.

18.50 hrs.
RE. REPORTED ARREST OF MEM-
BER

MR. SPEAKER: Paperg to be laid
on the Table . .

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour): Sir, one submission.
Mr. Devinder Singh Garcha, M.P.,
hus been arrested and taken into cus-
tody. What is the reason, Sir? He is

a Member of this House . . . (Inter-
ruptions).
SHRI K., P. UNNIKRISHNAN

(Badagara): Have you any mfurma-
tion on this? (Interruptions).

MR. SPEAKER: We will check
up.

SHRI K. P. UNNIKRISHNAN:
llzve you any information on this?

MR. SPEAKER: No information,
¢o far. I am checking up.

SHRI K. P. UNNIKRISHNAN:
Have you any information?

MR. SPEAKER: That is what I am
saying. 1 am checking up. Mr.
Bhishmg Narain Singh.

18.54 hrs.

PAPERS LAID ON THE TABLE—
contd.

BiHAR GOVERNMENT ORDINANCES AND
A STATEMENT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): Sir I beg to lay
on the Table:

(1) A copy each of the following
Bihar Government Ordinance under
article 213(2)(a) of the Constitution
sead with cause (c¢)(iv) of the Proe-
lamatijon dated the 17th February,
issued by the President in relatior
to the State of Bihar—



(i) The Bihar--Panchayat--Sumiﬁs

-and Zilg Parishads (Amending and

Validataing) Ordinance, 1880. (No.
38 of 1980) (Hindi and English
versions) promulgated by the Gov-
ernor of Bihar on the 4th March,
1980.

(ii) The Bihar Panchayat Elec-
tion Rules and Supplementary Lists
oi Voters (Validating) Ordinance,
1980 (Hindi version) promulgated
by the Governor of Bihar on the
4th March, 1980.

(2) A statement (Hindi and Eng-
‘lish versions) explaining reascng for
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“not laying the ‘Eagish verxioﬁ vf the
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Ordinance mentioned at item l{ﬁ)'
above. ’

[Placed in Library. See No L’I‘~
794/80].

MR, SPEAKER: The House stands
adjourned gine d:e

1853 hme.

The Lok Sabha then adjourned
sine die. '
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